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LOK SABHA DEBATES

LOK SABHA

Friday, August 12, 1988 / Sravana 21,
1910 (Saka)

The Lok Sabha met at
Eleven of the Clock
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
[English)
Tax Defaulters

*244. SHR! AMAL DATTA: Wil the
Minister of FINANCE be pleased to state.

(a) whether the Union Minister of State
for Revenue has stated recently in Calcutta
thatthe reason for poverty inthe country was
for some people not paying their taxes; and

(b) if so, the details of such defaulters
and concrete steps taken to recover the
dues from them?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a) No, Sir.

(b) Drive against the tax evaders is
continuing with undiminished vigour.

SHRI AMAL DATTA: Sir, it is a very
curious situation where the Minister has
reportedly - reported through Press - made a
statement that people are svadingtaxes and

that is why the percentage of people below
the poverty line in India is morathas 36 per
cent, and if they pay taxes, thingswerid not
be so bad. This, for the Minister’s informa-
tion, is reported in the Bengali pman-
taron 3.7.1988 and this has beerfstated by
the Minister in a conterence of Income-tax
Officers in Calcutta where he distributed
some rewards to the officers for their good
work. In connection with the Dhanbad coal
mafia he said that these people have been
evading taxes for a long time and that they
have been able to recover about Rs. eight
crores, which is only adropinthe ocean. i do
not know whether the wiser Minister has
been pleased 1o deny having made such a
statement. Now the question that arises -
assuming that the Minister will now remem-
ber having made this observation about
coal mafias - is what I1s the basis on which
they have proceeded against the coal ma-
fias and why is 1t that only Rs. eight crores
have been recovered from them, when it is
a well-known fact that these people have
been evading taxes for a very long time and
in hundreds of crores of rupees. Have they
beengiventhe same kind of exemption from
having to pay penalty and interest as in the
case of Shn Lalt Sun and Shri Amitabh
Bachchan?

SHRIA K. PANJA: Sir, the political part
| will deal later on.

SHRI AMAL DATTA: lt is tactual.

SHRI A K. PANJA: Sir, it is not correct
that | have made any such statement. Hav-
ing been in the Planning Commission for
about more than a year, | would state that it
is not correct to say that non-payment of
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taxes is the only reason for the poverty. It is
not that the only reason for their poverty is
non-payment of taxes. What | said, Sir, was
that many people were not paying taxes; that
we must call upon themto pay taxes and find
out a machinery so that there is a voluntary
compliance so far as tax laws are con-
cerned. That is why | mentioned that if taxes
are paid, the Department of ‘Revenue are
ready to cater that money for various devel-
opment programmes. More the develop-
ment, more the growth will be there. That is
one of the factors which really contributes for
elimination of poverty, not the only factor.
That is what | had stated. So far as coal
mafia is concerned, on reliable information
which we obtained after making scrutiny, we
had in one day — | don’t know why the hon.
Member has taken exception for raiding coal
mafias — raided them, the officers raided
them and found evasion of Rs. 8 crores, Sir,
they were ruling there for a long time; not a
shot had to be fired. Therefore, | personally
went to Calcutta, called all the officers from
Bihar, Ranchi and other places and pre-
sented them with some recognition of certifi-
cate of merit.

SHRIAMALDATTA: | said why only Rs.
8 crores, not more.

SHRIA.K. PANJA:Rs. 8.0 crores atthat
time were detected. But thereafter proceed-
ings will go on. That is the point. So far as
giving them any amnesty or other things are
concerned, the proceedings are now going
on. | do not know whether any such applica-
tion has been made. (Interruptions)

SHRIAMAL DATTA: So, nowadays the
Minister has started answering questions
outside. (/nterruptions)

SHRI A K.PANJA: That is so far as Shri
Amal Datta is concerned. (Interruptions)

PROF. MADHU DANDAVATE: Mr.
Minister, will you come to the lobby for that
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answer? (Interruptions)
[Translation)

MR. SPEAKER: Why both of you do like
this. it will be constructed as favourtism from
one Bengali to the other.

(English)
They are not to.

SHRI AMAL DATTA: Sir, the Minister
has said that the drive against the defaultors
is continuing with undiminished vigour. Now,
what are the criteria by which we can also be
pursuaded to admit that there is any vigour in
the drive againstdefaulters? Are there larger
number of prosecutions, larger number ot
people are being caught by the Income-tax
Department and more taxes are being re-
covered from them? Has the number of
defaulters gone down?

[Translation)

MR. SPEAKER: Add the word larger
number, otherwise, the number will enlarge
turther.

[English]

SHRI AMAL DATTA: | would like to
know what is the modus operand: of this
drive being carried on with undiminished
vigour? What is the outcome or the result of
this? To what extent the Revenue Depart-
ment has benefited? Secondly, you may
know as the Minister that the Public Ac-
counts Committee last year made certain
recommendations for intensive survey of
professional and small business having
regard to the fact that Income-tax Depart-
ment had already increased the number of
assessees {0 a considerable extent. That
was the recommendation. So, what action
has been taken by the Department in this
regard? Has any heed been taken of this
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rcommendation. May | know what action has
been taken in pursuant to that?

SHRI A. K. PANJA: So far as the first
part is concerned, | am taking some time
because the Member has asked the ques-
tion. Sir, | have got the figures here. In 1983,
we have detected Central Excise cases
worth Rs. 55.5 crores. In 1987, becaus. of
hard work by the officers, it has gone up to
Rs. 1497 crores.

SHRIAMAL DATTA: Thisisthefigure of
what ?

SHRI A.K. PANJA: This is detection of
Central Excise tax evasion. Sofaras 1984 is
concerned, detection was 5,458 Central
Excise cases. The duty evasion detected
was Rs. 69.18 crores, and 81 prosecutions
were launched. Sotfaras 1987 is concerned,
Central Excise cases detected were 6,715;
amount of tax evasion detected Rs.
1,467.67 crores; prosecutions launched -
128. And up to June 1988, Central Excise
anti-evasion agencies detected 2,648
cases; Rs. 172.38 crores is the Central
Excise duty evasion detected and prosecu-
tions launched: 76.

So far as the recommendation of the
Public Accounts Committee is concerned,
we have taken note of it, many of its recom-
mendations we have already given effect to,
but asthe hon. Member was the Chairman at
that time | can say this that in 1985-86 the
number of cases surveyed was 1,65,911;
new assessees found: 1,05,688. In 1987...

MR. SPEAKER: Put it on the Table of
the House.

(Interruptions)

SHRI A.K. PANJA: In 1982-88 cases
surveyed 6,19,032; and new assessees
found - 5,23,376. Therefore, the recommen-
dation has been given effect to.
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SHRI AMAL DATTA: In spite of those
figures presented, that recommendation
was made. What have you done with regard
to that?

SHRI A.K.PANJA: We are taking steps
gradually to bring in more people within that
circle.

Suggestion from the Election Commis-
sion

*245. SHRI BASUDEB ACHARIAt:
SHRI SURESH KURUP:

Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether Government have recdeived
any suggestion from the Chief Election
Commissioner for a suitable amendment to
the election law in order to eliminate any
scope for casting doubts or suspicion about
the Commission’s action in ordering an elec-
tion at a given time; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) Yes, Sir.

(b) As part of the proposals for electoral
reforms the Election Commission has sug-
gested that the election law may be suitably
amended to include guidelines for fixing
dates for elections.

SHRI BASUDEB ACHARIA: Sir, the
Chief Election Commissioner has already
submitted his suggestion for framing suit-
able guidelines. Sir, there is a tendency on
the part of the Government to postpone
election on some plea or other. People of
Allahabad did not have an elected represen-
tative for 11 months. Elections were post-
poned for 3 times there and election n Tamil
Nadu is being postponed although there is
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no drought or flood or deterioration in the law
and order situation. The by-elections in
Orissa and also the by-elections in Bihar, in
Sasaram constituency, are being postponed
onsameplea. Inorderto avoid this, the Chief
Election Commissioner has submitted some
guidelines. May | know from the Minister
whether these guidelines have been exam-
ined by the Government, whether there is
any proposal to have consultation with the
political parties before acting upon these
guidelines? What are those guidelines? And
Iwould like to know whetherthe Government
proposes to bring a legislation to amend the
electoral laws.

SHRI H.R. BHARDWAJJ: Sir, | would, at
the outset, refute the allegation of the hon.
Member. k is not true that the Government
have tried to postpone election at any time.

SHRIBASUDEB ACHARIA: Yes, Tamil
Nadu is aglaring example. By-election is not
being held there. (Interruptions).

SHRI H.R. BHARDWAJ: Are you pre-
pared to hear me or not?

SHRI BASUDEB ACHARIA: Yes.

SHRI H.R. BHARDWAJ: Then, please
hear me. About the election in Sasaram. he
pointed out that the case is pending in the
court and the Election Commission itself has
not asked for this. (Interruptions). | am deal-
ing with this point by point if you want to hear
it.

In Bihar, in the Sasaram constituency
there is no election because the Election
Commission has said that since an election

petition is pending we cannot hold elections.”

SHRI BASUDEB ACHARIA: What abut
other by-elections in india? (Interruptions).

SHRI H.R. BHARDWAJ: Plgase listen
- for Heaven's sake. Then so far as the elec-
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tions in Tamil Nadu are concerned, | would
inform the hon. House that recently we had
a debate on the Presidential proclamation
and that is in the press even. The State
authorities have said that elections would be
held a little later. At present, it is not the
conducive time. -

He asked, what are the guidelines. |
hope,the hon. Member may be knowing it. It
was decided.....(Interruptions)

PROF. N.G. RANGA: Mr. Spe&ker, Sir,
are we to follow the question or the answer
or what? There is too much of confusion. He
is going on replying and he is putting on
questions. They must have patience to lis-
ten.

MR. SPEAKER: You are right. | am not
allowing them. | can only appeal, Prof.
Saheb.

(Interruptions)

PROF. N.G. RANGA: | am not able to
follow.

MR. SPEAKER: You are right. Same is
with me. | agree with you.

SHRI H.R. BHARDWAJ: | want to edu-
cate my friend, as best as 1 can. (/nterrup-
tions)

MR. SPEAKER: | agree with you. But
they go on persisting. That is their habit.

PROF. N.G. RANGA: [f they have got
that bad habit, let them not impose that bad
habit on us. '

MR. SPEAKER: They should listen to
you. Once in a while, they should listen to
sane advice.

SHRI H.R. BHARDWAJ: About the
question of deciding when a particular by-
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election should or should not be held, as far
back as 1984, the Supreme Court held in a
case-State of Haryana Versus another
Party, Election Commission of India—and
reported in 1984 SC 1406. The propositions
enunciated by the Supreme Court are as
follows: The first one is, ultimate decision as
to whether the holding of an election should
be deferred on the ground of law and order
position has to be decided by the Commis-
sion itself.

Second is, the Commission is duty
bound—may | repeat, duty-bound—to con-
sider the views of the State Government as
it is undoubtedly in the best position to as-
sess the situation of law and order in areas
within its jurisdiction and under its control.

| would not go into further details be-
cause the basic question is, when a State
Government says that there is some diffi-
culty with regard to law and order, it is the
Election Commission which looks into it and
finally decides it. it has never happened in
the history of the country where the Election
Commission wanted an election and the
election was not held. We are proud of the
Election Commission’s performance and
they have held elections on time.

SHRIAMAL DATTA: Willyou make him
a Governor after his term, like Mr. Trivedi ?
(Interruptions)

MR. SPEAKER: What are you doing?
Why do you interrupt all the time?

(Interruptions)

SHRI BASUDEB ACHARIA: We have
seen how the election was rigged in Udham-
pur. To stop this type of rigging and to reduce
the influence of money power and muscle
power in the elections, the changes in the
electoral laws are very much necessary. The
Prime Minister in his recent Press Confer-
ence has stated that a draft Bill is being
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prepared, and is almost in a final stage and
the Opposition leaders were consylted. He
said, they were consulted before finalisation
of this draft electoral laws Bill.

May | know from the Minister whenwere
the Opposition leaders consulted and what
were the suggestions made by the Opposi-
tion leaders? When will this draft Bill be
pleased before Parliament?

SHRI H.R. BHARDWAJ: Sir, the Prime
Minister has rightly emphasised that trle
process of electoral reforms is to be expe-
dited. He has given directions and it is cor-
rect that we are almost ready with every-
thing. But | am grateful to the hon. Member
that he talked about Udhampur election. You
must have seen in the recent by-elections,
what a blatant misuse of official machinery
was made in the adjoining State. 161 polling
booths were captured by the official machin-
ery of Haryana. (Interruptions)

SOME HON. MEMBERS: What about
Udhampur? (Interruptions)

SHRI H.R. BHARDWAJ: Please listen
to me. Have the patience to listen to me. If
they have the sincerity of purpose, they must
listen to my reply. | will request Madhu
Dandavateji to ask those gentlemen sittng
by his side to listen to me.

PROF. MADHU DANDAVATE: | am
listening to you.

SHRI H.R. BHARDWAJ: | want to use
your good olfices to educate him. You kindly
look in to this. This Prime Minister, as the
leader of the nation, is genuinely concerned
when we found one morning that 20 KM off
Delhi, the capital of India, the Haryana State
Police, the State machinery, is let loose over
the polling booths and captured and what-
ever happened in Udhampur was also taken
cognisance of and the Election Commission
was approached. Is it the democratic proc-
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ess, if you believe in that? Therefore, the
Election Commission pointed out the accus-
ing finger wherever it was due and, after the
finding of the Election Commission, remarks

.were given in this that the Lok Dal was
responsible for the murder of democracy in
Haryana. (Interruptions). Will you kindly lis-
ten? Please listen to me. What else to be
done now? In Udhampur, he has-ordered
repoll and you have seen the result.

SHRI BASUDEB ACHARIA: Who is
responsibie for murdering democracy
there?

SHRI H.R. BHARDWAJ: There is no
complaint with me from the Election
Commission against anybody. The moment
it will come, | will not hesitate to take action,
if | can take. But you must listen. Hf you close
your eyes to the realities, you are not believ-
ers in democracy. We are all concerned that
this thing will not be allowed to happen in this
country. Whatever crisis is involved, | must
caution, whether it is our party or your Party,
it you are cncerned, stop it forthwith (Inter-
ruptions) and we will take strong action. We
are finding ways and means in consultation
with the Election Commission that any party
or candidate found indulging in this type of
malpractice of being above the law, whether
it is ruling party or any party, the strongest
action should be taken against the person
concerned and against the officers who are
involved in this type of favouring the ruling
party. These are the measures which are
under consideration (Interruptions).

SHRIBASUDEB ACHARIA: He has not
replied to my question. Were the Opposition
leaders consulted or not, as Prime Minister
said?

SHRI H.R. BHARDWAJ: So far as the
consultation is concerned, these days these
Opposition leaders cannot be identified
(Interruptions)
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PROF. MADHU DANDAVATE:. He is
right. He cannot identify Opposition leaders.
We cannot identify Ministers and their port-
folios because of constant reshuftles (Inter-
ruptions).

SHRI SURESH KURUP: The Election
Commission is an independent body but
whatever the Government may say, of late
an impression is being created that its deci-
sions are more and more influenced by
Government. So, if this impression gains
ground, it will strike at the roots of our democ-

racy.

So, | would like to know from the hon.
Minister what steps the Government would
take, to make this Commission and its deci-
sions, truly impartial so that in future this
Commission will not be a silent spectator to
election rigging, as it happened in Tripura.
This is first part of my question.

PROF. MADHU DANDAVATE: It is
unparliamentary laughter of Prof. N.G.
Ranga!

MR. SPEAKER: This is a satire.

SHRI SURESH KURUP: The second
part of my question is whetherthey are going
to bring forward the legislation on electoral
reforms in this Session.

SHRI! H.R. BHARDWAUJ: | am certainly
not in agreement with the hon. Member
when he alleges that the Election
Commission's orders are not impartial. They
are impartial. This has been atradition inthis
country. Sometimes, we are also not satis-
fied by the decisions of the Election Commis-
sion. But, we always accept this forum as
very independent and very firm and impar-
tial. There is no question of imputing allega-
tions against the Commission when you fail
in your electoral process or you do not suc-
ceed. We should have faith inthe institutions
and we will do everything to strengthen this
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insttution this way orthatway Whateverthe
Election Commission wants, we will cer-
tainly give that strength to the Election
Commission

SHRI! CHIRANJI LAL SHARMA Sir, in
view of the categorical statement given by
the hon Minister in this House, now that the
Government 1s aware of the atrocities that
were perpetrated and the excesses that
were committed in the recent by-elections
held in Haryana, will the hon Mintster kindly
let the House know as to what concrete
steps are being taken by the Government in
view of the past experience to put an end to
this practice which ts most obnoxious?

SHRIHR BHARDWAJ | would like to
put on record thatit 1s always expected that
when it is found that the official machinery i1s
used, we expect the Chief Minister to take
action against the erring officers But, unfor-
tunately, he has not done so We are now
receiving the details of the complaints offi
cially and we will see that whatever action is
needed, the action will be taken from our
end We will also see how the laws can be
strengthened to deal with the future situ-
ation

SHRIC MADHAV REDD! Sir, the hon
Minister referred to the judgement of the
Supreme Court and said that the Election
Commussion is duty-bound to consult the
State Governments for deciding a date for a
particular by-election |read the judgement
| agree with the hon Minister But the point
here is under the pretext of this Judgement,
many States including the Oppostion-ruled
States are taking plea under this, they are
making some excuse or the other and they
are interferring with the iIndependence of the
Commission But the hon Minister has said
that the Election Commission is quite inde-
pendent Where I1s the independence?
Under the pretext of this particular judge-
ment, the Election Commission has become

SRAVANA 21, 1910 (SAKA)

Oral Answers 14

helpless. It is entirely depending upon the
State Governments. | would like to know
whether the Government is going to amend
the law to see that the Election Commission
has got total Independence In this matter.

SHRI H.R BHARDWAJ: Sir, | have
submitted at the outset that the final decision
is that of the Election commission always
But if a particular sttuation, at a particular
point of ime, is pointed out to the Election
Commission and if the Election Commission
1s satisfied, then no other party is relevant in
the consideration etther the State Govern-
ment or the Central Government or the Elec-
tion Commission All the political parties are
involved in the fray of election in the States
That 1s where the judgement of the Electior
Commission stands The matters have gone
to the Courts The Courts have laid dowr
guidelines {f the guidelines are not suffi
cient, we can certainly legisiate on furthe
giving guidelines Even the code of conduct
which we voluntanly accepted, is not bein¢
followed That is my submussion, which the
House must consider The code of conduc
requires that official machinery should no
be used | pointed out as to what happene:
in the recent election Now, proposals haw
come [fthe Election Commission wants the
we can lay down some guidelines for evolv
ing how and when the dates for election
should be held, then more strength will b
given, firmness will be given to the Electio
Commission But you cannot ehminate ce
tain things Your own states will cry later o
that they are not being consulted They ma
cite law and order problem You better cor
sult your Chief Ministers and come back t
us

{ Transiation]

MR SPEAKER On this issue, | thin
we all have to take this thing into consider
tion, It is very important
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[English}

it is very important things. Your own states
will cry later on that on that they are not
being. This issue concerns not only any
party particularly but it concerns us all. Fur-
ther, it concemns not only the political parti€’s
but also it concerns every working man,
every man and every thinking man in this
country.

[Transiation]

It we ignore it, our entire system will be
disturbed;

[English]

It is the very limb on which we are sitting. We
will be cutting down the very roots of demo-
cratic life and procedures here in this coun-
try, if we allow such things. Democracy is the
only thing which we must cherish and must
safeguard on all fronts, it must be cherished
and safeguarded by the people concerned.
We should not let it happen. Whoever does
it, he is not our friend. Whichever party does
it, that is not the friend of the people, that is
not the friend of the Constitution or democ-
racy. The people should not allow this,
wherever it may happen.

(Interruptions)

DR. G.S.RAJHANS: Sir, there should
be a Half-an-Hour Discussion on this (/nter-

ruptions)
MR. SPEAKER: Next Question.

income Tax Exemption to Thirumala
Tirupati Devasthanam

*246. SHRI BHATTAM SRIRAMA
MURTYY:
SHRI G. BHOOPATHY:
Will the Minister of FINARICE be pleased to
state:

AUGUST 12, 1988

Oral Answers 16

(a) whether the Thirumala Tirupati
Davesthanam (TTD) has been exempted
from the purview of the Income-tax;

(b) if not, the reasons thereto;

(c) whether a memorandum with a re-
quest for granting such exemption has been
received from the (TTD) and some MPs;

(d) if so, the details thereot; and

(e) the decision of Government
thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA): (a)to (e). A statement is given
below.

STATEMENT

(a) Yes Sir, the Thirumala Tirupati
Devasthanam (TTD) has been exempted
from income tax by notifications issued from
time to time under'section 10(23C) (v) of the
Income-Tax Act, 1961 for assessment
years 1973-74 onwards.

(b) Does not arise.

(c) to (e). Section 10(23C) (v) under
which the exemption was grantedtothe TTD
by notifications has been deleted by the
Direct Tax Laws (Amendment) Act, 1987
with effect from 1-4-1989 and a new section
80F has been inserted laying down a uniform
discipline for exemption in respect of all
voluntary organisations. The Government
has received representations interalia from
the Thirumala Tirupati Devasthanam and
some representatives of people against the
change brought about by the Direct Tax
Lawi (Amendment) Act, 1987. The issues
raised in the various representations have
been examined by the Government and the
decisions thereon will be reflected in the
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proposed Direct Tax Laws (Amendment)
Bill, 1988.

SHRI BHATTAM SRIRAMA MURTY:
The exemption enjoyed by the TTD stands
withdrawn from 1-4-1989 in view of the re-
cent Amendment to the Act. But as per
Section 80F, the Government has intro-
duced a certain uniformity as far as exemp-
tions are concerned in respect of all the
voluntary organisations. May | point out to
the hon. Minister that the TTD is an exclu-
sively unique organisation; it has a special
status of its own and it cannot be equated
with other voluntary organisations. There-
fore, underthese circumstances,  would like
to know whether the hon. Minister willl re-
examine the position and give an assurance
to the House that the exemption which was
hitherto enjoyed by the TTD will again be
restored to them and it shall not be with-
drawn from 1-4-1989.

SHRIA. K.PANJA: Since this law came
into force after the amendment, various
representations have been received from
the people and also from the Members of this
House and also from the Rajya Sabha. 5o
far as the points made regarding TTD are
concerned, a point has beern made that the
local State Act is controliing their functions
‘and when the local State Act is controlling
their functions and the chartiable purposes
are met, why should Section 80F come in.
These are under examination, and in this
Session, probabiy very soon, this will be
reflected in the House in the Amendment
which may be brought in so far as these
institutions are concerned. But | want to
make it very clear that'there 1s scme misap-
prehension about this, that 1s, Section 80F.
What the Act has done whirh this House has
passed is this. The specified chartiable pur-
poses are already there; those have been
specified and the donors who are also giving
for those specified purposes. If those are
done, then no tax is to be paid. But if they do
not do so, then controls are to ba made that
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the purpose which is chartiable is main-
tained. That was the reason. There was
another point made by some hon. Members,
signed by about a hundred Members led by
Shri K.S.Rao, that a Director should be
appointed or a member should be appointed
from the Tax Board to the institution. There
we have already decided not to enforce that
— so far as that point is concerned. The
others will be reflected when the Finance
Minister , aces the Amendment in this
House.

SHRI BHATTAM SRIRAMA MURTY: |
have not got a specific and categorical reply
trom the Minister whether the Government
are considering a proposal to introduce an
amendment with a view to restoring the
exemption which was enjoyed hitherto by
the TTD. In any case the point is this. It is
equated with the rest of the voluntary organ-
isations. itis not justified for the Government
to equate this body with the rest of the
voluntary organisation. That apart, | would
like to know whether the Gurdwaras, the
Masques, the Churches and all other bcdies
stand to get the exemption or they are also
going to be levied some income-tax as in the
case of the TTD.

SHRi A K.PANJA: All charnitab': institu-
tions anc phifanthrophic Institctions, re-
search units and study units, not onthe basis
of religion only, are allbeing considered The
hon. Member wid not prabably hear me: |
have said that, sa far as the TTD is con-
cerned, a special point has been made that
the State Act is controlling their expenditure.
In that connaction we have collected all the
materials. it will soon be retlected in this
House. | cannot assure you now what is
going to happen in the House.

SHRI BHATTAM SRIRAMA MURTY:
My point is totally different. As far as other
institutions are concerned, Churches,
Mosques, Gurdwaras, efc., they are all
thers. Do you want to simutaneously make
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this applicable and impose income-tax on
them also? Ox, are you only considering the
question of TTD?

SHRI A.K.PANJA: it applies to all.
Section 80F applies to all, nat only to Tiru-
pati. As Tirupati was enjoying the exemp-
tion, this question came.

SHRI K.S.RAO: As the hon. Minister
said, it is true that, in regard to certain volun-
tary organisations or charitable trusts, cer-
tain individuals are misusing and in some
other cases Govemnment themselves are
misusing. In any case, we all agree that the
faith in God is a great check on the evil
thinking of any individual. Lord Balaji was
very popular and supposed to be a very
powerful deity. And it is the duty of the
Government, whether it is the State Govern-
ment or the Central Government, to see that
this faith is not taken away. This is one thing.
| am putting the question. There are certain
incidents where Acts of the State Govem-
ment have affected this failth. Similarty, now
this Act is also going to do the same thing. |
request the Hon. Minister to give a catagori-
cal reply that this will not be amended in such
a manner that it will not be affected by
amending this Act as well as by putting
certain restrictions on the State to perform in
a way that is should not be affected.

MR. SPEAKER: That is ail. Have you
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got to say something?

SHRI A.K.PANJA: | have already an-
swered that all these aspects are being
examined. | do not want to give any assur-
ance as it is going to come in this session.

’ Pending Income Tax Cases

*248. SHRI NARAYAN CHOUBEY+t:
SHRI INDRAJIT GUPTA:

Will the Minister of FINANCE be pleased to
state:

(a) whether Government's attention
has been drawn to the news item captioned
“ “Many go scot-free after |-T'raids" appear-
ing inthe “Hindustan Times' of 18 July, 1988;

(b) i so, whether it is a fact that the
disposal of the cases is very slow and the
number of pending cases go in increasing
year after year; and

{c) if so, the action proposed to be taken
for the speedy disposal of the cases?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA) : (a) Yes, Sir.

(b) and (c). A statement is given below.

STATEMENT

9303 prosecutions in respect of tax offences were pending in ‘courts as on 31.3.1986.
Details regarding prosecutions launched and decided since then are given below:-

Financial No. of prosecutions, pendency at the

Year launched decided end of the financial year
19686-87 5258 396 14165

1987-88 7361 433 21093
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With aview to securing speedy disposal
of prosecution cases launched by the In-
. come-tax Department, the Government took
the initiative for persuading the State Gov-
ernments to set up special courts for trying
economic offences or to earmark certain
courts exclusively for dealing with such
cases. As a result, special courts for trying
economic offences have been set up at
Hyderabad, Muzaffarpur, Bangalore, Er-
nakulam, Indore, Cuttack, Jaipur, Madras,
Madurai, Allahabad, Kanpur and Delhi. The
State Government of Gujarat, Maharashtra
and West Bengal have been requested to
similarly set-up special courts, or earmark
certain courts, for exclusively dealing with
economic offences Continued efforts i this
direction will be necessary to achieve
speedy disposal of such cases.

SHRI NARAYAN CHOUBEY: You will
be surprised to see the column ‘Number of
prosecutions, launched and decided’ in the
Statement. Cases are increasing and pend-
ing cases are also increasing. Ca..es pend-
ing in 1986-87 was 14165 and in 1987-88 it
is 21093. It is a good thing that since the
pending cases are increasing, for securing
speedy disposal of prosecution cases
launched by the Income-tax Department,
the Government took the initiative for per-
svading the State Governments to set up
special courts for trying economic offences
etc. etc. As a result, special courts have
been set up at Hyderabad, Muzaffarpur,
Bangalore, Ernakulam, Indore, Cuttack,
Jaipur, Madras, Madurai, Allahabad,
Kanpur and Delhi. My first question is whtat
do ycu mean by cases decided? And how
many cases have been prosecuted? How
many cases you could not prosecute? What
is the main factor? You caught hold of 5258
cases and you have decided 396 cases.
What is the meaning of the cases you have
decided?

Anoctherthing is that when did you move
to the State Government for which special
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courts have been set up? What is the result
of setting up these courts? If you have set up
special courts on the advice or on the sug-
gestion of the State Government, even then
the pending cases have been increasing.
What is the reason for that?

SHRI A.K.PANJA: The meaning of
‘decided’ is the decision given by the court in
a prosecution case. So far as the number of
prosecution is concerned, if the Hon. Mem-
ber reads it carefully he will find that we have
given the number of prosecution in the first
column and out of those, cases decided by
the court is 396 and then comes pendency at
the end of the financial year . In 1986-87 we
could find out a case for prosecution in 5258
cases. In 1987-88 we would find out good
evidencs, cogent evidence, for launching
prosecution against the offenders in 7361
cases. The courts have decided 433 cases.

So far as setting up of the courts is
concerned, the States are being asked since
1980. Some of the States have readily
agreed to it and have set up the courts
Andhra Pradesh has set up on 5th June
1980. Like that, | have got the full statement.
Unfortunately many cases are there in Wast
Bengal and | hope the Hon. Member will talk
to the Hon. Chief Minister of West Bengai to
set up these courts immediately. Otherwise
cases are pending there for a long time.

[ Translation)

SHRI NARAYAN CHOUBEY : Sir, that
is no answer. He simply read out the note
[English)

How many have been convicted as yet?
[Translation]

MR. SPEAKER: He has already told.
The number is 433.
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SHRI NARAYAN CHOUBEY: | do not
know what he has toid.

{English]

SHRI A.K.PANJA: In the question that
was notthere. if the Hon. Member wants-it is
a long statement- | can give the 1987-88
figure. In 1987-88§ prosecution launched,
which | have already mentioned, 7361,

cases decided 433, conviction 53, acquittal,
" 189, compounded 191. it does not depend
on us, it depends on the Court.

SHRINARAYAN CHOUBEY: The Hon.
Minister advised me to advise the State
Government of West Bengal to set up a
court. { will oblige him. But | will just request
him to tell me as to who is to request the
Government of Gujarat and Maharashtra in
this regard who are not implementing what
you havedicided in 1980. ltis not my agency.
Our agency will try to do there. The result
shows that the report as it has come in the
Press is very correct. Whenever income tax
officers raid, whenever some amount is
found, itcomes inthe Press that so much has
been found and so much has been done. But
ultimately parvatasiy mushika prasowa;

You yourself have said that so many
cases have been launched, the number of
dicis-ons are much less and the number of
convictions are much more less. Naturally
going scot free of people who are doing ail
these illegal activities is a fact.

[Translation]

MR. SPEAKER: Put your question Mr.
Choubey. You linger on the question. In fact,
you are answering the question ycurself.
[English)

SHRI NARAYAN CHOUBEY; Whal
action do you propose to take in this raatter?
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. The Report is very much correct that many

go scot free after IT raids. What do you want
to do to see that many do not go scot free in
this regard?

SHRI A.K.PANJA: The guilty may es-
cape but the innocent must not suffer. That
is the law of the land. It is the court which
decides. If we fail to prove it, we cannot
interfere with the freedom of a citizen. We
cannot dictate the court saying that we have
to convict them. We have taken all steps to
find out the cogent evidence, oral and docu-
mentary, and prosecution is launched.
Thereatter if the court decides otherwise, |
don't think we can interfere in this respect.

So far as the Hon. Member's duty to-
wards Gujarat and Mabharashtra is con-
cerned, ! think he is a Member of Indian
Parliament and he has an equal duty every-
where in India.

SHRI NARAYAN CHOUBEY: This
should have been mentioned earlier.

SHRI SRIBALLAV PANIGRAHI: 1t is
.ommon knowleuge that the crusade
against such evasion is going on in our
country vigorously for some tiine Thanks to
the Goverrment of india for that. | would like
to know whether it is a fact that the proceed-
ing with cases in the competent torum
against the tax evaders is getting hampered
1s being obstructed by frequent issue of stay
orders by certain courts. | mean, West Ben-
gal seems 10 Se very tamous in this respect.
Panticularly some Ben~mes of th High Court
have the distinction of having issuad a large
number of stzy orders. That is causing ob-
struction In proceeding with the cases expe-
ditoucly . If so, | would like to know wheiner
the Government have analysed tne reasons
for this situation and what steps the Govern-
m ‘ol are coniempiatiing 1o overcome this
situation in the inter2si of speedy dizposal of
such cases and larger recovery of these
amcun?s.
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SHRI A.K.PANJAAR our country judici-
ary is absolutely independent and function-
ing independently. Therefore, | cannot
comment.on the stay orders granted by the
courts of law. But we are taking steps. We
are briefing panel counsels so thatthey goin
time and if any stay is granfed they make a
proper application for getting it vacated. Now
courts are also usually issuing notice to the
Government before granting ad interim

stay.
Recovery of Government Taxes

*249. SHRI HANNAN MOLLAH: Will
the Minister of FINANCE be pleased to state:

{a) whether Government propose to
recover taxes from tax dodgers in the man-
ner in which land revenues are recovered;

(b) it so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA) : (a) to (c). A statement is given
below:-

STATEMENT

(a)to (c).

Central Excise and Customs

The Central Excise and Salt Act, 1944
and Customs Act, 1962 already provides for
recovery of arrears of duties as arrears of
land revenue.

Income Tax

Provisions for recovery of taxes due
under the various direct tax Acts are con-

tained in sections 220 to 232 of the Income
Tax Act read with its Second and Third
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Schedule. these provisions are quite ex-

haustive and there is no proposal to recover
taxes in any other manner.

SHRI HANNAN MOLLAH: Sir, already
lot of discussion has taken place on tax
evasion. In this Section we have also seen
how tax evaders and even those who fail to
submit their returns before the lastdate have
been exempted from payment of imerest
and other fine. Inspite of Government's
assertion here | would like to say they are not
sincere to bring those evaders to book. Can
you tell the House out of the total amount of
your direct tax what is the amount that you
collect from business people, professionals,
etc. What is their share in this total tax that
you collect? From corporate tax you more or
less make the collection and so also from the
salaried people. But how much you collect
from these businessmen, professionals, eic.

SHRI AK.PANJA: Unless the hon.
Member specifies share of which class and
upto what amount, it is very difficult to say.
But at the beginning when the hon. Member
commented that the Government is not sin-
cere, | contradict that. Government is sin-
cere. If you take the law as it is then the
amnesty granted once in a life-time is given
in the law passed by this House. There are
decisions also. It has been decided by sev-
eral courts that three points are to be satis-
fied. These are: No notice has been given to
him; that it has been done in good faith and
whether he has made arrangement for pay-
ment. Those are the points which havetobe
satisfied. So you please detach yourself
from political propaganda and then you will
find that the officers have done correctly in
deciding and giving the decision.

SHRIHANNAN MOLLAH : The Minister
has still not clarified. This largest section of
the people, flourishing middlemen, busi-
nessmen and film stars they are not paying
tax properly. These people are investing
their blackmoney. Govemment is accusing
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them but what is the actual recovery made
from that section? What is the amount of
increased collection from that section? That
has not been clarified. | want to know cate-
gorically from the hon. Minister.

SHRI A.K.PANJA: Unless specific
names are given... (/nterruptions). They
have got only one name. From what the hon.
Member has said, | can find that he is inter-
ested in filmstars and their earnings. | have
got the list. | don’t want to take the time
because this has already been answered in
the House.

| have got the total list of persons so far
as filmstars are concerned. | can show it to
the Member.

MR. SPEAKER: Mr. Sobhanadrees-
wara Rao.

SHRI S. JAIPAL REDDY: Let it be laid
on the Table of the House.

MR. SPEAKER: | have not allowed him.
[Transiation)
You interrupt others, This is bad.

[English]

| have allowed Mr. Rao. It is his right. |
have allowed him a supplementary and you
are interjecting it.

(Interruptions)

MR.SPEAKER: Now, it is no problem.
that has already been done. That has al-
ready come in the paper. Again, it can come
in the paper. It can be done. But his right
must not be usurped and trampled under
your feet.

SHRI V. SOBHANADREESWARA
RAOQ: The hon. Minister has said that already
the Central Excise Act provides for recovery
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of arrears of duty as arrears of land revenue.

| would like to know categorically from
the hon. Minister what steps have been
taken by the Government to recover more
than Rs. 1,000 crores of excise arrears from
India Tobacco Company and other cigarette
manufacturing companies.

SHRIA.K. PANJA: Sir, the proceedings
are now pending in a court of law. and one of
the friends from the Opposition, Mr.
A.K.Sen, is defending the Indian Tobacco
Company in Calcutta High Court. (/nterrup-
tions) . A show-cause notice has been is-
sued.

SHRI S. JAIPAL REDDY: | objectto it .
He cannot cast reflection"on lawyers. (Inter-
ruptions)

MR. SPEAKER: Objection sustained.
[ Translation]
MR. SPEAKER : | agree with you
(Interruptions)

MR. SPEAKER : They have to do their
duty. it does not matter whether they are in
the ruling party or in the opposition.

[English)

SHRI A.K.PANJA: We have won the
case before the single Judge in Calcutta. It is
now being argued before Division Bench. So
far as Madras High Court is concerned, we
have won there. It is in the show-cause
stags, which has been challenged. When
the stage comes for claiming and recovering
it as land revenue, we shall certainly do it.

[ Translation)

MR. SPEAKER: You speak on your
turn.
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[English]

SHRI S.JAIPAL REDDY: Thank you,
Sir. | would like to know whether the Minister
will be prepared to lay on the Table of the
House the income-tax arrears of various
filmstars.

| would also like to know whether it is a
fact that Mr. Amitabh Bachhchan has re-
cently filed a return in which he showed that
his income has gone up by one crore more
(Interruptions)

PROF. MADHU DANDAVATE: Why
are they defending? There 1s no allegation.
[ Transiation]

MR. SPEAKER: Your first question was
pertinent.

[English]

SHRI AMAL DATTA: ltis in the papers.
How can it be avoided now?

[ Translation)

MR. SPEAKER: First you put the ques-
tion; that will also be done. There is no
dispute about that.

[English}

Idon't mind about it. Ditferent questions
are to be made. That does not matter

(Interruptions)
[Translation)

MR. SPEAKER: Why do you quarrel,
you put the proper question.

(Interruptions)
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[English]

MR. SPEAKER: Please order.
(Interruptions)

SHRI S. JAIPAL REDDY: | did not level
any allegation, Sir.

PROF. MADHU DANDAVATE: He did
not allege anything...(/nterruptions)

[ Translation]

MR. SPEAKER: Do not behave like
that, it makes no difference.

(English]

SHRI S. JAIPAL REDDY: | wanted to
know from the hon. Minister whether it is a
fact that Mr. Amitabh Bachhan filmstar and
former Member of this House, had recently
filed a return showing that he had earned
one crore more than what he showed earlier.

If so, what is the action taken thereon?
( Interruptions)

PROF. MADHU DANDAVATE: There
is nothing against you.

SHRI A.K.PANJA: This question does
not arise out of this question but | have ...
( Interruptions).

[Translation]

MR. SPEAKER: Let him finish. Why do
you stand up when he is speaking

[English)
! do not know what he is saying.
[Translation)

This, habit of interrupting is wrong.
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[English)

Ican allow a second question also. | am
not against it. I will not bar you. You can put
a direct question on that subject and | will
allow you.

SHRI A.K.PANJA: The question does
not arise out of this question. This is a
general question. | have also seen the
newspaper but the details are not with me.
When the details come .. (Interruptions)

[Transiation]

MR. SPEAKER: This is something
which cannot be hidden.

(English]

SHRIA. K. PANJA: There is a systemin
which the country is run. |, as a Minister,
cannot now immediately refer to the Income
Tax Officer. It has to come up gradually. The
Governmenthas a right of appeal and he has
got aright of appeal. It has to come. We have
to rely on the system. | cannot be the sup-
porter of the Opposition who is trying to
break the system. | cannot do it. Sir. (/nter-

ruptions)

MR. SPEAKER: He was asking
whether you are prepared to put the list on
the Table of the House.

SHRI A.K.PANJA : Coming to that
question, | have got the names but | do not
think...(Interruptions) ... if you order me, | will
do so. But | do not feel that it arises out of this
question. | can certainly show it to the hon.
Member, if he wishes. (/nterruptions)

SHRIS. JAIPAL REDDY: l asked forthe
information of Amitabh Bachohan's case. |
did not ask him....
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MR. SPEAKER: When he gets the infor-
mation, he willgive itto you. When he has not
got, why should he give you wrong informa-
tion ? ( Interruptions) .

SHRI A.K.PANJA: It has been an-
swered on the 5th August in reply to Starred
Question No 159 by Shri Uttamrao Patil and
Shri Jai Prakash Aggarwal. It has been
answered. If the hon. Member wants to look
at it, he can do so. He has asked for the
names. He did not ask for the amount.

SHRI S. JAIPAL REDDY: | have asked
for the amount also.

SHRI A.K.PANJA: But it is not with me
now.

MR. SPEAKER: You can ask and | will
get it for you.
[ Translation]

if you ask the question, | will get it for
you. He has told that.

[English]

I cannot ask him to give wring informa-
tion to you and then you catch him

SHRI S. JAIPAL REDDY: You direct
him to give the information to me. (/nterrup-
tions)

[ Translation]

MR. SPEAKER : You give a notice. |
shall allow it.

[English]

PROF. MADHU DANDAVATE: Why lay
on his table? Why not lay on this Table.
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{ Translation)

Alleged Irregularities in Transaction of
Janata Cioth in Bihar

*250. SHRI ABDUL HANNAN ANSARI:
Will the Minister of TEXTILES be pleased to
state:

(a) whether Union Government have
received complaints alleging irregularities in
the transaction of Janata cloth in Bihar;

(b) if so, the details thereot; and

(c) the action taken/proposed to be
taken by Union Government thereon?

[English]

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) to (c). A state-
ment is given below.

STATEMENT

During the years 1986 and 1987, sev-
eral complaints were received by the Central
Government alleging irregularties in the
production of Janata Cloth by the imple-
menting agencies in Bihar. The complaints
related to fake purchases of yarn and sub-
mission of false subsidy claims. As the re-
sponsibility for the implementation of Janata
Cloth Scheme vests with the State Govern-
ment, the complaints received were referred
to the Governemt of Bihar for making neces-
sary enquiries in the matter. Representa-
tives of the Central Government were also
sent to discuss the matter with the State
Government authorities. Subscquently in
respect of some of the implementing agen-
cies the State Government have reported
that no irregularities were found. In respect
of certain other agencies, Vigilance enquiry
by the State Government has been under-
taken. The Central Government have
“streamlined the procedures for submission
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of claims for janata subsidy by the Govern-
ment of Bihar. In respect of certain imple-
menting agencies against whom enquity is
being conducted, subsidy claims have been
withheld.

[Translation)

SHRI ABDUL HANNAN ANSARI: Mr.
Speaker, Sir, in regard to the reply, that has
been given, | would like to know the names
of agencies which have been acquitted of
charges and agencies against whom enquir-
ies are still going on in Bihar, Besides,
whether the allegation of sake business
were proved against Handicraft weavers
Association of Madhubani area? What ac-
tion the State Government has taken in this
regard?

SHRIRAMNIWAS MIRDHA: Sir, There
are seven agencies which are involved in
implementation of Janata cloth scheme In
Bihar. The central Government has received
complaints against some of these agencies
alleging misuse of the subsidy and some
other irregularities. We have also sent our
representative to discuss these matters with
the State Government and to find out as to
what action is being taken. State Govern-
ment is enquiring with these cases and we
are in constant touch with the State Authori-
ties. In one ortwo cases, no substance could
be found in the complaint. The complainants
are being asked to give more information so
that proper inquiry may be conducted. The
State Government is competent 1o inquire
into these cases and the inquiry is already in
progress. We are in touch with the State
authorities.

SHRI ABDUL HANNAN ANSARI : Mr.
Speaker, Sir, | have not received a proper
reply to my first question. The question was
which of the agencies have been acquitted
and is there any agency against whom
inquiry is still going on?
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MR. SPEAKER: Will you not ask the
second supplementary question.,

SHRI ABDUL HANNAN ANSARI: My.
Second question is what steps are being
taken to check bungling which is going on is
large scale in this country ? Not only in Bihar
and Uttar Pradesh, | have got a proof in
respect of large scale bungling in Madhya
Pradesh also. Will the Government modify
the Janata Cloth Scheme in order to check
misuse of this amount? On the other hand,
unemployment among the weavers has
risen sharply due to Mafia , Therefore, will
the Government provide alternative employ-
mentto the weavers engaged in tHese agen-
cies?

SHRI RAM NIWAS MIRDHA: Sir,
Janata cloth Scheme is meant to assist the
weavers. As | have said that the State Gov-
ernment is competent to enquire into the
cases of irregularities in cooperative and
other agencies. We have withheld the claims
of subsidy in respect of some of the agencies
against whom enquiries are pending. We
are directing the State Government to con-
duct proper inquiries against all complaints
through the intelligence department or
through other agencies.

WRITTEN ANSWERS TO QUESTIONS

Decline in Foreign Exchange Reserves
[ Transiation]

SHRI RAM DHAN:
SHRI V. TULSIRAM:

*251.

Will the Minister of FINANCE be pleased to
state:

(a) whether the foreign exchange re-
serves in the country have declined consid-
erably during the first quarter of 1988-89;
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(b) what what the position of the foreign
exchange reserves as on 1st April, 1988 and
1st July, 1988; and

(c) the reasons for sudden decrease in
the foreign exchange reserves?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c) . A state-
ment is given below.

STATEMENT

(a) to (c). The foreign exchange re-
serves (excluding Gold & special Drawing
Rights) which stood at Rs. 7287.14 croreson
31.3.88declined to Rs. 5881.61 crores ason
1.7.88. The decline in reserves in the first
quarter of the financial year, as per available
indications, was due to the bunching of some
import payments, unusually high interna-
tional prices for metals, edible oils, petro-
chemicals and other imports, increase im-
port of bulk commodities such as Diesel,
edible oils, steel and wheat necessitated by
unprecedented drought and lower not re-
ceipts of aid and higher repayments to the
IMF as compared to last years. The reserves
have since increased to Rs. 5739.99 crores
as on 5.8.1988.

[English)
Code of Conduct for legal ald Lawyers

*252. PROF. CHANDRA BHANU DEV!I
: Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether Government are consider-
ing to lay down a code of conduct for legal aid
lawyers; and

(b) if so, the details thereof?

THE MINISTER OF LAW AND JUS-
TICE AND MINISTER OF WATER RE-
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SOURCES (SHRI B. SHANKARANAND)
(a) No, Sir.

(b) Does not arise.

Investment in Modernisation of NTC
Mills

*253., DR. V. VENKATESH:
SHRI V. SREENIVASA
PRASAD:

Willthe Minister of TEXTILES be pleased to
state:

(a) whether Union Government have
received proposals fromthe National Textile
Corporation for substantial investment on
account of modernisation as a consequence
of merger 1ssues of its mills; and

{b) if so, the facts and details thereof?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) (a) Proposals of
investment on account of modernisation as
a part of NTC's scheme for restructuring/
amalgamation of NTC milis are still at the
preliminary stage of discussions at various
levels.

(b) Does not arise.
World Bank Assistance

*254. SHRI PRATAPRAO B.
BHOSALE: Willthe Minister of FINANCE be
pleased to state:

(a) whether the World Bank has
pledged continued substantial IBRD and
IDA Lendings;

(b) if so, the details thereof;
(c) whether the World Bank has placed

the country in the category of continental
economies; and
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(d) if so, the details thereof and reasons
for placing the country in the specified cate-
gory?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). At the
Aid India Consortium meeting held in June
1988 at Paris, the World Bank group have
indicated a commitment level of § 2.7 billion
for the current World Bank Fiscal Year,
ending 30th June 1989. This is higher than
the World Bank group commitment in the
Consortium meeting for the previous Bank
fiscal year, ending 30th June 1988, which
was $ 2.5 billion.

(c) No, Sir.
(d) Does not anse.

Pritam Singh Committee on Anti-
Erosion

*255 SHRI ANIL BASU:
SHRI SYED MASUDAL HOS-
SAIN:

Will the Minister of WATER RESOURCES
be pleased to state.

. (a) whether there s any proposal to
implement the recommerations of the Pri-

tam Singh Committee on ari-erosion; and
(b) if so, the details thereot*

THE MINISTER OF LAW AND JUITICE
AND MINISTER OF WATER RESOURRES
(SHRI B. SHANKARANAND) : (a) and (b,
The Government of West Bengal, which
constituted the Pritam Singh Committee,
has framed certain proposals based on the
Committee’s recommendations. Work on
some of the vulnerable reaches indicated by
the Committee has been taken up also by
the State Government.
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[ Translation]

Supreme Court Verdict on Swadeshi
Cotton Mills

*256. SHRI VIJAY KUMAR YADAV:
Willthe Minister of TEXTILES be pleased to
state:

(a) whether Government have won the
case regarding nationalisation and shares of
six units of Swadeshi Cotton Mills as per the
Supreme Court’s verdict of 12 February,
1988;

(b) if so, the details thereof;

(c). the further action taken by Govern-
ment on the basis of the said verdict of the
Supreme Court ;

(d) whetherthe assets of these factories
were valued at Rs. 22 crores and onelakh as
per the details filed in the court; ard

(e) the steps taken by Gevernment to
recover the loan of Rs. 35 crres advanced
to the company in pursuance of provisions of
Section 29D of the Industrial (Development
and Regulation) Act?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MRDHA) : (a) to (e). A State-
ment is gives below.

STATEMENT

(a) to (c). 10 Lakh shares of Swadeshi
Polytex Ltd and 17.18,344 shares of Swade-
shi Mining & Manufacturing Company Ltd.
stand vested in the Central Government/
NTC as a result of the judgement dated
12.2.1988 of the Supreme Court. Nominees
of the NTC are on the Board of Swadeshi
Polytex Ltd. and Swadeshi Mining & Manu-

facturing Company Ltd.
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(d) Value of assets of the six national-
ised Textile Undertakings of the Swadeshi
Group was Rs. 23.85 crores as per annual
accounts as on 31.3.1978.

(e) The Government did not advance
any loan to the Swadeshi Cotton Mills
Company Ltd. under Section 29D of the
Industrial (Development and Regulation)
Act.

[English]

Reorganisation of Central Excise and
Customs Departments

*257. SHRI G.M.BANATWALLA: Will
the Minister of FINANCE be pleased to state:

(a) whether there are any proposals for
re-organisation of the Customs and Central
Excise Departments; if so, the details of the
proposed re-re-organisation;

(b) whether these proposals have been
submitted to the Department of Personnel
for clearance and if so, when; and

(c) the steps being taken to expedite
decision on these proposals?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A K.PANJA): (a) Yes, Sir. The proposed re-
organisation envisages re-designing of the
pattern of various field formations with suit-
ableincreases/decreases in the deployment
of officers and staff. It is aimed at making the
Departments more efficient and responsive
and to improve revenue realisations.

(b) The original proposal was referred
fo the Department of Personnel, Public
Grievances & Pensions in the middie of
1986. This proposal underwent a number of
changes as a result of the discussions with
the concerned Departments. A revised pro-
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posal has been sent to the Department of
Personnel on the 1st August, 1988,

(c) The matter is being followed up
closely in order to expedite decision.

CBI Raids on NTC Officers

*258. SHRI KADAMBUR M.R.
JANARTHANAN: Will the Minister of TEX-
TILES be pleased to state:

(a) whether the CBI has conducted
raids on some officers of the National Textile
Corporation;

(b) if so, the outcome thereof; and

(c) the steps taken or contemplated on
the CBI findings?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) to (c). The
Central Bureau of Investigation has con-
ducted raids on residences, etc. of some
employees of NTC Subsidiary Corporations
in 10 cases registered by them during the
years 1987 and 1988. Reports in respect of
only 2 cases have been received so farfrom
the CBI and action has been is being taken
in these cases.

Scheme for Rehabilitation of Oustees
from Command Areas

*259. SHRI NiTYANANDA MISHRA:
Will the Minister of WATER RESOURGES
be pleased to state:

(a) whether Government have formu-
lated schemes for full rehabilitation of the
oustees from the Command Areas;

(b) if so, the details thereof;

(c) what is the magnitude of the problem
of rehabilitation; and
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(d) what targets have been fixed for
1988-89 and 1989-90 ?

. THE MINISTER OF LAW AND JUS-
TICE AND MINISTER OF-WATER RE-
SOURCES (SHRI B. SHANKARANAND) :
(a) As no submergence occurs within the
command areas, no rehabilitation of out-
stees is involved.

(b) does not arise.

(c) and (d). Rehabilitation of oustees
from areas submerged by reservoir projects
in the responsibility of the State Govern-
ments. No annual targets as such are tixed
by the Centre.

Shortage of Yarmn
*260. SHRIMATI BASAVARAJES-
WARI:

SHRI YASHWANTRAO
GADAKH PATIL:

Will the Minister of TEXTILES be pleased
to state:

(a) whether the handloom sector is
experiencing shortage of supply of yarn at
reasonable pnce;

(b) if so, the details thereof and the
reasons theretor?

(c) the measures taken by Union Gov-
emment to improve the position;

(d) whether Government have issued
any directions to yarn manufacturing mills
for providing yarn to handlooms; and

(e) it so, the details thereof and whether
these directions are being followed prop-
erly?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) and (b). There
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has been an increase in the price of yarn
mainly on account of the increase inthe price
of cotton. The hank yarn prices at present
are 20.3% to 72% higher as comparedto the
prices at the same period last year. There
has however been no shortage of supply of
hank yarn.

(c)to (e). The Central Government have
been making efforts to ensure regular supply
of yarntothe handloom sector at reasonable
prices through various measures as under:

(i) The hank yarn obiligation
scheme requires every producer
of yarn to pack at least 50% of
the total yarn packed for civil
consumption in hank form, of
which not Jess than 85% has to
be in counts of 40s and below.

(i) The Centra: Government gives
loan assistance to the National
Cooperative Development Cor-
poration (NCDC) for setting up
new weavers’ cooperative spin-
ning mills and expanding the
capacity of the existing weavers
cooperative spinning mills in
various states in orderto build up
captive production for the hand-
loom sector. The setting up of 20
new weavers’' cooperative spin-
ning mills and the expansion
cases sanctioned during the 6th
plan period resulted in an addi-
tional spindleage of 5.961 lakh
spindles.

(i) The National Handloom Devel-
opment Corporation (NHDC)
has been set up primarily with
the objective of arranging the
supply of yarn to handloom sec-
tor at reasonable prices. NHDC
has stepped up its operations
and supplied 63.05 lakh kgs. of
yarn valued at Rs. 26.05 crores
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during 1987-88(July, 87 to June,
1988) as compared to 28.08 lakh
kgs valued at Rs. 8.23 crores
during last year.

In order to safeguard the interest of the
decentralised handloom sector, the Govern-
ment have taken the following steps to check
the recent hike in prices of yarn:-

(i) The export of staple cotton has
been suspended.

(i) It has also been decided to per-
mit import of cotton against ex-
port of cotton yarn/cotton fabrics
and made-ups on Advance Li-
cence basis.

(iiy The exportof hank yarn upto 60s
counts has been suspended.

(iv) Import of one lakh bales of cot-
ton, duty free, for production of
hank yarn for supply to hand-
loom sector has been permitted.

Poor Inflow in Krishna Basin
*261. SHRI MANIKRAO HODLYA
GAVIT:
SHRIMATI VAYJAYANTHI
MALA BALLI:
Wilt the Minister of WATER RESOURCES
be pleased to state:

(a) whether Government's attention
has been drawn to the news item appearing
on 14 July, 1988 in the Hindustan Times
wherein it has been stated that Krishna basin
has touched the lowest level in the last 100
yearsin Andhra Pradesh and poor inflow has
been causing anxiety;

(b) if so, the causes thereof; and

(c) the appropriate steps being contem-
plated by Government in regard thereto?
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THE MINISTER OF LAW AND JUS-
TICE AND MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND j :
(a) Yes, Sir.

(b) and (c). Levels reported from,

Andhra Pradesh projects in the Krishna
Basin during the first half of July, 1988,
though on the low side, were not the lowest.
With further inflows in recent weeks the
position has considerably improved.

[ Transiation]
Credit Camp in Ujjain

*262.SHRI SATYANARAYAN
PAWAR: Will the Minister of FINANCE be
pleased to state:

(a) whether credit camps are still being
organised in Madhya Pradesh; and

(b) if so, the time by which credit camp
is likely to be organised in Ujjain?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRQ) : (a) and (b). A state-
ment is given below.

STATEMENT

(a) and (b). Credit camps are organised
by the public sector banks as part of their
continuing effort to improve the flow of credit
to weaker sections. Decisions in this regard
are taken by them as appropriate from time
to time.

General Managers and Deputy General
Managers In new Bank of India

[English)

*263. SHRIK. RAMAMURTHY: Willthe
Minister of FINANCE be pleased to state:
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(a) the number of General Managers
and Deputy General Managers functioning
in the New Bank of India; and

(b) the number out of them who are
facing Central Vigilance Commission cases/
charge-sheets of CBIl and since when?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). A state-
ment is given below.

STATEMENT

At present, there are two General
Managers and four Deputy General Manag-
ers functioning in New Bank of India. New
Bank of India has reported that one Deputy
General Manager of the Bank is involved in
a case which is being investigated 'by the
Central Bureau of Investigation. On the rec-
ommendations of the Central Vigilance
Commission, however, regular departmen-
tal action has been initiated against one
Deputy General Manager on 28.1.1987 and
another Deputy General Manager on
16.12.1987.

Seizure of Narcotics

2499. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of FINANCE
be pleased to state:

(a) the biggest haul of narcotics during
the current year: and

{b) the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA) : (a) and (b). The details of the
maijor seizures of narcotic drugs during the
current year are fumished in the statement
below.
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STATEMENT

Details of the Biggest Seizures of Narcotic Drugs (Drug-Wise) Effected During 1988.

S.No. Name of thedrug  Qiy..
(Kgs)

Date of
seizure

Name of the seizing agency
and details

1. Hashish

(Charas) 4,050

2. Heroin 175

3. Opium 525

>

Ganja (Dried) 1,503

6.1.1988

5.1.1988

28.2.1988

1-2nd Feb
1988

by Directorate of Revenue
Intelligence (DRI), Bombay
trom export consignment. Two
persons apprehended.

by Customs, Ludhiana.
Driver of a truck
arrested.

by Central Bureau of
Narcotics, Madhya Pradesh
from a truck, 3 persons
apprehended.

by Narcotics Control Bureau,
Madras. One person arrested.
16 acres of ganja crop also
destroyed.

Smuggling of Precious Stones

2500 SHRI CHINTAMANI JENA:
SHRI MOHANBHAI PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether smuggling of gems and
precious stones is on increase in the border
area of Orissa and Madhya Pradesh and
other gems producing areas;

(b) whether a great loss is being suf-
fered due to this smuggling; and

(c) it so, the action taken or proposed to
be taken by Union Government in this re-
gard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE

,

MINISTRY OF FINANCE (SHRI
A.K.PANJA) : (a) Reports received do not
indicate smuggling of gems and precious
stones in the borderareas of Orissa and
Madhya Pradesh and other gem producting
areas. However, seizures made indicate
that rough and uncut diamonds and precious
stones are being smuggled into the country
and cut and polished gems and precious
stones are being smuggled out of the coun-
try. The value of seizures of diamonds, gems
and precious stones for the last three calen-
der years are given below:

Year Value of seizers
(Rs. in lakhs)

1986 109

1987 80

1988 79"

(upto June) (“provisional)
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{b) and (c). Smuggling of diamonds and
precious stones is injurious to the econpmy
of the country. The Government is fully alive
to.this problem. To meet this challenge, the
anti-smuggling drive has been intensified.
The anti-smuggling machinery throughout
the country has been geared up. Modern
equipment like X-ray machines are being
increasingly used. Close co-ordination is
maintained with all the agencies concerned
with detection and prevention of smuggling.

[Translation]
Smuggling of Brown Sugar

“2501. SHRI KAMLA PRASAD RA-
WAT: Wil the Minister of FINANCE be
pleased to state:

(a) whether Government are aware of
the factthat smuggiers arg'indulging in large
scale smuggling of ‘Brown Sugar' in the
country; and

(b) if so, the number ot smugglers ar-
rested and the value of brown sugar seized
from them?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA) : (a) and (b). Government are
aware of the fact that the country is increas-
ingly facing the problem ot transit traffic
particularly i heromn.

In the current year,704 persons have
been arrested (uptoJune) in connection with
heroin related offences (impure heroin is
commonly known as ‘brown sugar and
hence, no separate data in respect of ‘brown
sugar’ is maintained).

No precise value of the drug seized can
be assessed as this is depeadent upon the
purity, place of origin/seizure, local demand
and supply, etc.
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[English]

Fillip to Processed Food Exports

2502. DR. B.L.SHAILESH: Will the
Minister of COMMERCE be pleased to
state:

(a) whether India is facing stiff competi-
tion from Trans-National Companies (TNC)
ininternational processed foods market; and

(b) if so, whether any plan is ¢contem-
plated by his Ministry 10 meet the situation
and give e a fillip to processed foods export?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR! P.R.
DAS MUNSI) : (a) Yes, Sir.

(b) The Government have set up the
Agricultural and Processed Food Products
Export Development Authority to promote
export of processed foods.

Recently a new Ministry for Food Proc-
essing Industries has also been formed to
give fillip to the industry as a whole.

Export of Farm and Agricultural
Products

2503. SHRI AMARSINH RATHAWA:
SHRI CHINTAMANI JENA:
SHRI H.G RAMULU

Will the Minister of COMMERCE be
pleased to state:

(a) the names of farm products being
exported and the value of export made dur-
ing the last three years, year-wise;

(b) whether there is a big scope to boost
this trade;



51 Whritten Answers

(c) if so, the steps being takento step up
agricultural export;

(d) the names of the countries to whom
agricultural products are being exported;

(e) the steps being taken to locate more
market; and

(f) the names of the States exporting
agricultural products and special incentive
given to them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) The major agricultural
items being exported from the country are
Cereals including Basmati rice Tobacco,
Spices, Oilmeals and Processed foods in-
cluding fresh fruits and vegetables. A State-
ment indicating provisicnal figures of ex-
ports of these items during the last three
years is given below.

(b) and (c). Export of agricultural items
can be further increased subject to our
commodities being competitive in the inter-
national market. Due to domestic considera-
tions exports of some agricultural items have
also to be restricted from time to time. To
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increase exports of agricultural commodi-
ties, the Commodity Boards and Export
Promotion Councils concerned with these
items undertake necessary promotional
measures which include conducting of mar-
ket surveys, sponsoring of trade delegations
etc. Sevaral agricultural items are aiso pro-
vided with export incentives which include
Cash Compensatory Support and REP
benefits.

(d) The major markets for agricultural
exports are USA, West European Countries,
the Gulf Region and the USSR.

(e) Efforts are being made by the pro-
motional organisations to diversify exports
of agricultural items to non-traditional mar-
kets through participation in trade fairs and
sponsoring of delegations targeted towards
these new markets,

(f) Agricultural commodities axported
from the country are produced in various
states. The more important States Produc-
ing agricultural items for export are Kerala,
Andhra Pradesh, Maharashtra, Gujarat,
Uttar Pradesh etc. The incentives on a State
wise basis and are applicable for all exports
from any region of the country.
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1 2 3 4 5 6 7 8

5. OIL CAKES 11,68,307 161.21 14,76,941 236.08 10,72,412 197.43

6. PROCESSED FOOD —_ 286.00 — 298.58 — 346.97
(a) Fruit and Veg. Products — 58.00 — 48.93 — 39.13
(b) Meat & Meat Products — 76.00 — 74.88 — 193.95
(c) Other Processed Foods —_ 59.00 — 71.71 - 12091
(d) Fresh Fruits and Vegetables — 93.00 — 103.06 — 92.98

. *Shipments permitted for export during 1987.

- (Source: Commodity Boards/EPCs)



57  Written Answers

Seizure of bales of duty free raw silk

2504. SHRI ANANDA PATHAK: Will
the Minister of FINANCE be pleased to state:

(a) the number of bales of duty free raw
silk seized or otherwise restrained by the
Directorate of Revenue Intelligence (D.R.1.)
or Collectors of Customs at Bangalore,
Varanasi, Bombay, etc. with name and
address of tirms involved;

{b) the action taken against such firms;
and

(c) what precaution of coordination with
the C.C.1. & E. 1s being taken to prevent such
misuse or defrauding of customs duties?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a) Reports received indicate that
in the recent past in six cases, 413 bales of
raw silk which had been imported duty free,
have been seized by the Officers of the
Directorate of Revenue Intelligence and the
Customs officers of Bombay, Bangalore and
Varanasi. The names of the firms involved
are as follows—

1. M/s. Acquaris, New Delhi
2. Mss. Mani Exports, New Delhi
3. Miss. Pooja Exporters Ltd., Punjab

M/s. Link Export Corporation, Bom-
bay

M/s. Quddus Silk Palace, Varanasi

M/s. Universal Overseas Pvt. Ltd.
Bangalore
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5. Mss. Easter Silk Industries Ltd., Cal-
cutta

M/s. Gemini Overseas Ltd., Caicutta
6. Ms. Khatre Arab Bawa, Bombay

(b) and (c). The case against M/s. Ac-
quaris, New Delhi was adjudicated and the
goods involved confiscated. The Joint Chief
Controller of Imports and Exports, New Delhi
has cancelled the import licence.

Show cause notice has been issued in
the case against Mani Exports, New Delhi
and the case is pending adjudication. The
import licence held by them has been
cancelled by the Joint Chief Controller of
Imports & Exports, New Deiht.

in respect of the remaining four cases,
show cause notices have been issued and
are pending adjudication. The jurisdictional
officers of the Chief Controller of Imports &
Exports have been informed for taking ap-
propriate action in these four cases.

In respect of every major case of fraud
committed under the D.E.E.C. Scheme, the
same is brought to the notice of the Chief
Controller of Imports & Exports through a
demi-official letter by the Director (Revenue
Intelligence) for taking appropfiate action by
them.

Unclaimed Amount in State Bank of
Indore

2505. SHRIC.JANGA REDDY: Wilithe
Minister of FINANCE be pleased 1o state:

(a) whether Govemment have formu-
lated any scheme for proper utilisation of
amount that were deposited and unclaimed
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in State Bank of Indore;

(b) the total outstanding unclaimed
amount with the Bank till date; and

(c) whether it is proposed to utilise the
amount for national development scheme by
fixing a time limit for the withdrawal of the
unclaimed amount?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). The un-
claimed deposits, as defined in section 26 of
Banking Regulation Act, 1949, lying with the
banks, represents their liability and have to
be paid when claimed by the depositors.
Since these unclaimed deposits form part of
the bank’s overall funds, they are already
deployed by the banks for various purposes.

State Bank of Indore has reported that
the total unclaimed amount lying with the
bank as on 31.12.1987 was of the order of
Rs.39,07,651.84.

Textile Exports Promotion Fund

2506. SHRI N.B. PATIL: Will the Minis-
ter of TEXTILES be pleased to state:

(a) whether recently Government have
constituted a sponsoring committee to iden-
tity and formulate specific projects to be
funded from the Textile Exports Promotion
Fund; and

(b) if so, the details regarding its terms
of reference and the time by when its report
is likely to be submitted?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) Yes, Sir.
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(b) Specific projects are submitted by
the Sponsoring Committee to the Govern-
ment for approval and it is an on-going
process.

IDBI Assistance to Electronics Sector
of West Bengal

2507. SHRI PIYUS TIRAKY: "Will the
Minister of FINANCE be pleased to state:

(a) whether the Industrial Development
Bank of India (IDBI) has obtained aloan of 20
billion yen Rs. 200 crores from the Export
Import Bank of Japan (EXIM) recently for
financing industrial projects, automobile
industry and the electronics sector in India;

(b) what part of this loan could be
spared for financing the electronics industry
in West Bengal; and

(c) the time by which IDBI is likely to
clear its financial assistance for electronics
sector of West Bengal?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRQ): (a) The Industrial
Development Bank of India (IDBI) has en-
tered into an agreement on June 30, 1988
with Export-import Bank of Japan (Exim-J)
for an untied loan of Japanese Yen 20 billion.
The proceeds of this loan are to be utilised to
finance projects in the Automobile and Elec-
tronics Sector including their ancillaries and
such other sectors, as may be agreed upon
between IDBI and Exim-J.

(b) This line of credit would be utilised
for funding eligible projects irrespective of
their location. The extent of assistance to
projects in Electronics Sector of West Ben-
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gal, out of the above line of credit, would
depend on the number of viable proposals
emanating from that State.

(c) The IDBI has reported that normally
disposal of a project application takes about
2-3 months after receipt of complete infor-
mation by it.

Loopholes in the Excise Rules

2508. SHRISANAT KUMAR MANDAL:
Will the Minister of FINANCE be pieased to
state.

(a) whether the integrated paper mills
are importing lower qualty bagasse pulp,
paying higher prices than superior grade
soft-wood pulp, in order to take advantage of
“loopholes” in the Excise Rules;

(b) it so, what are these loopholes in the
Excise Rules which are being exploitea by
the large Paper Mills; and

(c) the steps Government propose to
take to plug them?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a) to (c}). Both bagasse pulp and
soft wood pulp are being imported intc the
country at present. The price at which
bagasse pulp is imported is generally lower
than that for soft-wood pulp. Therefore, it
would not be correct to say that the inte-
grated paper mills are importing lower qual-
ity bagasse pulp, paying higher prices than
for superior grade soft-wood pulp.

The reference to the ‘loopholes in the
excise rules’ inthe question is presumably to
the applicability of ‘nil’ excise duty to printing
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and writing paper and kraft paper, if such
paper contains not less than 75% by weight
of bagasse pulp, which could be either in-
digenous or imported. There have been
representations requesting that ‘nil’ duty
may be restricted to paper using only indige-
nous bagasse pulp. Government do not
propose to make any change in the existing
tax structure on paper made from bagasse
pulp.

Production Cost of Janata Cioth and
Controlled Cloth

2509. SHRi MATILAL HANSDA. Will
tr Anister of TEXTILES be pleased to
sta.e

{a) how much wage a handloom weaver
Is getting per day for the production of con-
trolled and janata cloth;

(b) the production cost of such cloth in
N.T C. mills; and

(c) the production cost of such clot»
handloom?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) to (c) The infor-
mation 1s being collected and will be laid on
the Table of the House.

Concessions to Leather Industry to
Boost Export

2512. SHRI MOHANBHAI PATEL: Will
the Minister of COMMERCE be pleased to
state:

(a) whether Government propose to
extend more concessions to leather indus-
try; and
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(b) if so, the details thereof and how far
it will help to increase the export?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) and (b). Government have
already extended various measures and
incentives to promote the export of value
added leather products. As in the case of
other products, appropriate policy initiatives
are taken whenever the need arises to sup-
port export production in relation to competi-
tiveness and exonrt demand.

Cost Escalation Formula for NTC
(WBABO)

2513. SHRI  M.V. CHAN-
DRASEKHARA MURTHY: Will the Minister
of TEXTILES be pleased to referto the reply
given to Unstarred Question No. 656 on 26th
February, 1988 regarding cost escalation
formula for NTC (WBABO) and state:

{a) whether the information as sought
for will now be laid on the Table of the House;

(b) whether the contractors have since
submitted the prices of contract items based
on the formula given by the Reserve Bank of
India;

(c) whether the contractors are again
being asked to resubmit therr prices afresh;

(d) if so, the facts thereof; and

(e) the action proposed to be taken?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) The requisite
information was laid on the Table of Lok
Sabha on 5th August, 1988.
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(b) to (e). The concerned contractor
was asked by NTC (WBABO) Ltd., Calcutta
to submit rates for unfinished portion of civil
work in one of its units on the basis of PWD
rates as well as RBI formula with a view to
having a comparative study. Since the con-
tractor had submitted revised rates only on,
RBI formuia, the proposed study could not
be made. The contractor has been asked to
submi revised rates on PWD rates basis,
which is awaited.

Writ Filed by TISCO

2515. PROF. MADHU DANDAVATE:
Will the Minister of FINANCE be pleased to
refer to the writs filed by the TISCO and
cigarette manufacturers involving excise
duty disputes of over Rs. 800 crcres men-
tioned at page 78 of the Ministry of Finance
Annual Report 1987-88 and state:

(a) whether the cases have since been
finalised;

(b) it so, amount of excise duty realised;
and

(c) if not, the steps taken to pursuade
the courts stressing the need for expeditious
finalisation in view of the tendency of busi-
ness community to posipone deposits of
Government dues utilising the funds in the
meanwhile in their business activities?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) and (b). No, Sir. However, out of
Rs.30 crores involved in the matter before
the Delhi High Count, M/s. TISCO have since
made an on account payment of Rs. 18
crores under protest, besides Rs. 5 crores
paid earlier by them. As regards the writs
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filed by M/s. .T.C. and Asia Tobacco involv-
ing more than Rs. 800 crores, the position is
as under:—

1. Mis. LT.C.:
The judgement of the single judge atthe
Calcutta High Court was in f{avour of the
Department and M/s. |.T.C. have now
filed an appeal before the Division
bench of that Count.

2. Mss. Asia Tobacco Co.:
Lost their case both before the single
judge and the Division bench of the
Madras High Court. They have now
filed a special leave petition in the
Supreme Court.

(c) Steps taken include engaging
eminent lawyers to defend Government'’s
interest and moving the courts for vacation
of stays and early decisions.

Cooperative Spinning Mill

2516. SHRI R.P. DAS: Will the
Minister of TEXTILES be pleased to state:

(a) whether there is any proposal to
set up cooperative spinning mills in the
country during the Seventh Five Year Plan
period;

(b) if so, the details thereof; and

(c) the name of places where it is likely
to be established?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) and (b). National
Co-operative Development Corporation has
programme of assisting 6 co-operative spin-
ning mills under the World Bank aided
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NCDC-Ill Agro-Industries Project and 1 co-
operative spinning under the Central Sector
Scheme, during the VII Plan.
(c) A statement is given below.
STATEMENT
NAME OF THE SOCIETY/LOCATION

i) Projects, so far, financed under
NCDC-Ill Programme

1. Chilakalunpet Cotton Growers
Cooperative Spinning Milis Lim-
ited, Edlapadu, District Guntur
(Andhra Pradesh).

2. Babasaheb Naik Kapas Utpadak

Sahakari Soot Girni Limited,
* Pusad, District Yeotmal (Mahar-
ashtra).

3. Bhatinda Integrated Cooperative
Cotton Ginning and Spinning
Limited, Bhatinda (Punjab).

4. Sriganganagar Cooperative Cot-
ton Complex Limited, Srniganga-
nagar (Rajasthan).

iy Projects expected to be cleared
under NCDC-1ll Programme being finalised
by NCDC

1. Sri Rajarajeshwari Cooperative
Spinning Mills Limited Sircilla
District Karimnagar (Andhra
Pradesh).

2. Sri Venkatesh Cooperative Spin-
ning Mills Limited, Amigere, Dis-
trict Dharwad (Karnataka).
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iii) Projects financed under Narral
Programme.

1. Assam Polyester Cooperative
Society Limited, Tulsibari, District
Kamrup, (Assam).

Separate High Court in Goa

2517 SHRI SHANTARAM NAIK: Will
the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether Government of Goa has
approached Union Government in the mat-
ter of creation of separate High Court for the
State of Goa; and

(b) if so, reaction of Union Government
thereon and the time by which a final deci-
sion is likely to be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) Yes, Sir.

(b) The matter is engaging the attention
of the Government of India. It is not possible
to indicate when a decision would be taken.

Soil Erosion in Orissa

2518. SHRI LAKSHMAN MALLICK:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether the reduction of silt dis-
charged by the Mahanadi after the construc-
tion of Hirakud Dam and dyke .. protect the
Paradeep Port are likely reasons for soil
erosion in Orissa;

(b) if so, whether any study has been
made in this regard; and
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) to (c). The
information is being collected and will be laid
on the Table of the House.

Suggestion of Delhi Exporters Associa-
tion to Simpler Procedures

2519. SHRI NARSING SURYAVANSI:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether the Delhi Exporters Asso-
ciation has submitted a memorandum to his
Ministry for streamtlining export procedures;

(b) if so, the salient features thereof; and
(c) Government response thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI! P.R.
DAS MUNSD: (a) Yes, Sir.

(b) The memorandum included inter
alia, suggestions for simplification of export
documents, modification in the eligibility cri-
teria for small Export Houses, extension of
the 100% E.O.Us and FTZs to all registered
exporters, and representations of the Small
Scale units on Government panels.

(c) The Import Policy and Procedures
are kept constantly under review and all
suggestions received in this regard are
taken into account.

Bank Deposits
2520. PROF. NARAIN CHAND PAR-

ASHAR: Will the Minister of FINANCE be
pleased to state:
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(a) the bank deposits in the nationalised
banks as on 30th June, 1988;

(b) whether the annual growth rate of
bank deposits has decreased in 1988 in
comparison to 1983;

(c) if so, the reasons for this trend; and

(d) the credit deposit ratio in each year
from 1983 to 19887

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Reserve Bank of
India has reported that the aggregate depos-
its of Public sector banks as on the fast
Frday of June 1988 were Rs.112127.25*
crores.

{b) and (c). The growth rate of bank
deposits during the year 1988 would be
known only after the close of the year.

(d) The credtt: deposit ratic of all sched-
uled commercial banks as on the last Friday
of each year from 1983 to 1987 1s given
below:—
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Year Credit. Deposit Ratio
1983 67.2
1984 68.8
1985 65.6
1986 63.0
1987 60.9

* Data provisional
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Indo-USSR Joint Venture

2521. SHRI R.M. BHOYE: Wil the
Minister of COMMERCE be pleased to
state:

(a) whether any joint venture agree-
ment has recently been signed between
USSR and India in the field of engineering
designs, civil construction and supply of
machinery and equipments; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR! P.R.
DAS MUNSI): (a) Government is not aware
of the signing of any such joint venture
agreement.

(b) Does not arise.

Trade Talks During Minister ot State’s
Visit to South Korea and Japan

2522. SHRI KRISHNA SINGH: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the Minister of State for
Commerce had visited South Korea and
Japan in July, 1988 to have biliateral trade
talks; and

(b) if so, the outcome thereof by way of
trade protocols and agreements signed, it
any?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) Yes, Sir.

(b) The visit was to review bilateraltrade
with Republic of Korea and Japan at the
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political level, aimed at exploring possibili-
ties for boosting our exports. Both the coun-
tries have expressed their interest in raising
the level of their trade and economic coop-
eration with India. Signing of Protocols/
Agreements was not envisaged.

Export-Oriented Yarn Spinning Mills

2523. SHRI VIJAY N. PATIL: Will the
Minister of TEXTILES be pleased to state:

(a) the number of export-oriented yarn
spinning mills operating in India;

{b) the amount of foreign exchange
earned by the export-oriented yarn spinning
mills during 1986-87 and 1987-88;

(c) whether a few export-oriented spin-
ning mills have beenfacing financial and raw
material difficulties; and

(d) the reaction of Union Government
regarding sick export-oriented yarn spinning
mills?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) According to
available information, there is only one spin-
ning unit operating under the 100% Export-
Oriented Units Scheme at present in the
country.

(b) The foreign exchange earned by this
unit was (in rupees) about Rs.3.41 crores in
1986-87 and Rs.9.58 crores in 1987-88.

{c) and (d). Do not arise as there is only
one such unit operating at present.

Visit of a Chinese Trade Delegation

2524. SHRI K.S. RAO: Will the Minister
of FINANCE be pleased to state:
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(a) whether a high-powered delegation
from China had recently visited india and
had discussions with Members of the Con-
federation of Engineering Industries (CEI)
(Northern Region) over the possibilities of
inviting Indian Investment in China; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). A Chi-
nese delegation sponsored by China’'s Min-
istry of Foreign Economic Relations and
Trade, and the International Finance Corpo-
ration, Washington, had visited India from 4-
10th June, 1988. The purpose of the visit
was to study the Indian rules and regulations
relating to foreign collaboration/investment.
In Delhi, the delegation also had a meeting in
the Confederation of Engineering Indus-
tries. Inthe discussions with CEl no specific
point came up on the possibility of inviting
Indian Investment in China.

Unauthorised Import of Birds and
Animals

2525. SHRI K. MOHANDAS: Will the
Minister of FINANCE be pleased to state:

(a) the number of unauthorised im-
ported animals and birds confiscated since
the present import and export policy came
into existence till date; and

(b) the details of these cases?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) and (b). Reports received indi-
cate one case of alleged unauthorised im-
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port of five live birds at Calcutta airport since
the present Import and Export policy was
introduced In this case a passenger im-
ported three numbers Sulphur Crested
Cockatoo — Cacatua, Galerta and two
numbers Major Mitchell’'s Cockatoo — Cal-
cutta Liadpieateri on 14th July, 1988 as
baggage The five birds have been depos-
ited with the Zoological Garden Alipur, Cal-
cutta The case ts pending adjudication

Economy in Expenditure in Defending
Cases in C.A.T. and Supreme Court

2526 SHRI KAMLA PRASAD SINGH
Will the Minister of LAW AND JUSTICE be
pleased to refer to the reply given on 28th
July, 1987 to Unstarred Question No 248
regarding payment of fee to Government
Advocates and state,

(a) whether the information has since
been collected,

(b) f so, whether the details of the
requisite Information will be laid on the Table
of the House

(c) whether Government have i1ssued
ban orders on the creation and upgradation
of posts in Government departments keep-
Ing the financial stnngency in view,

(d) if so, reasons for not economisingon
the expenditure incurred by Government Iin
defending the cases in the Central Adminis-
trative Tnbunal (C A T ) and the Supreme
Court especially when majority of the cases
are lost by Government, and

(e) the steps Government propose to
take In this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
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H R. BHARDWAJ) (a) and (b) The assur-
ance given i respect of the Unstarred
Question No 248 regarding payment of fee
to Government Advocates is still pending for
want of information which i1s stilt awaited
from some of the concerned agencies The
information will be laid on the Table of the
House when received in full

(c) This Ministry 1s not concerned with
the assurance of ban orders on the creation
and upgradation of posts in Government
Departments keeping the financial strin-
gency In view

(d) and (e) This Ministry has already
issued circulars to all Departments/ Minis-
ters of Government of india stressing the
need for economy in the engagement of
counsel In varnious courts, Tribunals and
Commissions in view of the Prime Minister’s
directive to economise on the non-plan
expenditure

Export from Kandla and Madras Export
Promotion Zones

2577 SHRIKAMAL NATH
DR AK PATEL

Will the Minister of COMMERCE be
pleased to state

(a) the total export turnover from the
Kandla and Madras Export Promotion
Zones in three years,

(b) the amount of exports made to
USSR from these zones during last three
years,

(c) the names of five companies which
have the largest export from these zones;
and
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(d) the quantum of exports by these five DAS MUNSI): (a) and (b). The total exports
companies in free foreign exchange and and the exports made to the USSR from the
rupee payment? Kandla Free Trade Zone and the Madras

THE MINISTER OF STATE IN THE Export Processing Zone duringthe lastthree
MINISTRY OF COMMERCE (SHRI P.R. years are as under:

Exports (Rs. in crores)
‘Name of Zone 1985-86 1986-87 1987-88
Total To USSR Total To USSR Total To USSR

Kandia Free Trade Zone 236.86 220.43 236.26 212.87 185.03 152.74

Madras Export 0.55 055 10.05 9.88 16.42 11.01
Processing Zone

(c) and (d), The five major exporters exports during the last three years are as
from these Zones and the quantum of their under:

Exports
(Rs. in crores)

To GCA® To RPA™

(a). Kandla Free Trade Zone

(1) M/s. Lakme Pvt. Ltd. 1.68 56.29

(2) M/s. Milton’s Pvt. Ltd. 4.66 44.56

(3) M/s. Hindustan Lever Pvt. Ltd. 13.60 32.97

(4) M/s. M.J. International Pvt. Ltd. - 25.51

(5) Mis. Indsu Pwt. Ltd. - 15.82
(b) Madras Export Processing Zone

(1) M/s. Fortune International Pvt. Ltd. - 10.74

(2) M/s. Menon Impex Pvt. Ltd. - 8.23

(3) M/s. Majestic Apparels 0.51 2.47

(4) Mss. P.S. Apparels 1.34 -

(5) Ms. Attar Mohd. Dawood & Bros. 1.04 -

*‘GCA General Currency Area
** RPA PRupse Payment Area
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Deposit of Excise Duty by Small Scale
Units, Bahadurgarh

2528. SHRI DHARAM PAL SINGH
MALIK: Wil the Minister of FINANCE be
pleased to state:

(a) whether the Small Scale Units in
Bahadurgarh (Haryana) which fall under
Delhi Collectorate are not allowed to deposit
the money for excise duty in Delhi and have
to deposit the same at Bahadurgarh only,

(b) if so, the reasons therefor, and

(c) whether keeping In view the difficul-
ties faced by these units Government pro-
pose to allow them to deposit the money to
excise duty in Delhi?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK
PANJA) (a) It is not a tact that Small Scale
Units in Bahadurgarh are not aliowed to
deposit Central Excise duty in Delhi and
have to deposit the same only in Bahadur-
garh

(b) and (¢} Do not arise
Closure of NTC Miils in Karnataka

2529 SHRI! H G. RAMULU Wil the
Minister of TEXTILES be pleased to state

(a) whether Government have taken a
decision to close down the nationalised NTC
mills in Karnataka,

(b) t so, the reasons therefor,

(c) whether Government propose to
have a dialogue with the State Government
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for running the NTC mills in the State; and
(d) if not, the reasons therefor?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA). (a) No, Sir

(b) Does not anse

(c) and (d). The dialogue with the State
Government 1s a continuous process.

Jewellery Missing From Bank Lockers

2530 SHRIPM SAYEED
PROF. RAMKRISHNA MORE

Wil the Minister of FINANCE be
pleased 1o state

(a) Whether Government have recently
received complaints regarding missing jew-
ellery from the bank lockers in Dethi,

(b) if so the details thereof, and

(c) the steps taken or proposed to be
taken to ensure that such incidents do not
recur?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) (a) As per available
information during 1988 only one complaint
has been reported from Delht regarding
missing of jewellery, valuables etc tromthe
lockers of the Ashok Vihar (Delhi) Branch of
Punjab National Bank

(b) Punjab National Bank has reported
that on 16 06 88 when the lessee of the
locker came to the branch to operate her
lockers, she found the “patti” provided for the
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customer’s extra lock on the locker in a
hanging position although the lock was in-
tact, and brought this fact to the notice of the
Custadian of the Safe Deposit Vault. The
locker was opened after applying the Master
Key by the Custodian and the Customer’s
key by the lessee. After opening the locker,
the lessee reported that her entire jewellery
etc. had been removed by someone fromthe
locker. The police were informed of the inci-
dent and they have taken up investigation.

{c) Punjab National Bank has reported
that it has reiterated its instructions in re-
spect of operation and custody of lockers for
strict compliance/ adherence.

Status of Refinery to Private Petro-
chemical Complex .

2531. SHRI V.S. KRISHNA IYER: Will
the Minister of FINANCE be pleasedto state:

(a) whether Government have laid
down any norms or regulations for awarding
the status of refinery to private petrochemi-
cal complex;

(b) if so, the details thereof; and

(c) whether the petrochemical complex
of Reliance Industries Ltd. at Patalganga in
Maharashtra has acquired the necessary
qualifications to get the refinery status?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) and (b). The question of decla-
ration of a Petrochemical Complex as a
refinery arises inter alia in the context of the
rate of duty leviable on Naptha and on the
intermediate products used in the manufac-

“ture of final products which are dutiable.
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Having regard to the processes undertaken
in the petro-chemical industry in the manu-
facture of d#ferent products, cascading ef-
fect can be avoided only if the incidence of
tax on inter-mediate products is kept low or
exempted as in a refinery. Further, Naptha
used for Petro-chemical industry has to be
given at a price inclusive of excise duty
which would make the final product price
reasonable. Keeping these considerations
in mind Government have from time to time
granted the status of refinery to petro-chemi-
cal complexes, both in the private and public
sector such as NOCIL, RCF, |.P.C.L., RAMA
Petrochemicals.

{c) Reliance Industries Limited was
extended refinery status under sub-rule(2)
of Rule 140 of Central Excise rules keeping
the above factors in mind.

Profits of Syndicate Bank
2532. SHRI H.N. NANJE GOWDA:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Syndicate Bank has
shown a profit of about Rupees seven crores
for the year 1987-88;

{b) whether this figure of profit was
arrived at by change of accounting proce-
dure;

{c) whether the bank has taken prior
permission of the Comptroller and Auditor
General or the Banking Department to
change the accounting procedure; and

*(d) i not, the action taken/ proposed to
be taken by Govemment in this regard?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO;: (a) As per the pub-
lished accounts of Syndicate Bank, its profit
for the year 1987 was Rs. 7.10 crores.

(b) to (d). The banks are required to
prepare their Balance Sheets and Profit and
Loss Accounts as per the formats set out in
the Third Schedule of the Banking Regula-
tion Act, 1949. The banks introduce changes
in their accounting procedures as are con-
sidered necessary. These changes are re-
quired to be reflected in their published
accounts.

Reserve Bank of India has reported that
Syndicate Bank had made certain changes
in its accounting procedure while tinalising
the annual accounts for the year 1987 which
have been duly reflected in the Annual Ac-
counts and the Auditors’ notes thereon.

The bank is not statutorily -equired to
obtain permission for introducing changes in
its accounting procedures.

Manufacture of Cheap Woollen Blan-
kets and Cloth

2533. SHR! SUBHASH YADAV:
SHRI PRAKASH CHANDRA:

Will the Minister of TEXTII ES be
pleased to state:

(a) whether the woollen industry manu-
facturing cheap woollen blankets and cloth
meantfor common man is passing through a
worst ever crisis providing direct-indirect
employment to the lakhs of people in the
country;
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(b) if so, the details thereof; and

(c) the steps contempiated to improve
and save this industry from the crisis?

THE MINISTER] OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) and (b). The
shoddy sector of woollen textile industry isin
difficulties on account of recession in the
demand o: .neir praducts and decline in the
export of shoddy blankets.

(c) The following steps have been
taken:

i} Import du' ' on synthetic rags
has been reduced from 80% to
25%.

i) Shoddy blankets have been
exempted completely from levy
of excise duty.

iii) Shoddy fabric upto the value of
Rs. 60/- per metre has been
exempted fiom levy of excise
duty.

iv) Import duty on certain woollen
machinery has been reduced
from 101% to 35%.

UNDP Assistance

2534. SHRI S.B. SIDNAL:
SHRI S.M. GURADDI-

Wil the Minister of FINANCE be
pleased tc state:

{a) whether the United Nations Devel-
opment Programme (UNDP) has decided to
concentrate more on giving assistance for
establishing the research and development
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. facilities to promote small and medium in-
dustries in the country;

(b) whether the UNDP agency has indi-
cated that it would rather assist in the pre-
investment process than giving financial
assistance to the small scale industries; and

(c) the projects tor which the UNDP has
agreed to provide assistance and the extent
thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). UNDP
Provides technical assistance to the devel-
oping countries as per their requirements.
The sectors that should receive UNDP
assistance are normally decided by Govt. of
India. UNDP also gives assistance fo- pre-
investment projects. India utilizes UNDP
assistance for projects in various sectors
including small-scale industry sector.

{c) UNDP allocates funds to the devel-
oping countries on a five-year-cycle basis.
India’s allocation forthe current cycie {1987-
91) is US $ 156.2 million. As on 1st August,
1988, there are 106 on-going projects in
various sectors e.g. agriculture, industry
including small-scale indu.try, electronics,
scientific research, water reso. _es, miner-
als, energy, railways, education, etc.

Closed Textile Mills

2535. SHRI D.B. PATIL: Will the Minis-
ter of TEXTILES be pleased to state:

(a) the number of closed textile mills in
the cc intry;-

(b) the number of references made by -
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such mills to the Board of Industrial and
Financial Reconstruction (BIFR) constituted
under the provisions of the Sick Industrial
Companies (Special Provisions) Act, 1985;
and

{c) the outcome of such references?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHAY)' (a) The number of
closed cotton/man-made .:bre textile unitsin
the country as on 31.05.88 was 133.

{b) and (c). According to available infor-
mation 44 closed textile units have made
referencetothe BIFR under Sectior 15 (1} »f
the Sick Industrial Compantes (Special Pro-
visions) Act, 1985. Of these 34 have been
registered with the Board. The Beard has
heard 24 czses, all of which have been
declared sick. In 15 of the cases declared
sick, Operating Agencies have been ap-
pointed. In 2 cases winding up notices have
been issued and final order passed in one
case. Out of the 10 unregistered references,
5 have beenrejected as not fit for registration
and the remaining 5 are under scrutiny by
the BIFR.

Seizure of Narcotics in Pushkar

2536. SHR! MOHD. MAHFOOZ ALI
KHAN: Will the Minister of FINANCE be
pleased to state:

(a) whether attention of Government
has been drawn to the report appearing in
the ‘Times of India' dated 4th July, 1988
regarding trafficking in narcotics worth lakhs
of rupees in Pushkar town in Ajmer which
has become a major centre for the illegal
trade; and

(b) if so, the action taken by Govern-
ment in the matter?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA): (a) and (b). Yes, Sir. Rajast-
han, being a border State, is vulnerable of
ilticit traffic in drugs. Government have initi-
ated various legal, administrative and pre-
ventive measures to meet the situation. The
Narcotic Drugs and Psychotropic Sub-
stance Act, 1985, which came into force on
14.11.1985, prescribed a minimum manda-
tory punishment of 10 yaars’ rigorous impris-
onment and a fine of Rs. 1 lakh, extendable
to 15 years’ R.l. and afine of Rs. 2 [akhs. In
the case cf repeat offence. the minimum
mandatory punishment is 15 years’ R.I. and
afine of 1.5 lakhs, extendabie to 30 years’
R.l. and afine of Rs. 3 lakhs Apart from this
law, an Ordinance providing for preventive
detention of drug traffickers was promul-
gated by the President on 04.07 1988.

The administrative steps taken inciude
the vesting of investigative powers to vari-
ous Central and State agencies so that ef-
fective preventive action is take.. against
drug traftickers in every part of the country.
Narcotics cells have been set up in tae
Customs and Central Excise Collectorates
all over the country and in the State Police
organisations. A liberalised reward scheme
for informers and officers has been intro-
duced. This has resulted in significant
seizures and arrest of drug traffickers in
1986, 1987 and in the first half of 1988.
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Further, the Government of Rajasthan
has been specifically advised to take neces-
sary enforcement action against possible
diversion of opium from licit cultivation and
attempted clandestine manufacture of
drugs.

Sick Textile Mills in Tamil Nadu

2537. SHRIS. JAIPALREDDY: Willthe
Minister of TEXTILES be pleased to state:

(a) the names of the sick textile milis
closed in Tamil Nadu;

(b) the number of employees affected
by the closure of these mills; and

(c) the steps taken by Union Govern-
ment to take over the sick textile mills and to
rehabilitate the affected employees of these
mills?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) and (b). A state-
ment is given below:

(c) The June 1985 T. xtile Policy state-
ment specifically says tha takeover by the
Gowvt. or nationafisation of sick textile units
does not provide a solution to the problems
of sickness and Govt would not, as a ru.e,
intervene in such cases. A Textile Workers
Rehabilitation Fund has been set up to pro-
vide interim relief to the workers of these
closed mills which are covered by the guide-
lines to the Scheme.

STATEMENT

As on 30.06.1988 there were atotal of 39 cotton/ man-made fibre textite mills lying closed
in Tamil Nadu, Of these Vasantha Mills anc Bhavani Mills have been registered by the Board
for Industrial and Financial Reconstruction {BIFR) under the Sick Industnal Companies
(Special Provisions) Act. The names of these mills and the workers on their rolls is as follows:
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Si.No. Name of the Mill Workers on Roll
1 2 3
1. Vasantha mills 1327
2. Radhakrishna mills 1187
3. Mettur mills 2514
4, Tamil Nadu Spinning Mills 92
5. Shree Padma Mills 118
6. Janardhana Mills 746
7. Jallaram Spinning Mills 128
8. Akshaya Textiles 535
9. K.G.S. Spinnérs 88
10. Bhavani Mills 573
11. Rams Textiles 170
12. Theivasing Mani Spinners 19 .
13. Vasudeva Textiies 48
14, Tirupur Cotton Spg. & Wvg. (Unit No.1) 575
15. P.S.G.V. Textiles 48
16. K. Shiva Subramanya Spinners 107
17. Coimbatore Amarjyoti Mills 147
18. Balaji Spinners 16
19. Vyas Textiles 85
20. Madhu Spg. & Wvg. 454
21. Coimbatore Popular Spinning Mills 235
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1 2 3
22. Laxmi Durga Mills 127
23. Shree Kothandram Spg. Mills 260
24. Shree Krishna Swami Mills 33
25. Ideal Spinning Mills 179
26. Prabha Spinning Mills 40
27 Amravathi Dyeing 87
28 Shivamani Spinning Mills 275
29. Balaji Cotton Miiis 207
30 Kavert Spinning and Weaving 735
3i. Shree Amman Textiles 15
32 Mahalaxmi Textiles 1200
33 Govindaraju Mills 60
34, M. Kamalam Dyeing 60
35. Thirvalar Spinning Mills 47
36. Sethuram Spinning Mills 27
37 Laxmi Shanmugh Mills 354
38. Radha Spinning Mills 33
39. Sundaram Spinning Mills 400
13307
Nationalisstion of Scindia Steam (a) whether Government have pre-
Navigation Cempany pared any scheme for the revival of Scindia

. Steam Nawigation Company Limited now
2538. SHR! SOMNATH CHATTER- under the contro! of receiver;
JEE: Will the Minister of FINANCE be ,
Pleased to state: (b) fnot, the steps beingtakentorunthe
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vessels of the Company, especially when
there is now a favourable freight market; and

(c) whether Government are consider-
ing nationalisation ofthe Company to save
valuable national assets and provide secu-
rity of service to the workers and employ-
ees?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALF'R0): (a) and (b). The
matter relating to Scindia Steam Navigation
Co. Ltd. has been considered and it has
been decided to run the company through its
board of directors.

(c) There is no proposal for nationalisa-
tion of the Company.

Raids by Income Tax and Central
Excise Departments

2539. SHRI SRIBALLAV PANIGRAH!:
Will the Minister of FINANCE be pleased to
state:

(a) the number of raids conducted by
the Income Tax and the Central Excise
Departments on officials, businessmen and
business organisations during the period
from 1§t January, 1988 till 1st July, 1988;
and

(b) the outcome of such raids?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) The number of raids conducted
by Income Tax and Central Excise Depart-
ments during 01.01.1988 1o 30.06.1988 are
as under:
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Income Tax Central Excise

3545 810

{b) The income Tax Department seized
assets worth about Rs.85.27 crores. Con-
cealmentofincometo thetune of Rs. 119.50
crores was also admitted by the persons
searched.

Central Excise Department seized
goods worth Rs. 22 crores inthese searches
along with some incriminating documents.

[Translation)

Supply of Water Through Dhansa and
Surakhpur Minor

2540. SHR! BHARAT SINGH: Wili the
Minister of WATER RESOURCES be
pleased to state:

(a) whetherthe supply of canal water for
irrigation through Dhansa and Surakhpur
Minors has since been stopped as a result of
which drinking water for cattle is also not
available; and

{b) if so, whether Government will res-
ume supply of water through Dhansa and
Surakhpur Minors for irrigation and drinking
water for cattle by digging them deep?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMAT! KRISHNA SAHI): (a) and (b).
Theinformation is being collected and will be
laid on the Table of the House.
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Export Duty on Spices
[English]

PROF. P.J. KURIEN:
SHRI K. MOHANDAS:

2541,

Will the Minister of COMMERCE be
pleased to state:

(a) the names of spices which attract
export duty at present together with the rate
thereof;

(b) whether any representations have
been received for reducing this duty;

(c) if so, the action taken thereon;

{d) whether the Indian spices are slowly
being priced out of the international market;
and

(e) i so, the main factors responsible
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI). (a) At present export duty is
levied on black pepper at the rate of Rs. 5/-
per kg.

(b) Yes, Sir.
(c) It is being studied.

(d) The prices of different spices vary
from time to time. Prices of some of the
Indian Spices have been comparatively
higher and uncompetitive in the international
market.

(e) The main reasons interalia are low
productivity and higher domestic demand.
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Raids on Cigarette Companies

2542. SHRI RAM BHAGAT PASWAN:
Will the Minister of FINANCE be pleased to
state:

(a) whether some cigarette companies
are running five star hotels and big newspa-

pers;

(b) whether during the course of raids,
cases of excise and customs duty evasion
and FERA violations are noticed by Govern-
ment; and

(c) if so, the details thereot?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRQ): (a) to (c). Informa-
tion 1s being collected and will be laid on the
Table of the House.

Task Force for Powerlooms

2543. DR.DATTA SAMANT:
SHRI BANWARI LAL PURO-
HIT:
PROF. RAMAKRISHNA
MORE:

Will the Minister of TEXTILES be
pleased to state:

(a) whether Union government have
appointed a Task Force for studying the
¢redit requirement for powerlooms in 1987,

{b) the details of the recommendations
made by the Task Force to improve the
powerioom industry particularly in Mahar-
ashtra; and
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(c) whether the recommendations of the
Task Force have been implemented; if so,
when and to what extent?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) to (c). Govern-
mentof India had constituted a Task Forcein
May, 1987 under the chairmanship of the
Textile Commissioner, to assess the exist-
ing flow of credit to the decentalised power-
loom sector and to make recommendations
regarding measures to be taken to augment
the flow of credit. The Task Force has sug-
gested credit outiay of Rs. 500 crores for
working capital, Rs. 150 crores for moder-
nisation of weaving operations and Rs. 50
crores for modernisation of pre-weaving
operations in the first year.

The Report is under consideration.
Seizure of Smuggled Goods etc.

2544, SHRI UTTAM RATHOD: Wil the
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Minister of FINANCE be Bleased to state:

{a) the details of raids conducted by
various Government agencies during the
last six months in the country;

(b) the details of cash, gold, smuggled
goods, narcotics efc. seized during the raids;

(c) whether the smugglers in these
cases were apprehended and prosecuted;
and

(d) the steps being taken to arrest the
activities of smuggling of goods from across
the borders of the country?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) and (b). Raids conducted dur-
ing 1.1.1988 to 30.6.1988 by the various
agencies are as under:

No. of Raids Details of Seizure
income Tax 3545 Rs. 85.27 crores
Central Excise 810 Rs. 22 crores
Narcotics 647 31364 Kg. (Opium Morphine, Heroin,
Hashish, Ganja, Cocoine)
Anti-smuggling 286 17.50 crores worth cash and goods.

(c) The Smugglers involved in the
above cases were proceeded against
under the relevant laws.

(d) The Govemment is fully alive to the
challenge of smuggling and determined to
curb this menace. The anti-smuggling drive
has been intensified. Close co-ordination
among concemed agencies is maintained

and modem equipments have been pro-
vided.

Syndicate Bank Programme for Provid-
ing Seift Employment Avenues

2545, SHRI BALASAHEB VIKHE PA-
TI: Will the Minister of FINANSE be

pleased to state:
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(a) whether the Syndicate Bank has
launched a massive programme for provid-
ing self-employment avenues particularly in
the rural areas of the country; and

*(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO)' (a) and (b). Syndi-
cate Bank has reported that it has recently
introduced its own self-employment scheme
for the unemployed youth in the age group
20-35 years to enable them to take up self-
employment ventures. Under the scheme
maximum loan upto Rs. 25,000/- can be
sanctioned with rate of interest, secunty and
payment as per norms No service charges
are levied for loans upto Rs. 5,000/- Candi-
dates for loan are to be sponsored by the
voluntary agencies and the banks' own
branches and are screened by the banks’
own Task Force. Selected candidates are
trained In the vocations elected by them and
are guided by the bank for availing loan
assistance under the scheme.

National Law School, Bangalore

2546 SHRIE AYYAPU REDDY
SHRI V.S KRISHNA IYER

Will the Minister of LAW AND JUSTICE
be pleased to state-

(a) whether the National Law School
of India University in Bangalore I1s spon-
sored by the Bar Council of India,

(b) whether the Government of
Karnataka has promlé'ed to grant Rupees
fifty lakhs for the said institution,
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(c) whether Union Government have
also given any grant to the said institution,
if so, the details thereof; and

(d) when the above institution is likely
to become fulfledged and viable?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) Yes, Sir

(b) Yes, Sir.
{c) No, Sir

(d) The Instifution has started
functioning

Implementation of JHA Committee
Report

2547. SHRI SATYENDRA NARAYAN
SINHA Wil the Minister of FINANCE be
pleased to state-

(a) whether the Central Board of Direct
Taxes has opposed the changes In the In-
come-tax Act suggested by the Jha Commnt-
tee,

(b) f so, whether Government have
decided to shelve the implementation of the
Jha Committee report; and

(c) if not, what changes are being con-
sidered in the Act to make tax laws promote
Income generation and savings?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) (a) and (b) A Study Group on
Direct Taxes under the convenership of late
Shn L. K. Jha was set up pursuant to the
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decision taken at a mesting of the Consulta-
tive Committee of the Ministry of Finance.
The suggestions contained in the Report of
the Study Group have been examined and
also discussed in detail in the Consultative
Committee of the Ministry of Finance. Some
of the recommendations have been imple-
mented through the Finance Act, 1988.

(c) Consideration of measures for en-
couraging savings and investment (which
lead to further income generation) is a con-
tinuous, on going process and the position in
this regard is reviewed from time to time.

Price Fixed for Janata Cloth

2548. SHRI SYED SHAHABUDDIN:
Will the Minister of TEXTILES be pleased to
state:

(a) the price of cotton yarn of standard
counts as on 1st April, 1987 and 1st April,
1988 with the maximum and minimum re-
corded during 1987-88;

(b) the total production of handioom
cloth during 1986-87 and 1987-88 and the
target for 1988-89;

{c) the production of Janata Cloth dur-
ing these years; and

(d) whether the price fixed by Govern-
mentfor the Janata Cloth was revised during
1987-88 with the date of revision and of the
last fixation, with corresponding prices?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) The prices of
cotton yam of standard counts as on 3.4.87
and 2.4.88 alongwith the minimum and
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maximum prices recorded during 1987-88
are given in statement | & Il below.

(b) The estimated production of hand-
loom cloth during 1986-87, 1987-88 and
target for 1988-89 is as under:—

Year Production in
million metres

1986-87 3884

1987-88 3948

1988-89 4250 (Target)

(c) The production of Janata Cloth dur-
ing 1986-87 and 1987-88 and target for the
year 1988-89 is as under:—

1986-87 482 Million Square

Metres
1987-88 500 Million Square
Metres
(estimated)
1988-89 550 Million Square
Metres
(Prowvisional Tar
get)

(d) The different States produce a large
variety of Janata cloth. The prices fixed for
Janata cloth produced in different States are
therefore not uniform. There is no fixed time
schedule for revision of prices of Janata
cloth. However, the Central Government
provides the subsidy at a uniform rate on
Janata cloth produced in all States. The
Government has increased the rate of sub-
sidy from Rs. 2/- per square metre being paid
w.e.f. 1.10.84 to Rs2.75 per square metre
wef 13.1988.
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(Rs. per 4.54 kgs.)

Counts 2.4.88 3.4.87
2s 91.00 56.00
6s 116.50 76.‘00
10s 117.50 81.50
20s 172.50 108.50
26s 171.00 120.00
30s 186.00 134.50
40s 206.50 151.50
60s Carded 289.00 187.50
60s Combed 310.00 218.00
80s Carded 313.50 235.00
80s Combed 392.50 312.50
100s Carded 400.00 302.50
100s Combed 482.50 392.50
STATEMENT-U
Prices of Cotton Hank Yarn
(Rs. per 4.54 kgs.}
Counts Min./Max. Ason
Price
1 2 3
2s Min, 40.00 (3.4.87)
Max. 105.00 {29.2.88)
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1 2 3
6s Min. 75.00 (3.4.87)
Max. 131.00 (29.1.88)
10s Min. 75.00 (3.4.87)
Max. 140.00 (29.1.87, 6.2.88)
20s Min. 101.00 {29.4.87)
Max. 180.00 (6.2.88)
26s Min. 110.00 (24.4.87)
Max. 192.00 (19.2.88)
30s Min. 128.00 (10.4.87)
Max. 209.00 (6.2.88)
40s Min. 135.00 (2.4.87)
Max. 248.00 (6.2.88)
60s Min. 175.00 (24.4.87, 29.4.87)
Carded Max. 335.00 (12.2.88)
60s Min. 195.00 (24.4.87, 29.4.87)
Combed Max. 355.00 (6.2.88,12.2.88,19.2.88)
80s Min. 220.00 (2.4.87,12.4.87,18.4.87)
Carded Max. 375.00 (12.2.88)
80s Min. 260.00 (3.7.87)
Combed Max. 450.00 (6.2.88,12.2 88,19.2.88,
26.2.88)
100s Min. 285.00 (28.5.87)
Carded Max. 450.00 (6.2.88)
100s Min. 350.00 (24.4.87, 29.4.87)
Combed Max. 560.00 (12.2.88, 19.2.88)

Soil erosion in Northern Coastal Areas Will the Minister of WATER RESOURCES
of Orissa be pleased to state:

2549. SHRIMATI JAYANTI PATNAIK: (a) whether Government are aware of
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the fact that the soil erosion has posed a
serious problem In the coastal areas of
Orissa more particularly in the northern
coastal areas and is posing a grave threat to
Paradip Port of the State,

(b) if so, the steps taken to check soll
erosion,

{c) whether any centrally sponsored
scheme has been introduced for that pur-
pose, and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
{(SHRIMATI KRISHNA SAHI) (a)to(d) ltis
for the State Government to identify the
vulnerable reaches and take measures to
protect sea coast against erosion Paradip
Port Authorities have been executing neces-
sary coast protection works and there is no
threat to the port

Plan to Export Tea to France

2550 SHR! VS VIJAYARAGHA-
VAN
SHRIG S BASAVARAJU

Will the Minister of COMMERCE be
pleased to state

{a) whether the Tea Board prepared
any plan to export Indian tea produced at
different production centres to France and
other European countries,

(b) 1f so, the details thereof
{c) whether any comprehensive pro-

gramme to reorient the marketing policy
towards exporting more especially devel-

SRAVANA 21, 1910 (SAKA)

Written Answers 106

oped tea products has been prepared in this
regard, and

(d) if so, the details thereof and their
impact on export of tea?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR! PR
DASMUNSI) (a) and (b) Tea Board con-
ducts various activities to promote expott of
Indian tea to overseas markets It has not
prepared any specific plan to export indian
tea produced at specific production centres
to France and other countries

(c) To promote export of value added
tea, Tea Board Is carrying out special cam-
paign in different countnies including UK,
France, Netheriands, West Germany and
other West European countries, West Asian
and North African countries, Australia &
Japan

(d) These campaigns were intiated
dunng 1987-88 and are being continued
during 1988-89 Basically, these campaigns
aim to promote Indian tea brands carrying
marketing symbol and Darjeeling logo
Generally, the campaign has generated
good response from trade as well as con-
sumer interests

Appointment of SCs and STs as
Directors in Boards of Nationalised
Banks

2551 SHRIANANTAPRASAD SETH!
Wil the Minister of FINANCE be pieased to
state

(a) whether the Parliamentary Commit-
tee on Welfare of Scheduled Castes and
Scheduled Tribes had recommended to
Government for appointment of persons of
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Scheduled Caste and Scheduled Tribe
communities as Directors in the Boards of
different nationalised banks;

(b) if so, the number of boards reconsti-
tuted since then till date and how many
persons of Scheduled Caste and Scheduled
Tribe communities have been appointed as
Directors, bank-wise; and

{c) the particulars of these persons?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) and (c). At present there are no non-
official directors on the boards of any of the
nationalised banks. The process of identify-
ing suitable persons for nomination as non-
official directors on the boards of all the
nationalised banks is already in hand.

Writing off of ioans by IFCI

2552. SHRI THAMPAN THOMAS: Will
the Minister of FINANCE be pleasedto state:

(a) thecriteria adopted by the Industrial
Finance Corporation of India (IFCI) for writ-
ing off loans; and

(b) the total amount of loans advanced
by the IFCI outstanding as on 30 June,
19887

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
N THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) The possibility of
oertain advances going bad is inherent in the
operations of Banks/Financial Institutions.
The Industrial Finance Corporation of India
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(IFCI) has reported that loans are written off
in the books ofits accounts dfter exhausting
all possible ways of recovery including reha-
bilitation proposals, recourse to legal action
etc. Such loans are written off with due
approval of its Board of Directors. Further,
write off of this nature is agreed upon gener-
ally in consortium with the other all-India
financial institutions involved. The accounts
of IFCl are audited by two Statutory Auditors
and loans written off are verified by them.

(b) The total amount of loans advanced
by IFCI and outstanding (i.e. the principal
amount) as on the 30th June, 1988 was Rs.
2731.66 crores.

Modifications in Advance Licensing
Scheme

SHRIMATI  MADHUREE
SINGH:

DR. G.S. RAJHANS:

SHRIMATI D.K. BHANDARI:

SHRI SWAMI PRASAD
SINGH:

2583.

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have decided
to bring modifications in the advance licens-

ing scheme;

(b) if so, the details of the modifications
likely to be made;

(c) whether the intermediate manufac-
turers and exporiers will get any benefit due
to modifications; and

(d) # so, details thereof?

THE MINISTER OF STATE IN THE
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MINISTRY OF COMMERCE (SHRI P.R.
DASMUNS): (a) and (b). The Import-Export
Policy is kept under constant review and
necessary moditications are made as and
when required. These madifications are
announced In the form of Public Notice,
copies of which are also sent to Parhament
Library.

{c) and (d) The Intermediate Advance
Licensing Scheme was substantially modi-
fied vide Public Notice No. 25-ITC (PN)/88-
91 dated 11th July, 1988 This was done to
make the scheme operationally simpler for
the intermediate manufacturers and the final
exporters

Extension of Duty Drawback Scheme

2554. SHRI S M. GURADDI Will the
Minister of FINANCE be pleased to state

(a) whether the Duty Drawback
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Scheme has been extended to some more
items;

(b) if so, the items included under the
Scheme, the new rates thereon and the date
from which they will be effective; and

(c) the extent to which this scheme will
give boost to exports?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A K.
PANJA): (a) and (b) Yes Sir. For a number
of new items, All industry Rates of Duty
Drawback have been announced w.e.f.
1.6.88. The details of these tems and the
rates fixed are given in the Statement beiow.

(c) The extentto whichthe availability of
Drawback rates would give boost to exports
of the related tems cannot be quantified. ltis
however expected that their exports wouid
be encouraged

STATEMENT

New items for which all Industry Rates of Drawback fixed with effect from 1.6.88

S. No. item Description

Rate of Drawback

1 2

3

1. Natural Mango/Guava Juice/pulps/ &
their concentrate-packed in OTS Cans.

2. Natural fruit pulps/Aruit juices other than

8% of {.0.b. value

12% ot .0.b. value

those at S. No. 1 above, packed in OTS Cans.

3. Vegetables packed in OTS Cans:
(a) Mushrooms

(b) Others

6% of f.0.b. value

8% of {.0.b. value
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3

10.

11.

12.

13.

Pickles all sorts packed in OTS Cans

Woollen worsted yarn of above 18 BWS count

(i) Weaving Quality

(i) Hosiery/Hand knitting quality

Readymade garments made wholly or mainly of silk
Implements/Appliances of a kind used in agriculture/
horticulture mainly made of steel, the following namely
Spades, Shovels, mattocks, picks, hoes, forks and
rakes hewing bill hocks and similar tools, scythes,
sickles, kayknives, hedge shears, wedges, harrows,

ploughs, cultivators, ridgers, threshers and puddiiors.

Sub-assemblies and ¢ specially designed component
parts of deepwell hand pumps

Trucks/load bodies (including half load bodies)

Water tanker%owsers

Textile Machinery

(a) Ribbon lapping machine/Sliver lapping machine
(b) Open end spinning machinery

Metal Film Resistors

Printed Circuit Boards:—
(i) Single sided
(i) Double sided

(iii) Mutti layer

5% of {.0.b. value

Rs. 23.50 per kg.
Rs. 21.00 per kg.
3% of f.0.b. value

Rs. 400 per M.T.

4% of t.0.b. value

5% of f.0.b. value
subject to a maxi-
mum of Rs. 15,000
per vehicle.

3% of f.0.b. value

3% ot f.0.b. value
5% of t.0.b. value

Rs. 7/- per 1000
pieces

20% of {.0.b. value
10% of {.0.b. value

15% of {.0.b. value
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1 2

3

14. Plastic film capacitors (i) Metalised polypropylene
capacitors (ii) Metalised Polyester capacitors

(iii) Polystyrene capacitors

15. B/W T.V. Sets (51 cms).

16. Badminton, Tennis and Squash Rackets with

or without Nylon gut.

17 Reclaimed rubber

18 Cycle rickshaws-assembled o1 unassembled with

or without accessories

18% of f.0.b. value
15% of f.0.b. value
10% of f.0.b. value
Rs. 150/- per set.

3% of f.0.b. value

Rs. 70/- per M.T.

Rs. 45'- per cycle
nckshaw

Limited Foreign Exchange Market
Scheme to boost Export

2556. SHRIG.S. BASAVARAJU: Will
the Minister of COMMERCE b=« pleasad to
state

(a) whether the Iimtted foreign ex-
change market scheme is among the meas-
ures being examined by G- vernment to
boost exports,

(b) it so, the details thereof,

(c) whether the strategy has been pre-
pared only after the Planning Commission
had given its report in this regard, and

(d) if so, the ponts mentioned by the
Planning Commission and the extent to
which they have been incorporated in the
strategy to boost exports?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR! P.R.
DASMUNSI): (a) No, Sir.

{b) to (). Do not anse

Adoption of Villages by Nationalised
Banks in Kerala

2557. SHRI A. CHARLES: Wil the
Minister of FINANCE be pleased to state.

(a) whetherthere1s a scheme approved
by the Reserve Bank of Indiafcr the adoption
of villages by the nationalised and sched-
uled banks; If so, the details thereof,

{b) the number of viliages/panchayats/
wards of municipalities and corporations so
adopted in Kerala,

(¢) the reasons for the delay in impie
menting the above scheme thrcughout the
country; and

{d) whether Sovernment propo: e o
issue stnict instructiars to the iead banks ¢
implement the scrneme?

THE MINISTER OF STATE IN THE
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DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). Reserve
Bank of {ndia (RBl) has reported that the
public sector banks adopt certain villages
under the Village Adoption Scheme (VAS)
which aims at deriving the advantages ac-
cruing from concerted and coordinated ef-
forts of various area specitic schemes. As at
the end of June 1987, the Public Sector
Banks have adopted 1401 villages under
Village Adoption Scheme in Kerala State
and the amount outstanding there against
was Rs. 143 crores in respect of 3,89,722
direct agricultural accounts.

Reserve Bank of India have, in March,
1988, issued comprehensive guidelines to
allthe commercial banks including Regional
Rural Banks (RRBs) on the implementation
of the Service area approach which involves
assigning specific areas to banks located in
rural and semi urban centres. Unoer this ail
the villages in the country will be allotted to
one branch or other of the commercial banks
including RRBs. it will be the responsibility of
the designated branch to meet the genuine
credit requirements of all the eligible borrow-
ers living in a group of villages allotted to it.

import of Cotton for Spinning Milis

2558. SHRIMAT! N.P. JHANSI LA-
KSHMI:

SHRI K. RAMACHANDRA
REDDY:

‘Will the Minister of TEXTILES be
pleased b state:

(a) whether Government have a pro-
posal to import cgtion 10 be supplied to the
cooperative spinning milis in Tamii Nadu,
Andhra Pradesh, Uttar Pradesh, Orissa and
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West Bengal;
{b) if so, the reasons therefor; and

(c) whether it will hit the interest of the
cotton growers in the above States?

THE MINISTER OF TEXTILES (SHRI
RAMNIWAS MIRDHA): (a) and (b). Govemn-
ment have decided to permit the export of
one lakh bales of medium/long staple cotton
duty free during the current cotton year for
supply to Co-operative Spinning Mills/State
Textile Corporation Mills in Tamil Nadu,
Andhra Pradesh, Orissa and Uttar Pradesh
tor the production of Hank yarn for supply to
Handloom sector at reasonable prices.

(c) No, Sir.

Hungarian Credit offer for Neyveli
Lignite Project

2559. DR. G. VWAYA RAMA RAO: Will
Minister of FINANCE be pieased to state:

(a) whether the Hungarian
Goverament's offer to help the Neyveli Lig-
nite Project with a Credit of $ 200 million for

" development and expansion of the project
has been accepted by Government;

(b) if so, the details thereof; and

(c) whather Government propose to
make similar efforts witn other countries to
complete the long pending major projects in
the country?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
iIN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO}): (a)No, Sir.
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(b) Question does not arise.

(c) Government is continuously making
efforts to get soft term loars/credits for major
projects in India.

Public Funding of Election

2560. DR. A.K. PATEL: Will the Minis-
ter of LAW AND JUSTICE be pleased to
state: '

(a) whether the Election Commission
has drawn Government's attention towards
rising cost of elections;

(b) if so, when and the details thereof
and the reaction of Government thereto;

(c) whether suggestions for publicfund-
Ing, partial and fully of elections have also
been made by the Commission to Govern-
ment; and

(d) if so, the details thereo: -

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) No, Sir

(b) Does not arise.

(c) and (d). Yes, Sir. As part of the
proposals for electoral reforms, the Election
Commission has suggested that a scheme
under which all legitimate election expenses
could be borne by the Government, may be
studied in depth. )

Vacant posts of Judges and pendency
of cases

2561. BHAI SHAMINDER SINGH: Wili
the Minister of LAW AND JUSTICE be
pleased to state:
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(a) the number of vacant posts of
Judges in the Supreme Court and High
Courts in the country;

(b) year-wise number of cases (both
Civil and Criminal) pending in the Supreme
Court and various High Courts as on 30
June, 1988;

(c) tne steps taken to impleme-* the
recommendations of the conference of Chief
Justices that a rational co-relation be ef-
fected between the number of pending
cases and number of Judges in each High
Court so as to ciear the arrears and raise the
working days to at leas. 240 days in a year;
and

(d) whether there is any difference in
the average disposal of cases in various
High Courts; if so, the detaiis thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) The requisite infor-
mation as on 1.8.88 in respect of the Su-
preme Court and the High Courts is given in
the Statement-1. [Piaced m the Library. See
No. LT. 6448/88)

{b) The information regarding year-
wise pendency of regular hearing matters in
the Supreme Court as on 1.1.88 is given in
the Statement-Ii. [Placed in the Library. See
No. LT. 6448/88] Pendency of cases as on
1.1.87 in the High Courts in terms of period
of pendency is given in the Statement-lll.
[Placed in the Library. See No. LT. 6448/88]

(c) the concerned Chief Ministers and
Chiet Justices of certain High Courts were
addressed in June 1985, requesting them to
consider augmentation of Judge-strength of
the High Courts so as to achieve a stage
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where no civil case remains penun  or
more than 2 years and no criminal case
remains pending for more than one year,
and to send proposals in this regard. on the
basis of proposals received, it was decided
to create new posts of Judges. Ason 1.8.88,
the creation of 88 new posts over and above
the total sanctioned strength of 444 Judges
has been agreed to in different High Courts.
There is no proposal at present to increase
the number of working days in the High
Courts to 240 days.

(d) Yes, Sir. Information regarding
average rate of disposal per Jidge in various
High Courts s given in the Statement-IV.
[Placed in the Library. SeeNo. LT. 6448/88]

Reservation for Scheduled Castes and
Scheduled Tribes in State Bank of
indore

[Translation]
2562. SHRI MANVENDRA SINGH:

Will the Minister of FINANCE be pleased to
state:
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(a) the number of the employees, cate-
gory-wise, working in the State Bank of In-
dore;

(b) the number of employees belonging
to Scheduled Castes, Scheduled Tribes and
Minorities;

(c) whether quota prescribed for
Scheduled Castes and 3cheauled Tribes
has been filled up;

(d) if not, the reasons therefor; anc

(e) the specific measures taken o’
being taken to fill up backlog and aiso the
rese-ved quoia in each category?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) As per latest
available information (as on 1.1.88) follow-
ing is the staff strength (category-wise) of
State Bank of Indcre:

Officers Clerks

1288 2375

Sub-staff Total
1607 6270

(b) The representaticn of SCs and STs
in allcadres in the State Bank ot irdore ason
1-1-88 is as under:

Cadre SCs STs

Officers 93 27
Clerical 514 136
Sub-ctaff 335 146

(including
sweepers)

(c) and (d). No, Sir. The Bank has re-
ported that the quota prescribed for SCs and
STs could not be filled up by it inter alia due
to (i) restnction on the expansion of staff
limits (i) non-availability of eligible and quali-
fied SCs/STs for appointments against re-
served posts. (i) Some of the SCs and STs
offered appointments did not join service of
the bank.

(e) All public sector banksfinancial
institutions including State Bank of Indore
has inter-alia been advised to take the fol-
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lowing steps to_clear the backlog. in.the

reserved quota for SCs and STs as expedi-

touslyaspossible: .. ...

1, To place indents on the BSRBs/
Employment. Exchanges by making
.resesvations for.the SCs/STs tothe .
full extent of backlog subject to the
condition that not more than 50% of
the total vacancies could be re-
served in a tecruitment year.

2. Toconduct pre-recruitment and pre- _
promation training programmas for
the SCs and STs.

3. To gwe relaxation In educational
qualifications for SCs and STs.

4. To adjudge their suitability on re-
laxed standards.

5. To give wide publicity through AIR
and Press amongst SCs and STs
about the vacancies reserved for
them.

6. To Inciude one member belonging
to SC/ST in the DPC/Selection
Committes. -

7. To open examination centres near-
est to the places of concentration of
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.SCsand STs. __

8. To.askthe BSRBs 1o co

cial reciuitment tests whenever the
backlog is substantial.

- Reservation for-Scheduled Tribes in—
Banks In Himachal Pradesh

2563, SHRI.K.D. SULTANRURE, Wil

the Minister of FINANCE be pleasedo state; -

(@ the number of banks whose_
branches have been opened in Himachal
Pradesh during the last two years; )

{b) the number of the posts reserved tor
scheduled tribes. filled up; and

{c) if all the posts reserved for them
lymg vacant and the details thereot?-

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIBS
IN THE MINISTRY OF FINANCE-(SHRt
EDUARDO FALEIRO): (a) Ressrve Bank-of
India (RBI) has reported that sixhanks have
opened 64 brariches i Himachal Pradesh
during the last two yearsi.e. from {:4. 168t
31.3.1987 and1.4.1987t0 31.3:1988 as per
details given below:—

Name of Bank No. of branches opened
1 2 oy
1. State Bank of India 5 -
2. State Bank of Patiala 3
3. Central Bank of India 2
4. Punjab Natioraf Bank T 23 el o
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1 2
5. Himachal Gramin Bank 9
6. Parvatiya Gramin Bank 22
TOTAL: 84

(b) and (c). Data reporting system does

tion (provisional) in respect of 24 out of 28

not generate information in the manner  Public Sector Banks is as under—
asked for. However, the available informa-
Direct Recruitment Promotions from
clerical to
Officer Grade
Officers Clork Sub Staff
1 2 3 4
Number of reserved 119 571 538 161
posts filled during
the year 1987
Back-log of posts 555 2896 1255 1546
reserved for the
Scheduled Tribes
ason 1.1.1988
Adoption of villages in Nalgonda by {c) the reasons for not adopting other
Nationalised Banks villages;
[Engkish] (d) whether all the villagas of Chinta-

2564. SHRI M. RAGHUMA REDDY:
Will the Minister of FINANCE be pleased to
state:

{a) whether the remote villages in Nal-
gonda, Andhra Pradesh have been adopted
by the nationalised banks;

(d) it so, the number of villages adopted
0 far;

pally, Marriguda, Nampally, Gurrampode,
Deverkonda, P.A. Pally, Chamdampet,
Dindi, Chandur and Narayanpur mandals
have been adopted; and

(e) if not, the time by which all the
villages in the mandals in parn (d) above are
likely to be adopted?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
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iN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (e). Reserve
Bank of India (RBI) have reported that the
existing Data Reporting System does not
generate district-wise information in the
manner asked for. However, as at the end of
June, 1987, the public sector banks had
adopted 21127 villages under the Village
Adoption Scheme in the State of Andhra
Pradesh.

Reserve Bank of India have, in March,
1988, issued comprehensive guidelines to
allthe commercial banks including Regional
Rural Banks (RRBs) on the implementation
of the Service area approach which involves
assigning of specific areas to banks located
at rural and semi urban centres. Under this,
all the villages in the country are to be
allotted to one branch or other of the com-
mercial banks including RRBs. It will be the
responsibility of the designated branch to
meet the genuine credit requirements of
eligible borrowers living in agroup of villages
allotted to it.

Interim relief to Textile workers of
Bombay

2565. SHRIBANWARI LAL PUROHIT:
Will the Minister of TEXTILES be pleased to
state:

(a) whether the State Government of
Maharashtra has recommended interim re-
lief and grant of HRA for workers of the ten
NTC mills of Bombay;

(b) whether any decision has been
taken by Union Government thereon;

(c) if s0, the details thereof; and

(d) i not, the reasons for delay and by
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when the decision is to be taken and an-
nounced?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) No, Sir.

(b) to (d). Do not arise.
Revision of OGL

2566. SHRIATISH CHANDRA SINMA:
Wiltthe Minister of COMMERCE be pleased
to state:

(a) whether Government have recently
issued public notices to change the list of
Open General Licence (OGL) and have aiso
added certain items under the list for textile
industry; and

(b) if so, the details thereof and details
of licences granted under 'OGL’ scheme
during the last seven months?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) Yes, Sir.

(b) Import of 'Air splicers alongwith
necessary ancillary -equipment for yam
splicing purposes’ has been included in the
list of Textile machinery allowed for import
under Open General Licence. No specific
impont licence is required for import of items
under Open General Licence.

Flood situation In Khiri-Lakhimpur
Distt. of U.P.

2567. SHRIMATI USHA VERMA: Wil
the Minister of WATER RESOURCES be
pleased to state:

(a) whether Khiri-Lakhimpur is worst
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Ly
flood prone district of Uttar Pradesh due to

seVRrf-fivers dnd fiverlets passity ﬁwougﬁ »

IRSe N

the district; and

€
(5343

the flood Hienace in the district®

THE MINISTER OF STATE #N' THE
MINISTRY ,OF WATER RESOURCES
(SHRIMAT] KARHNA SMHfTa) and (b).
The State Government have formulated a
scf\’éﬁd%ﬁié@h%fénﬁﬁénkﬁéd& in vlner-

abléFteaches along the banks of the’ Ghagra K

and the Sarda rivers.

Mﬂﬁsslbn to selllhgschemo agants

- - 2568. SHRI PRAKASH V. PATIL: Wil
thoMinisterof FINANCE be pleasedto state’

(a) whether the commission payable to
the agents selling National Saving Centifi-

cates, UTI donds and other saving certifi-

cates/bonds has been raised; -

‘() i so, the reasons therefor and the
present rate of commission allowed;

(c) whethet it will hamper the promotion
of small savings in the ¢ountry; and

(d) it not, on what basis have Govern-
ment come to this conclusion?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) 10 (d).”‘The
commission has been raised in following
cases.—

() Mahifa Pradhan Kshetriya
Bachat Yojna for small savings:
For investments exceeding Rs.
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25,000in ayear, the present rate

ot 29 has béen ralddd 16 E%

This'hals bewn'dons with & View

16 povide fricentive for secuting
- feTe invegtmeﬂfs

i) Onif Sehéme: Comrission 167
*sale ot ‘units'under schéme for
Chathtable and ‘religious’ trusts
and régistered ~socteties
(CRTS’81) has been raised from
0.25% to 0.5% as similar rate
under otﬁer schemes isb 5%

Rise in povarty of developlng Ccmntrles
[Translat?on]

"2569. DR. PRABHAT KUMAR
MISHRA: Will the Minister of FINANCE be
pleased 1o state

~ (a)  whether poverty in developing
countries isoni mcrease accordingtoaWorld
Bank Report;

{b) whether thgre'has been decline in
the rate of écoriomic growth in most of the
developing nations; and

(c) 1 so, the situation in India in this
regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE ‘MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). The World
Development Report, 1988 published by the
World Bank suggests that poverty in devel-
oping countries is on the rise. tindicatesthat
though comprehensive data on povarly are
lacking, scattered information from individ-
val countries confirms the general imptes-
sion of deteriorating social conditions in
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many developing countrigs.

w,  Thefeportindicates thatin mostdevel-
oping coyntries, economic growth jsates
have slowed. In the case of India, however,
the Repart ctes #'s strang growth perform-
ance, and indicates that India’s GDP growth,
‘which was advarsely affected in the 197@'s
by rising il prices and adverse climatic
conditions, recovered in the early 1980s,
and averaged 5% in the period 1980-87

[Enghish)

Supply of Diese)} to Fishing and Marine
Products Industry

2570. SHRIT BALA GOUD Wil the
Minister of COMMERCE be pleased to
state:

{a) whether Manne Products Export
Development Authortty (MPEDA) has sug-
gested for supply of cheaper diesel fuel to
the fishing and marnne products mndustry in
view of the international competiton; and

(b) # so, the reaction of Government
theseto and latest pasttian In this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R
DASMUNSI) (a) and (b) A scheme for
supply of Diesel oil at special rates compa-
rable with international prices has been
announced by Government m Jung 1988
The MPEDA have asked for the extansionof
this scheme to the deap saa fishing ndustry,
for which the following concessions are al-
ready available for vessels of 13.7 metre
{engthand above with machines fied with

. BH.B, 150-and above: |
. i A-general rebate of 50% of theex-
cise duty or: diesel oll;
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(n) Additional rebate of 50% eqf._the
excise on each 1.08 Kioltres of
Diesel oil for every ton of prawn
exported.

[ Translation)

Assistance from Financial Ingtitutions
for modernisation of NTC Miils

2571 SHRIHARISH RAWAT: Wiltthe
Mimister of TEXTILES be pleased to state:

(a) the number of the mills for the
modsrnisation of which N.T.C. has sought
assistance from varous financial institutions
durnng 1987-88 and 1988-89 uptill now and
the number of the mills for which assistance
has been received, and

(b) whether the Ministry 1s also consid-
ering the possibilities of getting foreign as-
sistance for modernisation of these mills?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA). (a) Out of 21 pro-
posals for modernisation submited during
1987-88 & 1988-89 (upto date) by NTC to
IDBVIFCI, IDBI, so far, cleared six propos-
als

(b). NTC's proposal for seeking Interna-
tional credtt s still at an exploratory stage

Bank credit to Kerala for Industrial
Development

[English)

.2572. SHRI K. KUNJAMBY. Withe
Minuster of FINANCE be pleased to-state:
¢ - {a) thetatal bank credit madeavailable
to Kerala for industrial development dunpg
the last three years;
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(b) how does it compare with other
States;

(c) whether there are instructions is-
sued to the banks to accelerate the credit
flow to industrially backward States; and

(d) if so, whetherthese instructions are
being complied with?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). Reserve
Bank of India has reported that the present
data reporting system of banks does not
generate information in the manner asked
for. However, the outstanding gross credit of
all schedujed commercial banks in Kerala as
on the last Friday of December 1985, 1986
and 1987 was Rs. 1630 crores, Rs. 1892
crores and Rs. 2264 crores respectively.

The credit deployment in a particular
area is affected by various factors like level
of economic activities, entrepreneurship,
availability of raw material and other infras-
tructural facilities. Banks have been advised
to take effective steps for improving the flow
of credit in deficient areas for productive and
identified viable proposals.

Bank loans to Professionals

2573. SHRI VILAS MUTTEMWAR:
Will the Minister of FINANCE be pleased to
state:

(a) whether guidelines have been for-
mulated to disburse the loans from national-
ised banks to various categories of profes-
sionals;

{b) the professions included in the cate-
gory;
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{c) the time taken to sanction the loan;

~and

{d) whether persons obtaining loans
keep up their repayment schedule?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) The guidelines
issued by Reserve Bank of India (RBI) to the
commercial banks regarding lending to the
priority sector which include ‘Professionals
and Self-employed persons' stipulate norms
regarding margin, security, interest rates
and the types of borrowers covered under
the category of priority sector.

(b) Reserve Bank of India has reported
that the professionals and self-empioyed
persons identified by the nationalised banks
for advancing loans include Medical Practi-
tioners, Dentists, Chartered Accountants,
Cost Accountants, Lawyers or Solicitors,
Engineers, Architects, Surveyors, Construc-
tion Contractors or Management Consult-
ants or a person trained in any other art or
craft who holds either a degree or diploma
from any institution established, aided or
recognised by the Government or a person
who is considered by the bank as technically
qualified or skilled in the field in which he is
employed.

(c) Reserve Bank of India has reported
that all the loan applications upto a credit
limit of Rs. 25,000/~ are to be disposed of
within a fortnight and those over Rs. 25,000/
- within 8 to 9 weeks.

(d) Banks are required to satisfy them-
seives about the proposals before financing_
these professionals in regard to their re-
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quirements. They are also required to moni-
tor and follow up the recovery of dues.

Trade with Poland under rupee pay-
ment agreement

2574. SHRI GOPALA KRISHNA
THOTA: Will the Minister of COMMERCE be
pleased to state:

(a) whether Government contemplate
to increase mutual trade in manufactured
items under the rupee payment agreement
with Poland; and

(b) if so, the kind of items covered under
this agreement?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) and (b). Indo-Polish trade
is conducted in non-convertible rupees on a
balanced basis. .Continuous efforts are
being made by both India and Poland to
diversify and expand the structure of bilat-
eral trade and to increase the number of
engineering and manutactured items in both
the imports and exports basket.

Major manufactured items which have
been included in the Annual Indo-Polish
Trade Plan for 1988 are textile machinery,
machine tools, electronic components, con-
sumer electronics, xerographic equipment,
printing machinery, surgical and medical
equipments etc. for export to Poland and
equipment for power stations, mining elec-
tronics, metal working machine tools, equip-
ment for railways, ships and ship engines,
and seismic survey equipment etc. for im-
port from Poland."
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lilegal Cultivation of Poppy

2575. PROF. RAMKRISHNA MORE:
Will the Minister of FINANCE be pleased to
state: _

(a) whether Government have made
any study to know the extent of illegal culti-
vation of poppy in the country;

(b) if so, the details thereof and the
names of the States where illegal cultivation
of poppy is done the most and the estimated
illegal poppy production in these States:
and

(c) the reaction of Government with
regard thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) to (c). Survey, identification
and destruction of illicit poppy crop, if any, is
a continucus enforcement operation. Re-
ports regarding illicit poppy cultivation in
Jaunsar Bawar Pargana of Chakrata Tehsil
of Dehradun and in afew viliages of Uttarka-
shidistricts of U.P., besides some villages in
Himachal Pradesh.’ adjoining Chakrata,
had been received by the Narcotics Control
Bureau. As part of the drive against illictt
drug traffic, the State Governments have
been requested to conduct surveys of sus-
pected areas of illicit poppy cultivation and
to take effective steps for destruction of
such crops and eradication of ilictt cultiva-
tion.

The Narcotics Control Bureau, in col-
laboration with the State Government, also
undertook major operations in Chakrata,
both in 1987 and 1988. In 1987, about 25
hectares and in 1988, 50 acres of illicit
poppy cultivation were destroyed. In 1988,



135 Wntten Answers

152 cultivators were booked for prc;secutlon
by the State Government. |
4
Increase In lot numbers of shares of
listed companies at stock exchange

[ Translation]

2576. SHRISHANTI DHARIWAL: Will
the Minister of FINANCE be pleasedto state:

{a) whether Government have issued
directions to the management of the Stock
Exchange to increase the lot numbers of
shares of listed companies;

(b) + not, the reasons for which the
management of the Stock Exchange has
increased the number of paid up shares of
Rs. 10/- each fram 50 to 100/- and those of
the value of Rs. 100/- eachfrom 1 and 5t0 10
w.e.f. 1st August, 1988;

(c) whether this decision of the man-
agement of the Stock Exchange has af-
tected adversely the small investors and
also the capital market; and

(d) if so, the concrete steps taken by
Government to check the activities of the
management of the Delhi Stock Exchange
with a view to protect the interests of small
investors and the capital market?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIROQ): (a) No, Si.

{b) The Presidents of the Stock Ex-
changes in india in their meeting held n
Bombay in February, 1988 had decided that
the trading lots in the Stock Exchanges
should be fixed at 10 shares of Rs. 100/-
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each and 100 shares of Rs. 10/- each wnh
a view to rattonahsmqand bnngung in uni-
formity in trading practices among various
Stock Exchanges and to  help reduce the
cost of serv»cmg tho shareholders and of
transactions in shares.

(c) So far, there is na evidence to
indicate that this has happened.

{d) Question does not arise.
[English]
Export contracts of S.T.C.

2577. SHRI BHADRESWAR TANTI:
Wil the Minister of COMMERCE be pleased
to state:

(a) the total value and details of the
export contracts concluded by the State
Trading Corporation (STC) during 1987-88
(upto date);

{b) the names of items and the coun-
tries to which these were exported; and

(c) thetotalamountof foreign exchange
earned dunng 1987-88 as compared to

previous year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) The total value of contracts
by STC during 1987-88 amounted to Rs. 545
crores.

(o) The items exported by STC during
1987-88 were agricultural commoditias,
including coffee, castor oil, rice, wheat,
groundnut extractions, spices, jute goods,
tea, tobacco, sugar, leather; footwear gnd
components; leather godds and garments;
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fresh and processed food including cashew
kernels; onions, salfat, guargum, opium:
angineering and construction material; tex-
tiles and garments; drugs & chemicals; meat
& marine products; consumer producls;
army softwear and sports goods and others.

Countries to which the above items
were gxponed are: UK, USA, W. Germany,
Yugoslavia, France, GDR, USSR, Iran. Bul-
garia, ltaly, Japan, Singapore, Malayasia,
Hongkong, New Zealand, S. Korea, Kuwait,
S. Arabia, Canada, Norway, Spain, Austra-
lia, Belgium, Switzerland, Netherlands,
Denmark, Czechoslovakia.

(c) Thetotal value of actual exports‘and
foreign exchange earned during 1987-88
amountedto Rs. 580.00crores as compared
to Rs. 542.12 crores in 1986-87.

Frauds in Nationallsed Banks
2578. SHRIMAT] USHA CH-

QUDHARY: Wil the Minister of FINANCE
be pleased to state:
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(a) whether the cases of fraud and
corruption are on the increase’in the nation-
alised banks;

(b) if sc, the number of cases of fraud
involving a sum of Rs. 20 lakh and above
detected during the last one year;

(c) the particulars of bank officials in-
volved in such cases; and

(d)

cases?

the steps taken to check such

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). Informa-
tion in respect of the number of frauds within
the country and amount involved therein for
the years 1985, 1986 and 1987, as reported
to Reserve Bank of India (RBI) by public
sector banks, irrespective of therr dates of
occurrence, is given below:

Yoar No. of frauds Amount involved
(Rs. in lakhs)
1 2 3
1985 2157 5348.02
1986 1822 444178
1987 1902 4084.34

(Data provisional)

In respect of the year 1987, as per
available information, 18 cases of frauds,
involving Rs. 201akhs and above, have been
reported to RBI by public sector banks. RBI
has further intimated that 30 officials of dif-

ferent ranks, including Zonal Manager/Re-
gional Managers, Managers, Clarks, stc. are
reported to be involved in thesé cases.” ~

(d) By and large frauds have occurred
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in banks not on account of lacunae in the
systemsrand procedures but owing fo non-
observance of the prescribed procedures
and safeguards. Banks have also books of
instructions indicating precautions/checks
which their staff should observe to prevent
occurrence or recurrence of frauds. All
banks have also an internal inspection/audit
machinery and vigilance machipery. The
banks have, however, been advised that
reconciliation of books of accounts, both
inter-branch and intra-branch should be
speeded up, the do’s and don’ts prescribed
by them should be strictly implemented and
swift, effective and deterrent action should
be taken against those who are found to be
involved in fraud/corruption cases, etc.

Income Tax raids

2579. DR. D.N. REDDY: Will the Min-
ister of FINANCE be pleased to state:

(@) the names of the companies an;i
business houses raided by the Income-Tax
authorities during 1987 and till 1 July, 1988,
year-wise;

(b) whether the responsible persons in
~ charge of management of these companies
made statements about evasion; and

{c) if so, the names of such companies
and persons who made statements and
admitted evasion and the amount admitted?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) to (c). During the Calendar year
1887, the Income-tax Department con-
ducted 8123 searches resuiting in selzure of
unaooounted assets valued approximately
a8 Res. 116.11 crores. During the period 1st
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January, 1988 to 30th June, 1988 the In-
come-tax Department conducted 3545
searches resulting in seizure of uhac-
counted assets valued approximately at Rs.
85.26 crores.

In a large number of cases the persons
searched have, in the course of search,
admitted concealment of income. Such
admitted concealment in respect of
searches conducted during the calendar
year 1987 was Rs, 61.96 crores and in
respect of searches conducted during the
period from 1st January, 1988 to 30th June,
1988 was Rs. 119.51 crores.

In view of the farge number of cases
involved and the fact that the required infor-
mation will have tc be gathered by going
through the relevant records in each case, it
is not practicable to furnish the names of the
persons and the amount of concealment
admitted by each person.

Import of PSF through STC

2580. SHRI DAULATSINHJI JADEJA:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether Union Government pro-
pose to import PSF through S.T.C.;
(b) if so, the details thereof;

(c) the estimate of smuggled PSF in
India;

(d) whetherthe PSF industry hasrepre-
sented against the import of PSF as there is
already an excess capacity available in the
country;‘and

(o) ¥ so, the action taken by Govern-
ment in the matter?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) to (e). The information is
being collected and will be laid on the Table
of the House.

Price paid for Import of Cotton

SHRI V. SOBHANADREES-
WARA RAO:

SHRI RANJITSINGH
GAEKWAD:

2581.

Will the Minister of TEXTILES be
pleased to state:

(a) the total quantity of cotton imported
this year till 1 July, 1988;

(b) the quantity of cotton proposed in
the pipeline for import upto 31st March,
1989; and

(c) the average price paid per quintal of
cotton of long, medium and short staple
varieties respectively?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) to (c). The infor-
mation 1s being collected and will be laid on
the Table of the House.

[ Translation)

Rellef in duty to promote Exports

2583. DR. CHANDRA SHEKHAR
TRIPATHI: Willthe Minister of COMMERCE
be pleased to state:

(a) whether Government have taken a
decision to give more relief inthe export duty
on several items to boost exports;
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(b) if so, the names of these items, and
whether there has been any increase in the
export of these items; and

(c) if not the steps being taken by
Government to increase expornts?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) There is not general deci-
sion to provide relief against the existing of
export duties.

{b) Does not arise.

(c) 1ne Government have taken a se-
ries of Initiatives to generate export sur-
pluses, to produce goods internationally
contemporary in technology and competi-
tive In prices and to make exports profitable.

Farm Card Scheme
[English]

2584. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR: Wil the
Minister of FINANCE be pleased to state:

(a) whether some nationalised banks
have 1ssued credit cards for farmers under
farm card scheme;

(b) o so, the names of these banks;

(c) the areas of the States where this
farm card scheme has been introduced;

(d) whether such scheme has been
introduced in Karnataka by any nationalised

bank; and

(e) if so, the details thereof?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) (a)to(e) Yes Sir All
Public Sector Banks have been advised by
the Government of India in April, 1988 to
consider introducing the Credit Card
Scheme for the beneftt of farming commu-
nity. The Scheme could be considered for
introductian by banks throughout the caun-
try including Karnataka State As per infor-
mation avaiable from RBI, in addition to
Dena Bank, Syndicate Bank has also intro-
duced farm cards to provide instant credit to
farmers. Dena Bank has extended the
Scheme to all its rural branches and Syndi-
cate Bank has launched the Scheme in
South Kanara and Belgaum districts of Kar-
nataka

World Bank Development Report

2585 SHRIMATI KISHORI SINHA
Will the Minister of FINANCE be pleased to
state

(a) whether the World Bank s develop-
ment report for 1988 refers to the fragility of
the international economy

(b} # so, whether it also finds diver
gence In the macroeconomic policies of
industrial nations responsible forthis state of
aftairs, and

{c) ¥ so, Government's views thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) (a)to (c) The World
Development Report, 1988, published by
the World Bank reters tothe.continued fragil
ty of the global economy despite reasonable

AUGUST 12, 1988

Written Answers 144

3 b
shartrterm growth prospects, and suggasts
that this fragiity 1s a diract consequence of
lasting divergence in the macro-econsmic
policies of the leading industnail countries.

At varous international fora India has
stressed that the success of economic pro-
grammes and policies under-taken by the
developing countries is dependent, to a
large extent, on actions taken by the indus-
trial countries, including greater coordina-
tion of macro-economic policies, domestic
policy changes, trade liberalisation, en-
hanced capital flows to developing countries
and acceleration of growth in industnal
countnes

Bank loans to Educated unemployed
Persons and Farrners in Gujarat and
Delhi

2586 SHRIUTTAMBHAIH PATEL
SHR! CHHITUBHAI GAMIT

Will the Mimister of FINANCE be
pleased to state

(a) whether a number of complaints
have been received against various banks
from various places of Valsad, Surat, Rajkot,
Baroda and other districts of Gujarat and in
Delhi during 1 January 1987 to 31 July
1988 for not paying loans or making delay in
the payment of loans to educated ynem-
ployed persons and farmers,

{b) i so, the details thereof,

{c) the action taken against officials
responsible therefor,

(d) the steps.taken so that sych classes
of people get the loans in time, and
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(e) the details of loans given by each
bank during the above period in Gujarat and
Delhi to each of such classes of people?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) (a) to (c) Reserve
Bank of India has reported that complaints
against the working of barks including those
relating to delay or non-payment of loans to
Educated Unemployed Persons ana Farm
ers In Gujarat and Delhi etc as and when
received are taken up with the banks con-
cerned for appropnate action

(d) Reserve Bank of India has report~d
that instructions have been issued to all
public sector banks to dispose of the loan
applications within the prescribed t'me Imit
of 16days inrespectof applications forioans
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upto Rs 25,000/- and within 8 to @ weeks In
respect of loan applications for over Rs
25,000/-

(e) Details of ioans given by banks to
farmers and educated unemployed persons
in the State of Gujarat as reported by Dena
Bank, the convenor bank for the State Level
Bankers’ Committee of Gujarat are given in
the Statement below

Self Employment Scheme for Educated
Unemployed Youth (SEEUY) is not imple-
mented in Delhi as pcpulation of the city 's
more than 1 million as per 1981 census The
total agricuitural advances by all Scheduled
Commercial Banks in the Union Terntory of
Delhi as at the end of Décember 1986 stoad
at Rs 109 48 crores Reserve Bank of Inaia

* has reported that barkwise information in

this regard is not availab'e

STATEMENT

Detalls of loans given by banks to farmers and Educated Unemployed Persons in the
State of Gujarat N

Name of Bank

Advances to tarmers
from1187t031388

Loans disbursed from
1.1 87 to 31 3 88 (Scneme

(Amt¢ ip lakhs) Year) under Self Employ-
ment to Educated Unem-
ployec Youth (Amt 1n
lakhs)

1 2 3
1t Allahabad Bank 41 14 298
2 Andhra Bank — 383
3 Bank of Baroda 5437 15 166 91
4 Bark of India 3688 82 4597
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1 2 3
5. Bank of Maharashtra 116.72 12.05
6. Canara Bank 56.60 34.12
7. Central Bank of India 848.94 51.89
8. Corporation Bank 26.68 457
9. Dena Bank 3450.60 231.36
10. indian Bank 268.97 6.58
11. Indian Overseas Bank 147.31 17.49
12 New Bank of India 146.20 23.03
13. Punj'ab Natiorial Bank 112.59 27.91
14. Punjab & Sind Bank 2.35 0.67
15. Onental Bank of Commerce 5.80 0.19
16. Syndicate Bank F7 29 17 30
17. Union Bank of India 750 07 45.89
18. United Bank of india 41.55 27.89
19. UCO Bank 765.53 2575
20. Vijaya Bank 55.27 10.27
21. State Bank of india 1539.45 213.53
22. State Bank of Hyderabad — 152
23. State Bank of Sausashtia 2224 77.80
24. District Central Cooperative Banks 275€9.590 -
25. Gujarat Land Development Banks 3868.23 —_
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1 2 3
26. Urban Cooperative Banks .610.17 —
27. Regional Rural Banks 1166.03 —
28. Others 243.99 —

Import of Raw Jute

2587. SHRIMATI JAYANTI PATNAIK:
Will the Minister of TEXJILES be pleased to
state:

(a) whether Union Government pro-
pose to import raw jute against exportorders
for jute goods;

(b) f so, how farthis would help the jute
growers in the country, and

(c) the steps taken to impiement the
above proposal?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA). (a) There is no
proposal at present to import raw jute
through Jute Corporation of india, the canaki-
s.ng agency.

(b) and (¢) Do not arise
Incentive for Exporters
2588. SHRIMURLIDHAR MANE Wil
the Minister of COMMERCE be pleased to

state:

(a) whether Government contemplate
to give more incentives for exponters; and

{b) . v, the details thereof?

THE MINISTER OF STATE N THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) and (b). Export assistance
1s provided on a continuous basis to facilitate
and achieve highar ¢ wth of exports. New
proposals are also considered as and when
they are submitted.

Export of Prawns

2589. SHRI VAKKOM PU-
RUSHOTHAMAN: Wil the Minister of
COMMERCE be pleased to state.

{a) the quantty of prawns exported
trom the ccuntry during the last three years,
year-wise,

(b) the amount of foreign exchangs
earned by the exportduringthese years; ard

(c) the estimated quanity of prawns to
pe exported during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI! P.R.
DASMUNSI): (a) and (b). The quantity of
prawns exported from the country and the
{foregn exchange earned aqunng 'he last
three years are shown below:—
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Year Quantity Value
. (Tonnes) Rs. Crores)
1 R 3
1985-86 50,340 32982
198687 _ 49,203 377.93
1987-88 56,736 42678
*i(c) “Estimated qda-nﬁty of prawns to be Date o A mount

exported dunngcurrent year is 56,000 !on-
m.. PN
(Source: MPEDA, Cochin)

Foreign Exchange Reserves

© 2590. SHRIVENKATA RATNAM: - Will

the Minister of FINANCE be pleasedto state:

(a) theforeign exchangereservesinthe
country for last three years;

{b) the reasons for its decline; and

{c) the steps taken and beirg taken to
augment the depleted foreign exchange
reserves?

THE MINISTER QF STATE IN.THE.
DEPARTMENT OF ECONOMIC AFFAIRS

IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO}; (a) to (c). The for-
eign exchange reserves positic n (excluding
Gold & S.D.R.'s) as at the end of the last
three years was as indicated below:

(Hs in crores)

1 2
313.1986  7384.35
31.3.1987 7645.17
31.3.1988 7287.14

5.8.19885739.99

During the first quarter of the current
year, there was a certain amount of excess
outgoes due to the impact of the previous
year's drought, increase in International
prices of certain commodities and larger
repayments due to the IMF.

The level of foreign exchange reserves
is continuously kept under review and meas-
ures are taken to manage the balance of
payments as and when necessary.

Pending cases in High Courts aﬁq
Supreme Court

2591 SHRI RADHAKANTA DIGAL:
Will the Minister of LAW AND JUSTICE be
pleased to state:
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(a) the number of cases pending in
different High Courts and Supreme Court for
more than 5 years;

(b) the reasons therefor; and

(c) the steps taken for the speedy trial
of those cases?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) As per information
furnished by the Registries of High Courts
and the Supreme Court, the pendency posi-
tion has been indicated in Statement | below.
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(b) The pendency is due to several
complex factors as also due to increase in
the institution of cases on account of the
awareness on the part of the citizens of their
rights, enactment of numerous laws, creat-
ing new rights and obligations, industrial
development in the country, increased trade
and commerce and emergence of socio-
economic measures, legislative and admin-
istrative, touching the life of the citizens at all
levels.

(c) The stepstakento expedite disposal
of cases in courts have been indicated in
Statement Il below.

STATEMENT |

Position as on 1.1.1988

Name of the Court

No. of cases pending for more

than & years
1 2

SUPREME COURT 16277

HIGH COURTS
1. Allahabad 109140
2. Andhra Pradesh 5607
3. Bombay 34129
4. Calcutta 65659
5. Delhi 20802
6. Gauhati 5450
7. Gujarat 15857
8. Himachal Pradesh 4215
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1 2
9. Jammu & Kashmir 5580
10. Kamataka 412782
11. Kerala 4909
12. Madhva Pradesh 4529
13. Madras 19658
14. Orissa 4725
15. Patna 2685
16. . Punjab & Haryana 10516
17. Rajasthan 11747
18. Sikkim —
TOTAL: 334990
STATEMENT Il ment of Single Judge of the High

Steps taken from time to time to reduce

pendency in courts

Elimination of arrears in all
courts had been discussedinthe
Conterence of Chief Justices,
Chief Ministers and Law Minis-
ters of States held on 31st Au-
gust — 1st September 1985 and
the Resolutions of the Confer-
ence had been commended to
the High Courts and the State
Governments for implementa-
tion.

The Code of Civil Procedure,
was amended in 1976 to abolish
Letters Patent Appeal from judg-

Court in Second Appeal (vide.
Section 100-A).

The Code of Criminal Proce-
dure, 1973 was amended in
1978 to expedite trial of criminal
cases.

The sanctioned strength of the
High Court Judges has been
increased from 351 in March,
1977 to 444 as on 1st August,
1988.

The recommendations con-

tained in the 79th Report of the
Law Commission on delay and
arrears in High Courts and other
Appellate Courts are being im-
plemented by the High Courts.
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6. The High Courts are taking the
following steps to expedite dis-

posal of cases:—

(a) Cases involving common

questions

are’ being

grouped together;

(b) Matters arefixed for hearing

by giving short returnable

dates;

(¢) Printing of records is dis-
pensed with, in many

cases; and

(d) Priority 1s given to cases
requiring quick disposal.

()

7. TheGovernment have entrusted
the Law Commission, the study
of the judicial system to intro-
duce necessary reforms. The
terms of reference are:—

(a) the need for decentralisa-
tion of the system of admini-
stration of justice by:

(i) establishing, extend-

ing and strengthening
in rural areas the insti-
tution of Nyaya Pan-

chayats

or other (e)

mechanisms for re-
solving disputes;

()

(i) seftting up a system of
paricipatory justice
with defined jurisdic-
tion and powers in suit-

able

areas and (@

centres; and

(d)
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(i) establishing other tiers
or systems within the
judicial hierarchy to
reduce the volume of
work in the Supreme
Court and the High
Courts;

(b) the matters for which Tribu-

nals (excluding Services
Tribunals) as envisaged in
Part-XIV-A of the
Constitution need to be es-
tablished expeditiously and
various aspects related to
their establishment and
working;

the procedural laws with a
view generally to disposing
of cases expeditiously,
eliminating unnecessary
litigation, delays in hearing
of cases and reforms in
procedures and procedural
laws and particularly to
devising procedures appro-
priate to the fora envisaged
in items (a) (i) and (a) (ii);

the method of appointments
to subordinate courts, sub-
ordinate judiciary;

the training of Judicial Offi-
cers;

the role of the legal profes-
sion in strengthening the
system of administration of
justice;

the desirability of formula-
tion of the norms, which the
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Government and the Public
Sector Undertakings
should follow in the settle-
ment of disputes including a
review of the present sys-
tem for conduct of litigation
on behaif of the Govern-
ment and such Undentak-
ings;

(h) the cost of litigation with a
view to lessening the bur-
.non the litigants;

(i) formation of an All India
Judicial Service; and

(i) such other matters as the
Commission considers
proper or necessary for the
purposes aforesaid or as
may be referred to it from
time to time by the Govern-
ment.

The Judge strength of the Su-
preme Court has been raised
from 18to 26 (including the Chief
Justice) with effect from 9th May,
1986 by amending the Supreme
Court (Number of Judges) Act.
1956.

The following steps are being
taken in the Supreme Court to
expedite disposal of cases:—

(i) Matters involving common
question of law are grouped
together and listed in
groups so that they can all
be disposed of together.

(i) In most of the matters, print-
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ing of the appeal record is
disperrsed with, which
saves a lot of time and ex-
penses of the litigants. In
criminal appeals, counsel
for the appellant is required
1o file cyclostyled record to
save time, which would oth-
erwise be taken in getting
the record printed, so that
the matter could be heard
early.

To save the Court’s time,
Hon’ble the Chief Justice is
taking mentionirg matters,
which takes about one hour
on each day, after the court
hours.

Supreme Court Rules have
been amended empower-
ing Hon'ble Judge in Cham-
bers and the Registrar to
dispose of certain types of
matters, which were previ-
ously being listed In the
count. Thishasbeendoneto
save the Court's time.

Specialised benches are
constituted by Hon'ble the
chiet Justice and particular
types of matters are as-
signed to such specialised
benches for quick disposal.

Computer technology Is
soon going to be introduced
in the Supreme Court,
which is expected to help,
reduce the backlog of cases
considerably.
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(vii) Recently Hon'ble the Chief
Justice has directed that the
counsel in each matter
should file written argu-
ments, if the arguments are
to take more than five hours
on each side. The oral argu-
ments on each side are now
restricted to five hours un-
less the Court feels that
more time fs to be given to
the counsel in which case a
maximum of ten hours are
given for oral arguments by
counsel of each side. The
length of oral arguments by
counsel of both the sides
has thus been curtailed with
a view to securing quick
disposal of matters.

(viii) A Court Administrator-cum-
Registrar General, who is a
senior judicial Officer, has
been appointed very re-
cently so that in conjunction
with the present two Regis-
trars there can be a re-or-
ganisation of the working of
the Registry and improving
its techniques and effi-
ciency.

Water Allocation Priorities
2592, SHRIMATI D.K. BHANDARI:
Will the Minister of WATER RESOURCES

be pleased to state:

(a) whether certain water allocation
priorities have been fixed; and

(b) if so, the details thereof, Statewise?
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THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) and (b).
The National Water Policy provides that
water allocation priorities should be broadly
as foliows. These may, however, be modi-
fied, if necessary, in particular regions with
reference to area specific considerations.

— Drinking water

— lrrigation

— Hydro-power

— Navigation

— Industrial and other uses
[ Translation]

Closure of Income Tax Office at
Chhatarpur, Madhya Pradesh

2593. SHRIMATI VIDYAVATI
CHATURVEDI: Will the Minister of Fli-
NANCE be pieased to state:

(a) when the office of the Income Tax
Department was opened in the Chhatarpur
district of Madhya Pradesh and the number
of districts of the State covered by it;

(b) the full details of the opening of the
Chhatarpur Income Tax Office and the
causes for its closure; and

(c) the name of the office by which the
cases pertainingtothe Chhatarpur office are
to be disposed of at present?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.



163  Written Answers

PANJA): (a) The Income Tax Office at
Chhatarpur was opened on 1-6-1983 and
the districts of Chhatarpur and Tikamgarh of
Madhya Pradesh were covered by it.

(b) The Office at Chhatarpur was
opened on the recommendations of the
Commissioner of Income Tax, Bhopal. The
Central Board of Direct Taxes accorded
approval for the opening of this office in
1980.

Following some significant changes in
the policy regarding income-tax assess-
ments, re-organisation of single-1.T.O. Of-
fices allover the country became necessary.
In view of the reduction of tax rates and
enlargement of summary assessment
scheme, many of such offices ceased to be
viable units in terms of workload and reve-
nue collections. It was, therefore, decided to
withdraw the assessing officers from such
offices but retain them as service centres for
receiving returns and various applications
so that no inconvenience was caused to the
tax-payers. It was in these circumstances
that the Chhatarpur Income Tax Office was
converted into a service centre.

(c) Atpresent, the cases pertaining to
Chhatarpur Office are to be disposed of by
the Assessing Officer of the Income-tax
Office at Satna.

[English)
LIC Loans for Housing

2594. DR. T. KALPANA DEVI: Will the
Minister of FINANCE be pleased to state:

(a) the total amount invested by the Life
Insurance Corporation in various bonds
floated by the State level financial corpora-
tions during 1985, 1986, 1987 and 1988 (till
30 June);
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(b) the total amount advanced by the
Life Insurance Corporation to apex coopera-
tive housing finance societies during the
above period; and

(c) the total amount advanced by the
L.1.C. to each State Government and Union
Territory for housing during the above pe-
riod?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO)

(a: VYear Amount invested
(Rs. in crores)
1984-85 9.30
1985-86 9.88
1986-87 8.35
1987-88 7.90
1988-89 6.00

(upto 30.6.1988)

(b): VYear Amount Advanced
(Rs. in crores)
1984-85 102.50
1985-86 99.30
1986-87 91.00
1987-88 140.17~
1988-89 26.25

(upto 30.6.1988)
*Includes Rs. 4 crores advanced to Andhra
Pradesh Police Housing Corporation.

{c) A Statement is given below.
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(Rs. in Crores)

State/Union Territory 1984-85 1985-86 1986-87 1987-88
1 2 3 4 5
Andhra Pradesh 7.66 8.13 8.89 10.16
Assam 0.59 0.67 0.75 0.85
Gujarat 3.90 4.31 4.87 5.39
Haryana 0.48 1.62 1.05 "~ 6.83
Himachal Pradesh 0.71 0.75 0.80 0.96
Jammu & Kashmir 0.96 1.08 1.03 1.33
Karnataka 7.42 4.10 - 9.59
Kerala 4.28 5.76 6.21 7.33
Madhya Pradesh 2.59 2.87 3.04 3.54
Maharashtra 1.36 1.37 1.25 1.50
Manipur . 0.42 0.42 0.48 0.55
Meghalaya 0.47 - 0.32 0.36
Nagaland 0.50 0.28 0.43 0.25
Orissa 2.16 2.40 - 3.02
Punjab_ 2.97 251 2.79 3.15
Rajasthan 2.20 2.44 271 3.26
Sikkim - - - 029

Tamil Nadu 6.27 6.65 7.01 8.26
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1 2 3 4 5
Tripura 2.07 1.67 219 1.36
Uttar Pradesh 7.05 7.68 8.40 9.60
Waest Bengal 5.71 7.60 6.00 12.74
59.77 62.32 58.22 90.32
Debt Position Opening of Branch of State Bank of

2595. SHRI SWAMI PRASAD SINGH:
Will the Minister of FINANCE be pleased to
state:

(a) whether India’s debt was over $ 43
billion at the end of 1986;

(b) if so, the details thereof; and

(c) the steps Government propose to
take to reduce the debt position in coming
periods?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). The

. outstandingdebton Government account as
on 1.4.1987, converted at the exchange rate
prevailing on that day, was Rs. 32312
crores.

{c) The overall external debt position of
the country is within manageable limits. The
level of country’s extefnal indebtedness and
the likely burden of the debt servicing are
constantly kept in view to ensure that the
debt servicing liability remains within pru-
dent limits. The Government have been fol-

lowing a cautious policy of external debt and
it has been the policy of the Government of

accelerate exports and to ensure efficient -

import substitution so as to reduce depend-
ence on external debt.

India in Dilshad Garden, Delhi

2596. DR. V. VENKATESH: Will the
Minister of FINANCE be pleased to refer to
the reply given on 29 April, 1988 to Unstar-
red Question No. 9034 regarding opening of
branches of nationalised banks and state:

(a) whether the State Bank of India has
setupits branchin Dilshad Garden, Delhifor
which it had been given licence; and

(b) if not, the progress made in this
regard?

THE MINISTRY OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) No, Sir.

(b) Reserve Bank of India has reported
that under the current Branch Licensing
Policy, the opening of branches at Urban
and Metropolitan centres, is to be evenly
spread over the entire policy period.

National Equity Fund

2597. SHRI K. RAMAMURTHY: Will
the Minister of FINANCE be pleased to state:

(a) whether any review of the National
Equity Fund has been undertaken;

(b) if so, the findings of the review; and
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(c) the steps taken onthe findings of this
review?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). The “Na-
tional Equity Fund Scheme (NEFS)"which is
being operated by the Industrial Develop-
ment Bank of India (IDBI) since August,
1987 was recently reviewed by the Govern-
ment of IndiainJune, 1988. Forthe success-
ful implementation of the NEFS and with a
view to making it more usefultothe entrepre-
neurs, following modifications have been
made by the IDBI, which came into force with
effect from July 14, 1988.

() The NEFS will be operated
through SBI also in addition to
the nationalised banks.

(i) State Financial Corporations/
twin function Industrial Develop-
ment Corparations will also be
the operating agencies in addi-
tion to banks in the North East-
ern Region and hilly States of
Jammu & Kashmir and Hima-
chal Pradesh.

(i) The population limit has now
been increased from 5 lakhs to
15 lakhs in so far as rehabilita-
tion/revival of Sick SSliny units
are concerned so that larger
number of sick units could bene-
fit from the assistance out of
NEFS. There will, however, be
no change in the population limit
with regard to setting up of new
units.

(iv) As anincentive to banks to bring
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in larger number of cases under
the purview of NEFS, the extent
of refinance for term loans, to be
sanctioned by banks simultane-
ously with assistance out of
NEFS, has been increased from
the present level of 75% to
100%.

Export of NTC Cloth to USSR

2598. SHRI YASHWANTRAO
GADAKH PATIL: Will the Minister of TEX-
TILES be pleased to state:

(a) the exports of the cloth produced by
the National Textiles Corporation milis to
USSR and other countries during 1987-88;
and

(b) the measures taken or proposed to
be taken to increase the exports thereof?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) The value of
NTC's export of cloth to USSR and other
countries during 1987-88 was respectively
Rs. 1.38 crores and Rs. 25.11 crores.

(b) Measures takenby NTC for increas-
ing exports include identification of potential
markets and establishment of contacts with
buyers.

Export of Textiles
2599. SHRI AMARSINH RATHAWA:
Will the Minister of TEXTILES be pleased to

state:

(a) the details with value of textile tems
being exported during the last three years;

(b) whether Government propose to
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modernise the old textile mills so that the
production can increased to boost this trade
and also to improve the quality;

(c) if so, the steps being taken by
Government in this regard; and

{d) whether the modernisation work of
textile mills has been held up; if sp, the main
reasons and the steps being taken to solve
the problem?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) Export of cotton
textiles during 1985, 1986 and 1987
amounted to Rs. 480 crores, Rs. 497 crores
and Rs. 945 crores respectively

(b) and (c). The 1985 Textile Policy
Statement stresses the importance ot mod-
ernisation of the textile industry and states
that Government Policies would aim to ac-
celerate the pace of modernisation in it.
Towards this end, a Textile Modernisation
Fund has been set up under the aegis of the
Industrial Development bank of India to
assistthe modernisation needs to both week
and healthy textile units. The import of so-
phisticated textile machineries at a conces-
sional duty with export obligation has also
been permitted.

(d) The Fund Scheme came into being
only on 1.8.86. It is, therefore too early to
give an assessment of its impact. However,
judging from sanctions of Rs. 615.26 crores
in 142 cases (as on 30th June, 1988) the
response from the industry to the Fund
Scheme has been encouraging.

Sick Industrial Units
2600. SHRI ANANDA PATHAK: Will

the Minister of FINANCE' be pleased to
state:
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(a) the number of sick industrial units in
the country during 1986, State-wise;

{b) whether the number of such units
has increased during 1987;

(c) if so, the details thereof, State-wise;
and

(d) the steps taken by Government to
check sickness and help these units to re-
vive again?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI!
EDUARDO FALEIRO): (a) to {c). State-wise
data on sick units as reported by Reserve
Bank of India (RBI) for the period ending
December, 1986 and June, 1987 (latest
available) given in the statements | and |l
below. In view of the revised reporting sys-
tem for the period ending June, 1987 and
onwards, data for June, 1987 is not strictly
comparable with data for December, 1986.

(d) RBI has laid guidelines for close
monitoring of such borrowal account to draw
rehabilitation packages in respect of sick
industrial units as are found potentially vi-
able. Packages may provide for, inter-alia,
phased repayment to bank with reliefs/con-
cessions like reduced rates on interest,
tunding ot overdues, waiving of penal inter-
est, etc. As regards non-viable units, banks
undertake action as appropriate for the re-
covery of dues which include, inter-alia, sale
of goods hypothecated, enforcement of
security available against the. borrower/
guarantor.
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STATEMENT—
State/Union Territory 8§81 Units ’ Large Units*
1 2 3
Waest Bengal 28777 146
Maharashtra 10605 161
Karnataka 3277 43
Gujarat : 4523 68
Tamil Nadu 17024 53
Andhra Pradesh 13004 44
Bihar 9649 17
Haryana 1747 17
Rajasthan 6222 11
Madhya Pradesh 9895 26
Orissa 7 6489 10
Uttar Pradesh 15815 68
Kerala 4046 20
Punjab 1830 6
Assam 4485 7
Delhi 2716 7
Pondicherry 223 3
Goa 1074 | 4
Chandigarh 207 2

Tripura 284 1
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1 2 3
Himachal Pradesh 602 —
Jammu & Kashmir 2229 —
Manipur 908 —
Meghalaya 110 —_
Andaman & Nicobar 1 -
Nagaland 8 —_
Arunachal Pradesh 16 —
Dadra & Nagar Haveli 9 —
Mizoram — —
Sikkim 1 —

145776 714

*Those units individually enjoying aggregate credit imit of Rs. 1 crore and above from the
Banking System.

STATEMENT—

Statewise data on number of units of Sick Industrial Unit as at the end of June, 1987.

State/Union Territories No. of State/Union Non-SS/ Non-SS/
Units Territories Sick Weak
Sick-8S/ Units Units
1 2 1 2 3
Andhra Pradesh 14064 Gujarat 115 57
Assam 3542 Madhya Pradesh 30 15
Bihar 7870 Maharashtra 238 101

Gujarat 5211 Goa 15 6
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1 2
Goa 1261
Haryana 1819
Himachal Pradesh 665
Jammu & Kashmur 2290
Karnataka 5105
Kerala 11805
Madhya Pradesh 11053
Maharashtra 11457
Manipur 932
Meghalaya 122
Nagaland 14
Orissa 7229
Punjab 1334
Rajasthan 8657
Tamilnadu 21146
Tripura 556
Uttar Pradesh 16287
West Bengal 18129
. Andaman Nicobar —
Arunachal Pradesh 22
Dadra Nagar Haveli 5
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1 2 3
Daman & Diu 1 1
Assam 6 34
Nagaland — 1
West Bengal 146 120
Bihar 26 9
Orissa 10 24
Tripura 1 5
Andaman & Nicobar — 1
Islands
Punjab 30 13
Haryana 41 20
Himachal Pradesh 7 4
Rajasthan 36 18
Unar Pradesh 67 57
Chandigarh 3 3
Delh 19 5
Andhra Pradesh €€
Karnataka €2
Tanul Nadu 105 51
Kerala 27 23
Pondicherry 4 4

Dadra & Nagar Haveli 1 —
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1 2 1 2 3

Delhi 2577 Meghalaya 1 —
Mizoram —
Pondicherry 366
Sikkim : 1
Chandigarh 204
Diu & Daman 3

" Total- 158226 1057 655

Note: Definition of non SSI Sick Units as per Sick Industrial Companies (Special Provisions),

Act, 1985.

Sick Units

2601. SHRI SYED MASUDAL HOS-
SAIN: Will the Minister of FINANCE be
pleased to state:

{a) the number of industrial units in the
country which are sick;

(b) the share of large, medium, small
scale industrial units in this total;

(c) the total amount of bank 1cans given
to each category of units as at the end of
1980 and 1987;

(d) the salient features of the survey
made by the Reserve Bank of India, if any,

about industrial sickness;

(e) whether Government have made
any incependent survey; and

{f) if so, the findings thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). Reserve
Bank of India (RBI) have reported that as at
the end of June, 1987 the number of sick
units in small scale industrial sector and
Non-SSI sector was 1,58,226 and 1057,
respectively.

In view of the revised definition of sick/
weak industrial units consequent to the
enactment of Sick Industrial Companies
(Special Provisions) Act, 1985. RBI do not
have classification of sick units into medium
and large categories.

(c) As at the end of December, 1980,
amount of loans outstanding against large
sick unit was Rs. 1322.47 crores and Rs.
305.77 crores in respect of SSI Sick units.
RBI has reported that as at the end of June,
1987 according to provisional data the out-
standing amount was Rs. 1542.25 crores in
respact of Sick SS! units and Rs. 2680.44
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crores in respect of Non-SSi sick units (as
detined in sick industrial Companies (Spe-
cial Provisions) Act, 1985). Data for June,
1987 is not strictly comparable with data for
December, 1980.

(d) to (f). RBI undertake periodical re-
view in respect of sick industrial units. The
RBI has also reported that several factors
contribute to industrial sickness which, inter-
alia, include improper project planning,
faulty implementation, obsolete machinery,
delay in modernisation of units, managerial
incompetence, mismanagement, power
shortages, market constraints, tabour prob-
lems, etc.

Dacline In Trade with Nepal

2602. SHRI PIYUS TIRAKY: Will the
Minister of COMMERCE be pleased to
state:

(a) whether India’s share i1 Nepal's
imports which was 81 per cent in 1974-75
declined to 42.5 per cent in 1985-86;

(b) the reasons for such steep decline;
and

(c) the action being taken to increase
trade with Nepal?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI)

(a) Yes, Sir.

{b) India’s shars in the total imports of
Nepal has declined mainly because of the
increased hard currency resources avail-
able with Nepal which have enabled Nepalto
tap the cheapest intarnational sources for its
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imports of items that were earlier being pur-
chased largely from India.

(c) A number of measures have been
taken to boost bilateraltrade between Indian
and Nepal. These, inter alia, include organ-
isation of an exclusive Indian exhibition in
Kathm@ndu in March 88; setting up. Working
Group on Trade by the Federation of Nepal-
ese Chamber of Commerce & Industry and
PHD Chamber of Commerce & Industry;
encouragement to Indian public sector
agencies and private companiestoincrease
their presence in the Nepalese market;
greater emphasis in establishment of joint
ventures in Nepal; grant of normal export
incentives for certain categories of exports
to Nepal etc.

Agreement between Soviet and Indian
Banks

2603. SHRISANAT KUMAR MANDAL:
Will the Minister of FINANCE pleased to
state:

(a) whether the Soviet banks are to
enter into agreement with their Indian
counterparts to start joint operations in both
countries, which will facilitate business con-
tacts for both production co-operative proj-
ects and trade deals;

(b) whether the possibility of opening
bank branches in each other’s countries has
been examined, if so, the particulars of
branches to be set up to start with; and

(c) the time by which the formal Indo-
USSRdeal on banking is likely to be formaliy
entered into?

THE MINISTER OF STATE IN THE
THE DEPARTMENT OF ECONOMIC AF-
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FAIRS IN THE MINISTRY OF FINANCE
{SHRI EDUARDO FALEIRQ): (a) to {c).
State Bank of India, Canara Bank, Central
Bank of India and United Bank of India are
already participating in the banking transac-
tions relating to the Indo-USSR bilateral
trade. State Bank of India had recently
signed Memoranda of Understanding with
four Soviet Banks on banking and economic
cooperation. Reserve Bank of India‘ has
recaived certain proposals for opening of
branches from a Soviet Bank. It is not pos-
sible to indicate any time frame as the matter
has to be considered from various angles.

Fraud in London Branch of Bank of
India

2604. SHRISANAT KUMAR MANDAL.:
Will the Minister of FINANCE be pleased to
state:

(a) whether a fraud has recently been
committec on the London Branch of the
Bank of India by a group of London-based
non-resident Indians;

(b) if so, the particulars of group of
companies and the amount involved;

(c) the steps taken to recover this
amount; and

(d) the steps being taken by Govern-
ment or the Reserve Bank of India against
such indiscriminate advances by national-
ised banks?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
_IN THE MINISTRY OF FINANCE (SHRI
_’ EDUARDO FALEIRO): (a) and (b). Reservs
" Bank of India (RBI) has intimated that Bank
of India had reported to it that a fraud involv-
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ing an amountof £ 1.827 million was commit-
ted at its London (Wembley) Branch in
February, 1988, in the account of M/s Pam-
sons Motors Ltd., a concern owned by |.on-
don based non-resident Indians.

(c) Bank of India has reported that the
matter was reported to the Fraud Squad and
court case filed against the ’ Company.
Bank'’s case for summary judgement against
the Company was awarded in its favour and
the Sheriff of London has been requested to
allow the levy of execution on the
Company's assets. In the meantime, the
Bank’s solicitors have also applied to the
Court for contempt proceedings against the
Directors of the Company.

{d) RB! has appropriately cautioned
Indian banks having their branches abroad.
The Banks have also been advised to ur-
gently review the control systems and proce-
dures relating to their overseas operations.
In this case the concerned Manager has

-en dicsmissed.

Impact of Import of Cash Crops on
Domestic Production

2606. SHRI CHINTAMANI JENA:
SHRI MOHANBHAI PATEL:

Will the Minister of COMMERCE be
pleased to state:

{a) whather due to shortage and in-
~reasing demand of natural rubber, copra,
cocornut oil otrer cash crops Governmant
aliowad its aport;

{b? whether it has made an adverse
ef.e<t on indiger.ous production and prices;

(c) the steps being takentoincreasethe
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production of such items in the country 2o
meet the demand;

(d) whether any other coastal area such
as Orissh, Gujarat, Andhra Pradesh, Goa
wtc. have been tested for the plantation of
rubber and coconut trees etc; and

(o) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRi! P.R.
DAS MUNSI): (a) and (b). iImport of natural
rubber, copra, coconut oil continues to be
canalised through STC. Imports of rubber
are made only to the extent of shortfall be-
tween the demand and indigenous produc-
tion. Only imports of certain spices-cloves,
cinnamon/cassia, nutmeg and mace have
been decanalised ad allowed under Open
General Licence. The prices of these spices
have registered a decline but it is too early to
say whether this would lead to any adverse
effect on indigenous production.

(c) to (e). Survey and trial plantations
have been conducted by the Rubber Board
in the non-traditional areas of Assam,
Orissa, Tripura, Meghalaya, Arunachal
Pradesh, Mizoram, Manipur, Maharashtra
and Goa. Steps are being taken to introduce
high yielding clones to achisve accelerated
production growth of rubber. The tempo of
planting rubber is being increased to attain
the target of 24,000 hectares by 1989. Simi-
larly, Coconut Development Board is imple-
menting various programmes for develop-
ment of coconut production during the 7th
Five Year Plan. Forthis, an outlay of Rs. 550
lakhs has bean provided. Coconut planta-
tion Is being carried out in the States like
Orissa, Gujarat, Andhra Pradesh, Goa, elc.
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Suggaﬂonﬂorllodomkaﬂoi!d
Textile industry

2607. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of TEXTILES
be pleased to state:

(a) whether Union Government have
received any representations/suggestions
for promoting the modernisation of textile
industry and for lessening the cost of moder-
nisation;

(b) if so, the details of the suggestions
made for lessening the cost of modernisa-
tion;

(G) the response of Union Government
to those suggestions; and

(d) the measures proposed to be taken
by Union Government for improving the
textile industry and for increasing textile
export?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) to (c). Govem-
ment do receive suggestions from time to
time from various quarters on different as-
pects of modemisation of the textile industry.
These suggestions are considered in the
light of 1985 Textile Policy Statement.

(d) Government have taken a number
of steps to improve the performance of the
textile industry and for increasing exports.
For instance, excise duty on certain machin-
ery items has been reduced, revised rates of
CCS have been announced and made sffec-
tive from 1:7.86, units coming unmder the
100% expont oriented Scheme and Free
Trade Zones are now eligible for CCS and
tax holidays for five years, etc.
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Revenue from Excise Duty

2608. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of FINANCE
be pleased to state:

(a) the details of the revenue from
Union Excise Duties during 1985-86, 1986-
87 and 1987-88;

{b) whether the actual realisation fell
short of the Budget estimates in 1987-88;

(c) i so, the reasons for the shortfall;
and

(d) the revenue from Customs Duties
during 1985-86, 1986-87 and 1987-88?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
A.K. PANJA): (a) to (c). The revenue realisa-
tion from central excise duties during 1985-
86, 1986-87 and 1987-88 was Rs. 12,956
crores, Rs. 14,470 crores and Rs. 16,633
crores (provisional) respectively. The reali-
sation from central excise duties during
1987-88 was less than the budget estimate
by 1.14 per cent. The extent of shortfall is
marginal.

{d) 1.'he revenue realisation from cus-
toms duties during 1985-86, 1986-87 and
1987-88 was Rs. 9,526 crores, Rs. 11,475
crores and Rs. 13,636 crores (provisional)

respectively.
Price of Cotton Yarn
2609. SHRI MULLAPPALLY RAMA-

CHANDRAN: Will the Minister of TEXTILES
be pleased to state:
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(a) whether Union Government have
received representations regarding the diffi-
culties faced by the cotton mills dus to the
exorbitant price of cotton yarn; if so, the
details thereof; )

(b) the present price of cotton yarn; and

(c) when was the price of cotton yarn
last revised; and

(d) the measures Union Government
have adopted to stabilise the price of cotton
yarn?

THE MINISTRY OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) Government
have from time to time received representa-
tions from organisations representing vari-
ous segments of the textile industry regard-
ingtherise inthe prices of cotton yarn. These
representations mainly reflect the problems
being faced by the Powerloom and Hand-
loom sectors due to rise in the prices of
cotton yarn.

(b) The weighted average of prices of
cotton hank yarns and cotton cQne yarns at
the end of July, 1988 stood at Rs. 40.96 per
kg. and Rs. 46.20 per kg. respectively.

(c) There is no control on the prices of
cotton yarns and therefore, the question of
revising them does not arise.

(d) Some of the measures that the
Government have taken to check the rise in
the price of yarn are:

i) Expo~s dF staple cotton has
been suspended during the

1987-88 cotton season;

ii) importof one lakh bales of cotton
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has been permitted duty free for
the production of hank yarn;

i) export of hank yarn upto 60
counts has been suspended,
etc.

Refinancing of Crop Loans

2610. PROF. MADHU DANDAVATE:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Maharashtra Govern-
ment has suggested to NABARD for evolu-
tion of a mechanism to ensure refinance for
crop loans without restrictionto compensate
for the interest burden; and

(b) it so, when the decision can be
expected?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) No, Srr.

(b) Does not arise.
Encouragement to Counter Trade

2611. SHRIR.P. DAS: Wil the Minister
of COMMERCE be pleased to state:

(a) whether Government are encourag-
ing counter trade as an instrument of the

International Trade;

(b) if so, the volume of counter trade
since its introduction; and

(c) the details of benefits to the country?

THE MINISTER OF STATE IN THE
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MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) Government has decided
to encourage Public Sector Enterprises to
promote exports linked to import of capital
goods and bulk imports in order to augment
foreign exchange eamings; gain access for
Indian products and manufacturing in new
markets and develop new marketing chan-
nels.

(b) The total exports under Counter
Trade has been Rs. 1054 crores (Provi-
sonal) so far since its introduction.

(c) This has resulted in exports of non-
traditional items, to new markets as well as
helped in obtaining contracts for execution
of projects in other countries.

Export of Bicycle to France

2612. SHRI SHANTARAM NAIK: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the French importers have
stopped placing orders for bicycles due to
failure of Indian exporters to observe the
delivery schedules;

(b) if so, whether Government have
intervened in the matter; and

(c) if so, the details and outcome
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) There have not been any
significant supplies of Indian bicycles to
France till 1986. EEPC has reported that in
1987, an Indian company has secured an
order from a French cycle distributor. Ac-
cording to the information furnished by the
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Indian company supplies of about 54,380

bicycles were completed against the Letters

of Credit opened for 56,100 bicycles, within

the period of validity of the Letters of Credit.
(b) and (c). Do not arise.

Cement Export

2613. SHRI SHANTARAM NAIK: Will
the Minister of COMMERCE be pleased to
state:

(a) whether Government propose to
export cement;

{b) i so, the reasons and factors which
have contributed for Government’s deci-
sion;

(c) the countries to which the exports
are going to be made; and

(d) the measures Government propose
to take to tackle the domestic market?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) to (d). The present cement
production in the country is sufficient to meet
the existing domestic demand and to spare
some quantities for exports. It is proposedto
export cement to Nepal, Sri Lanka, Bhutan
and Pakistan.

Status of National Institution to Stock
Exchanges

2614. DR. B.L. SHAILESH: Will the
Minister of FINANCE be pleased to state:

(a) whetherthe Stock Exchanges inthe
country have sought “national institution”
status in orderto get the Income-Tax exemp-
tion; and
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(b) if so, Government's reaction
thereof? d

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) The matter is under consideration.

World Bank’s Appraisal of Indian
Economy

2615. SHRI KRISHNA SINGH: Wil the
Minister of FINANCE be pleased to state:

(a) whetherthe World Bank in its recent
World Development Report, 1988 has
praised India for its development effort for
recovery from the set-back due to rising oil
prices during 1970 and achieving a GDP
growth rate of 5 per cent; and

(b) if so, the specific steps and pro-
grammes implemented by Government that
have been appreciated by World Bank?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). The
World Development Report, 1988, pub-
lished by the World bank, has commended
Indiaforits strong growth performance in the
face of an adverse global economic environ-
ment. The Report highlights the recovery of
the Indian economy in the early eighties, and
the fact that the economy achieved a rate of
growth of Gross Domestic product of 5% in
the period 1980-87. The Report specifically
notes that major initiatives have been taken-
int he Seventh Plan to reform trade, industry
and public finance.
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Development of Tea Gardens

2616. SHRIMATI BASAVARAJES-
WARI:
SHRI S.M. GURADD!I:
SHRI G.S. BASAVARAJU:

Will the Minister of COMMERCE' be
pleased to state:

(a) whether the Tea Board issued a
strong warning to owners of the tea gardens
who have not submitted action plans for the
development of their tea gardens over the
next seven years;

(b) if so, when were these owners
asked to submit the action plans;

(c) the reasons for not submitting the
same; and

(d) the action Government propose to
take against them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) and (b). With a view to
formulate a comprehensive Action Plan for
increasing tea production and productivity,
Tea Board asked the owners of tea gardens
to furnish their respective long-term devel-
opment plans by 15th of March 1988 which
was later extended to 31st May, 1988. As a
number of garden owners failed to submit
their development pians by the target date,
Tea Board again asked the remaining gar-
denowners on 1stJune, 1988 to submittheir
development plans urgently.

(c) and (d). Some of the gardens failed
to submit their development plans as they
may notbe having any specific development,
plans and in some cases disputes regarding
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ownership of gardens might have prevented
formulation of such development plans. As
garden-wise plans have since been re-
ceived from tea estates covering over 80%
of the area under tea plantation and also
covering over 85% of total tea production in
the country, noimmediate action against the
defaulting gardens is being contemplated by
Tea Board.

Quallty Assistance and Modernisation
Scheme of IDBI

2617. SHRI VIJAY N. PATIL: Wil the
Minister of FINANCE be pleased to state:

(a) the nature of scheme offered by the
Industrial Development Bank of India (IDBf)
to benefit small entrepreneurs;

(b) whether several small entrepre-
neurs had not taken up the quality assis-
tance and modernisation schemes offered
by the IDBI;

{c) if so, the reasons for poor response;
and

(d) the steps proposed to be taken by
the IDBI for early processing of applications
for loans and grant other attractive benefits
to small entrepreneurs?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Assistance by
the Industrial Development Bank of india
(IDBI) is channelised primarily through the
Refinance and Biils Rediscounting
Schemes and Seed Capital/Special Capital
Schemes as also assistance to National
Small Industries Corporation and State In-
dustrias Development Corporations for their
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hire purchase, raw material supply and
marketing supporting Schemes to Small
Scale Sector. :

(b) and (c). The IDBI has been operating
since January 1984 Retinance Scheme for
modernisation under which assistance is
provided on concessional terms to small
entrepreneurs. The IDBI in early 1986 intro-
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duced a Special Schemefor refinance assis-
tance at concessional interest rate without
any promoter’s contribution to encourage
new or existing SS! units to establish In-
house Quality Testing and Control facilities.
As will be seen from the figures given below,
assistance extended by the IDBI under
these Schemes has grown progressively
over the year.

(Rs. in crores)

Sanctions

During 1987-88 Cumulative upto

(July-June) and June 1988

No. of Units Amount No. of Amount

units

Refinance Scheme 125 11.00 383 33.87
for Modernisation
Special Scheme for 84 1.80 102 2.28

Refinance Assistance
for Inhouse Quality
Testing and Control
facilities

(d) The IDBI has introduced a single
window scheme under which State Financial
Corporations and twin function State Indus-
trial Development Corporations are pro-
vided with refinance against term loans for
both fixed assets and working capital in
respect of New SSI units whose project cost
is upto Rs. 5 lakhs and whose working capi-
tal requirement is upto Rs. 2.50 lakhs. The
tacilities under these schemes are expected
to cover 75% of the small scale units. For
improving awareness of facilities available
under various schemes of assistance of
IDBI, a number of Seminars/Workshops
have been organised by the IDB!. In addition

to financial assistance, considerable em-
phasis is being laid by IDBI for development
of entrepreneurs through EDPS.

Credit Ratings of Companies

2618. SHRI KAMAL NATH: Will the
Minister of FINANCE be pleased to state:

(a) whether Government are consider-
ing any proposal to make it mandatory from
companies to obtain ratings from the Credit
Rating Information Service of India Ltd.;

{b) if so, the broad outlines of the
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proposals; and

{c) the reaction of Government with
regard thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) No, Sir.

(b) and (c). Do not arise.
Ready made Garments

2619. SHRIG. BHOOPATHY: Willthe
Minister of TEXTILES be pleased to state:

(a) the names of the countries importing
Indian ready made garments; and

(b) the number of persons employed in
the readymade industry?

THE MINISTER OF TEXTILES (SHRI
RAMNIWAS MIRDHA): (a) Indian garments
are exported to almost all countries. The
major importers of Indian garments are
E.E.C, US.A, USSR, Canada, Japan,
etc.

(b) Readymade Garment Industry
being in the decentralised sector, an accu-
rate assessment on the number of persons
employed by the industry is not available.
However, 11149 exporters are registered
with the Apparel Export Promotion Council
as on 30th June, 1988.

[ Translation)
Pak’s Earthen Dam on Ravi

2620. SHRI BALWANT SINGH RA-
MOOWALIA:
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SHRI RAM DHAN:
SHRIMATI D.K. BHANDARL:

Will the Minister of WATER RESOURCES
be pleased fo state:

(a) whether Pakistan has recently
constructed a 15 ft. high and 20 ft. wide
earthen dam on the barnk of river Ravi;

(b) if so, whether it is a fact that the life
of the people living in the villages on Indian
side is in danger because of flood waters
entering into their villages due to this dam;

(c) whether the villagers have ex-
pressed their worry in this matter to the
concerned autharities;

(d) if so, the reaction of Government
thereto; and

(e) the action proposed to be taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir.

(b) No, Sir.

(c) Yes, Sir.

(d) and (e). The Government of Punjab
have reported that there is no danger to the
villages on the Indian side situated opposite
the earthern dam. Government of Punjab
are however, making preliminary investiga-
tions for a scheme to protect thesae villages
during high floods in Ravi.
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Scheme of Karnataka Govt. of Assist
Backward Cilass People

[English]

2621. SHRI V. S. KRISHNA IYER : Will
the Minister of FINANCE be pleased to
state:

(a) whether the Government of Karna-
taka has sent a scheme of Rs. 25 crores to
assist one lakh backward class people in
making them self-employed;

(b) it so, whether the Karnataka Gov-
emment has sought assistance for the
above scheme from European Economic
Community;

(c) when the above scheme was re-
ceived by the Union Government and ;
(d) the latest position thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). Yes, Sir.

(c) The proposal was received in April,
1988.

(d) The proposal involves giving loans
for self employment. Portion of the loan
sanctioned is to be given to banker as mar-
gin money grant, which is fixed at Rs. 2500/
- per beneficiary. On discussion with the
EEC, they have expressed reservation for
covering the proposal which seeks external
assistance for meeting margin money grant
and therefore, it was decided not to pose the
proposal for external assistance The State
Government was informed accordingly on
May 2, 1988.

Modification in Ordinance for Prevent-
ing Drug Peddiers

2622. SHRI KRISHNA SINGH: Wilithe
Minister of FINANCE be pleased to state:
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(a) whether the ordinance regarding
preventive effects of drug pedd|ers and traf-
fickers has been widely hailed;

(b) if so, whether any proposals for
modifications therein have been received;
and

(c) if so, the main suggestions made by
various social and other organisations?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE: (a) to (c). Reports
received indicate that the Prevention of lllicit
Traffic in Narcotic Drugs and PsycRotropic
Substances Ordinance, 1988, promulgated
on 04.07.1988, has been generally wel-
comed. It is proposed to make certain modi-
fications in that law to clarify certain matters;
empowerthe Central Government to specify
by notification, any area or customs station,
to be area vulnerable to illicit traffic; and to
make maximum period of detention without
obtaining the opinion of the Advisory Board
as six months to bring the period on par with
the period specified in other relevant
clauses. Other modifications are of clarifica-
Yory and consequential in nature. However,
no suggestion for any modification has been
received from any social organisation.

Payment of Claims by General Insur-
ance Corporation

2623. SHRI KAMLA PRASAD SINGH:
Will the Minister of FINANCE be pleased to
state:

(a) whether his Ministry is aware of the

tact that while giving fire, burglary etc. Poli-

‘cies, the General Insurance Corporation

does not check on the policy as to whether it
is in order;

(b) whether General Insurance Corpo-
ration raises objections about the correct-
ness of the poligies when the question of
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payment of claims arises resulting’in undue
harassment and delay in the seedy finalisa-
tion of the claims;

(c) it so, the steps taken to check the
delay/ harassment and streamline the sys-
tem; and

(d) the number of claims cases pending
settlement and the steps taken to expedite
the finalisation thereof, with details?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) All insurances
are based on the principle of utmost good
faith and the policies are issued on the basis
of details furnished and declaration made by
the proposer.

(b) and (c). In the normal course of
processing claims, the Insurance Compa-
nies do no raise any objection. However,
while processing the ciaims, if itis found that
details of risk are materially different from
those declared by Insured at the time of
taking out insurance policy, queries are
raised as they are relevant to the admissibil-
ity of the claim. This cannot be termed as
‘harassment or undue delay.

. (d) Thetotal number of claims outstand-
ing with the General Insurance industry as
on 31.12.87 was around 4.30 lakhs.

The Industry has initiated from time to
time several specific heasures withaviewto
settle claims expeditiously which include:—

1. Simplification and standardisa-
tion of claims settlement proce-
dures.

2. Setting up of special celils at
Regional Offices to attempt out-
of-court settiement of third party
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claims wherever possible.

3. Settlement of claims pending
with MACTs through Lok
Adalats.

4. Setting up of grievance celis at
all Head Offices, Regional, Divi-
sional and Branch Offices of

- Subsidiary Companies as well
as at the offices of the G.I.C. at
Bombay and New Delhi, to en-
able claimants to lodge their
complaints to be looked into at
the highest level.

5. Availability of heads of all offices,
including the Chairman-cum-
Managing Directors of Subsidi-
ary Companies on a specified
date every month to personally
meet claimants having any
grievance and ensure immedi-
ate redressal.

As a result of the aforesaid measures,
the rate of settlement of claims has consid-
erably improved.

Sea Erosion Along Kerala Coast

2624. SHR! MULLAPPALLY
RAMACHANDRAN:Will the minister of
WATER RESOURCES be pleased to state:

(a) whether adequate measures have
been taken to prevent sea-erosion along
Kerala coast;

{b) if so, the length of seawall built; and
13
(c) the time by which the work is likely to
be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
{SHRIMATI KRISHNA SAHI): (a) to (c).
About 305 Km length of sea walls have been
constructed upto March, 1988. The balance
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length of about 15 km is likely to be com-
pleted by the end of Seventh Plan.

Understatement of Real Value of
Properties

2625. PROF. MADHU DANDAVATE:
Will the Minister of FINANCE be pleased to
state:

(a) whether Government have powers
to deal with deliberate understaternent of
real value of properties with a view to utilise
unaccounted money in their construction;

(b) if so, whether it results in evasion of
taxes on income as well as stamp duty
resulting in loss of revenue both for the
Centre and the States; and

(c) if so, the steps taken to remedy the
situation? -

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K
PANJA): (a) The income-tax authortties are
empowered under the direct taxes enact-
ments to, inter-ala, deai with cases of delib-
erate understatement of real value of prop-
erties.

(b) Understatement of real value of
propetties, if not detected, would result in
loss of revenue.

{c) The salient measures taken by the
Government for checking evasion of direct
taxes by understatement of real value of
immovable properties are given hereun-
der—

(i) In cases where the assessing
officer is of opinion that the value
of an immovable property is
understated, the assessing offi-
cer can make a reference to the
Valustion Officer (who is a tech-
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nical expert) for determining the
correct value of the property.

(i) Surveys and searches con-
ducted by the Income-tax De-
partment also lead io discovery
of evidence relating to under-
statement of the value of immov-
able properties.

(iii) Under Chapter XX A of the In-
come-tax Act, the Government
was empowered to acquire
immovable properties in certain
cases of transter to counter-act
evasion of tax. The provisionsof
that Chapter have been re-
placed by new Chapter XX C of
the Income-tax Act, with effect
trom 01.10.1986. The new provi-
sions confer on the Central
Government a pre-emptive right
to purchase properties where
the apparent consideration for
the ftransfer exceeds Rs.10
lakhs.

Development of Drainage System in
Delta Region of Andhra Pradesh

2626. SHRI BHATTAM
SRIRAMAMURTY: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether Government are aware that
huge acreage of land is being damaged
annually in the delta region of Andhra
Pradesh for lack of proper drainage system;

(b) if so, the details thereof;

{c) whether the Government of Andhra
Pradesh has sent any proposal for Rs. 20
crore project for developing proper drainage
system in its delta region; if so,
Government’s response thersto; and

(d) the steps being taken to modernise
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the structures in delta region with a view to
protecting them from floods and storms?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
{SHRIMATI KRISHNA SAHI): (a) to (d). The
State Government have been executing
since 1969, drainage improvement
schemes in the deita region in a phased
manner. They have been advisedto prepare
a detailed project report combining all the
schemes.

Settlement of Compensation Cases of
Land Loosers in VSP Stesl Piant in A.P.
by Lok Adalats

2627. SHRI BHATTAM
SRIRAMAMURTY: Will the Minister of LAW
AND JUSTICE be pleased to state:

(a) whether the cases regarding pay-
ment of compensation to the land lossers In
VSP Steel Plant area were entrusted to the
Lok Adalat on 29th October, 1987 by the
Registrar of the High Court of Andhra
Pradesh;

(b) when the various benches were
constituted by the District Judge and when
were the cases heard and settled by them;

(c) how many such cases were finally
settled by such Benches;

(d) whether the compensation has now
been paid to the land loosers; and

(e} if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) A statement explain-
ing the position is given below.

{b) Lok Adalats have no prescribed
procedure and in the facts of this case, the

SRAVANA 21, 1910 (SAKA)

Written Answers 208

Board evolved a procedure which was found
acceptable being above board and just.
Some instances were brought to the notice
of the Board that there was no consent.
These were got thoroughly examined by the
Board through a team of Waltair University
Professors and were found to be without
base.

In all, ten benches were constituted to
process these cases. Two benches each
were constituted on 02.01.88, 18.01.88,
23.01.88, 04.02.88 and 16.02.88.

« On receipt of cases from the Special
Collector Land Acquisition, these ten
benches took up settlement of the claims
from 02.01.1988 to 31.03.1988.

(c) As per information available with the
Committee for Implementing Legal Aid
Schemes, in all, 25,188 claims were settled
by these Lok Adalatbenches by 31.03.1988.

(d) and (e). Yes, Sir, compensation has
been paid to the claimants excepting those
whose whereabouts are not known or where
restraint orders have been passed by the

, Civil Courts on requests from third parties for
attachmant, etc.

STATEMENT

For setting up of Visakhapatnam Stee!
Plant, acquisitions proceedings began in the
sixties and the claimants were not paid legiti-
mate compensation for almost two decades.
The lands were classitied into three catego-
ries — wet cultivated; dry and homestead or
village site. The situation had become grave
be¢ause thousands of small land owners
had not asked for references under Section
18 though the award gave very small com-
pensation. In such cases where references
had been made and the same were dis-
posed of, appeals had been carried to the
High Court and in some even matters had
been brought to the Supreme Court. It is at
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this stage that the Andhra Pradesh Board
got into the matter. It found that the lands
were located in a compact area and, subject
to the above three classifications, had the
same characteristics as well as advantages
and disadvantages. The Board felt that the
cause of justice could be best answered if
instead of pursuing every case and troubling
evary land owner — over 25,000 in number,
a reasonable basis for compensating the
claimants for the three classifications are
fixed. Several sittings involving Revenue
Officers, Advocates with claimant who were
available, Judicial Officers and Officers of
the Steel Plant were held and consensus
about the compensation figures were
reached. As a result of this, valuation of wet
land was fixed @ Rs. 20,000/- per acre, dry
land Rs. 17,000/- per acre and village site
Rs. 6/- per sq. yard. In the case of wet land
and dry land, the valuation was increased
almost ten times while for village site en-
hancement was about three times. When
this was done, the Ministry of Steel was
moved for accepting these rates.

After the above valuation was approved
by the Central Government, the matter was
referred to the State Government and the
State Government also agreed in the matter
and issued orders on 29th October, 1987
requesting the Registrar of the High Court of
Andhra Pradesh and Secretary of the State
Legal Aid and Advice Board to take action for
entrusting these cases to the Lok Adalat for
early settlement.

When the Governments accepted the
position, the Andhra Pradesh State Legal
Aid and Advice Board determined the mo-
dality of disbursement by giving the offer to
the claimants through affidavits. Only when
affidhvits were given, the consent of the
claimants was taken to have baen given.
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[Trans/ation)

Surcharge Levied Due to Famine
Conditions

2628. SHRI TEJA SINGH DARDI:
SHRI BALWANT SINGH RA-

MOOWALIA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government had levied
surcharge (Drought Levy) last year keeping
in view the famine conditions;

(b) if so, whether Government propose
to take steps to withdraw that surcharge
keeping in view good monsoon during the
current year;

(c) it s, by what time; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a) Yes, Sir. With a view to provide
relief to drought affected farmers and per-
sons in rural areas, the Government decided
to raise additional resources by levying a
surcharge of 5 per cent of income tax on
certain taxpayers whose income during the
year exceeds Rs. 50,000/-.

(b} to (d). In view of the continuing
pernicious effects of the drought and the
natural calamities at the beginning of the
year, the levy of surcharge was continued for
one more year by making suitable provisions
in the Finance Act, 1988. It is presently
applicable only in respect of the income
earned during the current financial year and
will lapse at the close of the financial yéar.
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Performance of 1AS Officers in NTC
Management

2630. DR. V. VENKATESH: Will the
Minister of TEXTILES be pleased to state:

(a) the assessment made on the ques-
tion of performance after inducting IAS offi-
cers irn the management of NTC and its
subsidiaries; and

(b) the further action proposed to be
taken to make this a viable organisation
soon?

THE MINISTER OF TEXTILES (SHR!
RAM NIWAS MIRDHA): (a) |IAS Officers
have been inducted into the management »f
NTC only recently and it is too early to
assess their performance.

(b) Some of the measures recently
taken tc minimise the losses of NTC include
mill-specific action plans, selective moder-
nisation with the help of instituticna! finance,
product upgradation and diversification,
phasing out of uneconomic activities, ration-
alisation of excess labour on the basis of
voluntary resignations.

Violation of Excise and Tax Laws by
Companies Belonging to JK Group

2631. DR. V. VENKATESH: Will the
Minister of FINANCE be pleased to state:

(a) whether Government have found
any company belonging to JK Group having
violated excise and tax laws;

{b) it so, the details thereo!; and

(c) the action taken against such com-
pany or companies?

THE MINISTER OF STATE IN THE
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DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHR! AK.
PANJA): (a) to (c). Eleven cases involving
evasion of Central Excise duties to the tune
of Rs. 4.97 crores have been detected
against various Companies belonging to the
J.K, Group. Necessary action under the rele-
vant laws has been initiated.

Information about alleged violation of
income tax laws by the Companies of the
Group is being collected and will be placed
on the Table of the Sabha.

Meeting of Law and Justice Ministers of
Non-Hindi Speaking States

2632. SHRiI PRATAP RAO B.
BHOSALE: Will the Minister of LAW AND
JUSTICE be pleased to stata:

(a) whether a meeting of Law and Jus-
tice Ministers of non-Hindi speaking States
was held in New Delht in July, 1988; and

(b) if so, the subjects discussed at the
meeting?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) Yes, Sir.

(b} The subjects discussed relate,
among other things, to the preparation of a
time frame or targets for translation of Cen-
tral Acts in the official languages of the
Statas and the printing and publication of
authoritative texts of Central laws in any
language (other than Hindi) specified in the
Eighth Schedule to the Constitution under
the Authoritative Texts (Central Laws) Act.
1973.

Gold Meiting Plant at Parel
2633. SHRI PRATAP RAO B.

BHOSALE: Will the Minister of FINANCE be
pleased to stats:
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(a) whether a Gold Melting Plant at
Parel in Bombay has been detected;

(b) if so, the details thereof; and

(c) what steps Government propose to
take 1o check such happenings in future?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) No, Sir.

(b) and (c). Do not arise, .

Inquiry into Purchase of West German
Machinery

2634. SHRI NITYANANDA MISHRA:
Will the Minister of FINANCE be pleased to
state:

(a) whether Government have insti-
tuted an enquiry into the purchase of Rs. 2
croré West German machinery for Alkaloid
factories at Neemuch in Rajasthan;

{b) whether it I1s a fact that since its
purciase, the machinery has been lying idle
and it so, since when;

{c) whether the irqu'ry has been com-
pleted: and

(d} i so, the findings thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THt
MINISTRY OF FINANCE (SHRi AK
PANJA): (a) to (d}. The working of the Cov-
ernment Opium & Alkalo.d Works, Neemuct
(Madhya Fradesh) had revealed certain
technical defic.encies causing low recovern,
and high cost of prodiction. Tte National
Chemal Laboratory, Fune who we-e ap-
pointed as consultants, aZv'sed for the im
port of certain sophisticatad machinary to
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remove the deficiencies and improve the
recovery percentage. Accordingly, besides
other machinery from some other countries,
certain machinery was also imported from a
Woest German firm in the year 1985 at a Cost
of Rs. 21 lakhs (including Customs Duty).
However, on installation/ commissioning of
machinery, certain mechanicaldefects were
found. The defects have been reportedly
rectified.

As a section of the employees of the

Government Opium & Alkaloid Works,

Neemuch has been alleging trregularities in
the purchase, etc., of the machinery , the
Chief Vigilance Officer in the Central Board
of Excise and Customs has been asked to
look inta the matter, whose report is awaited.

Setting Up a Sclence and Technology
Advisory Committee for Research and
Development of Water Resources

SHRIMATI BASAVARAJES-
WARLI:
SHR! V. TULSIRAM:

2635.

Vili the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether his ministry has set up a
Science and Technology Advisory Commit-
tee tc corsder steps for increasing the
scepa of research and development in the
area ¢! water resources;

(hyf so, the details thereof including tnhe

- parres of members and the main furctions

¢ the Committee; and

ic) to what extent the parel will be
tol ful in deveiopment of water 1escurcas ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir.
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{b) and {c). Composition:

1.,

10.

11.

12.

13.

Secretary,
Ministry of Water Resources

Chairman,
Central Water Commission, New Delhi.

Director General,
Indian Council of Agricultural Research, New Delhi.

Chairman,
Bureau of Industriat Costs and Prices, New Delhi.

Adviser (| & CAD),
Planning Commission, New Delhi.

Director, Central Water & Power Research Station,
Pune (Maharashtra).

Chairman,
Central Ground Water Board, New Delhi.

Director,
Central Soil & Matenals Research Station,
New Delhi.

Director,

National Remote Sensing Agency, Hdyderabad (A.P).

Director,
National Institute of Hydralogy, Roorkee (U.P.).

Prot. Subhash Chander,

Department of Civil Engineering,

Indian Institute of Technology, New Delhi.
(Alternate Member: Dr.P. Natarajan, Professor,
Civil Engg. Deptt.. lIT, New Dethi.)

Dr. V.Rameshan,

Principal Scientific Officer,
Department of Science & Technology,
Ministry of Science & Technology.

Represaentative of the Department of Rural
Development
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Chairman

Member

Member

Member

Member

Member

Member

Memter

Member

Member

Member

Member

Member
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14. Secretary,
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Member

Central Board of Irrigation & Power, New Delhi.

15. Adviser (PHEE),
Ministry of Urban Development

16. @ommissioner (PP),

Ministry of Water Resources, New Delhi.

Member

Member-
Secretary

2. Members of the Central Water
Commission and officers of the level of Joint
Secretary and above in the Ministry would be
permanent invitees to the mestings of the
Committee. The Chairman may aiso au-
thorise inviting any other Officer/ scientist to
attend the meetings of the Committee.

3. The broad outline of the functions of
the Committee will be as under:

(i) Identify probiems for solution
through application of science
and technology and advise the
Ministry on measures for im-
plementation of Science & Tech-
nology Programmes keeping in
view the provisions of the Na-
tional Water Policy;

(i) Evolve short-term and long-term
objectives and plans for upgra-
dation of technology in areas
related to the business of the
Ministry;

(ii}) Advise on technological inputs
to improve productivity, quality
and reliabilty of products or
servicas and reduce costs, in
areas relevant to the Ministry;

(iv) Recommend, where possible,
specific support for scientific
research and technology devel-
'opment to institt” ons or investi-
gators, and

(v} Examine any other matter re-
lated to Science and Technol-

ogy.
Trade Agreement with Finland

2636. SHRIMAT! BASAVARAJES-
WARI: Will the Minister of COMMERCE be
pleased to state:

(a) whether India and Finland have
reached an agreement for a wide ranging
cooperation in several commercial and
economic spheres; .

(b) if sq, whether the agreement was
reached at the four-day Indo-Finnish Joint
Commission meeting;

(c) the details of the agreements
reached; and

(d) by what time the agreement is likely
to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI! P.R.
DASMUNSI): (a) to (d). A statement is given
below. '

STATEMENT

The matter relating to bilateral trade,
economic and commercial cooperation
were discussed during the 6th Session of the
Indo-Finnish Joint Commission held in
Helsinki in May this year.
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During the discussions both sides re-
cognised the need to increase and diversify
trade between India and Finland, enlarge
the existing economic and industrial coop-
eration and promote the transfer and utilisa-
tion of technology for mutual benefit of both
countries. The Finnish side agreed to help
product development of a few selected In-
dian products for the Finnish Market as also
the neighbouring markets. The Finnish side
a«pressed their interest in cooperation inthe
energy production and energy saving sec-
tor, mining and metallurgy, polar research
vessels, environmental technology, medical
Industry specially in the production of labora-
tory analysing systems and liquid handling
equipments. The Finnish sice alsc empha-
sised the need to develop Indo-Finntsh sci-
entific and technological cooperation.

Loan Linked Recurring Deposit Scheme
of Dera Bank

2637. SHRIMAT! BASAVARJES-
WARI: Will the Minister of FINANCE be
pleased to state:

(a) whether a new Iban linked recurring
deposit scheme 1s being introduced in the
Dena Bank;

(b) if so, the salient features of the
scheme;

(c) the extent to which this scheme is
likely to be helpful to the farmers; and

(d) whether the other banks have also
been asked to introduce such schemes?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
iIN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). The infor-
mation is being collected and to the extent
available, will be laid on the Table of the
Housa.

SRAVANA 21, 1910 (SAKA)

Written Answers 218

Working of New Bank of India

2638. SHRIK. RAMAMURTHY: Willthe
Minister of FINANCE be pleased to state:

(a) whether the Central Bureau of In-
vestigation is investigating into the affairs of
the New Bank of India and its Chairman;

(b) whether a team of officials of the
Reserve Bank of India has also inspected
and investigated into the affairs of the New
Bank of India during the last three years and
their reports are not in favour of the Bank;

(c) if so, the reasons for granting
extension of five years to the Chairman of
the Bank. and

(d) whether the Reserve Bank of India
was consulted before deciding upon the
extension to the Chairman and if so, what
was their advice?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) CBl has repc
that it is not investigating any case against
the Charrman of New Bank of india. How-
ever, CBlis reportedly investigating 4 cases
involving 3 Managers and 1 Sr. Manager of
New Bank of India.

(b). On a complaint about non-mainte-
nance of the reserve requirements (both
SLR and CRR) by the New Bank of India, the
RBllooked into the matter. RB! has reported
that its investigation revealed that the bank
had withdrawn money on some occasions
from Currency Chest for the purpose of
maintaining the SLR requirements. RBI has
also reported that New Bank of India was
asked to pay to RBt penal interest towards
defaultin maintenance of SLR worked outon
the basis of revised returns by excluding
irregular transactions ralating to irregular
withdrawal from the Currency Chest. The
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Chairman and Managing Dijector has been
informed that this was elapse on the part of
the New Bank of India. Actian has been
taken by the bank against the concerned
executive responsibleforthe above lapse by
imposing a major penalty of reduction in pay.
RBI is closely monitoring the compliance of
maintenance of SLR requirements by New
Bank of India.

(¢) and (d). Decision to reappoint Shri
R.C. Suneja, as Chairman and Managing
Director of New Bank of india for a further
term of five years was taken by the Govern-
ment keeping in view the overall perform-
ance of that Ba..n and after observing the
necessary rules/ requirements which inter
alia include consultation with the Reserve
Bank of India.

Maintenance of Statutory Liquidity
Ratio by New Bank of India

2639. SHRIK. RAMAMURTHY: Willthe
Minister of FINANCE be pleased to state:

(a) whether the New Bank of India has
not been able To maintain Statutory Liquidity
Ratio as prescribed by the Reserve Bank of
India for the iast three years;

(b) whether the bank has aiso been
found to have manipulated the figures of
currency chest; and

(c) if so, the penalty imposed on the
bank, year-wise, and other action taken by
the RBI against the bank management?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHR!
EDUARDO FALEIRQ): (a) tc (c). Reserve
Bank of India has reported that some of the
nationalised banks were nat able to maintain
the Statutory Liquidity Ratio (SLR) as pre-
scribed by Reserve Bank of India from time
10 time during th years 1985 to 1987. Re-
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serva Bank of India has further indicated that
it would not be desirable to disclose the
details of the working of an individual bank,
which failed to maintain the Statutory Liquid-
ity Ratio.

Maintenance of Statutory Liquidity
Ratio by New Bank of India and Syndi-
cate Bank

2640. SHRI K. RAMAMURTHY: Will
the Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India
investigated into the fraudulent acts/ trans-
actions of maintaining the Statutory Liquidity
Ratioin the New Bank of Indiaand Syndicate
Bank; and

(b) if so, the findings of these investiga-
tions and the actiontaken by Governmenton
findings of the investigation?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). Beserve
Bank of India has reported that some of the
nationalised banks were unable to maintain
the Statutory Liquidity Ratio (SLR) as pre-
scribed by Reserve Bank of India from time
to time during the years 1985 to 1387. Re-
serve Bank of India hasfurther indicated that
it would not be desirable to disclose the
details of the workings of an individual bank,
which failed to maintain the Statutory Liquid-

' ity Ratio.

Launching of India Fund by UTl to U.S.

SHRI SANAT KUMAR MAN-
DAL

SHRI  YASHWANTRAO
GADAKH PATIL:

2641.

Will the Minister of FINANCE be pleased to
state:
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(a) whether the Unit Trust of India (UTI)
" is finally set to launch the India Fund it the
U.S. in collaboration with Merill Lynch, one of
America’s investment banks;

(b) if so, the objective of the Fund, its
management utilisation, investment in In-
dian equities and terms of agreement;

{c) whether a similar fund floated by the
UTi-Merill Lynch in the U.K. was heavily
over-subscribed but its performance so far
has not been upto the expectations; the
fund’s shares being quoted at below par; and

(d) whether in view of the poor perform-
ance of the India fund in the U.K., Govern-
ment propose to re-consider their plan to
launch the new Fund in the U.S.?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Government
have recently permitted the Unit Trust of
India (UT1) to launch the India Growth Fund
(IGF) in the US. Merill Lynch is the lead
manager for the issue of shares of the Fund.

(b) The resources of the Fund will be
invested in equity securities of the Indian
Companies both in the primary and secon-
dary markets. Fund will be managed by a
Board of Directors. The Investment Advisor
for the IGF will be Unit Trust Investment
Advisary Services Ltd., a wholly-owned
Indian subsidiary company of the UTI. The
major part of the net proceeds of the Fund
will be invested in units of a special scheme
of the UTI, which in turn will be invested
primarily in a diversified portfolio of Indian
equity shares and other securities of Indian
companies in the primary and secondary
markets. The investment Advisor and the
UTI will receive a fee for the advisory and
management services to be provided to the
Fund.
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(c) A similar Fund launched abroad by
the UTl in July, 1986 was over-subscribed.
The performance of the Fund so far has
been broadly satistactory. During 1988, the
market price of the shages of the Fund has
fluctuated and has remainediboth abovs and
below par.

(9) Does not arise in view of reply to (c)
aboves. )

Steps to Boost Exports to Japan

2642. PROF. P.J. KURIEN: Will the
Minister of COMMERCE be pléased to
state:

(a) the percentage of India’s trade with
Japan,;

{b) whether some specific steps have
been taken to boost our exports to Japan;

(c) if so, the details and the result
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) India’s trade with Japan
constituted 9.8% of its total global trade in
1387-88.

(b) Yes, Sir.

{c) The steps to boost out exports to
Japan include regular inter action with the
Japanese at political, official and business
levels; holding of exclusive Indian fairs and
participation in fairs/exhibitions in Japan;
undertaking specific product and market
development programmes with Japanese
assistance exchange of delegations etc. As
a result of these efforts export to Japan
increased to Rs. 1614.89 crores (provisional
figures) in 1987-88 as compared to Rs.
1343.64 crores in 1986-87.
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Irrigation Projects of Kerala
2643. PROF. P.J. KURIEN: Will the

Minister of WATER RESOURCES be
pleased to state:

(a) the names of irrigation projects
sanctioned in Keraladuring last three years;

(b) the time by which these will be
completed; and

(c) the potential added in the State
during this period?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) Nil.

(b) and (c). Do not arise.
[ Translation]
Construction of Big Dams
2644. SHRIKAMLA PRASAD RAWAT:
Will the Minister of WATER RESOURGCES

be pleased to state:

(a) the number of big dams under con-
struction in the country;

(b) the acreage of cultivable fertile land
to be submerged in water as a result of
construction of these dams; and
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(c) the benefits likely to accrue to the
people as a result of constructing these
dams?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) to (c). 34
major irrigation reservoir projects having an
ultimate irrigation potential of about 10 mil-
lion hectares are under construction. Infor-
mation available for 25 of these projects
indicates that a cultivable land of about 3.2
lakh hectares would be submerged by them.

[English]

Capital Issue by Companies with
Foreign Shareholding

2645. SHRI RAM BHAGAT PASWAN:
Will the Minister of FINANCE be pleased to
state:

(a) the details of compantes of foreign
shareholdings which have appled for per-
mission for capital Issues at present; and

(b) the details of purpose of capital issue
thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS®
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). A state-
ment is given below.

STATEMENT

Number of Cases for Issue of Capital by Companies with Foreign Shareholding as on

5.8.1988
Si.No. Name of the Company Percentage of Objects of the issue
Foreign share-
holding
1. M/s. Regency Ceramics Ltd. 25.% To meet the revised cus-
tom and Excise demands.
2. M/s. Nippon Denro Ispat Ltd. 11.67% To meet the normal capital
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SI.No. Name of the Company

Percentage of
Foreign share-
holding

Objects of the issue

expenditure and long term
working capital needs.

3. M/s. Lakshmi Machine Works Ltd. 13.38% To partfinance their project
far the manutacture of CNC
machine tools.

4. « Mss. George Williamson 70% To augment long term work-

(Assam) Limited ing capital requirement of
the company.

5. M/s. Duniop India Ltd. 39.60% . To enable redemption of
existing preference shares.

6. M/s. Cosmopolitan Hotels Ltd. 22.95% To finance setting up and
operation of Hotels.

[ Translation] H.R. BHARDWAJ): (a) As on 1.8.1988,

Quota for SC/ST Adlvasis Judges in
Courts )

2646. SHRI RAM BHAGAT PASWAN:
Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) the present number of judges in all
the Session Courts, High Courts and in the
Supreme Court of the country;

(b) the percentage of judges belonging
to Scheduled Castes and Scheduled Tribes
and Adivasis among them; and

(c) whetherthe quota reserved forthem
has been filled up as per the provisions of the
Constitution and if not, the steps taken by
Government to complete the quotareserved
for them?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI

there were 377 High Court Judges and 17
Supreme Court Judges. The information
regarding the number of Sessions Courts is
being collected from State Governments
and will be laid on the Table of the House.

(b) and {c). The appointment of Judges
to the High Courts and the Supreme Court
are made in accordance with the provisions
of the Constitution which do not prescribe
any quota for SC/ST. However, as on
1.11.1987, there were 6 Judges belonging to
Scheduled Castes and one Judge belonging
to Scheduled Tribe at High Court level and
one Judge belonging to Scheduled Caste at
the Supreme Court level.

Raid on the Premises of Big Industrial
Houses and Film Stars

2647. SHRI RAM BHAGAT PASWAN:
Will the Minister of FINANCE be pleased to
state:
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(a) the names and number of big indus-
trial houses and film stars whose premises
have been raided duringthe pastthree years
to detect Income Tax and Excise Duty eva-
sion and the number of raids conducted on
them during this period;

(b) the total amount of arrears of Income
Tax; and

(c) the number of big industrial houses
and film starts out of them against whom
prosecution cases have been launched and
the number of cases out of them decided in
" favour of Government and of those decided
in favour of tax evaders?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K
PANJA): (a) to (c). Information is being col-
lected and will be laid on the Table of the
House.

[English]

Show Cause Notice to Companies
with Foreign Share Holdings

2648. SHRI RAM BHAGAT PASWAN:
Will the Minister of FINANCE be pleased to
state:

(a)the names of companies with foreign
shareholdings who have been issued show-
cause notice for violation of FERA and eva-
sion of Excise and Customs Duty for more
thantencrores during the last two years; and
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(b) whether Government propose to
Indianise the foreign shares?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). Informa-
tion is being collected and will be laid on the
Table of the House.

Increasing Tea Plantation in Orissa

2649. DR. KRUPASINDHU BHOI:
SHRI CHINTAMANI JENA:

Willthe Minister of COMMERCE be pleased
to state:

(a) the names of tea producing States
and quantity of production in each of them;

(b) how many acres of land in Orissa
has sofarbeenbrought under teaplantation;

(c) whether Government propose to
take up tea plantation in some additional
areas in Orissa; and

(d) the additional areas identified in
Orissa to take up tea plantation in 1988-89?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) The quantity of tea pro-
duced during the year 1987 in different tea
producing States of the country has been as
under—

Name of State Estimate of production
(in Million kgs.)

Assam 368.6

Waest Bengal 152.2

Yamil Nadu 85.5
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Name of State . Estimate of production
) (in Million kgs.)

Kerala 56.1

Karnataka 43

Others including Tripura, Himachal Pradesh,

Uttar Pradesh, Bihar, Manipur, Sikkim, Arunachal

Pradesh, Nagaland and Orissa. 6.6

TOTAL 673.3

(b) to (d). So far 110 hectares of land in
the Keonjhar District of Orissa has been
brought under tea plantation. The Orissa
Government is now actively considering the
“scope of bringing more area under tea in
other districts of Orissa. About 2000 hec-
tares in the Kalahandi district in Orissa has
been identified for planting tea. During the
year 1988-89 an additional area of 100
hectares is likely to be added to the already
planted areaof 110 hectares in the Keonjhar
district of Orissa.

Construction of Diamond Parks

2650. DR. KRUPASINDHU BHOI: Will
the Minister of COMMERCE be pleased to
state:

(a) how many diamond parks are_under
construction at present;

(b) the location of those diamond parks;
- and

(c) the progress mads in the construc- ~

tion of those Parks?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRI P.R."

DASMUNSI): (a) to (c). A Public limited
company, incorporating under Section 25 of
the Indian Companies Act, known .as Dia-
mond and Gem Development Corporation is

engaged in the establishment of a diamond
industrial park at Sachin near Surat in
Guijarat.

Steps to Curb the Use of Black Money

2651. SHRIC.JANGA REDDY: Will the
Minister of FINANCE be pleased to state:

(a) whether all possible measures, leg-
islative, administrative and institutional are

being taken by Government fro time to time 3

to curb generation, growth and use of black
money; and ‘ .

. (b)if sb, what are the steps so taken to
curb the use of black money in elections?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF- FINANCE (SHRI AK.
PANJA): (a) Yes, Sir. Such measures have
to be, and are being taken on a continuous
basis. '

(b) The intensification of searches and -
surveys; deeper scrutiny of cases of sus-
pected tax fraud; imposition of penalty for
concealment of income and wealth; and
prosecution of tax evaders help in curbing
generation of black money which, in turn,
reduces the extent of black money for use for
various purposes. Further section 13A of the
Income-tax Act, which exempts certain in-
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comes of political parties, provides that such
exemption will be available only if the follow-
ing conditions are fulfilled:—

(i) Such political party keeps and
maintains such books of account
and other documents as would
enable the Income-tax Officer to
properly deduce its income
therefrom.

(i) Inrespectofeachsuchvoluntary
contribution in excess of ten
thousand rupees, such political
party keeps and maintains a
record of such contribution and
the name and address of the
person who has made such
contribution.

(i) The accounts of such political
party are audited by an account-
ant as defined in the Explanation
below sub-section (2) of section
288.

These provisions serve to restrain the
use of black money for purposes of elec-
tions.

Loss in National Textile Corporation

2652. SHRIC. JANGA REDDY:
SHRI YASHWANTRAO
GADAKH PATIL:

Will the Minister of TEXTILES be pleased to
state:

(a) the total loss suffered by the Na-
tional Textile Corporation (NTC) so far; and

(b) the steps taken to minimise the
losses;

(c) whether Government have taken a
decision to close down twelve heavily losing
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mills of NTC proposals for which were
mooted four years ago; and

(d) if so, the details of the decision
arrived at?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) The cumulative
net loss incurred by mills under NTC is about
Rs. 1331 crores as on 31st March, 1988.

(b) Steps to improve the performance of
textile mills under NTC are reviewed on a
continuing basis. The measures recently
taken to minimise the losses include mill-
specific action plans, selective modernisa-
tion with the help of institutional finance,
product upgradation and diversification,
phasing out of uneconomic activities, ration-
alisation of excess labour on the basis of
voluntary resignations.

(c) and (d). Interms of the Textile Policy
statement, 1985, unviable mills which can-
not be made viable within a reasonable time-
frame, have to be closed down. Various
proposals for closure of unviable mills have
been considered in the recent past. How-
ever, there is no decision to close down any
nationalised mill under NTC.

Venture Capital Programme to Encour-
age Response to Capital Issues

2653. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of FINANCE be
pleased to state:

(a) whether the Associated Chambers
of Commerce and Industry (ACCI) urged
Government to promote venture capital
programme to encourage response of the
investing public to new capital issues; anc

... (b) if so, reaction of Government there
to?

THE MINISTER OF STATE IN THE



233  Written Answers

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Government
have not received such a proposal from the
Associated Chambers of Commerce and
Industry.

(b) Does not arise.

Purchase of Public Sector Bonds by
Banks

2654. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of FINANCE be
pleased to state:

(a) whether the banks which pick up -

public sector bonds through private place-
ment have to unload a substantial part of
them later to the public through an “offer of
sale”; and

(b) i so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Yes, Sur.

(b) The main reason forthis is to ensure
the availability of these bonds to the general
public and the expectation that even though
the banks subscribe to these inttially, they
should not hold on to all this investment for a
very long period, but sell them to the public
with the aid o their wide branch network.

Import of Cotton by State Textile Mills

2655. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of TEXTILES be
pleased to state:

(a) whether Government are consider-
ing a composite package to aliow direct
imports of cotton by State Textile Mills; and

SRAVANA 21, 1910 (SAKA)

Written Answers 234

(b) if so, the details thereof?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) and (b). Govern-
ment have decided to permit the import of
one lakh bales of medium/long staple cotton
duty free during the current cotton year for
supply to Co-operative Spinning Mills State
Textile Corporation Mills in Tamil Nadu,
Andhra Pradesh, Orissa and Uttar Pradesh
for the production of Hank yarn for supply to
Handloom Sector at reasonable prices.

Marketing Subsidy for Non-
Traditional Jute Goods

2656. SHRI BALASAHEB VIKHE PA-
TIL: Wil the Minister of TEXTILES be
pleased to state:

(a) whether Union Government have
decided to give marketing subsidy to manu-
facturers of non-tradttional jute goods;

(b) if so, whether the subsidy had be-
come necessary in order to give an incentive
to manufacturers as also to the customers;
and

(c) if so, the details thereof?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) to (c). Govemn-
ment has introduced Internal Marketing
Assistance Scheme for an inttial period of 3
years starting from 1988-89 for marketing of
diversified and new jute products out of
resources available under the Special Jute
DevelopmentFund, as partof Government’s
overall efforts towards long term develop-
ment and strengthening of the jute industry.
The internal marketing assistance scheme
will cover the following items:

1. 100% Jute Decorative Fabrics

2. Blended Jute Decorative Fab-
rics.
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3. Jute or Jute Biended Carpets.

4. Jute or Jute Blended Blankets.
5. Jute or Jute Biended Felts.

6. Jute Yarn or Jute Blended yarn
for its supply to designated
handlooms/ handicrafts apex
cooperative society/ state De-
velopment Corporation etc.

The rate of assistance/ subsidy will be
advalorem basis, 12% during 1988-89, 10%
during 1989-90 and 8% during 1990-91.

Supreme Court for Criminal Appellate
Jurisdiction

2657. SHRI E. AYYAPU REDDY: Will
the Minister of LAW AND JUSTICE be

pleased to state:

{(a) whether in view of long pendency
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anddelay in the disposal of Criminal Appeals
in the Supreme Court, Government propose
to have a separate Court of Criminal Appel-
late Jurisdiction;

(b) the number of special leave petitions
filed during the years 1985, 1986 and 1987;
and )

(¢) the number of special leave petitions
dismissed even at the admission stage by
the Supreme Courtduring the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a). There is no proposal
under consideration of the Government at
presentto have a separate Court of Criminal
Appellate Jurisdiction;

{b) and (c). As per information furnished
by the Registry of the Supreme Cour, the
position is as under.—

Year Number of Special Number of Special
leave petitions LeavePetition
filed dismissed

1985 21486 8551

1986 19799 9211

1987 19593 9854

Incentives for Silk Production

2658. SHRI E. AYYAPU REDDY: Will
the Minister of TEXTILES be pleased to
state:

(a) whether the productidn of silk has
gone down in the State of Jammu and Ka-
shmir;

(b) the States identified for increasing
production of sik and the incentives pro-

posed to be given for increasing the produc-
tion; and

(c) the increase in acreage of Mulberry
in the various States during the year 1986-
877

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) Yes, Sir.

{b) Some of the important states identi-
fied for increasing production of silk are
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Andhra Pradesh, Jammu and Kashmir ,
Kamataka, Tamil Nadu and West Bengal.
The Central Silk Board Supplements the
efforts of the State Governments for encour-
aging silk production by implementation of
the following schemes/ programmes:—

(i) Supply of high yielding varieties
of mulberry cuttings at sub-
sidised rates;

(i) Supply of quality silkworm seeds
to Sericulturists through a net-
work of Seed Production
Centres in the country;

(i) Providing R & D and Extension
Support through a network of
Research and Extension units;
and

(iv) Organising training program-
mes and conducting study tours

for Sericulturists.

(c) During the year 1986-87, the acre-
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age of Mulberry registered an increase of
12,720 hectrages in various States.

Opening of Bank Branches in Rural
Areas

2659. SHRI E. AYYAPU REDDY: Will
the Minister of FINANCE be pleasedto state:

(a) the number of branches of commer-
cial banks and rural banks opened in rural
areas during 1987 and 1988 (so far; ) and

(b) the ratio of the number of banks in
rural areas to the population?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) In accordance
with the information available with Reserve
Bank of India (RBl), Commercial Banks and
Regional Rural Banks have opened 1625
branches at rural centres in the country
dunng 1987 and 1988 as per details given
below:-

Year Commercial Banks Regional Rural Banks
1987 717 494

1988 251 163

(as per information

available )

TOTAL 968 657

(b) Average Population Per Bank Office
(APPBO) in rural/semi-urban areas which
was 14, 000 is expected to be brought down
to 13, 000 after opening of branches by
commercial banks and Regional Rural
Banks at all the allotted centres.

Funds to NTC Meet working Capital
Requirement

2660. SHRIJAGANNATH PATNAIK:
SHRI G.S. BASAVARAJU:

Will the Minister of TEXTILES be pleased to
state:

(a) whether Union Government pro-
pose to provide more funds to the National
Textile Corporation mills to help them meet
working capital requirements;

(b) whether banks are reluctant to
consider new proposals seeking fresh loans
1ill payments that fall due before the take
over and nationalisation of 109 mills under
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its charge are cleared;

(c) if so, whether any study has been
made in this regard; and

(d) it so, the details regarding the sug-
gestions/ recommendations placed in this
regard?

THE MINISTER OF TEXTILES (SHRI
RAMNIWAS MIRDHA) : (a) The provision of
additional funds depends upon NTC's re-
quirements and availability of resources with
the Government.

{b) By and large, banks have not shown
reluctanceto consider the NTC’s proposals
for enhancement of credit limits despite the
pre-takeover/nationalisation dues being still
outstanding.

{c) and (d). Do not arise.

Seniority List of High Court and
Supreme Court Judges

2661. SHRI SYED SHAHABUDDIN:
Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether a seniority list of all the High
Court Judges including the Chief Justices is
maintained;

(b) whether in the appointment of the
High Court Judges to the Supreme Court
their inter-se seniority receives due consid-
eration; and

{c) recent cases, if any, in which the
seniority principle has notbeen followed and
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R.BHARDWAJ) : (a) No combined senior-

ity list of all High Court Judges (including.

Chief Justices) is maintained. For each High
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Cou, there is a list of Judges in that High
Court in order of their seniority.

{b) Atthe time of consideration of a High
Court Judge for appointment to the Supre-
ment court, his seniority in that High Court is
kept in view, along with other relevant as-
pect.

(c) This question does not arise in view
of the answer to part (b).

Export of Shoe-Uppers by STC to GDR

2663. SHRI V. TULSIRAM: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the State Trading Corpora-
tion (S.T.C) is going to export shoe-uppers to
German Democratic Republic (GDR) and
other European Countries;

(b) if so, the details thereof:

(c) the extent to which this export will
affect the export of software to Hungary and
how all the demands will be met; and

{(d) the value of the export agreement
with GDR and other countries?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) Yes, Sir.

{b) STC has been exporting shoe-up-
pers to GDR since 1976. They had the initial
order for 2. 53 lakh pairs valued at Rs. 91.16
lakhs. STC got its first order from USSR in
1979 for supply of thousand pairs of sho-
uppers valued at Rs. 1.70 lakhs. STC contin-
ues to export shoe-uppers to both these
countries in large quantities.

(c) STC's export of shoe-uppers to GDR
and USSR will not affect the export of
softwear to Hungary as there are no produc-
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tion constraints and exportable surpluses is
available in the country.

(d). For 1988, STC has so far signed
following contracts for export of shoe-up-
pers:-

- 14.83 lakh pairs vaiued at Rs.
1856.86 lakhs with deliveries
upto December, 1988 with M/s.
Interpelz. GDR.

- 4,52 Lakhs pairs valued at Rs,
608.28 lakhs with deliveries upto
December, 1588 with M's
Sojuzpushnina, USSR.

- 2.36 lakh pairs valued at £
10,84,200/- (Rs 265.40 'akhs
apporx. ) with Austr.a to be sup-
plied during 1986.

Discontinuation of Promissory Notes

2664. SHRI V. TULSIRAM: Will the
Minister of FINANCE be pleased to state-

(a) whether Government have taken a
decision to discontinue the Gcvernment
promissory not2s in the near future and

{b) if so, the details together vith the
reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN THE
MINISTRY OF FINANCE (SHRI
B.K.GADHVI) : (a) and (b). Government
have decided to discontinue issue of prom-
iIssory notes except under some special
schemes whers issue ot such notes may still
be considered necessary.

Securities in the form of promissory
notes present a number of probiems both to
the invesiors as weil as to the Reserve Bank
of India, when they ara processed for con-
versinn, trunsfer, paymert of interest anc
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repayment on maturiy, etc.; as the related
procedures are time consuming on account
ofthe characteristics of Government promis-
sory Notes. It becomes difficult to arrange
payment of interest and also to put through
other transactions in good time particularly
during rush periods. Quite often they lead to
litigation. With their replacement by stock
certificates, it would be possible forthe Bank
to render better customer service.

Export Dues ot African Countries

2665. DR. B.L SHAILESH: Wil the
vMinister of COMMERCE bhe pleased to
state.

(a) the total amount due fram varous
African countnes for the experts made to
them during 1986-87, country-wise; and

(c) the measures Government are initi-
ating to repatriate this amount?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRi P.].
DASMUNSI) : (a) The information is being
collected and shall be laid on the table of the
House.

(b) Negotiatione are helc from t:me to
time to seek iiquidation of Indian overdues in
African countries.

Currency-Cum-Interest Rate Swap
Between IDBI and Salomon, Tokyo

2666. DR. B.L.SHAILESH: Wili tre
Minister of FINANCE be pleased to stata

(a) whether the Industnal Developm: n*
Bank of India (1DB!) has entered into ac.r-
rency-cum-interest rate swap with Salonmos,
Tokyo;

(b) if so the term= of this Yen-Dolar
swag ; and
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(c) the object of this currency swap and
how far it would help the IDBI to balancs its
portfalic and its financial implications in the
event of the Yen appreciating in the interna-
tional market?

THE MINISTER OF QTATE IN THE
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DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHR!
EDUARDO FALEIRO) : (a) Yes, Sir.

{b) The terms of the Yen Dollar swap are
as under:-

(i) 1DBI receives

{ii) 1DBI pays

5% p.a. fixed on Yen 5 billion

US $ LIBOR less 0.45%.

(c) The object cof the currency-cum-in-
terest swap is to have a more balanced
portfolio of ‘oreign currencies as well as fixed
anrd floating intetest borrowings.

Opening of Bank Branches in Kerala

2667 SHRIV.S. VIJAYARAGHAVAN:
Wiil the Minister of FINANCE be pieased to
state:

(a) whether the public sector banks
have expanded their branches during 1988-
89 (so far); and

(b)‘if so. the number of branches
opened in Keraja witn, district-wise break-
up?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
£ DUARDO FALEIRO) : (a) and (b). Reserve
Bank of India (RBI) has reported that under
the current Branch Licensing Policy for
1985-90, commercial banks including Re-
gionai Rural Banks (RRBs) and Private
Sector Banks have been allotted 86 centres
for opening their branches in Kerala. Out of
these 86 cenwres, banks have opened
branches at 54 centres :n Kerala so far. In
the context of Service Area apprcach to rural
lending, RBI has instructed banks to open
their branches atthe allotted centres expedi-
tiously to facilitate allocation of villages to

1 branches under this scheme. District-
< e number of offices opened by banks so
ta- are indicated below.

}'ame of District

No. of offices cpered so far

Public Sector Banks Private Sectcr Banhs
including RABS.
1 2 3
Al eppey 1 -
Cannanore S !
Ernakuiam 1 -
iukki 4 3

Kasaragod 3
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1 2 3
Kottayam —_ —
Kozhikode 1 —
Mallapuram 4 —_
Palighat 6 1
Pathanamthitta 1 —
Quilon o 2
Trnchur 1
Trivandrum 4 1
W, nad 5 —
TOTAL 45 9

Appointment of Executives in SBI

2668 SHRIANANTAPRA” AD SETHI
Wil the Minister of FINANCE oe pleasec to
state

(&) the number of the posts sanctioned
and filied in the bracket ct DGM, GM, CAM
and DMuU in State Bank of Ind'a network at
p:esent;

(b) whether Government are guided by
any policy of norms modes and modalities
for appointment to such posts as well the
tenure in such offices,

VI RN )

(c) if there I1s any stipulation as regards
the tenure in such offices, v.hether the same
has peen strictly adhered to by the manage
ment, and

(d) # not, the details of officials in the
above posts still being retained in s..ch

capacity beyond the scheduled term and the
reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE SHRI
EDUARDO FALEIRO) {2 ) Accordirg to
Stat= Bank of india fol'lowtrg is the sanc-
tioned and actua! strengtri of DGM/GM/
CGM and DMD

Designaton Sarctoned Actua’
DGM 1€2 163"
GM a7 90"
CGM 32 32
DMD 17 ) 18"

Note* Impending retirement ot one off.cer
** impend:ing retirement of one officer and
deputation cf two officers tc other organisa-
tions )

*** awaiting appointment in the next nigher
grade A
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(b) to (d). State Bank of India has ad-
vised that appointments to the above grades
are made on the recommendation of

Committee comparising of the Chairman
" and Managing Director of the Bank; Deputy
governor, RBI; and Government’s nominee
onthe Central Board of the Bank and with the
approval of Executive Committee of Central
Board of the Bank. The bank has further
advised that the normal tenure of postings ot
officials in different positions inthese grades
generally ranges from 3 io 5 years and this
norm regardirg tha tenure is generally ad-
hered to.

Tax Evasion by Non-Resident Indians

2669. SHRI KAMAL NATH: Will the
Minister of FINANCE be pleased to state:

(a) whether cases regarding latest
method of tax evasion in the shape of bogus
gifts by Non-Resident Indians have been
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recently unearthed by Government;

(b) if so, the total number of cases
detected and amount involved;

(c) whether persons involved in such
rackets have been identified; and

(d) steps taken to check such. bogus
rackets? -

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHFI
A.K PANJA) : (a) A number of cases have
come to notice where alleged gifts received
from nor.-resident Indians were found to ke
bogus. '

(b) The details of such cases reported to
the Cential Board of Direct Taxgs are given
below:-

Place No. of Case= Aggregate amount involved
(Rs. in lakhs)

Bombay ) l18 ; 42.50

Delhi | 20 268.41

Caicutta | : 1 4.92 :

Luchiana 2.99

(c) The persons involved in the cases
" mentioned in repiy to part (b) above have
- been identified.

(d) in Bombay during the course of
investigation by the Income-tax Depart-
ment, ihe perscns concerned '.ae admitted
the afleged gifts as their own income and, in
mostofthe cases, raxdue orithe amount has

also been paid. ”
In Delhi, assessments have been
completed in most of the cases assessing
the alleged gifts in the hands of the donees
as their income from undisclosed sources.
Assessments have also been completed at
Calcutta and Ludhiana treating the alleged
gifts asthe income ¢t the donees from undis-
closed sources. Th: assessments made
have, however, been challenged in appsal.



249  Written Answers
Action Plan on Corruption in Banks

2670. SHRi SHANTARAM NAIK: Will
the Ministcr of FINANCE be pleased to state:

(&) whether his Ministry have prepared
actior. plan on corruption in banks; and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). An Ac-
tion Plan on Anti-corruption Measures, pre-
scribed by Ministry of Personnel, Public
Grievances and Pensions(Department of
Personnel & Training) for all Government
Departments and Public Sector organisa-
ticns is being implerented by public sector
oanks. This envisanes athree pronged strat-
egy viz. preventive vigilance, survelllance
and detection, and deterrent punitive action
for the zontainment of corruption In public
liie No separate action plan for public sector
banks bhas been drawn up by Mwmnistry of
Finance. ’

Quality of Currency Notes

2672 SHRi PRAKASH CHANDRA:
SHRIM RAGHUMA RECDY:
SHRI MANIK REDDY:
Wiii the Minister of FINANCE be pleased to
staie:

(a) whether Governmert attention has
beer, drawn to the news item appearing i
the Times of India dateu 13 July, 1988
whetein it has been stated that pcor quality/
colled currency notes are ceing issued by
the Reserve Bank of Indi~;

(o) if so, the reasons th.erefor;
(c) whather Guvernment propose to

check the issuance of such notes to the
puthic; and
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(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Yes, Sir.

(b) to (d). Whether a note is soiled or not
is matter of individual opinion which may
vary from person to person. The Reserve
Bank of India have issued instructions to alf
banks maintaining Currency Chest to sort
out notes available with them into reissu-
ables and non-issuables, and issue io public
and other banks only reissuable notes which
are not soiled/torn/mutilated alongwith fresh
notes. Facilities for exchange of soiled notes
have been made available at all branches of
public sector banks for the benefii of public.

Economic Relations with Japan

2673. SHRIG..S. BASAVARAJU:
DR. T. KALPANA DEVI:

Will the Minister of FINANCE be pleased to
state:

(ay whether India and Japan have
agreed on measures which will ensure bet-
ter economic relations between India and
Japan;

(b) it so, whether any processing chan-
nel for economic collaboration proposais
from Japan has been formulated;

(c) the details thereof; and

(d) whether India has assured Japan
that India would continue its hberal eco-
nomic policies?

THE MINISTER CF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) . (a) to (c). Both india
and Japan are desirous of promoting closer
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economic relations. Steps have been taken
to strengthen the existing mechanism for
processing and approving of proposzls for
technical and financial collaborations. Addi-
tienally, an inter-ministerial group has been
established in the Finance Ministry which,
inter alia, holds regular consultations with
the representatives of Japanese Embassy/
banks/industry, etc. and helps ir solution of
problems and taking up matters of mutual
interest with the appropriate departments in
the Government. A joint concultative ma-
chinery has also been set up for annual
consultations on economic cooperation be-
tween India and Japan.

(d) India’s liberai econumic policies
adopted for the economic growth of the
country are cuntinuing. Japan has been
apprised of this decision of Government of
India.

interest Charged by World Bank

2674. SHRIMATI N.P.JHANSI LA-
KSHMI: Will the Minister of FINANCE be
pleased to state:

(a) whether the World bank has re-
duced the rate of interest from 7.72 to 7.29
per cent from 1 July, 1988;

(b) how far ihis is beneficial to the coun-
try; and

(c) the total loan obtained from the
World Bank by India and the total interest
paid thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALZIRO) : (a) and (b). Yes, Sir.
A variable rate of interest is charged by the
World Bank on loans approved after 1stJuly
1982. The interest rate is revi~ed semi-an-
nually in accordance with the qualified cost
of borrowing of the World Bank i.e. on the
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past 1982 outstanding torrowing. The rate
for the six month period beginning 1st July
1988 is 7.59% which is lower than the rate of
7.72% inditated for the preceding six moth
period. This will result in a relatively lower
interest; liability for the country for the six
month, period beginning 1st July 1988.

(c) As on 30t June 1988, the Govern-
ment had received $ 4.56 billion in disburse-
ments from the IBRD. Cumulative interest
payments upto 30th June 1988 on Govern
ment of India IBRD borrowings amounted to
1.€4 biliion.

Revival of Sick Units

2675. DR. A K.PATEL: Will the Minister
of FINANCE be pleased to state:

(a) the number of sick units in the coun-
try State-wise, and the main reasons of their
sickness;

(b) the details of the private and finan-
cial institutions investments in these sick
units;

(¢) the policy of Government about fur-
ther takeover of such units, and

(d) the steps taken by Government tn
improve their functioning to make tham vi-
able and recmunerative?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDOFALEIRO): (a) Siate-wise date
on number of sick industrial units as at the
end of June, 1987 is set-out in the Statement
below.The Reserve Bank of India has re-
ported that reasons fcr sicknass, inter-alia,
may incluce imprope* project plan.ting and
implementations, obsolete machinery dely
in modernisation of units, managerial defi-

“ciencies, power shortages, market con-
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straints, etc.

(b)The amount outstanding in sick in-
dustrial units in respect of Industrial Devel-
opment Bank of India ( IDBI) Industrial
Finanzce Corporation of India (IFCI), Indus-
trial Credit & Investment Corporation of India
Limited (1CICI), and Industrial Reconstruc-
tion Bank of India (IRBI) stood at Rs.
1361.40 crores as at the end of June, 1987,

(c) Takeover of unitis considered when
the alternative solutions are exhausted and
such a step Is necessary in public interest.

{d) RB! has laid down guidelines for
close monitoring of all borrowal accounts by
banks and todraw rehabilitation packagesin
respect of such sick industrial units as are
found to be potentially viable. The packages
may provide, inter-alia, for phasedrepay-
ment to banks with reliefs concessions like
reduced rates of interest, funding over dues,
wawing of penal interest, etc. As regards
non-viable units, banks undertake action as
appropriate for the recovery of dues which
include, inter-aha, sale cf goods hypothe-
cated, enforcement of security available
against the borrower/guarantor, etc.

STATEMENT

State -wise data on number of Sick Industrial Units as at the of June 1987

State/Union Terri*ories No of Units  State/Union  Non-SSI Non-SSi
Sick SS1 Territories Sick Units Weak Units
1 2 3 4 5
Anchra Pradesh 14064 Gujarat 115 57
Assa.n 3542 Madhya Pradesh 30 15
Bihar 7870 Maharashtra 238 101
Gujarat 5211 Goa 15 €
Goa 1261 Daman & Diu 1 1
Haryana 1819 Assam & 34
Himachal Pradésh 665 Nagaland - 1
Jamriu & Kashmir 2230 Waest Bengal 146 120
Karnataka 5105 Bihar 26 9
Kerala 11805 Orissa 10 24
Madhya Pradesh 11053 Tripura 1 5
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1 2 3 4 5

Maharashtra 11457 Andaman & Nicobar

Islands — 1
Maniphr 932 Punjab 30 13
seghalaya 122 Ha: rana 41 20
Nagaland 15 Himachal Pradesh 7 4
Orissa 7229 Rajasthan 36 18
Punjab 1834 Uttar Pradesh 67 57
Rajasthan 8657 Chandigarh 3 3
Tamilnadu 25146 Delhi 19 5
Tripura 556 Andhra Pradesh 63 48
Uttar Pradesh 16287 Karnataka 62 35
West Bengal 18129 Tamitnadu 105 51
Andaman & Nicobar — Kerala 27 23
Arunachal Pradesh 22 Pondicherry 4 4
Dadra Nagar Haveli 5 Dadra & Nagar

Haveli 1 -_—
Delhi 2577 Meghalaya 1 -
Mizoram —
Pondicherry 3€6
Sikkim 1
Chandigarh 204
Diu & Daman 1
Total 158226 1067 655

Note: Definition of non SSI Sick Units as per Sick Industrial Companies (Special Provisions)
act, 1985.
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Working days in High Courts and
Supreme Court

2676. BHAI SHAMINDGER SINGH: Will
the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether the Supreme Court of India
have 130 working days and the High Courts
have more than 20C working days in ayear;

(b) whether it is a fact that the Supreme
Court has vacations of 8 to 10 weeks in
summer and 2 weeks in winter while the High
Courts have 5 to 6 weeks in summer and 2
weeks in winter;

(c) whether any other vacations are
observed by the Supreme Ccurt and the
High Courts; and

(d) whether there is any move to reduce
the number of vacations and fix the number
of working days in a year to reduce the
accumulating arrears in the Courts ; if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ) : (a) The Registry of the
Supreme Court is working for 222 days. But
the actual number of working days for the
Judges (i.e the days on which Judges sit in
the Court to dispose of the cases) is 185
days. All the High Courts normally have
around 210 working days in a year.

(b) The summer vacation in the Su-
preme Court is on 8 weeks duration and in
High Courts it varies from 5 weeks to 6
weeks. The Supreme Court and High Courts
have 2 weeks Christmas Holidays.

(c) The Supreme Court and some
High Courts have d1 week Dussera Holidys

(d) The Government has written to the
Chief Justice of india requesting him to
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consider the question of reducing the sum-
mer vacation from 8 weeks durationto 4to 5
weeks. As far as High Courts are concerned,
they were requested to consider the ques-
tion of increasing the number of working
days. But the Chief Justices’ Conference
held in December, 1987 passed a resolution
that there may not be any change in the
number of working days of High Courts.

Leave Fare Concession Facility to
Employees of State Bank of Indore

2677.SHRIMANVENDRA SINGH : Wili
the Minister of FINANCE be pleasedto state:

(a) the amount given to the employees
of the State Bank of Indore, once in four
years, if they avail of leave fare concession;

(b) the total number of kilometers of
journey allowed to the each category;

(c) the amount given to the employees
in other nationalised banks towards leave
fare concession;

(d) whether the amount paid to employ-
ees of the State Bank of Indore towards
leavefare concession is less as comparedto
other banks; and

(e) if so, the action proposed to be taken
by Government in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHR!
EDUARDO FALEIRO):(a)to (e). leave Fare
Concession admissible to the workmen
employees is governed by the relevant pro-
visions of the Industry level bipartite settle-
ment. In terms of these provisions, an em-
ployee is permitted to avail of L.F.C. only
once in 2 years to their place of domicile or
to any place within India upto a maximum
distance of 1200 Kms. Employees are also
given option to avail the L.F.C. once in every
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4 years upto a distance of 2400 Kms. State
Bank of Indore has reported that the bank is
following the above provisions of bipartite
settlement with respect to Leave Fare Con-
cessions, and therefore the question of
paying less than what is admissible in other
banks would not arise. For Officers, State
Bank of Indore is following the relevant pro-
vision of bank’s Officers Service Regulation.

Promotion Policy in Syndicate Bank

2678. SHRI H.N.NANJE GOWDA: Will
the Minister of FINANCE be pleasedto state:

(a) the promiotion policy adopted by the
Syndicate Bank, particularly with regard to
promotion of senior executives;

{(b) whether there have been complaints
of nepotism/avouritism in promotions made
in June, 1987,

(c) whether some officers have been
promoted in spite of vigilance inquiries pend-
ing against them; and

{(d) if so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT"OF ECONOMIC AFFAIRS
IN THE MINISTRY ©OF FINANCE (SHRI
EDUARDOFALEIRO): (a)to (d). According
to Syndicgte Bank’'s Promotion policy all
eligible officers are ranked according to the
points secured by them in the promotion
process. The factors that are taken into
consideration for the promotion process of
the Executives are performance of the in-
cumbent in the grade as assessed by an
internal Committee, potential as assessedin
the interview taken by the Directors Promo-
tion Committee. The Bank has indicated that
Officers against whom there were prima-
facie cases of corruption or other irregulari-
ties or against whom charge sheets were
served have not been oromoted durina the
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promotion process conducted by the Bank
during June , 1987.

Audit of Screntific Institutions

2679. SHRI S.B.SIDNAL:
SHRI S.M.GURADD!:

Will the Minister of FINANCE be pleased to
state:

(a) whether the auditing of scientific
institutions or departments was discussed at
aworshop organised by the Director of Audit
for officers engaged in scientific audit allover
the country;

(b) if so, the main points discussed at
the workshop;

(c) to what extent final agreement was
reached; and '

(d) whether Government have agreed
to implement the suggestions and if so, by
what time?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN THE
MINISTRY OF FINANCE (SHRI
B.K.GADHVI) : (a) Yes, Sir; auditing of sci-
entific institutions and depariments was
discussed at a workshop organised by the
office of the Director of Audit, Commerce,
Works & Miscellaneous li, New Delhi from
11th April 1988 to 13 th April 1988.

(b) Main points diccussed at the work-
shop related to:

(i) Progress made:in conducting
Science Audit.

(i) Sharing of experience relatingto
audit of scientific departments

and institutions.

(iiy Crvstallisina future strateav for
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more effective audit of scientific
institutions and departments.

(iv) Various constraints experienced
by Audit Officers in conducting
audit of scientific bodies and
departments.

Eminent guest speakers were also in-
vited and some of the topics conveyed by
them were zero-based budgeting and R& D
organisations, audit of medical research,
Space Research, etc.

(c) The workshop was in the nature of
an in-house programme organised for ex-
change of views for evolving a more effective
audit of scientific departments and institu-
tions.

(d) Does not arise.

Opening Wagha Border for Trade with
Pakistan

2680. SHRI S.B. SIDNAL: Will the Min-
ister of COMMERCE be pleased to state:

(a) whether 1t 1s proposeq to open
Wagha border for trade with Pakistan;

{b) if so, when, and

(c) the trend of Indo-Pak trade during
last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) No, Sir.

(b) Does not arise

(c) Indo-Pak trade has been marked by
a consistent balance in Pakistan’s favour.
The provisional trade figures for the last
lbLge vears are as under:
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Rs./crores
Year Import Export
1985-86 26.59 14.64
1986-87 27.50 14.95
1987-88 30.59 20.12

India’s Suggestion on World Bank Anti-
Poverty Projects
2681. SHRI S.B.SIDNAL:
SHRI S.M.GURADD!:

Will the Minister of FINANCE be pleased to
state:

(a) whether India has requested the
World Bank to urgently consider setting up
special facility for funding anti-poverty proj-
ects and programmes in low income coun-
tries;

(b) if so, whetherthe suggestion of India
has been considered by the World Bank;

(c) if so, to what extent funding for anti-
poverty projects has been agreed to and the
totalloan that will be provided to the develop-
Ing countries; and

(d) to what extent India will receive the
ad?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO ) : (a) to (d). in Sep-
tember 1887 the World Bank President
stressed the need forthe World Bank to play
a more effective role in combating poverty in
developing World. A Task Force on poverty
Alleviation has been established by the
World Bank to design a programme of action
forincreasing the scope and effectiveness of
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the Bank’s poverty focussed operations.

India along with other developing coun-
tries has welcomed the efforts to accentuate
and enhance the poverty focus of the Bank's
operations. We have stressed that poverty is
the single greatest chalienge that confronts
the international economic community. The
recommendations of the Task Force are
likely to be considered by Bank Manage-
ment in the coming months. At present the
extent of funding for anti-poverty projects
and the total loan to be provided for such
projects to developing countries has not
been determinéd.

Indo Pak Trade

2682. SHRI S. B. SIDNAL: Will the
Minister of COMMERCE be pleased to
state:

(2) whether the Indo-Pak Joint-
Commission has taken initiative in the mat-
ter of bilateral trade;

(b) whether the expérts have made
suggestions for new openings and dyna-
mism;

(c) if so, the details thereof;

(d) whether it is proposed to associate
the representatives of private sector from
both the countries in the deliberations of
Indo-Pak Joint-Commission; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) Yes, Sir. Bilateral trade
issues are discussed by the Sub-Commis-
sion on trade constituted under the Joint
Commission.

(b) and (c). Suggestions have been
made in various fora including deliberations
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of the Indo-Pakistan Joint Commission for
unrestricted and non-discriminatory two way
trade between India and Pakistan.

(d) and (e). No such suggestion has
been discussed.

Outstanding Amount of Central Excise
and Customs Duty

2683.SHRI MOHD. MAHFOOZ ALI
KHAN: Will the Minister of FINANCE be
pleased to state:

(a) the estimated amount of the Central
Excise and Customs Cuty outstanding at the
end of March, 1987 as compared to the
amount outstanding at the end of March,
1986;

(b) the percentage of recovery of the
outstanding dues and what is the percent-
age of loss of revenue due to non-realisation
of the dues on account of excise and cus-
toms duty during 1986 and 1987; and

{c) the reasons for the iow percentage
of recovery of the Central Excise and Cus-
toms Duty and non-recovery of the dues
stating the measures taken by Government
in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA) : (a) The estimated amount of
Central Excise duty and Customs duty aris-
ing out of confirmed demands, outstanding
at the end of March, 1987 was Rs. 617. 89
crores as against Rs. 639.31 crores at the
end of March, 1986.

(b) Approximately 30% of total out-
standings (including those that had arisen
during the year itself) were realised in 1986-
87. Non realisation of arrears cannot be
termed as loss of revenue . However, ar-
rears as at the end of March, 1987 were only
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2.38 per cent of the tctal revenue of central
excise and customs duties during the year
1986-87.

(c) A substantial part of the outstanding
dues is linked with matters before various
High Courts/Supreme Court/Customs, Ex-
cise and Gold Contro! Appsllate Tribunal
and other quasi judicial authorities. The
recovery of arrears of duty is an on-going
process and administrative, legal and other
steps continue to be taken from time to time.
These steps include moving the various
Courts and appellate authortties for vacation
of stays and early decisions and engaging
eminent lawyers to defend Government in-
terest effectively in important cases.

Private Insurance Syndicates Encour-
aging Gold Smuggling

2684.SHRI MOHD MAHFOOZ ALl
KHAN. Wil the Minister of FINANCE be
pleased to state:

(a)whether itis afact that the smuggling
of gold into the country is ‘insured’ by certain
private insurance syndicates thereby plying
a catalytic role in the illegal trade of gold
smuggling;

(b) if so, the details thereof and the
steps taken by Government to identfy the
private insurance syndicates encouraging
gold smuggling into the country, their modus
operandi; and

(c) the measures contemplated by
Government in the matter?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA) : (a) to (c). Available reports
indicate the possibility of certain private in-
surance syndicates stationed in the Gult
Countries insuring smuggling of gold and
other contraband against loss in transit or
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due to seizure. No details are, however,
avarlable.

Opening of Bank Branches in Hilly and
Tribal Areas

2685. PROF. NARAIN CHAND PAR-
ASHAR: Wil' the Minister of FINANCE be
pleased to refer to the reply given to unstar-
red Question No. 2247 on 1 August 1986
regarding relaxatior:s to hjll States/regions
under branch licensing policy and state.

(a) whether the lead barks have actu-
ally followed the directions of the Reserve
Bank of Indiafor givinyg special consideration
of the branch-expansion in hilly and triba!
areas and identifying the cases accordingly,
keeping in view the special geographical
features and scarce population of these
regions;

(b) if so, the names of the nationalised
banks which have sent proposals after re-
cewving such instructions from the Reserve
Bank of India;

(c) whether all the branches identified
by the State Governments covenng these
regions would be given ihe licences; and

(d) whether the Reserve Bank of India
would ensure that all such branches are
opened before the end of the Seventh Five
Year Plan?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). Reserve
Bank of India (RBI) has reported that while
identifying centres for opening bank
branches under the current Branch Licens-
ing Policy for 1985-90, the Lead Banks were
advised that hilly regions and tribal areas
should be given special consideration and
expansion in such areas may be allowed on
a comparatively liberal basis. RBI has re-
ported that while allotting the eligible centras
in hilly and tribal areas out of the lists re-
ceived from the State Governments, it has
been ensured that bank branch is available
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for a popuiation of 10,000 as against 17,000
population prescridsed under the current
Policy. RBI accordingly has allotted such
centres to banks depending upon their rep-
1esentationinthe district/areaon the basis of
lists of identified centres received from the
State Gev  rnments and as such the propos-
ais received from individual banks have not
been considered by RBI. The centres iden-
tified by the State Governments which did
not cc:frrm to the norms laid down under
the Palicy could not be considered for allot-
ment to any bank for opening bank offices.
RBI has again asked banks to identify suffi-
cient number of centres in defcit blocks. RBI
initially advised the banks that the branches
at the aliotted centres shouid be openedin a
phased manner during the remaining period
ofthe current Policy. However, inthe context
of Service Area Approach to rural lending,
banks have been advised to open branches
expeditiously to facilitate allocation of vil-
lages to such branches under service area
approach.

Setting up of Gram Nyayalayas

2686. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of LAW AND
JUSTICE be pleased to refer to the zply
given on 2 March, 1988 to Starred Question
No. 129 regarding rural courts and state:

(a) whether Government have taken
any final decision regarding the setting up of
Gram Nyayalayas as per the recommenda-
tions of the Law Commission contained inits
114th Report;

(b) i so,the exactdecisionin this regard
and the likely date by which these Nyay-
alayas would start functioning alongwith
other relevant details regarding their juris-
diction and powers; and

(c) if not, the likely date by which a
decision would be taken?

THE MINISTER OF STATE 'N THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) No, Sir,

(b) Does not arise.
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(c) Itis not possible to indicate a likely
date for a decision, at the present stage.

Smuggling of Cattle from India to
Bangladesh

2387. SHRIE. AYYAPU REDDY: Will
the Minister of FINANCE be pieasedto state:

{a) whether there has been reports of
large scale smuggling of cattle from India to
Bangladesh across the border; and

b) the number of vigilance Divisions of
Customs, working cn the India Bangladesh
border to prevent smuggling?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) Available reports’indicate the
existence of smuggling of cattle from India to
Bangladesh across the border. However,
there is no indication that such smuggling is
on a large scale.

(b) The Customs and Central Excise
Collectorate with Head quarters at shillong
has four Preventive Units located at Agar-
tala, Karimganj, Dhubri and Shillong and the
Customs Preventive Collectorate with head-
quarters at Calcutta has three Preventive
Divisions located at Siliguri, Krishna Nagar
and Barasat, to detect and prevent smug-
gling along the Indo-Bangladesh border.
The Directorate of Revenue Intelligence
which is the apex body for the collection,
collation and dissemination of intelligence
actively assists these Units through its five
Intelligence Cells at Krishnagore, Siliguri,
Coochbebhar, Silchar and Agartala underthe
control of Deputy Director of Revenue Intel-
ligence at Calcutta.

Setting up of Mutual Funds

2688. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FINANCE be
pleased to refer to the reply given to Unstar-
red Question No. 1681 on 6 August, 1987
regarding mutual funds and state:
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(2) whether the State Bank of india has
taken any action on Mutual Funds Scheme;

(b) if so, the exact steps initiated by the
State Bank of India for the conducting of
business permiited under the notification
issued on 29 June, 1987 specifying the set-
ting up or condugting a mutual fund as atorm
of business; and

(c) the details of any such schemes
launched by the Stete Bank of India and
other banks in Himachal Pradesh, Punjab
and Haryana and the Union Territories of
Delthi and Chandigarh?

THE MNISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). State Bank
of India (SBI) has reportedthatitlaunched its
“Mutual Fund” in November, 1987 by consti-
tuting a trust with SBI as the Settlor and SBI
Caprtal Markets Ltd. (a wholly owned sub-
sidiary of the Bank) as the Trustee.

The Mutual Fund set up by the SBI has
so far launched two schemes, namely "The
Magnum Regular income Scheme 19877
and “ The Magnum Tax Saving Scheme
1988-89” for mobilising investments from
individualis and corporate Investors.

The schemes launched by the Banks
are open to investment by all Indian nation-
als including residents of the States of Hima-
chal Pradesh, Haryana and Punjab and
Union Territories of Chandigarh and Delhi.

[ Translation]

N.T.C. Showrooms in Almora and
Pithoragarh in Uttar Pradesh

2689. SHRIHARISH RAWAT: Willthe
Minister of TEXTILES be pleased to state:

(a) whether the National Textile Corpo-
ration propose to open show-rooms at some
places in Almora and Pithoragarh districts of
Uttar Pradesh in the year 1988-89; and

R\ i en the nameas aof such places?
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THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) and™(b). NTC
do not have any proposalto cpen any show-
room in Almora and Pithoragarh districts of
Uttar Pradesh during the year 1988-89.

Opening of Branches of Almora-
Nainital Regional Rura! Bank

2690. SHRI HARISH RAWAT: Will the
Minister of FINANCE be pleased tc state:

(a) the names of the places where the
Almora-Nainital Regicnal Rural Bank pro-
pose to open its branches during 1988-89
and has applied for licences for that purpose,

(b) the dates on which it applied for the
iicences and the date by which the licences
are likely to be given;

{(c) whether some of the applications
have been rejected; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRQ): (a) to (d). Reserve
Bank of India (RBI) has reported that it has
allotted the following 14 centres to Almora-
Nainital Kshetriya Gramin Bank for opening
bank branches:-

Almora District

1. Basaut

2. Sinora

3. Machhorh
4. Kandhar
5. Chhina

6. Bhola

7. Kanarichhina

8. Harsila
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9. Bharari

10. Loharkhet
Nainital District

11. Patwadangar

12. Jannkat

13. Maldhanchaur

14. Sathunga

RBI has further reported that under the
current Branch Licensing Policy for 1985-90,
the centres for opening branches in rural and
semi-urban areas are allotted on the basis of
lists of centres received from the State
Governments. However, three centres
namely Basaut, Machhorh and Kandhar
were allotted on the applications of Gramin
Bank before the receipt of list of identified
centres from the State Government.

Opening of Branches of Regional Rural
Bank, Pithoragarh

2691. SHRI HARISH RAWAT: Will the
Minister of FINANCE be pleased to state:

(a) the names of the places where the
Regional Rural Bank, Pithoragarh propose
to open its branches during 1988-89 and has
applied for licences therefor;

(b) the dates on which it applied for the
licences and the time by which the licences
are likely to be granted;

(c) whether some of the applications
have been rejected; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MlNlS]TRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). Reserve
Bank of india (RB!) has reported that on the
basis of list of identified centres received
from the State Government of Uttar Pradesh
following 24 eligible centres were allotted to
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Pithoragarh Kshetriya Gramin Bank.
1. Bardakhan
2. Chaudmanya
3. Amori
4. Sukhidang
5. Chalthi
6. Baluwakot
7. Tawaghat
8. Baram
9. Jaurasi
10. Duni (Chahaj)
11. Bankote
12. Seraghat
13. Pipli
14. Bhagichaura
15. Mowani
16. Digalichod
17. Kwiti
18. Tejam
19. Madkot
20. Dhunaghat
21. Paleta
22. Gurma
23. Madmanle
24. Gaurihat
Under the cumrent Branch Licensing Policy

for 1985-90, centres are allotted to banks on
the basisof'listsof identified centres re- *
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ceived from the State Governments. How-
ever, before receipt of list of identified
centres from the State Governmant, four
centres namely Baluwakot, Mowani, Paleta
and Gurna were al'astted to the Gramin bank
on the basis of its own application.

RBI had initially acvised the banks to
open branches at the allotied centres in a
phased manner ¢ 1ring remaining period of
the current Policy . a. upto March, 1990.
Howaver, in the cortext of Service Area
Approach to rural lending, RB! had in-
structed the bark to open the branches
expeditiousiy to facilitate allocatior of vil-
lages under this scheme

[English!
Per Hectare Yiold of Rubber

2592. SHRI K. KUNJAMBU: Will the
Minister of COMMERCE be pleased to
siate:

(a) whether the various developrent
measures undertahen to increase the per
hectare yield of rubber have produced good
result;

(b} it so, the par hectare yield ot rubber
beforea and after those measures were
undertaken;

(c) how farbelow our ecuntry is still from
World average and the best yield in respect
of rubber; and

{d) how long will #t take to 1each this
level of production?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE ‘SHRI P.R.
DASMLUINSI): (a) and (b). Yes, Sir, theyield
of rubber has increased from 353 kgs. per
hectare per yeai in 1955-56 to 944 kgs. per
hectare in 1987-88 due to the various deval-
opment measures being undertaken vy the
Rubber Board.

(c) and (d). Would average yield has nct
been officially computec by any authoritative
agency. So no comparson can be made
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Amongst the, major Rubber Producing
Countries, Malaysia has registered the high-
est production at 1187 kgs per hectare dur-
ing 1985 and India with a figure of 898 kqgs
per hectare (for the year 1985-86) was the
second highest among the major producing
countries. We are constantly endeavoring to
increase productivity.

Profession  id~ntified by Nationalised
B= for Advancing Loans

2694. SERIVILAS MUTTEMWAR: Will
the Minister of FINANCE be pleasedto state-

(a) the professions identified by the
nationalised banks for advancing loans,

(L) whether jour: i ism i< consio >red as
a profession by bznks; and

(c) if not, the reasons for nc! consider-
ing journalism as a profession?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO;: (a) to Ic). Reserve
Bank of India has reported that ‘Profession-
ais ard self-employed persons’ identified by
the nationalised banks for advancing loans
include Medical Practitioners, Dentists,
Chartered Accountants, Cost Accountants,
Lawyers or Solicitors, Engineers, Architects,
Surveyors, Construction Contractors or
Management consultants or a person
trained n any institution establishec, aiced
or recognised by Government cr a person
who is considered by the bank astechnically
quaiified or skilled in the fiela in which he is
employed.

Free lance joumalists ran be classilied
unde: professionals : nd seli-employed jer-
sons for ths purpose of bank credit, oviaed
they satisty the ‘erms an conditions stipu-
lated for availment of credit assistance frem
banks undar priority sector.

Seizure of Na.contics and Geld

2695. PROF. RAMAKRISHNA MORE:
Will the Minister of FINANCE be pleased to
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state:-

(a) whether a good percentage of the
drugs smuggled out of the country are paid

pr in gold;

(b) i so, the sstimated percentage of
the smuggled drugs which are paid for in
goid and the areas identified by Government
where such transactions take place; and

{c) the measures contemplated by
Govemment to contain the ever mcraasing
smuggling of gold and narcotics?

THE MINISTER (OF STATE IN THE
ODEPARTMENT OF REVENUE It THE
MINISTRY OF FINANCE (SHRI AK.
PARNJA): (a) and b). There is no definite
evidence to indicate that the drugs
smuganled out of the country are paid for in
gold. Smuggling being aclandestine ac*ivity,
it is not feasible to comn.ent on the percent-
age of smuggled drugs which have been
£ 2id for in gold.

{c) F >portreceived and seizures made
indicate that gold and narcotic drugs con-
tinue *a be sensitive to smuggling. Since
smuygling 's a clandestine activity, it 1s not
feasible tc estimate the extert of smuggling
in narcotics and goid However, to combat
smuyghng, the ari-smuggling dnive has
aeen imensiliod and the anti-smuggling
machinery has L2en gearaC up. Sophist-
cated equipmen! like X-1ay .niachines, metal
deteciors and snifler dags are being ii-cress-
ingily used. Cicse co-ordina*ion 1 : 3lsa inain-
*ained ‘with alit"1e concernea agerncies inthe
pravention and detection of sinuggiing into
and out of the contry.

Acditiona’ legal measures to combat
drug smugaiing havs alsc beentaken and an
Ordinance for ..~ Prevertion ol illicit traffic in
narcotic drugs anG psychoisupic supstanzes
has also been picinuigated on 4tn July,
1963

Inro.ne Tax Ral.s

2us5 PROF. MADHU DANDAVATE:
Wi the Jinster of FINANCF be pleased to
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state:

(a) whether raids have been organised
on the residential premises nof many busi-
nessmen in the past fow years;

{b) if so, whether such raids have
brought out FERA violations unaccounted
money, evasion of taxes and other eco-
nomic offences;

(¢} if sc, whathe! such violations have
also been accepted and necessary penal-
ties paid by many of them;

(d) if so. whether sur.h acceptance o'
guift constitutes a bar on controliing compa-
nies/directorships of companies under the
Companies Act, 1456; and

{e) it so, the actior. taken to ensure
compiliance cf the relevant prowvisions in the
Cumparies Act”?

THE MINISTER CF STATE IN THE
DEPARTMENT (OF REVENUE IN THE
MINISTRY OF FINANCE (SHF!{ AK.
PANCA). (a) to (c). Yes, Sir.

(d) and (e}. Information is being
collected from Department of Company Af-
fairs and will be laid on the Table of the
House.

Pe-scnal Accident Insurance Social
Security Scheme

2697. SHRI R.M. EHOYE" Wil the
Ministar of FINANCE be pleased to state.

(2) the number of distnicts in each state
which have been covered by the personal
accident insurance social securty scheme
for pour familios since its inception in 1985;
and

(b) the names of the new districts in
each state particulariy in Maharashtrawhere
this scheme s likely to be introducad during
the current financial year?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
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EDUARDO FALEIRO): (a) The required information is as under:-

S.No. Nams of the State/ Number or Districts
Unior Terniory covered
1 2 ' 3

1. Andhra Pradesh 14
2" Arunachal Pradesh 3
3 Assam 5
4 Bihar 19
5 Goa 1
8 Gujaiat 9
7 Haryan# 3
8 Himarhal Pradesh 4
9 Jammu & Kashmir 4
10 Karnata+ . 10
AR Kerala 7
12 Madhya Pradesh 14
13 Maharashtra 18
14 Mampur 3
15 Meghaiaya 3
16 M zoram 2
17 Nanaland 3
13 Onssa !
19 Purjao 6
20 Rajasthan 11
21, Sikium 3

22 Tamil Nadu 13
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1 2 3 o

23. Tripura 3
24. Uttar Pradesh 27
25. / Wgst Bengal 12
26. Andaman & Nicobar 2
27. ; Chandigarh 1
28 Dadra & Bagar Havali* 1
29 Daman 3 Diu 1
30. Lakshadweap 1
31. Pondicharry 1
a2 Delhi 1

Total 214

(b} The scneine is being extended to al
the remaining disiricts in the countiy w.e.f.
15th August, 188.

Lesses Suffered by Regiona! Rural
Banks

2698. SHPIR.M. BHCYE:
SHRI H.G. RAMULU:

Will the Minister of FINANCE be
pleasad tu steta:

{a) whetner most ci the regional rural
banks 1 the country have been incurring
losces:

(:» whether rmos* of the bar..s have
wiped ou. the ehiire share capital and te-
serviss;

(c) 50, he reasons therofor;
(d) the names of such banks which

have wipeu out thisir entire share capitai 2nd
feserves; and

(e) the steps Government oronasa to
t: ke in this regard?

THE MINISTER OF STATE iIN THE
UEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
FDUARDO FALEIRD): (a) to (¢). National
Bank for Agricuiture :and Rural Development
(NABARD) has reponed tha. out of 156
regional rural hanks, 124 hove eroded theii
share capital and reserses. The names cf
these 124 pcanks are given in tha Statement
laidonthe Talve of the House. [Placed inthe
Library. See L T. No. 6449/881

The main reasonsicrsuchossesare(,
1apid Lranch expans.on by these banks {ii:
low busine 53 peteniial due to locational Cis-
advantajes of the cer*res served by theca
oanks and limitad clientel consisting of
persons with z2n annuz! income uote Ra
€530 only (W) ncrease in establuhmant

- <osta dite to upward revision in pay arad

alkawances etc.

(8, Pursuant to the recommengations
mzae b, the Working Greup cn FR3s .
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number of steps have beentaken forimprov-
ing the performance of these banks and
reducing their losses. These include (i) re-
lease of additional share capital to RRBs
with satisfactory $rack record; (ii) enlarging
the scope of their lending by allowingthemto
lend to village panchayats/public bodies etc.
(iii) Iow&ring of interest rate on refinance
provided to these banks by their sponsor
banks; and (iv) investment of their SLR funds
directly in Government securities of better
yield. The sponsoring banks have also been
advised to play a more active role in fund
management, staff training and internal
audit of RRBs.

[ Translation]

Production and export of Tea and
Coffee

2699. SHRI SHANTI DHARIWAL: Will
the Minister of COMMERCE be pleased to
state:

(a) whether because of decline in pro-
duction of tea and coffee in the country, the
export of these items have gone down and
the prices thereof have gone up at home;

(b) if so, whether Government have
taken concrete steps to augment the pro-
duction of tea and coffee in the country;

(c) i so, the progress achieved in this
regard; and

(d) if not, the shortage likely to occurvis-
a-vis demand in the country as a result of
exports of tea and coffee during the current
year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI):(a) In tea tlere has been a
record production in 1987 and in coffee there
has been some fluctuation in production
because of cyclical nature of the Coffee
Crop.

Further, despite severe competition in
the international market india has been able
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1o maintain its share in the global market of
tea and coffee.

(b) to (d). Keeping in view growing
domestic demand and the need to generate
more exportable surplus both in respect .of
tea and coffes, Government have taken a
number of maasures to increase production
and productivity of tea and coffee. These
measures include the following:—

A-TEA:

(i) A Committee has been set up to

prepare a long-term strategy
and plan for tea.,

(i) A National Committee on Tea
Research has been set up.

(i) Al the tea estates have been
asked to submit their seven year
Action-Plan to increase produc-
tion and productivity.

(v) Tea Plantation Finance
Scheme—Tea Board'’s loans for
replanting, extension planting,
replacement.

(v) Tea Machinery and lrrigation
Equipment Hire Purchas~
Scheme—Tea Board's loans for
Irriggtion Equipment and Tea
Machinery.

(vi) Tea Replantation Subsidy for
Replanting old bushes.

(viiy Tea Area Rejuvenation and
consolidation Scheme — Sub-
sidy for rejuvenation, pruning
and infilling.

(vii) New Tea Unit Financing
Scheme — Special loans and
subsidy for extending tea culti-
vation in non-traditional areas.

(ix) Darjeeling Interest Subsidy
Scheme — Special Scheme for
revival of Darjesling gardens
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which have been languishing on
account of high cost of produc-
tion, Loans are from banks and
Tea Board pays 5.1% interest
subsidy.

(x) Scheme for interest subsidy on
Bank loan for irmrigation and
Drainage.

(xi) Scheme for Interest Subsidy on
Bank loan for Extension Plant-

ing.

(xii) Investment Deposit Account
Scheme — Tea Companies can
deposit upto 20% of their profits
in NABARD tax free, for use on
productive purpose later on.

B-COFFEE:

" (i) Coffee Board is operating sev-
eral schemes for providing de-
velopment loans for intensive
cultivation, replanting, extensive
cultivation, special purpose crop
hypothecation and hire pur-
chase scheme.

(i) Scheme for grant of subsidy on
replanting, interest and expan-
sion subsidy.

(i) Scheme for training projects,
mobile soil-testing projects, proj-
ect for seed multiplication and
collection.

(iv) Strengthening of the research
and extension unit of the Coffee
Board.

{v) Demonstration farms.

Use of regional languages in the work
of courts

2700. SHRI SHANTI DHARIWAL.: Will
the Minister of LAW AND JUSTICE be
pleased to state:

{(a) whether Government have received
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. any representation regarding use of regional

languages in the work of courts;

(b) if so whether it is a fact that a
demand is being made for the past many
years for use of Hindi in courts in the north-
ern, eastern and central parts of the country;

(c) if so, whether Government propose
to get the work done in the courts of these
States in Hindi only; and

(d) if so, by what timie and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) No, Sir.

(b) Does not arise.

(c)and (d). Section 272 of Cr. P.C. 1973
provides that the State Government may
determine what shall be the language of
each court within the State other than the
High Court.

Transfer of immovable property of
Hindustan Lever Limited

[English)

2701. SHRI INDRAJIT GUPTA: Will
the Minister of FINANCE be pleased to refer
tothereply given on 11th December, 1987 to
Unstarred Question No 5496 regarding
Ghaziabad Factory of Hindustan Lever
Limited and state:

(a) whether Hindustan Lever Limited
have applied tothe Reserve Bank of indiafor
permission for transfer of a part of its immov-
able properties situated at Ghaziabad, Etah
and Tiruchirapalli along with plants and
machinery; and

{b) if so, the details of the immovable
property includiig the plants and machinery
which is sought to be transferred?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
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IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). Accord-
ing to the information available with R.B.I.,
M/s. Hindustan Lever Limited, Bombay had
applied to the Reserve Bank of India for
permission for transfer of a part of its immov-
able properties situated at Ghaziabad, Etah
and Tiruchirapalli alongwith plants and
machinely to Lipton india Ltd. (LIL) — a
sister concern of HLL (51% of HLL's equity
capital and 40% of LIL’s equity capital are
held by Unilever p.l.c., U.K.). The proposal
envisaged transfer of HLL's undertakings
engaged in the manufacture of some of the
items in non-core sector, viz. vanaspati,
animal/poultry feeds and dairy products to
Lipton as a going concern.

Construction of office bullding and staff
quarters at Lower Ganga Division

2702. SHRIR.P. DAS: Willthe Minister
of WATER RESOURCES be pleased to
state:

(a) whether there is any proposal for
construction of office building and staff quar-
ters at Lower Ganga Division under Central
Water Commission;

(b) if so, what steps have been taken so
far in this regard; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir.

‘ (b) and (c). There has been no progress
in the matter because of financial con-
straints.

Appointment of Peerless as Broker by
SBI

2703. KUMARI MAMATA BANERJEE:
Will the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that M/s Peerless
General Finance and Investment Company

Written Answers 288

has been appointed as a broker by the State
Bank of India for selling IPCL bonds, NTPC
bonds and also the units of the Unit Trust of
Iindia as reported in‘the “Business Stan-
dard®, Calcutta of 11 May, 1988; and

[ ]

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). State
Bank of India (SBI) has reported that SBI
Capital Markets Ltd. (SBICAP), a subsidiary
of SBl had, in 1987, arranged for placement
of 13%public sector bonds issued by Indian
Petro Chemicals Ltd (IPCL) with SBI. These
bonds were subsequently offered for sale to
the public for which SBICAP appointed
about 350 brokers/agents including Peer-
less General Finance and Investment Com-
pany Ltd. (Peerless). According to SBICAP-
this was a one time transaction with Peerless
Company and it has not been given any
general status as SBICAP’s brokers nor is
there any standing arrangement with them.

According to information furnished by
Reserve Bank of India, the Peerless Com-
pany has not dealt with NTPC Bonds or units
of Unit Trust of India as brokers.

Writ Petition against Jute Packaging
Materials

2704. SHRI ZAINAL ABEDIN: Willthe
Minister of TEXTILES be pleased to state:

(a) whether some private parties have
filed Writ Petitions in various High Courts
against the Reservation Order issued under
the Jute Packaging Materials (Compulsory
Use in Packing Commodities) Act, 1987;

(b) if so, the details thereot; and

(c) the present position?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) to (c). A number

of private parties had filed writ petitions in
various High Courts against the Reservation
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Orders issued by the Gavernment under the
Jute Packaging Materials (Compulsory Use
in Packing Commodities) Act, 1987. Gowt. of
India took immediate steps to defend these
cases in various High Courts. As different
High Courts were giving conflicting orders/
judgements in respect of these petitions,
Govt. moved the Supreme Court and got
these cases transferred there for vacating
the interim stays granted by the High Courts.
On 10th May, 1988 the Supreme Court
vacated the orders passed by several High
Courts on the operation of the Reservation
Orders. This has enabledthe Governmentto
implement the Mandatory Orders in respect
of usage of jute packaging materials by
different sectors of the economy. The main
matter is still under consideration of Su-
preme Court for final disposal.
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Centrally sponsored Irrigation Scheme
of Maharashtra

2705. SHR!I ASHOK SHANKARRAO
CHAVAN: Will the Minister of WATER
RESOURCES be pleased to state:

(a) the total number of Centrally spon-
sored irrigation schemes with cost in each
case in the country; and

(b) the number of such schemes in
Maharashtra and the amount spent thereon
so far?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAH)): (a) and (b).
The information i1s given in the Statement
below.

(Rs. in Lakhs)

Name of the Scheme 7th Plan allocation Central assistance
for the scheme for released to Maha-
the entire country rashtra during the
in the central sector 7th Plan to the end

of 1987-88
1 2 3
1. Command Area Development 50000 4496
Programme. '
2. Strengthening groundwater 2500 121.95
and surface water (minor
irrigation) organisations.
3. Encouraging irrigation through 1000 35.46
the use of sprinklers, drip system,
hydrams, water turbines, man or
animal operated pumps.
4. Ractification of diesel pump sets. 500 2.10
5. Census of Minor irrigation schemes. 350.00 12.00
6. Rationalisation of minor irrigation 450.00 NIL
statistics.
Import of Luxury temms of COMMERCE be pleased to state:

2706. SHRIR.P. DAS: Willthe Minister

(a) the luxury items allowed to be im-
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ported during 1984 to 1987; and

(b) the value thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) and (b). Import of con-
sumer durables, which include luxury items,
is not normally allowed. Some items of per-
sonal use are allowed under transfer of resi-
dence rules as baggage. Gifts of articles are
also allowed in certain cases. In all such
cases, no outflow of foreign exchange is
involved.

Bank Loans to Minorities

2707. SHRIG.M. BANATWALLA: Will
the Minister of FINANCE be pleased to state:

(a) whether in terms of the Reserve
Bank of India directive to banks to improve
and monitor credit flow to minorities, the
banks are required to submit any returns of
their advances to minorities;

(b) if so, which are the minorities speci-
tied in these returns;

(c) the total amount advanced, as on
the date of last returns, by each of the
nationalised bank to each of the minorities
mentioned in the said returns and likewise
what was the number of borrowed accounts;
and

(d) the total amount of advances by
each of the lead banks in the 40 districts
identified as having high minority concentra-
tion, to each of the minorities mentioned in
the return and the number of the borrowed
accounts?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Yes, Sur.

(b) Christians, Muslims, Neo-bud-
dhists, Sikhs and Zoroastrians have been
specified as minority communities in the
return prescribed by Reserve Bank of India
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(c) and (d). The information is being
collected and to the extent available, will be
laid on the Table of the House.

[ Translation]

Alleged Harassment to Moolchand Shar-
batl Devi Hospital Trust, Meerut, by
Income Tax Officlals

2708. SHRI KALI PRASAD PANDEY:
Will the Minister of FINANCE be pleased to
state:

(a) whether the ‘Moolchand Sharbati
Devi Hospital Trust, Meerut has made
complaints to the Central Board of Direct
Taxes andthe Finance Ministry in March and
May, 1988 about the harassment allegedly
caused to them by the Income Tax officials
there; and

(b) if so, the points made in the com-
plaint and the action so far taken against the
concerned officials?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a) Yes, Sir.

(b) A Statement is given below.
STATEMENT

The main allegations made in the com-
plaint referred to in part (a) of the Question
are that the assessing officer impounded
certain documents without making any entry
in the order sheet; that he had made back-
dated entries in the order sheet: that he was
making fishing inquiries and thereby harass-
ing the assessee; and that his orders were
perverse and against law and record. The
complainant also sought permisston of the
Central Board of Direct Taxes to prosecute
the officer under certain provisions of the
Indian Penal Code. On making inquiries, the
Commissioner of Income-tax, Meerut, is of
the opinion that the allegations against the
officer are not tenable. The Central Board of
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Direct Taxes has, however, directed further
investigation into the allegations.

[English)]
MOU with Bofors

2709. SHRI RAJ KUMAR RAI: Willthe
Minister of COMMERCE be pleased to
state:

(a) the restrictions on destination,
under the Memorandum of Understanding
{MOU) with Bofors;

(b) the value of contracts, interms of the
MOU, effected so far and the way in which
Bofors has got payments of profits/service
charges thereon, alongwith their estimated
amounts; and

(c) the additional outlets for Indian
goods provided so far by Bofors?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) As per the MOU signed by
STC with Bofors, any exports to Rupee
Payment Areas; Israel and South Africa are
not aliowed. Further, experts of textiles/gar-
ments and coffee to quota countries carpet
backing cloth to North America; shrimps to
Japan and USA; cashew kernels to USA and
tea (bulk) to UK do not qualify for exports.

(b) Till middle of July, 1988 export
shipments worth Rs. 21.12 crores have
been effected. Further shipment of goods
worth Rs. 44.66 crores are in progress. No
service charge is payable by STC to Bofors.

(c) The additional outlets are non-tradi-
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tional items of exports such as Latex gloves,
leather jackets, galvanised pipes, mango
kernel oil etc.

Central Excise Duty Evasion

2710. SHRI M. RAGHUMA REDDY:
SHRI MANIK REDDY:
SHRIMATI MADHUREE

SINGH:
SHRI CHINTAMANI JENA:
SHRI C. MADHAV REDDI:
SHRI MOHANBHAI PATIL:
DR. G.S. RAJHANS:

Will the Minister of FINANCE be
pleased to state:

(a) whether Central Excise Duty eva-
sion of about 170 crore in 3000 cases has
been detected during the last six months as
reported in the Indian Express dated 8 July,
1988; -

(b) if so, the details thereof; and

(c) the action taken or proposed to be
taken against the defaulters?

THE ‘MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) Yes, Sir.

(b) Details in respect of important cases
where investigations have been completed
and Show Cause Notices issued are given in
the Statement below.

(c) Appropriate action would be taken
under Central Excise Law.

STATEMENT
SI No. Name of the party Date of issue Amount of
of Show Cause duty evadetf
Notice (Rs. in lakhs)
1 2 3 4
1. M/s. Kalyan Steel Ltd., Pune. 25.1.88 25.92
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1 2 3 4
2. Mss I.G.E. (India), Pune. 3.2.88 30.73
3. M/s Advani Orlikon, Pune. 4.2.88 25.00
4. Ms. BEE Electronics Machines 5.2.88 49.76

Ltd., Bombay.
5. M/s. Sewanandha Pipe Fitting, Hosur. 16.2.88 13.35
6.  Mrs. Calcutta Rolls Manutacturing 22.2.88 29.26
Co., Howrah.
7. M/s. Swastik Rubber Products, Pune. 22.2.88 43.99
8. M/s. Swan Plastics (P) Ltd., Bhopal. 23.2.88 12.12
9. Mss. Kirloskar Computer Services, 25.2.88 135.28
Bangalore
10. M/s. Victor Industries, Sangali. 3.3.88 26.01
11. M/s. Sunpra Energy & Recovery (P) 9.3.88 77.48
Ltd., Pune.
12. M/s. Hindustan Steel Works Cons- 17.3.88 194.45
struction Ltd., Ramagundan.
13. M/s. Filter Manufacturing Inds., 30.3.88 25.65
Calcutta.
14. M/s. Pieco Electronics & Electri- 11.4.88 132.99
cals, Pune.
15. M/s. Eastern Coils {P) Ltd., Caicutta 29.4.88 65.52
16. M/s. Expended Incorporation, Bombay. 29.4.88 127.87
17. M/s. Tamilnadu State Electricity Board, 6.5.88 31.35
Madras.
18. M/s. Brakes (India) Ltd., Shollingur. 9.5.88 26.50
19. M/s. Praga Tools Ltd., Hyderabad. 13.5.88 13.16
20. Ms. S.V.K. Industries, Kunnsthur. 18.5.88 17.18
21. M’s. National Tele Vedio, Bombay 10.6.88 13.76
22. M/s. Tata Eng. & Locomotive Co., 20.6.88 13.38

Pune.
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1 2 3 4
23. M/s. Automotive Axles Ltd., Mysore. 10.5.88 11.10
24.  M/s. Shri Chandra Tobacco, Hyderabad 25.3.88 1234.00
25. M/s. Suvarana Filter & Tobacco 25.3.88 906.00
Products, Hyderabad.

26. M/s. Universal Tobacco Co. Ltd., 25.3.88 183.00
Hyderabad

27. M/s. G.T.C. Industries Ltd., Baroda. 25.3.88 1899.00

28. M/s. J.K. Cigarettes, Jammu. 29.3.88 278.00

29, M/s. G.T.C. Industries Ltd., Bombay. 30.3.88 5033.00

30. M/s. Kanpur Cigarettes (P) Ltd., 31.3.88 101.00
Kanpur.

31. M/s. Oriental Carbon & Chemicals 30.5.88 33.00
Ltd., Ghaziabad.

32. M/s. Visnagar Taluka Audyogik 1.7.88 77.00
Sahakar Mandli Ltd., Visnagar.

33. M/s. Dunlop (India) Ltd., Caicutta 5.7.88 172.00

Avenues to Fix up Responsibility for
Losses in NTC

2711. SHRIK.N. NANJE GOWDA: Will
the Minister of TEXTILES be pleased to
state:

(a) whether the management of the
National Textile Corporation Limited has
found possible to fix specific responsibilities
on officers and Directors for the losses suf-
fered either by the holdingcompany orby the
subsidiaries;

(b) if so, the facts thereof; and

(c)} the action being proposed to be
taken?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) No, Sir.

(b) and (c). Do not arise.

[ Translation)

Withdrawal of Deposits of Customers
by Employees of SBI

2712. SHRIKAMLA PRASAD RAWAT:
Will the Minister of FINANCE be pleased to
state:

(a) whether Government are aware that
employees of State Bank of India have with-
drawn the deposits of customers from the
branches of the Bank in Delhi and have
spent the amount;

(b) if so, the number of employees
found involved in these bunglings and the
action taken against them; and



297  Written Answers

(c) if no action has been taken against
them, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
(SHRI EDUARDO FALEIRO): (a) to (c).
State Bank of India has reported that 5
employees of its branches in Delhi have
been found to be involved in incidents of
withdrawal of amounts from the deposits of
the banks’ customers. The bank has further
reported that the total amount involved in
these incidents is Rs. 6,73,562/- out of which
Rs. 6,50,500/- has been restored to the
customers. The bank has initiated inquiries
in the matter and, in the meantime, has
placed these employees under suspension
trom its service.

[English)
Machinery to Dispose of Drugs

2713. SHRI Y.S. MAHAJAN: Will the
Minister of FINANCE be pleased to state:

(a) whether any machinery has been
established by Governmentto dispose of the
drugs hauled by the Police or enforcement
authorities; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a) and (b). No single Central
machinery has been established for the
disposal of drugs seized by the Police or
other enforcement authorities. However, the
Narcotics Control Bureau have formulated
and circulated to all Central and State en-
forcement agencies a detailed procedure
containing guidelines, inter alia, covering
disposal of drugs.

The procedure requires a three-mem-
ber Committee known as the ‘Narcotic
Drugs and Psychotropic Substances Dis-
posal Committee’ be constituted in each
enforcement agency. The Committee is to
be headed by an officer of the rank of Deputy
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Collector and consists of two cther officers of
the rank of Assistant Collector of Customs
and Central Excise. The Committee is di-
rectly responsible to the Head of Depart-
ment concerned.

The Committee is required to review the
drugs pending disposal and advise the re-
spective officers on the steps to be initiated
for expeditious disposal. Upto limits speci-
fied in respect of each drug, the Committee
is empowered to order destruction. Such
drugs, excepting opium, morphine, codeine
and the baine drugs which are ripe for dis-
posal, are required to be destroyed by incin-
eration in such places where adequatefacili-
ties and security arrangements exist for the
same. If the quantity of drugs to be disposed
exceed the specified limi, the destruction is
to be ordered and to take place only under
the supervision by the Head of the Depart-
ment himself, along with the Chairman and
Members of the Committee. Opium, mor-
phine, codeine and thebaine are required to
be sent to the Government Opium and Alka-
loid Works for further processing.

.

Rise in Minors’ Marriages

2714. SHRI MOHD. MAHFOOZ ALl
KHAN: Will the Minister of LAW AND JUS-
TICE be pleased to state:

(a) the percentage of rise in the inci-
dence minors’ marriages in various parts of
the country and the names of the States
where the practice of minors’ marriages
prevails the most; and

(b) the deticiencies/weaknesses, if any,
identified in the law prohibiting child mar-
riages and the manner in which Government
propose to tacklie the problem?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R.BHARDWAJ): (a) Information collected
by the Government from the State Govern-
ments and Union Territory Administrations
in the past reveals that there have been
prosecutions under the Child Marriage
Restraint Act, 1929 in Andaman and Nicobar
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Islands, Assam, Bihar, Gujérat. Haryana,
Himachal Pradesh, Jammu and Kashmir,
Kamataka, Kerala, Madhya Pradesh, Ma-
harashtra, Orissa, Rajasthan, Tamil Nadu,
Uttar Pradesh and West Bengal. The num-
ber of prosecutions in different States under
the Act cannot be regarded as necessarily
indicative of the extent to which minors’
marriages ar® in vogue in those States as
the question of launching the prosecutions
depends on the vigilance of the administra-
tion. It would not be fair to single out any
particular State as one in which. minors’
marriages are in vogue. it would also not be
possible to give percentage of rise in the
incidence of minors’ marriage unless some
indication is given of the year with reference
to which and the period for which the infor-
mation is desired.

(b) The Child Marriage Restraint Act,
1929 was amended in 1978 with a view to
provide that the offences under the Act shall
be cognizable for the purpose of investiga-
tion and for all matters other than matters
referred to in section 42 of the Cr. P.C.
(arrest on refusal to give name and resi-
dence) and the arrest of a person without a
warrant or without an order of the magistrate.
Thus, it is felt that the provisions of the Act
are sufficiently deterrent and there are no
deficiencies/weaknesses in the Act. The
practice of child marriage has deeply em-
bedded amongst certain sections of the
society and any legislation, however strin-
gent its provisions, would not be able to
achieve the object of stopping this practice.
It is only through social and economic
upliftment of these sections that the practice
can be eradicated completely.

Child Marriages

2715. SHRIMATI PRABHAWATI
GUPTA: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) the number of cases of child mar-
riages which came to the notice of Govern-
ment in the country, State-wise during the
last one year,;
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(b) the number of persons prosecuted
under the law so far; and

(c) the steps being taken by Govern-
ment tc implement the law strictly?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJ): (a) and (b). The informa-
tion is not readily available. The same will be
collected from the State Governments/
Union territories and will be laid on the Table
of the House.

(c) The Child Marriage Restraint Act,
1929 has been amended in 1978 with a view
to provide that offences under the Act shall
be cognizable for the purpose of investiga-
tion and for all matters other that matters
referred to in section 42 of the Criminal
Procedure Code (arrest on refusal to give
name and residence) and the arrest of a
person without warrant or without an order of
the magistrate. In addition, a number of
steps, including stress on education, have:
been taken for educating people about the
consequences of the evil practice of child
marriage through mass media, by involving
voluntary organisations in the task and by
other measures. This includes putting post-
ers, radio programmes, exhibiting cinema
slides, short documentary fiims on T.V,,
press posters, group discussions with rural
women, etc.

Vacant Post of Chairman of Central
Board of Excise and Customs

2716. SHRIG.M. BANATWALLA: Will
the Minister of FINANCE be pleased to state:

(a) whether the post of full time Chair-
man of the Central Board of Excise and
Customs is lying vacant;

(b) if so, since when;

(c) the reasons for delay in filling up the
post; and

(d) the action being taken to expedite
the appointment and the time by which the
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post will be filled up?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) No, Sir.

(b) to (d). Do not arise.

Boycotting of Government Auctions by
Timber Merchants

2717. SHRI S.G. GHOLAP: Will the
Minister of FINANCE be pleased to state:

(a) whether Government are aware that
the timber merchants have boycotted Gov-
ernment timber auctions since March, 1988,
and saw mills and timber merchants have
been observing all India strike since 30 May,
1988, against the amendment of Section
44AC and Sec. 206C of Income Tax Act,
1961;

(b) whether it is a fact that fifteen per
cent income tax is recovered at the time of
purchase of timber irrespective of any cor-
rect account for determining profits; and

(c) the action taken by Government in
this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) Yes, Sir. As per information
available, the strike has since been called
off.

(b) Section 44AC is a special provision
for computing the profits of persons en-
gaged in the trading of items specified in the
section. It lays down a presumptive rate of
profit at 35 per cent of purchase price in
respect of timber obtained under a forest
lease. The rate of collection of tax in respect
of this item is 15 per cent of the purchase
price.

{c) Does not arise.
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Jordan's Offer for Economic in Coop-
eration between Countries of Middie
East and South Asla

2718. SHRI MAHENDRA SINGH:
SHRI KRISHNA SINGH:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Jordan has invited India to
participate in an export oriented industriali-
sation plan that could facilitate viable eco-
nomic cooperation between countries of
Middle East and South Asia, on the same
lines as European Economic community
Countries;

(b) it so, the details of the plan sug-
gested; and

(c) Government's reaction thereto:

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) to (c). No plan/proposal
has been made by Jordan to India to pro-
mote economic cooperation between the
countries of the Middle East and South Asia
on a multi lateral basis.

Findings of N.I.F.P. and Wanchoo
Commission on Black Economy

2719. SHRI H.M. PATEL: Will the
Minister of FINANCE be pleased to state:

(a) whether the work of the Committee
of Secretaries of Economic Ministries has
completed its work of examining the sugges-
tions of the National Institute of Public Fi-
nance and Policy (NIPFP) on the aspects of
Black Economy in India;

{b) if so, the resuits ot their examination;

(c) whether one of the findings of the
Wanchoo Commission was that transfer of
landed property especially by way of power
of attorney, was one of the major causes of
generation and accumulation of black
money; and
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(d) whether in view of the many findings
of the above Institute, and the Wanchoo
Commission about the generation of black
money, Government propose to revise in-
come-Tax and Wealth-Tax to plug the loop-
holes? '

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRi A.K.
PANJA): (a) and (b). The suggestions of the
National Institute of Public Finance and
Policy in its report titled ‘Aspects of Black
Economy in India’ have been examined by
the Finance Ministry and the suggestions
relating to the other Ministries and State
Governments were forwarded to them for
taking appropriate action. The Central Board
of Direct Taxes is primarily concerned with
the major problem of tax evasion for which
several far reaching effective steps, like ra-
tionalization in tax rates, simplification and
rationalisation of tax laws and procedures &
stepping up of deterrent measures, have
been undertaken.

(c) Transfer of ownership of flats in
metropolitan cities without the statutory
requirement of registration under the Indian
Registration Act was identified as one of the
sectors generating black money in the report
of the Wanchoo Committee.

(d) The provisions of the Income-tax
Act and the Wealth-tax Act have aiready
been amended through the enactment of the
Direct Tax Laws (Amendment) Act, 1987
after taking into consideration the various
recommendations of the National Institute of
Public Finance and Policy relating to eva-
sion and avoidance of taxes. The Finance
Act, 1987 has introduced provisions with
effect from 1.4.1988 whereby any person
having possession of any building or pan
thereof on ‘Power of Attorney’ basis will be
deemed to be the owner of that property for
the purposes of the Income-tax Act and the
Wealth-tax Act. The Central Government
has also been empowered with certain pre-
emptive rights to purchase the immovable
property in metropolitan cities of Delhi, Cal-
cutta, Bombay, Madras, Bangalore and
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Ahmedabad with a view to curb under-state-
ment of value of real estate.

Export of De-olled Cakes to Europe

2720. SHRI SATYENDRA NARAYAN
SINHA: Willthe Minister of COMMERCE be
pleased to state:

(a) whether India is exporting de-oiled
cakes to Europe;

(b) if so, whether these cakes are used
as cattle feed;

(c) whether India is also importing
butter and milk products from Europe; and

(d) if so, whether it would not be advis-
able to use de-oiled cake as cattle feed here
itself and get the butter from our cattle?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) to (d). De-oiled cakes are
used in the manufacture of compound cattle
feed. Their exports are allowed to all permit-
ted destinations including Europe after an
assessment of exportable surpluses avail-
able in the country.

The National Dairy Development Board
is importing Skim milk powder, butter oil and
butter from European Economic Community
as gift under Operation Flood Programme.
However, in view of the acute drought situ-
ation inthe country during 1987, some quan-
tity of Skim milk powder and butter oil had to
be imported under commercial quota during
1987-88 to tide overthe domestic shortages.

Buying of Indian Goods by China from
Third Parties

2721. SHRI SATYENDRA NARAYAN
SINHA: Willthe Minister of COMMERCE be
pleased to state:

(a) whether China prefers to buy Indian
goods from third parties due to their availa-
bility at lower price than offered by India as
reported inthe 'Economic Times' of June 15,
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1088;

(b) if so, whether steps have beentaken
to see that such switch trade does not flour-
ish at our cost;

{c) whether Hong Kong traders have
offered to provide Chinese orders for Indian
goods; and

(d) if so, Government's reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRi P.R.
DASMUNSI): (a) to (d). 1t iz a fact that a
significant share of China’s trads is con-
ducted through Hong Kong There are a
number of trading organisations, partic ilarly
run by overseas Chinese which have been
trading with China for many years anc have
established themselves in China’s overseas
trade. This 1s true not only with regard to
Indian goods but China’s tra-de with other
countries as well. It appsars that Conmimarce
Secretary’s general remark I1n this regard
has beentakento relate specifical.y to 1nd'an
goods only, which is not correct.

Any sovereign country is free to decide
its methods for conducting trade depending
upon its assessmert of the corparative
advantages to be gained therefrom. Whie
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we are making efforts to promote directtrade
with China, we cannot insist upon China or
any other country, that it must buy directly
from India. import of Indian gooas through a
third country cannot perse be objectionabl
since it results in gaining market access,
which may otherwise be difficuit, and conse-
quent increase in our exports.

Export of Cashew Kernels

2722. SHRI SYED SHAHABUDDIN:
Wilithe Minister of COMMERCE be pleased
to state:

{a) the quantity and volume ¢! export of
cashew lernels during 1986-87 and 1987-
88;

(b) whether the export is showing
downward trend;

(c) the export target set by the Export
Promotion Council for 1988-89; and

(d) the steps taken by Gevernment and
the Council for meeting the target?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) Exports of cashew kemels
from India in the last two years have been a3
follows:—

Year Qty (Mts) Val: (Rs. crores)

1 2 3
1986-87* 41759 334.10
1987-88* 36937 322.7

(*Provisionalj

(b) Exports of cashew kernels durino
1987-88 showed a margina! fall as agatnsi
the record export during 1986-87.

(c) An export target of Rs. 300 crores
has been set fcr expornt of cashew kerna.s
(incl. CNSL). However, the international
market for cashew has veen fluctuating and

the prices are yet to stab se.

(d) To step up expcnt of cashew.
Government has been granting CCS @ &%
on export of cashew ke nels inn consum ar
packs of 1 kg. oi less. Import replenishmant
@ 10% on exports of cashew kernels is also
being granted. Besides this the cashew
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Export Promotion Council, undertakes ex-
port promotional measures by way of send-

ing trade delegations and participation in,

fairs and exhibitions abroad.

Import of Foreign Cars
2723. SHRI SYED SHAHABUDDIN:
Will the Minister of COMMERCE be pleased
to state:

(a) whether the import of the foreign
cars into India has been liberalised;

(b) it so, the number of foreign cars

imported during the last three years, year-

wise; and

(c) the brief particulars of existing policy
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSY): (a) No, Sir.

(b) Details of number of Customs Clear-
ance Permits issued during last three years
for import of cars is given below:

Year No. of CCPs issued
1 2

1985-86 1758

1986-87 988

1 987-8g 662

(c) Import of cars and vehicles is al-
lowed to cernain speciiled categories of
importers. Details are given in Chapter X! of
the Import and Export Policy, April, 1988-
March, 1991 (Vol.l), copies of which are
available in the Parliament Library. In the
case of non-resident Indians while the policy
remains the same the condition relating to
the no-sale period in respect of cars im-
ported by them, has been dispensed with.
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Trade with ‘Group of 77'

2724. SHRI SYED SHAHABUDDIN:
Will the Minister of COMMERCE be pleased
to state:

(a) the value of India's export and
import from the ‘Group of 77° countries in
absolute terms as well as percentage of total
export/import during the last three years for
which the figures are available yeariwise;

(b) the incentives p;'ovided by Govern-
ment for trade with the ‘Group of 77’ coun-
tries; and

(c) the proposals under consideration
for increasing our trade with these coun-
tries?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) Information is given in the
Statement below.

(b) and (c). There are a few exclusive
trade preference arrangements among
developing countries of which India is a

‘member. Under these, tariff preferences are

available for our trade with some of the
countries of Group ‘77'. Recently forty-eight
countries member of Group ‘77’ including
Ingia exchanged tariff concessions under
Global System of Trade Preferences
(GSTP) among developing countres. The
tariff concessions under GSTP would be
implemented after the countries concerned
have ratified the GSTP Agreement and the
Agreement has come into force. Apart from
these, there are no special incentives for
trade with countries of Group ‘77’ nor any
proposals under consideration in this re-
gard. Howevar, various trade promotion
measures such as exchange of business
deiegations, participation in trade fairs and
exhibitions, encouragement to trading
houses etc. for opening offices abroad,
market research, joint ventures, cooperation
among trade enterprises efc. are utilised in
our efforts to promote trade with countries of
Group 77’
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STATEMENT

Value of India’s exports to and imports from Group of 77 countries and as perceniage of
total exports/imports during the period 1983-84 to 1985-86

(Value: Rs. Crores)

Exports from India 1983-84 1984-85 1985-86
(a) Exports to Group 2014 2264 2086
77 countries
(b) Total Exports 9771 11744 10895
(c) Percentage of (a) to (b) 20.6 19.3 . 19.1
imports into India 1983-84 1984-85 1985-86
(a) Imports from Group 5472 6460 6697
77 countries
(b) Total mports 15831 17134 19658
(c) Percentage of (a)to (b) 34.6 37.7 341

Bank Robberies in Punjab

2725. SHRIKRISHNA SINGH: Wilithe
Minister of FINANCE be pleased to state:

(a) the details of bank robberies
committed in Punjab since Operation Black
Thunder indicating the amount of money
looted, the number of persons killed/injured
therein; and

(b) the action taken by Government in
this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) The details of
bank robberies/dacoities in the State of
Punjab, as reported by Public Sector Banks
from 19th May 1988 upto 31.7.88 are as
given below.

Name of the Name of the Bank/ Date of Amount Persons
District branch occurrence Jooted killed
(Rs. in
lakhs)
1 2 3 4 5
Ferozepur State Bank of India, 1.6.88 Nil 2
Mudki branch
Roper State Bank of India, 1.6.88 4.35 —_

Punjab Secondary Edu-
cation Board branch
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1 2 3 4 5
Faridkot Punjab & Sind Bank, 27.6.88 3.93 —
Daroli Bhai Branch
Jalandhar Punjab & Sind Bank, 11.7.88 0.04 —
Kamam branch
TOTAL 8.32

(b) Banks have been taking steps to
improvetheir security arrangements so asto
offer as little inducement to miscreants to rob
banks and also to deter them from such
attempts. This is a continuous process and
security measures implemented by public
sectorbanks are being reviewed from time to
time. Whenever further improvements are
considered necessary, requisite guidelines/
instructions are given to the banks. Depend-
ing on the nisk factor involved, steps have
been takento appoint security guards, install
appropriate alarm systems, deployment of
ITBP personnel in important branches, etc.

Excise Exemption to Fishermen

2726. SHRI BANWARI LAL PURO-
HIT:
SHRI ANOOPCHAND SHAH:

Wili the Minister of FINANCE be
pleased to state:

(a) whether Government of Maharash-
tra has been repeatedily urging ''nion Gov-
ernment to grant excise duty exemption to
the tishermen using machanised boats; and

(b} if so, the reaction of Union Govern-
ment in this regard and by when a decision
in this regard will be taken?

THE MINISTER OF STATE IN THE
DEFARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJAY}: (a) and (b). No such recommenda-
tion from the Government ¢, Maharashtra
has been recsived recently. However, re-
quests have been received from various

quarters for grant of complete exemption
from excise duty on diesel oil used by fisher-
men in machanised boats.

Cenrtain excise duty concessions are
available in respect of the diesel oii supplied
to deep sea tshing vessels. The Govern-
ment consider that the existing concessions
are adequate.

Involvement of Private Sector in Indo-
Pak Trade

2727. PROF. RAMAKRISHNA MORE:
Will the Minister of COMMERCE be pleased
to state: (a) whether Government are aware
that the Gevernment of Pakistan has permit-
ted its private sector to send their products to
India without routing them through the Trade
Corporation of Pakistan;

(b) if so, the estimated rise anticipated
in the trade between the two countries as a
result of this concession;

(c) whether Government propose to
extend similar facility to the private sector in
the country; and )

(d) it so, whether any decision has been
taken by Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) Yes, Sir.

(b) Itis not passible to make any quan-
titative assessment as to whether this con-
cession would result in an increase in trade
between the two countries except to state
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that the reduction in bureaucratic proce-
dures may encourage Pakistani exporters to
look more to India.

(c) and (d). The question of extending a
similar facility to the Indian private sector
trade does not arise as there are no such
restrictions imposed on private trade by us
especially for trade with Pakistan.

Insuiance Scheme for Agriculture
Labourers

2728. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FINANCE be
pleased to state:

(a) whether the Prime Minister had
announced the introduction of Free Insur-
ance Scheme for agricultural labourers on
16 May 1987;

(b) if so, whether the scheme hasbeen
implemented by the Life Insurance Corpora-
tion during the financial year 1987-88; and

(c) if so, the salient features of the
Scheme and the number of landiess agricul-
tural iabourers who have been covered
under the scheme during 1987-88 and the
targets for 1988-89 and 1989-207

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRQO): (a) Yes, Sir. The
Prime Minister had announced on 16 May,
1987 that a free Insurance Scheme for ian-
dless agricultural labourers would be de-
vised soon.

(b) Yes, Sir. The Life Insurance Corpo-
ration of India accordingly formulated a
Group Insurance Scheme which came into
force with effect from 15th August, 1987.

(c) Alllandless agriculturai labourers in
the age group of 18 to 60 throughout India
are covered under this Scheme for a sum
assured of Rs. 1,000/- payable by LIC to the
nominee in the event of death of the labourer
covered. The labourer for the purpose of
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coverage under this Scheme would be iden-
tified throvgh Village Level Officer/Talati/
Patwari For such identification the name of
the covered labourer should not appear as
land holder in the revenue records and he
should not have inheritable right to agricul-
tural land and his wage should be paid as
manual labourer in agriculture irrespective
of the mode of payment. He should be
employed in one or more of the following
agricultural occupations:

(a) Farm including cultivation andtillage
of soil and/or

(b) Production, cultivation, growing and
harvesting of any agricultural commodity.

The entire premium cost of the Scheme is
borne by the Central Government. The
nurmder of landless agricultural labourers
who are autcmatically covered under the
Scheme Is estimated as 3 crores.

Issue of Rice Export Licences

2729. SHRI SITARAM J. GAVALI:
SHRI PRAKASH CHANDRA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether a number of Rice Export
Licences have been issued by Government;
and

(b) if so, the reasons for issuing these
licences despite the shortage of rice in the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) and (b). As per the current
policy, export of Basmati Rice is permitted
under Open General Licence subject to
Minimum Export Price of Rs. 7500/- per MT. |
Export of Non-basmati Rice is permitted
within a limited ceiling. However, no ceiling
for the year 1988-89 has been released.

Export of 7590 MT of Non-Basmati Rice
has been allowed in 3 cases during the
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current financial year against unexhausted
ceiling for the year 1987-88 keeping in view
past commitments.
12.00 hrs.

(Interruptions)
[ Translation)

MR. SPEAKER: There is no use of
doing all this. This has become your daily
affair.

(Interruptions)’

[English)

MR. SPEAKER:
anybody.

| have not allowed

( Interruptions)'
[Translation)

MR. SPEAKER: It would have been
better if you had asked me. In that case you
were notrequired to make a fuss of the kind
you are making.

(Interruptions)

MR. SPEAKER: Have | ever stopped
you? Have | ever stopped you doing any-
thing? Have | ever withheld my consent on
any subject raised by you?

[English]

What is the need of doing all this? Have
| ever stopped discussion on any subject?

[ Translation]
You table it, | will arrange discussion.
[English]

1 do not object to it.
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{Interruptions)

MR. SPEAKER: [f this is the way, all
right you do it. | have not aliowed anybody.

*

{Interruptions)

SHRI V. SOBHANADREESWARA
RAO (Vijayawada): Telugu Ganga and
several other projects are pending for clear-
ance with the Union Government. It is taking
long time...

[ Translation]

MR. SPEAKER: Iwilldo it, provided you
table the notice.

(Interruptions)
[English]

MR. SPEAKER: There is no problem
with me.

{Interruptions)

SHRI BALWANT SINGH RAMOOW-
ALIA (Sangrur): Sir, the Punjab Govern-
ment is cheating the farmers by supplying
expired pesticides (Interruptions)

[ Translation]

MR. SPEAKER: Whendid | stop you fo,
it?

{Interruptions)
[English]

SHRI S. JAIPAL REDDY: Can you
permit one of us to speak?

MR. SPEAKER: | have heard thenrand
| have told them that if they give something
in a proper form, | will consider it.

{Interruptions)

* Not recorded.
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[ Translation]

MR. SPEAKER: What can | do when |
am not being allowed to speak? Neither you
nor | am being allowed to speak.

(Interruptions)

MR. SPEAKER: Does it behove you?
Neither you nor | am in a position to hear
anything. What is the use of doing like this
daily?

(Interruptions)
[ Translation)

MR. SPEAKER: | am ready to listen but
I am helpless. | am not able to follow when
fifty persons speak at atime. How can llisten
to them for I have got only two ears? Is it the
way? Does it behove you to do like this?

(Interruptions)
[English)

MR. SPEAKER: Does it behove you to
do like this?

(Interruptions)

MR. SPEAKER: | will not bar any dis-
cussion.

- SHRIBASUDEB ACHARIA (Bankura):
Ask the Minister to make a statement. (/nter-
ruptions)

[ Translation)

MR. SPEAKER: 1 have seen and heard.
As | have already told you that whatever you
want, please give it in proper form. | will
arrange discussion on it.

(Interruptions)
MR. SPEAKER: If fifty persons speak

together, what's the use of it? | told you that
| would do it if you convince me.
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(/nterruptions)

SHRI BALWANT SINGH RAMOOW-
ALIA: Sir, the Punjab Government is cheat-
ing the farmers by supplying expired pesti-
cides.

[ Translation]

MR. SPEAKER: 1 will do it.
[English]

You leave it to me.

PROF. MADHU DANDAVATE (Ra-
japur): Coolly | want to make a request, Sir.
If the Ministers from Bengal come here to
offer ‘dharna’ because their projects are not
cleared, it is a very serious matter...

MR. SPEAKER: | have not allowed.

*

(Interruptions)

MR. SPEAKER: | am not concerned
with that. They can have a dialogue straigh-
taway.

(Interruptions)

[ Translation)

MR. SPEAKER: Why are you behaving
like this?

(Interruptions)
MR. SPEAKER: | have not allowed

anybody. Neither you nor they are being
allowed by me.

(Interruptions)
[English]
MR. SPEAKER: This is not the way. |

don't like it. They have a right to talk to the
Central Ministers and you have a right to

* Not recorded.
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discuss, certain things through me but not
like this.

(Interruptions)

SHRI BASUDEB ACHARIA: Direct the
Ministerto make a statement. (Interruptions)

(v)

[ Translation)

MR. SPEAKER: When did | stop?

12.07 hrs. (v)

PAPERS LAID ON THE TABLE
[English]

Notifications under the Customs Act
1962 etc.

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): | beg to lay on the Table a copy
each of the following Notifications (Hindi and
English versions) under section 159 of the
Customs Act, 1962:—

{vi)

(i) GSR 600 (E) published in Ga-
zette of India dated the 13th
May, 1988 together with an ex-
planatory memorandum pre-
scribing effective rates of auxil-
iary duties of customs on goods
falling under First Schedule to
the Customs Tariff Act.

(vii)

G.S.R. 601 (E) published in
Gazette of India dated the 13th
May, 1988 together with an ex-
planatory memorandum provid-
ing for total exemption from
auxiliary duty of customs on
specified goods.

(ii)

(viii)

(i) G.S.R. 602 (E) published in
Gazette of India dated the 13th
May, 1988 together with an ex-

planatory memorandum provid-

(ix)
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ing for total exemption from
auxiliary duty on certain goods
which are wholly or partly ex-
empt from basic customs duty.

G.S.R. 603 (E) published in
Gazette of India dated the 13th
May, 1988 together with an ex-
planatory memorandum provid-
ing for partial exemption from
auxiliary duty of customs in ex-
cess of 5 per cent ad valorem on
specified goods.

G.S.R. 604 (E) published in
Gazette of India dated the 13th
May, 1988 together with an ex-
planatory memorandum provid-
ing for exemption from auxiliary
duty of customs in excess of 5
per cent ad valorem on certain
goods which are partially ex-
empt from basic customs duty.

G.S.R. 605 (E) published in
Gazette of India dated the 13th
May, 1988 together with an ex-
planatory memorandum provid-
ing for exemption from auxiliary
duty of customs in excess of 30
per cent ad valorem on certain
specified goods.

G.S.R. 606 (E) published in
Gazette of India dated the 13th
May, 1988 together with an ex-
planatory memorandum provid-
ing for exemption from auxiliary
duty of customs in excess of 30
per cent ad valorem on certain
goods which are partially ex-
empt from basic customs duty.

G.S.R. 607 (E) published in
Gazette of India dated the 13th
May, 1988 together with an ex-
planatory Memorandum regard-
ing fixation of the level of auxil-
iary duty on component parts of
simultors of aeroplanes eic.

G.S.R. 608 (E) published in
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(x)

(xi)

(xii)

(xiii)

(xiv)

Gazette of India dated the 13th
May, 1988 together with an ex-
planatory memorandum provid-
ing for partial exemption from
auxiliary duty on exposed cine-
matographic films.

G.S.R. 609 (E) published in
Gazette of India dated the 13th

. May, 1988 together with an ex-

planatory memorandum regard-
ing fixation of rate of auxiliary
duty on component parts of
medical electronic equipments.

G.S.R. 610 (E) published in
Gazette of India dated the 13th
May, 1988 together with an ex-
planatory memorandum regard-
ing fixation of the level of auxil-
iary duty on component parts of
machinery imported for initial
setting up of specified machin-
ery.

G.5.R. 611 (E) published in
Gazette of India dated the 13th
May, 1988 together with an ex-
planatory memorandum provid-
ing for partial exe nption from
auxiliary duty on copperwire bar,
cathodes etc. imported against
expont of copper reverts etc.

G.S.R. 612 (E) published in
Gazette of India dated the 13th
May, 1988 together with an ex-
planatory memorandum
seeking to reduce the basic
customs duty on polyurethane
films and polyurethane foils of
specified thickness intended-to
be used for finishing of leather.

G.S.R. 9B (E) published in
Gazette of India dated the 13th
May, 1988 together with an ex-
planatory memorandum
seer ng to exempt all goods
imported into India from so much
of the additional duty of customs
(Countervailing duty) as is
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{xv)

(xvi)

(xvii)

(xviii)
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equivalent to the special duty of
excise on like goods produced or
manufactured in India.

G.S.R. 614 (E) published in
Gazette of India dated the 13th
May, 1988 together with an ex-
planatory memorandum re-
scinding Notification No. 84/88-
Customs dated the 1st March,
1988.

G.S.R. 615 (E) published in
Gazette of India dated the 13th
May, 1988 together with an ex-
planatory memorandum
seeking to raise the basic cus-
toms duty on ash and residues of
zinc (including dross).

G.S.R 730 (E) published in
Gazette of India dated the 23rd
June, 1988 together with an
explanatory memorandum
seeking to exempt basic cus-
toms duty on non-alloy steel
bilets conforming to Bureau of
Indian Standard specification
No. 1S:2830 or 1S: 2831 or
equivalent specification to these
specifications recognized by
Bureau of Indian Standard.

G.S.R. 745 (E) published in
Gazette of India dated the 29th
June, 1988 together with an
explanatory memorandum
seeking to amend Notification
Nos. 42/78-Cus dated the 1st
March, 1978, 29/79-Cus dated
the 10th February, 1979 60/85-
Cus dated the 17th March, 1985
and 224/85-Cus dated the Sth
July, 1985 which provide certain
concessions to the leather in-
dustry and add four items of
machinery to the existing list of
machinery prcscribed with
conc: ssional duty in terms of
Notification No. 16/85-Cus
dated the 1st February, 1985 in
respect of garment and hosiery
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(xix)

(xx)

(xxi)

(xxii)

(xxiii)

Industry.

G.S.R. 746 (E) published in
Gazette of India dated the 29th
June, 1988 together with an
explanatory memorandum
seeking to make some proce-
dural changes in availing the
benefit of customs for duty con-
cession to certain machinery
when imported for technology
upgradation.

G.S.R. 747 (E) published in
Gazette of India dated the 29th
June, 1988 together with an
explanatory memorandum
seeking to prescribe a conces-
sional rate of 35 per cent ad
valorem on machinery and
equipments.

G.S.R. 748 (E) published in
Gazette of India dated the 29th
June, 1988 together with an
explanatory memorandum
seeking to exempt goods cov-
ered by Notification No. 208/88-
Customs dated the 29th June,
1988 from the levy of whole of
auxiliary duty of customs.

G.S.R. 749 (E) published in
Gazette of India dated the 28th
June, 1988 together with an
explanatory memorandum
seeking to postpone the require-
ments of satisfying fuel effi-
ciency norms specified in Notifi-
cation Nos. 74/85-Customs
dated the 17th March 1985, 22/
87-Customs, dated the 20th
May, 1987 and 33/88-Customs,
dated the 1st March, 1988 pre-
scribing concessional customs
dutjes in respect of light com-
mercial vehicles upto 1st Octo-
ber, 1988.

G.S.R. 750 (E) published in
Gazette of India dated the 29th
June, 1988 together with an
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explanatory memorandum
extending the validity of Notifica-
tion No. 216/85-Customs dated
the 3rd July, 1985 upto the 30th
September, 1988. [Placed in
Library. See No. LT 6395/88]

Order issued by the President in pursu-

ance of Article 280 of the Constitution

and the Finance Commission (Miscella-
neous Provisions) Act, 1951

THE MINISTER OF STATE IN THE DE-
PARTMENT OF ECONOMIC AFFAIRS IN
THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): |beg to lay on the
Table a copy of the Order (Hindi and English
versions) dated the 30th June, 1988 issued
by the President in pursuance of article 280
of the Constitution and of the Finance
Commission (Miscellaneous Provision) Act,
1951 published in Notification No. S.0. 632
(E) in Gazette of India dated the 30th June,
1988 making certain amendments in the
Order published in Notification No. S.0. 581
(E) the 17th June, 1987. [Placed in Library.
See No. LT 6396/88]

12.08 hrs.
BUSINESS OF THE HOUSE
[English]

THE DEPUTY MINISTER IN THE
MINISTRY OF SURFACE TRANSPORT
AND DEPUTY MINISTER IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRI P. NAMGYAL) : With your permis-
sion, Sir, | rise to announce that Government
Business in this House during the week
commencing Tuesday, the 16th August,
1988, will consist of -

(1) Consideration of any item of
Government Business carried
over from today’s Order Paper.

(2) Discussion and voting on Sup-
plementary Demands for Grants
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(3) Discussion on the Resolution
seeking disapproval of the
Bharat Petroleum Corporation
Limited (Determination of Condi-
tions of Service of Employees)
Ordinance, 1988 and considera-
tion and adoption of the amend-
ment made by Rajya Sabha in
the Bharat Petroleum Corpora-
tion Limited (Determination of
Conditions of Service of Employ-
ees) Bill, 1988.

(4) Discussion on the Resolution
seeking disapproval of the Pre-
vention of lllicit Trafficin Narcotic
Drugs and Psychotropic Sub-
stances Ordinance, 1988 and
consideration and passing of the
Bill in replacement of the said
Ordinance.

(5) Discussion and voting on Sup-
plementary Demands for Grants
{General) for 1988-89.

MR. SPEAKER: Submission- Shri Vir-
dhi Chander Jain

{Interruptions)
[ Translation)
MR. SPEAKER: You are to do it
(Interruptions)
[English)

MR. SPEAKER: You decide it when-
ever you want to do it. | have no objection to
any discussion.

(In:e'rruptlbns)

[ Translation]

MR. SPEAKER: Please listen to me, |
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never objected to discussion
[English)]
You can have a clear cheque for that.

SHRI VIRDHI CHANDER JAIN
(Barmer) : The following item may be in-
cluded in the next week’s Agenda:-

Radiation is health hazard. Food ar-
ticles affected by it should not be consumed.

Butter affected by radiation is available
in some of the European countries and ef-
forts are being made by our country to import
such butter either free of cost or at negligible
cost. Poor people will get attracted to pur-
chase it without knowing hazards involved.

Central Government should not import
such radiation affected butter.

{Interruptions)
[ Translation}

MR. SPEAKER: When have | stopped
you? This is to be done by you. | have no

* objection to the discussion. | have got no

objection at all
[English]
SHRI BASUDEB ACHARIA: Are you

directing the Government to make a state-
ment Sir?

{Interruptions)*

MR. SPEAKER: No please, not al-
lowed.

(Interruptions)*

Shri Basudeb Acharia and some other
hon. Members then left the House

THE MINISTER OF HOME AFFAIRS

(S. BUTA SINGH) : Sir, a group of Ministers

* Not recorded.
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[S. Buta Singh]

metthe hon). Prime Minister this morning and
gave amemorandum. The Prime Minister is
likely torconsider that memorandum. How is
* itthat they are trying to force this issue like
this in this House? Also, they are making a
misuse of their political powers and constitu-
tional authority. We have never heard of duly
constituted Government members and Min-
isters coming and sitting in Dharna. This is
something ridiculous. Only this morning,
they have given the memorandum, Sir.

MR. SPEAKER: | work according to
rules. | am working according to rules and |
have not allowed them. It is so simple.

S. BUTASINGH: Also, there are forums
where inter-State and Centre-State things
can be discussed. There is the Planning
Commission; there is the National Develop-
ment Counciland there isthe Home Ministry.
But Sir, this is not the way.

MR. SPEAKER: Yes, that is what | said.
They candiscuss it in a proper form and that
is what | have been telling. Whether it is the
Opposition or the Ruling Party or whoever it
is, | have to go according to rules you have
laid down

[ Translation]

Mr. Ramoowalia, You give your calling
attention notice regarding pesticides, | wili
get it done.

SHRI BALWANT SINGH RAMOOW-
ALIA: h is all right. The Government itself is
sending it.

MR. SPEAKER: Give me in writing, | will
get it discussed.

[English]

SHRI SRIBALLAV PANIGRAHI (Deog-
arh) : The following item may be included in
the next week’s Agenda:

Even after completionof Radioand T.V.
Projects scheduled to be constructed in

AUGUST 12, 1988

B.OH 328

Orissa during the Seventh Five Year Plan,
large areas of the State will still remain
outside their coverage.

Government of India should set up soon
Radio stations to cover Deogarh, Malkangiri,
Rayagada, Gunupur, Parlakhemundi areas
and T. V. transmitters at Talcher K iriburu
and Rayagada to cover surrounding growth
centres. Commercial broadcasting stations
should also be set up to cover growth
centres.

Further a T. V. studio at Sambalpur
should also be sei up.

SHRI CHINTAMANI JENA (Balasore) :
The following item may be included in the
next week’s Agenda: -

1. Bureau of Public Enterprises
have withdrawn the facility of
providing employment to land
losers on account of acquisition
of land for public sector under-
takings. Government of Orissa
have movedtorestoretheearlier
practice of providing employ-
ment to a member of affected
family as a measure of rehabili-
tation, and have requested Gov-
ernment of India to amend the
Coal Mines Land Acquisition
and Develcpment Act, 1957
which may kindly be considered.

2. Huge financial aid is provided to
carry out relief operations,
house building grants, to reno-
vate sand castings, repairs and
restoration of flood and saline
protection embankments etc., in
flood affected area. Besides,
crops worth crores of rupees are
destroyed almost every yeardue
to floods.

To mitigate the problems well-planned
drainage schemes in affected area for quick
discharge of flood and saline water be taken

up.
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[Translation]

SHRI BALWANT SINGH RAMOOW-
ALIA (Sangrur) : Mr. Speaker, Sir, the foliow-
ing item may be included in the next week’s
Agenda.

Recently the Agricultural Cost and Price
Commission have recommended the Gov-
ernment thatthe procurement price of wheat
for the ensuing wheat Crop Season should
be raised to Rs. 183/- per quintal. According
to a recent assessment made by Haryana
Agriculture University, the cost of production
of wheat per acre comes to Rs. 2403 as
against Rs. 2,297 last year. Last year the
production cost of wheat per quintal has
gone upto Rs. 173. In the current year, not
only the prices of agricultural implements
and inputs have increased but also the
wages of a farm labourers have been in-
creased by Rs. 1600 a year. The farmer has
to pay more to buy other necessary items
and he gets less prices of his produce.
Consequently, the real economic condition
of farmer is getting from bad to worse and
finally it will adversely affect country’s eco-
nomic conditions. Therefore, it is imperative
that the Government should immediately fix
the procurement prices of wheat for its en-
suring season at last Rs. 250/- per quintal.
Therefore discussions on this subject of
public importance must be held in the
House.

SHRI SHANTI DHARIWAL ( Kota) :
More industrial units can be set up on
Hazira-Bizapur-Jagdishpur Gas pipeline.
The Government should appoint a selection
committee of industrialists and Government
undertakings which will consider as to how
best the gas can be utilised. | would like to
make an appeal to the Government that the
persons who wanted to set up factories and
industrial units at other places but could not
set up due to Shortage of Coal, electricity
and other reasons be encouraged to set up
their industries on Hazira-Bizapur-Jagdish-
pur gas pipeline.
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[MR. DEPUTY SPEAKER in the Chair]
[English}

SHRI V. SOBHANADREESWARA
RAO (Vijayawada) : The following may be
included in the next week’'s Agenda:-

1. Jaggaiahpet Municipality with
40,000 population is fast expanding indus-
trial area. Visakhapatnam Steef Plant, Lime
Stone Unit , and several Cement factories
have come up apartfrom several other small
scale industries. To help entrepreneurs to
contact different parts of the country easily,
there is urgent need to convert the present
manual telephone exchange into automatic
telephone exchange with STD facility.

2. Thereis a Buddhist monument on hill
top near Jaggaiahpet. Government must
take suitable steps to develop this spot with
funds made available from Japan.

[Translation)

SHRI AZIZ QURESHI (Satna) : In
Satna, the Vayudoot Services was discon-
tinued immediately after its inauguration.
This caused grave discontentment among
the people of Satna which may assume the
form of public movement and disturb the
peace of the area. Therefore the Central
Government should immediately issue in-
structions to revive Satna -Reeva Vayudoot
Service.

2. In Satna about four hundred tele-
phone lines are not working for a long time
due to which the people and businessmen of
Satna have been facing greatdifficulties. But
the local officials of Telephone Department
are not paying any attention towards it due to
which there is grave discontentment among
the people of Satna. There is an urgent need
to improve this situation.

[Englisk)

SHRI S.G. GHOLAP (Thane) : The fol-
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[Sh. S.G. Gholap]
lowing item may be included in the next
week'’s Agenda:-

There are several schemes of Cantral
Government which are implemented
through State Government.

Under Anganwadi Scheme, Anganwadi
worker is getting Rs. 200-300 per month.
Balwadi worker gets less than Rs. 200/- and
helper gets Rs. 110/-.

Voluntary workers appointed in Rural
Family Weltare Centres and sub-centres as
female part-time attendants get Rs. 50/- per
month. Family Welfare Programme is 100
per cent Centrally Sponsored Programme.
Voluntary workers working in State Govern-
ment Scheme are paid more and Maharash-
tra Government has sent a proposal to
enhance the honorarium of Rs. 50/-.

I request the Minister to look into the
matter and increase the pay of femaile Atten-
dants who are working in Rural Family Wel-
fare Centres.

DR. CHANDRA SHEKHAR TRIPATHI
(Khalilabad) : The following may be included
in the next week’s Agenda:-

Government is very much concerned
about the problems of poor farmers, largest
among them are the cane growers. Payment
for cane supplied to the various mills is not
made to the poor farmers at once. Severai
millowners have not made payments to poor
farmers for the last two to three years. The
Khalilabad Sugar Mill in U.P. is going to
close down without clearing the old out-
standing amount of more than Rs. 50 lakhs.
Union Government should intervene so that
the arrears are paid to sugarcane growers
immediately.

[ Translation]

SHRI . KAMMODILAL JATAV (
Morena) : Mr. Deputy Speaker, the following
subject may be incliuded in the next week's
list of Business of the Lok Sabha.
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There is a Regional Agriculture Re-
search Centre in Morena District of Madhya
Pradesh which is a centre of Jawahar Lal
Nehru Agriculture University. Research
Scholars come here to conduct research
work on Agro Forestry. The centre will con-
duct research on forests agriculture and the
ravines of chambal and other rivers. Cham-
bal division is the mostbackward area. The
flow of the rivers have caused heavy erosion
of land in the area and this has resulted in
unemployment here.

| request the Hon. Minister of Agricul-
ture and the Minister of Forest that an Agro
Forestry University should be opened in
Chambal Division.

[English]

THE DEPUTY MINISTER IN THE
MINISTRY OF SURFACE TRANSPORT
AND DEPUTY MINISTER IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRI P. NAMGYAL) : | will place the paoints
raised by the hon. Members in respect of the
business for the week commencing the 16th
August 1988 before the Business Advisory
Committee when they meet next.

12.21. hrs.
DISCUSSION UNDER RULE 193
[English]

Harljans and Adivasis in differnent part
of the Country—CONTD.

MR. DEPUTY SPEAKER: The House
will not take up further discussion on the

" atrocities on Harijans and Adivasis in differ-

ent parts of the country, raised by Shri Bal-
want Singh Ramoowalia on the 2nd August,
1988.

Mr. Ganga Ram.

[ Translation)

SHRI GANGA RAM (Firozabad) : Mr.
Deputy Speaker, The incidents of continu-
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ous atrocities and oppression of scheduled
castes and scheduled tribes in our country
are not only a matter concern for all, it is a
matter of shame for us and for this House
also that such incidents are increasing day
after day even after 40 years ot our inde-
pendence. It is a matter of deep regret that
about 25 crore Indians out of about 80 crores
population of the country are suffering the
pains of atrocities perpetarated by affluent
section of the saciety. Even in this scientific
age we are doing inhuman-behaviour with
our fellow brothers and sisters, though we
are fully aware that our country has been
subjected to slavery for hundreds of years
due to this very reason.

The atrocities committed on scheduled
castes and scheduled tribes include dacoi-
tes, rape, assault and inflicting injusries and
resort to arisoning are punishable under
section 302, 396, 376, 325 & 326 and 4361
I.P.C. respectively. There were 14012 cases
of this type that came to light in the whole
country according to the figures of year
1987. These figures include 4872 cases in
Uttar Pradesh, 3321 in Madhya Pradesh,
1592 in Rajasthan, 704 in Tamil Nadu, 600
cases in Gujarat, 526 cases in Kerala, 951
cases in Bihar and 445 cases in Maharash-
tra. A study reveals that atrocities on Har-
ijans and Adivasis are maximum in the areas
where religious fanaticism, social inequality
or economic exploitation prevail and also in
the areas where the reactionary and feau-
dalistic torces and the people affected by the
Caste Supermacy reign supreme.

Harijans and Adivasis are an integral
part of Hindu religion. | will not hesitate even
to say that they are the backbone the Hinau
religion . History bears atestimony tothefact
that Harijans and Adivasis have served the
country and the society faithfully and hon-
estly fromthe time of Alexender’s invasion to
the Britishers rule in India. But, the people
who always bowed before the foreign inva-
dors never understood the pain and agony of
these people, they never appreciated their
hard work and power.

Such incidents in the modern scientific
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age are a slur on the fair name of the human-

ify.

Mr. Deputy Speaker, the more regre-
table is the mass killing of the people in this
post independence period places Aarwal,
Belchi, Deote, Sadhupur, Rampur, Kafalta,
Karam Chedu and continuance of such
ghastly acts. | still remember. | am reminded
of a couplet of some remember urdu poet:

“Log Samajhe the ki Inklab Ate Hi Najam
Koho Chameka, Badal Jayega, Yeh
Kissko Khabar Thi Ki Atishe Ghul Se hi
Tinka Tinka nasheman ka Jal Jaiga.”

According to my views there are three
reasons for these atrocities and tortures.
These are religious fanaticism, social ine-
quality or economic disparity or economic
exploitation. So far as religious fanaticism is
concerned it exists in our country, specialy in
Hindu religion. Harijans are debarred from
entering into the temples and the high-low
problem prevails. Recently, a statement
from Shankeracharya of Puriwas published,
it is just before me. He says that the Harijans
do not deserve entry into the temples from
the religions point of view. Harijans should
look at the finial of the temple, they should
not enter the temple. Such irrelevant things
are there in his statement. Till such religious
Mahants, Heads of Maths, Swamis of the
ashrams and such other parasites exist, and
keep on issuing such statements, the atroci-
ties on Harijans will go on increasing and will
not stop. | have suggested time and again in
this House that such statements and such
persons should be challenged under protec-
tion of civil rights Act and they should be
punished.

Sir, | remember what had been stated
about religion by Pt. Jawahar Lal Nehru ata
mesting held at Rishikesh in April, 1959. He
said that the religion which does not suit to
the requirements of the changing times,
perishes, asithappened in Tibat at that time.
He said that Buddhism perished because a
handful of people heading the Maths were
ruling over the entire country and were en-
joying. But when the people resented and
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there was awakening among the weaker
sections Buddhism was wiped out and bud-
dhist Lama’s were forced to break stones on
the roads. Heads in our Ashrams and Maths
and religions monopolists should remember
that when there will be awakening among 25
crore people of this country, they will meet
the same fate as that Lama’s did.

Sir, I will appeal to the administration to
take strict action against Acharya Niranjan
Dev. He has attacked the unity and the
integrity of the country and insuited and
depreciated the 25 crore’s people of this
country. Sir, so tar as the question of caste
system is concerned, there are 10036
castes among the Hindu’s in this country.
This includes 1085 castes of scheduled
castes and 639 of scheduled tribes. This
caste system has given birth to fundamen-
talism. The steps laken to promote and
deveiopthe scheduled castes and tribes and
to eradicate caste differences by Swami
Dayanand, Raja Ram Mohan Roy, Pt. Ma-
dan Mohan Malviya, Swami Vivekanand,
Father of the nation Mahatma Gandhi, Baba
Saheb Dr. Ambedkar, Babu Jagjivan Ram
and our late Prime Minister Shrimati Indira
Gandhi are praise worthy. They made all out
efforts from every angle to improve the lot of
these people in religious social and eco-
nomic fields. The results of the efforts made
are there. Efforts made to uplift the sched-
uled castes and scheduled tribes, specially
by our congress party, during last 40 years of
independence arecommendable and praise
worthy while the other parties want to take
political advantage of this. Whenever there
is such a mass killing, the members in oppo-
sition make a lot of hue and cry about the
incident and they want to derive political
advantage of the situation.

lwantto say onething here inthe House
that there are mass kilings of Harijans,
rapes are committed but the voice is raised
only after such incidents have taken place.
The members of the opposition parties put
these victims of rapes to suffer more dis-
grace and insult on the cross roads by
making a lot of hue and cry about the inci-
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dent. It is really very shameful act. When
there is a law in the country, the culprits
should be treated under section 376 and
section 395. Action should be taken against
them under the law. We should not give a
political colour to it. Accdrding to my view
such incidents should not be treated politi-
cally, it will lead to decrease in atrocities.

We should sincerely implement the
principles of liberty, equality arid fraternity
enshrined in the constitution. | feel it neces-
sary to say in this connection that the reason
behind, as stated by commission, the atroci-
ties, clashes regarding the allotment of Govt.
land and distribution of surplus land among
the members of scheduled castes and
scheduled tribes, the tension ansing out of
non payment or less payment of the wages
fixed by the Sate Government is the general
awakening among the scheduled caste and
scheduled tribes about their rights in the
constitution and special concessions pro-
vided to them. The State in which the literacy
rate and economic development of the
Scheduled Castes and Scheduled Tribes
are comparatively high, the extent of oppres-
sion is less.

| want to request the Government that
the economic programmes which have been
prepared should be implemented. The poli-
cies of our Government have always been
good but the machinery which is responsible
for their implementation does not have good
intention. Effective efforts have not been
made to implement the policies and plans of
the Government. Government should gear-
up this machinery to ensure comprehensive
development of our 25 crores of people.
When their economic position is strength-
ened, their educational backwardness will
be removed, that will result in the enhance-
ment of their self- respect and they would be
able to face the situation on their own.

Apart tfrom this, | want to subrait that no
doubt non-scheduled castes and scheduled
tribes people commit atrocities but Police
Force is also involved in it. The oppression
and excesses committed by the police force
should be taken very seriously. P.C.R. or
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any other type of cases which are still
pending, should be disposed of quickly. |
want to suggest to the hon. Minister that
separate courts should be set up to deal with
cases of oppression of scheduled castes
and scheduled -tribes and agencies like
C.BA. and C.1.D. should be entrusted with
the job of investigation of such cases so that
the investigations are completed quickly and
provisions for summary trial can be made.
These type of cases have been pending for
years and so far | have not seen any such
case whetherthatof P.C.R. or any othertype
in which the culprits have been awarced any
punishment.

The issue of bonde labour is alsc very
serious. In Uttar Pradesh, there are still such
areas where agricultural labour 1s paid 3s. 2
per day and at some places they remain
content with only breakfast and meals. In
some parts of Eastern Utter Prades: the
labourers have to work without getting a
penny except the meals. The main reason
behind it is that the State Gcvernment has
never take any initiative in this ;egard.

Shrimati Indira Gardhi nad made ap-
preciable efforts under the 23 point pro-
gramme to end the system of bonded labour
and to implement the Minimum W~=ges Pro-
gramme so that bonded labour may be
saved from Exploitation. But it is es~ential to
accelerate its pace. Finally, Iwould conclude
by quating some lines of a poum:

“Koi bhi sanket nahin jo ghatata
hua lage andhiyara.

Jaane kab tak dar-dar thokar
khata phire satya banjara

kintu kisi kone mein man ke yeh

vishwas pala karta hai

koi andha yug aniti ka nahin
sadav chala karta hai
Raat bhale lamhi ho
nishchit kabhi subah ayegi
jarrta sabhi tironit hogi, nai
chetna lahrayeg:.”.

lekin

The future of the harijans is still dark and
they are suffering very much. But, stilll have
hopes that Government will make eamest
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efforts to understand their position and take
step to curb the increasing trend of exploita:
tion and oppression of the harijans.

SHRI K.D. SULTANPURI! (Simla): Mr
Deputy Speaker, Sir, | want to submit that
harijans are being oppressedin many States
today. The | poor and the backward sections
of society regardless of whether they are
harijans or of other castes, are being op-
pressed in some form or the other.When the
poor people approach the courts for ]ustace
their cases are not heard.

it has been observed that ihe Police
personnel also commit excesses on the
harijans. They dc not help whenever they
are approached to register complaints. You
have seen how the massacre took place in
Bihar. | want to say that harijans are mal-
treated in every State and several type of
atrocities are committed on them.

Today thousands of cases connected
with cppression of harijans are pending in
the courts but hearing of these cases is not
being done. in this connection, | would like tc
suggest that special courts should be set up
to deal with these cases. Just now anctner
hon. Member has also suggested that sepa-
rate courts should be set up for ensuring
speedy justice in this matter.

The judicial system in our country is not
so efficient. A large number of cases remain
pending for a long time. Our Hon. Piime
Minister, Shrimati Indira Gandhi was assas-
sinated in brcad daylight and the case which
was filed in this regard continued *or 4 years
and the judgement was delivered after such
along time. The special courts should ba up
for the cases committed with harijans and
girijans, only then can we do justice with
them. You should make provisionsin tha law
accordingly.

As regards, the emoloyment opportu:i-
ties, 15 percent posts have been resen ~d
for tha scheduled castes and 7 1/2 percent
for the scheduled tribes. But this has naver
been implemented. The Public Undertak-
ings and our banks do not adhere to the
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aforesaid provisions. They run from pillar to
post in search of jobs but no one listens to
them. The officers cadre is notin their favour.
| want to give an example in this connection.
In Air India, the quota fixed for the scheduled
castes and scheduled tribes has not been
filled so far. Whenever we ask the reasons
for doing so, we are told that they are not
competent enough. If you want you can get
full details from the Employment Exchange
After looking into them, you will realise that
harijans are being oppressed. The call-let-
ters are not deliberately issued intime. As a
result they are deprived of their jobs.

Madam Minister, in order to protect the
deprived sections of society, you should
adopt a policy of not only absorbing those
who are competent but also reserve quota
for those scheduled castes and scheduled
tribes, who cannot be absorbed on the basis
of their merit. | want to submit that the way
Mahatma Gandhi had worked, panditji had
worked and Indiraji had worked, and Shri
Rajiv Gandhi is working, the way he is going
tothe tribal areas and listening to the difficul-
ties of the people and in this way the griev-
ances of the harijans and Adivasis come to
the notice of the people but why do our
officials not co-operate in that may and
implement Government policies. In this
connection, you will have to ensure that all
out efforts are made to implement the poli-
cies and programmes of the Government. [t
is the poor people who are doing all the
rhenial jobs. Tha question of caste commu-
nity does not arise here. There are poor
people of every community and they are
doing allthe menial jobs and they have to do
so to survive but still they are being ex-
ploited. They do not have enough funds to
fight cases in the courts and compete with
the big shots therefore, our Government
should endeavour to remove any difficulty
which comes in the way of implementation of
the policies so that our country is able too
make progress.

Alongwith it, | want to submit that our
1.P.S. Officers and our Policemen who be-
long to the Scheduled Castes and Sched-
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uled Tribes should be posted in the tribal
areas. They should occupy high posts be-
cause these backward classes are exploited
very much by othars.

Harijans should be given actual posses-
sion of Land allotted to them by the Central
and State Governments from the time of late
Prime Minister Shrimati indira Gandhi till
now. Even if the Government has to move
the Court for this purpose it should do so.

The Shankaracharya of Puri says that
Harijans should not be allowed to enter into
temples. If he is so much against Harijans
entering temples, Let the temples be pa-
tronised only by the people who have to offer
progress and worship there. It is the poor
Labourer who constructs the temple, makes
the idols which are to be worshipped. Yet,
this poor labourer is denied entry into that
very temple on caste considerations. The
gifts of Nature, Like sunlight and water, are
meant for everyone irrespective af caste or
creed. The birth-process is the szme you
one and all. Hon. Shri Ganga Ram rightly
<id that people belonging to opposition,

10 use religion as a divisive force are trying

- weaken the country. These people are
playing with religion, making tall claims of
being supportive to the Harijan and Adivasi
cause. Butthe real supporter of Harijans and
Adivasis is the Congress(l). The sole bene-
factor of these people is the hon. Prime
Minister Shri Rajiv Gandhi. Only the prin-
ciples and values of the Congress (l) can
help us make progress. The Opposition
merely pays lip-service to the cause of the
backward classes . Even when they were in
power they did not frame any laws for the
benefit of backward classes. When Late
Smt. indira Gandhi came to power she re-
served a special quota for Harijans and
Adivasis. Seeds should be made available
to villagers having small land holdings be-
cause as at present only people with clout
are getting the seeds. Proper banking facili-
ties are not available to Harijans and Adiva-
sis. They are kept in the dark regarding the
loan facilities available to them. Loans which
should actually go to them, end up in the
hands of influential people. A Poor having o
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recommendations unable to get full benefits
from banks.

| agree with my hon. colleagues when
they say that public-sector undertakings
should be directed to recruit Harijans and
Adiva\sis. Harijans and Adivasis must be
given due weight at the time of interview and
their rights should be protected .

Whoever perpetrates atrocities on Har-
ijans should be declared a criminal. A law to
this effect is already there but the Admini-
stration does not enforce it. The Govern-
ment should pay attention to all these things
so that atrocities on Harijans could be mini-
mised . | am sure the Government will spare
no effort in this direction.

[English)

SHRIK.R. NATARAJAN (Dindigul) : Mr.
Deputy Speaker, Sir, on behalf of AIADMK,
I would like to participate inthe discussion on
the atroctties committed on Harijans and
Adivasis in different parts of the country. Sir,
prior to indepéndence, there was fuedalism
in India. Victims of feudalism were the Har-
ijans, backward people and other weaker
sections of the society. Harijans are mostly
agricultural labourers, sundry workers and
marginal farmers. They have io do all the
sundry work for feudal lards. So, they were
considered as ‘'untouchables. They were
treated as untouchables. The untouchability
was practised before the Movement of
Gandhij, in India.

Sir, in 1930's, Ramsay Mc Donatd of-
fered communal award to Hindu society to
divide between the caste Hindus and Har-
ijans. Dr. Ambedkar supported this otfer. But
our Gandhiji saw a danger in it because this
would weaken the freedom movement. So,
he started the movement for upliftment of
Harijans. He named untouchables as Har-
ijans ( Children of God). He voluntarily went
to the streets and houses of Harijans and
swept and cleaned their toilets. He started
various voluntary organisations to render
help to the Harijans. The Father of the nation
committed the nation for the upliftment of the

SRAVANA 21, 1910 (SAKA)

on Harijans and 342
Adivasis

Harijans and better deal to them in free India.
The framers of the Constitution introduced
principles of socialism and democracy in the
Constitution for upliftment of the Harijans
and other weaker sections of the commu-
nity. But we see the socialism has not been
practised even now. The Constitution abol-
ished untouchability. Yet it is practised
somewhe ‘a North India. We see the
atrocities  .larijans and Adivasis in large
measure, especially in North India, in U.P.,
M.P., Bihar and Rajasthan and even in
Maharashtra.

This is a very shameful affair after 40
years of Independence with the relentless
effort made by Periyar =VR, Dr. Anna, and
Bharat Ratna MGR, there is no question of
untouchability in South India, especially in
Tamil Nadu. They are given equal status
with others. There may be some stray inci-
dents.

A lot of atrocities are committed in North
India on Harijans and Adivasis.Sati is also
practised in North India. Sankarachan-a of
Puri refused to give equal status to the
Harijans with others. This is a very shameful
affair. After 40 years of Independence, their
position is the same as it was before Inde-
pendence. This evil should be eradicated.
Their position should be improved. All the
children of the Harijans and Adivasis and
backward classes people should be given
proper education throughout their career.
They should be given employment and their
economic position should be improved.
Then only these atrocities may be.avoided.
The Govemment shouid strictly foliow the
Directive Principles of State Policy. The
inequalities in income and inequalities in
status should be abolished or at least should
be narrowed down. Hf they are narrowed
down and proper economic status Is given to
the Harijans, definitely such atrocities can be
avoided. We hope the present Government
will take necessary steps to improve the
status of the Harijans, Adivasis and other
backward classes people. The Janata Gov-
srnment appointed Mandal Commission for
improvement of the backward classes
peopie. The mandal Commission Report
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has been received, but is not being imple-
mented so far. Then, how can we achieve
socialism in our country? Their status is like
that. Their children go to school only when
they become 7 years or 8 years old. So, they
do not have sufficient educational facilities,
library facilities etc. So, it is impossible for
them to compete with the children of other
affluent people . The officers in the cadre of
IAS and IPS are given propertraining to their
children. So, their children are selected
again for IAS IPS and cther coveted jobs.
But unfortunataly this position is not avail-
able to the Harijans, Adivasis and other
backward classes people. Thereis noreser-
vation for backward classes people. Articles
45 and 46 have become dead letters. They
have not been implemented so far. So, the
reservation skould be given to them. Age
limit for the students corring from backwarc
class people should be raised to 28 years.
Unless they are given the right to appear in
the competitive examination, it is only a
dream that backward class students will be
coming in 1AS and IPS and other Central
Secretariat jobs. So, the Mandal Commis-
sion report should be imolemented immedi-
ately.

There are other weaker sections in our
country. Their lots should also be improved
and their children should be given proper
education and proper employment and such
other opportunities to develop and increase
their economic position. Tren only, we can
see that equal status is given to Harijans,
Adivasis and other weaker se 1ns in our
country.

With these words, | conclude.

SHRI VIR SEN ( Khurja) : Mr. Deputy
Speaker, Sir, 1thank you for the opportunjty
you have given me to express my views on
this subject. Sir, generally it is the complaint
that whenever an issue concerning Sched-
uled Castes comes up, the paople from the

S~heduled Castes take little interest.
They keep generally silence. Even in the
Jehanabad case also, except that tha repon
appeared in thaPress, generally the people
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throughout the country kept silence. So, |
would thank Shri Balwant Singh Ramoow-
alia that he moved this motion tor discussion
in the House. As a matter of fact, he has
broken the tradition which was, of course,
prevalent. The number of members present
in the House also indicate the sympathy-and
coricern of the Members, of the generally
community have for the trials and tribula-
tions of the Scheduled Castes. The number,
| think, is below the quorum. | have not
counted the number.

This question has been raised in the
House that Scheduled Castes are calied
Harijans and Mahatma Gandhi gave this
thing Scme people are allergic to this wnrd,
particularly members of the Scheduled
Castas, becau~e whenever wereferthem as
Harijans, they object to it. They ask, what
does Hariian mean? This question was also
referred to by the hon. Member who pre-
ceded me. Well the clear meaning is, Har-
ijans mean, sons of god, the people of god.
But what about others? Naturally they are
not sons ot god. Then, whose sans are they?
There are, of course, two entities. One is the
god and the other I1s the Satan. if one com-
munity or the people is the son of God,
naturally the other community is the son of
Satan. But | would not brand that all the
people are sons of satans because there are
good people and | also address them as
Harijans.

13.00 hrs.

Whenever the identity of the Hindus or
therr interests are threatened, their feelings
and suscsptibilities are roused. Otherwise,
they will be silent. When Meenakshipuram
conversions occurred, the whole Hindudom
was agitated and there came a Body named
Vishwa Hindu Parishad. They collected
several crores of rupees. Why they col-
lected, | do not know. They did not spend
even a single pie on the amelioration of the
condition of Harijans. The whole money is a
wastage in travels and useless Yajnas. |
have not heard about the functioning or how
dothay function, whether it is doing any thing
good for the Hindus or for the Harijans.
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Indiais the oldest of civilisations. Unfor-
tunately, there are some people on whom
civilisation has had no effect. Some of them
who are committing or perpetuating the
atrocities, | would like to say were brutes and
are brutes today and, | am afraid, they will
remain brutes tomorrow also. | am of the
view that Manu was the first person who
remained untouched by the effect of civilisa-
tion. He remained barbarous and in the
Manu Smritihe embodied allthe principles of
barbarism and | think that he was respon-
sible for all the evils that Indian society
suffers from. The infinitesimal, vivy section
prevents this country from becoming a na-
tion. I* is a great hurdle for this country to
become a nation and | believe that as long
as castelsm remains and caste considera-
tions remain, the people of India can nevet
become a nation.

Manu was responsible for these atroci-
ties even today because he is the inspiration
and had been responsible for the slavery of
this country for so many centuries because
he created aclass of warriors and the rest of
India had no interest in the defence of the
country. When the invaders came, the whole
of the country was sleeping, because they
had no interest and there is a saying

“Ku ririp ho home ka hani Daasi chod
na hou va rani”

“ We shall not become the rulers or
kings or queens. Why should we worry
it a king changes or a queen
changes?”

This has been psyche which has been cre-
ated by the teachings of Manu. 1 think he
deserves condemnation from all sides and
the Manu Smiriti has to be burnt.

Woe are talking about the progress of
things. What progress is being made in dif-
ferentfields? I think it would be betterto refer
to the progress made in the field of atrocities
dlso. Generally, from 13,000 cases of atroci-
ties registerad every year, nowthe numberis
increasing. It was 13,975 in 1979 and in
1982 it became 15, 054. Quite a good prog-
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ress, | suppose! Sir, there are certain States
which can be termed as very prominent in
this affairs. So, Madhya Pradesh is one of
them where, out of the All India figure of
14012 cases, Madhya Pradesh accounts for
3321. Of course, Uttar Pradesh comes first
with 4872 cases. Rajasthan comes next with
1592 cases. Therefore, this is the figure from
1982 to 1986 . From 1985-86, the total
number is 15373... (/nterruptions) Now, |
would like to cite the cases of rape. in the
case of rape, Haryana tops. One-fourth of
the cases go to the Courts and out of the total
number of cases of 1832, only 199 cases
were convicted and 1633 cases were acquit-
ted. This what the Courts have been doing;
what the police is doing and what the prose-
cution is doing as also the administration is
doing. This will give you the clear picture.

The question is: why there are so many
acquittals? There is a guide-book from the.
Government of India sent to the States and
in the introductory note, it is written that one
of the reasons why witnesses do not come
forward is because they lose their wages. K
they go to the Courts, they will lose their
wages. Further, those who do such crimes
say that they would provide for wages also.
But is this the real cause? | am sorry to say
that the Government does not go deep into
this matter and does not see what is the 1~ !
cause. It is for fear of reprisals. That is the
real cause. That is why they do not come
forwardtogive witness. if they come forward
as witnesses, then the next day they will be
killed and their families will be exterminated.
This is the real reason. .

The other reason is sympathy of the
police and the administration with the crimi-
nals. Those who commit atrocities are
friends and relatives of these officers and
policemen. So, this is the reason and the
third reason is aministrative failure. The
administration does not hear them to take
any action. | would like to quote a few lines
which are relevant here. This is the respect
of officials indicted for anti-Dalit posture.
This thing appeared in the patriot, | think. It
says:
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“ In the course of probing, the Commit-
tee passed severe strictures against
the Tahsildar, village officials, medical
officials and the police for failure of
administration and of filing false re-
ports on the incident in order to con-
ceal the Anti-Dalit violence perpe-
trated by upper caste Hindus"..

This is the report of the Tribal Welfare
Committee of the State Assembly of Mahar-
ashtra. This is ¢ = example. But this is a
general rule. This is not a single solitary
example. Throughout the country, this is the
practice. Whenever a Scheduled Caste
parson goes to the police station to report a
case he is beaten away, threatened away
and a report is lodged against the victim
himself. And he is sometimes sent to the jail.
This is the position about government ad-
ministration.

Now, what is the role of the Central
Government? In 1985, they sent guide lines.
After that, there is nothing. The plea is that
the low and order situation is a State subject
and they cannot interfere. Are we satistied
with this explanation and plea? When the
whole country is reporting and registering
cases of atrocities, | think, we will have to
take some special measures. This alone, of
course, is not going to do anything. There is
the charge of lack of will. Here also | would
like to read out a few words from an editorial
of the Statesman-this is from the Statesman
of 21 June 1988;

“ The Jehanabad massacre would not
have taken place if human life were not
held so cheap, it Harijans were not
regarded as being outside the protec-
tion of the law....”

“The Harijan plight would have ben
ameliorated long ago in Bihar and
eisewhere if the Congress—i had not
persistently shrked implementing its
socio-economic promises for fear of
upsetting the upper caste leaders of
the rural society who are so invaluable
for mobilsing money and votes.”
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This is one of tha reasons. Particularly in -
Bihar it is the political parties which are
supporting and helping the criminals, If Iread
from magazines and papers, it will take time.
The House should be convinced that the
caste war is going on and atrocities are being
committed because they are asserting their
rights. | would like to quote from an article
written by Shri K.S. Subramanian in the
Times of India of 24th May 1988;

“Rural India today is witnessing an
increasing assertion by the rural poor
of their human, social and legal rights
in terms of the provisions accorded in
the Constitution...”

“... an attempt by the Government to
pamper them because of their num-
bers and political importance. There-
fore, they resort to using their monop-
oly of social, economic and political
power, their links with the administra-
tion and the economic dependence
and social disabilities of the weaker
sections to inflict violence on them.”

This 1s an effort to keep the Scheduied
Castes downto the level of slavery, serfdom,
andthe caste Hindus and the kulaks resortto
this practice only to keep them under their
foot. Then, what should be done? The first
and the most important question is this. Who
will implement? What is the implementing
machinery? Those who are changed with
protection of the Harijans are themselves
triends of the opprassors; go to the police,
they are friends of the oppressors; go to the
officers, they are also friends of the oppres-
sors. Because they belong.to the same
caste. The problem is you will haveto find out
a machinery where these caste-ridden oft-
cers and policemen and protectors of law are
barred from interfering in administration of
justice. This is one thing.

Another this is that every matter that
comes forward is given a political ground. It
is said that such and such thing is because
of some political reason. (Interruptions) | will
take only two or three minutes more.
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MR. DEPUTY SPEAKER: There are
many more Members to speak.

SHRI VIR SEN; The same thing has
happened in Jahanabad also. Itis shown as
a war between the Naxalites and Indian
people. | thing, the problem should not be
seen in ‘that light. it should be seen that
crimes are committed by the Lodak Sena
and their supporters. Some say, the dis-
putes are because of land. Others say, dis-
putes are because of reservation and the
heart-burning and jealousy created by reser-
vation. 1do not agree with these people. But

the real reason is that .there has been.

changes in the society and the social struc-
ture, the four-wall structure, has already
collapsed. Today, we-do not find Brahmins in
the real sense of the term as ordained by
Manu. 99 per cent of the Brahmins have not
studied or seen the Vedas. They know only
atew Mantrasto perform Yagya. They have
jointed other profession. They are Govern-
ment servants, shopkeepers and the cooks.
That system has totally collapsed. Mentally,
that system remains and this dicotomy is
responsible for atrocities on Harijans. I think,
that has to be demolished. What has to be
done? | think, the first and foremost thing is
to abolish the casteism and the world
vyvastha by law. some people say that we
should preach people by persuasion. Per-
suasion has failed even during the last cen-
tury . Budha came first and preached equal-
ity. But failed and was driven out from India.
Mabhavir tried, Kabir tried, Ravidas tried. But
everyone failed. During 1975-77, when
there was Emergency, everything was all
right. Schools began to open in time; exami-
nations were held in time, shop-keepers
were behaving properly. Trains were run-
ning as per schedule. It was all because of
the law. Ithink, law alone will help in this. You
may go on persuading. But | think, the pri-
mary thing is the law and persuasion is the
supplementary thing.

Another important thing is land. Who-
ever owns land, dominates the scene,
dominates the society and the politics also.
| think redistribution of land should be the
first measure. Let the land be redistributed
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on egalitarian basis. Then, of course, you will
be able to eradicate this evil or menace of
atrocities.

Something has to be done for atrocities.
| think arms should be given to Harjjans on
liberal basis at least wherever there are
sensitive places. A machinery of course
should be created. Atrocities are not con-
fined to the rural areas or the mofusill alone;
but they are prevalent in the services and
offices also. Harassment, constant denigra-
tion, spoiling of CRs, posting at wrong
places, implication in engineered casas,
adopting different standards of punishment
for the same offence are the atrocities in the
offices.

Today the position is that, you may
complain and there is no remedy for your
complaints. Nobody is going to hear. On
frivolous grounds a member of the Sched-
uled Caste is dismissed or removed from
service. You make hundreds of appeals and
they will fall on deaf ears. You have to create
amachinery that if any complaint or charge-
sheet is levelled against a Scheduled Caste
officer, then that should be examined by a
high officer who is either a member of the
Scheduled Caste himself or aperson who is
not biased against the Scheduled Caste.

The last thing | would like to say is that
a book by the name 'Rebellion of Harijans’
was published sometime back. | will con-
clude my speach with a quotation from this
book. The author has said:

* With Harijans within the Hindu politi-
cal group, the future of the Hindus is
safe. Without Harijans the destiny of
Hindus will remain uncertain ... We do
want to have Harijans on our side in the
political struggle and even it it ware for
this purpose alone for the selfish pur-
pose alone the caste Hindus must
raise this curse of untouchability and
bridge the gulf that divides them from
their co-nreligionists. There is a real
crisis in the political life of the Hindu
community.”



351 Disc. Under
193 re. Atrocities

[Sh. Vir Sen]

I think if the Hindu community has to
remain, these atrocities must have to stop.
Sympathy has to be created for them and
equal rights and equal privileges have to be
ensured for them. The rights and privileges
that are offered by the Constitution have to
be ensured and if the Hindu society or the
Govermnment of the people falil, the result will
be disastrous for the whole country.

With these words, | conclude.
[ Translation]

SHRI RAMASHRAY PRASAD SINGH:
(Jahanabad) : Mr. Deputy Speaker Sir, while
we are discussing this important matter |
want to speak on the tragic state of Harijans
in the country. Hon. Members, particularly
those of the ruling party should give this
matter serious thought .

Today, many tragic incidents are taking
place in the country. Hon. Members belong-
ing to the Scheduled Castes and Scheduled
Tribés need to think over all this. We are
discussing atrocities on Harijans. | have
received information from the Bihar Chief
Minister Shri Bhagwat Jha Azad that 10
Harijans were killed in my constituency
yesterday. For how long this discussion will
continue? The Hon. Member who spoke
earlier has thrown light on a number of facts
supported by statistics . | understand that the
Jahanabad area has the highest crime rate
in the country killings are taking place every-
where but not as many as in Jahanabad
After the first incident in which 18 people
waere killed, 10 more were killed who were
peasants . Thencomes the mostrecentcase
where 10 people were killed yesterday. In
this inevidence also the victims were Har-
ijans. Yesterday's incident took place in
Janua village falling under kako police sta-
tion. What a tragedy this is! | want to relate
the situation existing in my constituency
before this august House. After all what is
reason behind these killings? Some are
blaming the Naxalites and some the feudal-
ists. Others say that castebased sennas, like
the Lorhik Sena, Vanvaasi sena and the
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Bhoomin Sena, are responsible. Butthe real
reason escapes us. And as long as this
happens, the likings will not stop. | suppose
the hon. Minister is also not present .

DR. G.S. RAJHANS: Here is the Minis-
ter can't he see him?

SHRI RAMASHRAY PRASAD SINGH:
Please listen the hon. Home Minister should
have been present at this time.

SHRIMATI SUNDERWATI NAWAL
PRABHAKAR (Karol Bahg) : MR. Deputy
Speaker, Sir, on a point of order Six impor-
tant discussionis being held on Harijans. Ye,
the hon Members who brag about their
supporttorthe Harijan cause and shed tears
over the pitiable plight of Harijans are not to
be seen inthe House. No one from my party
is present. All this makes me wonder
whether nobody is interested in listening to
Harijan problems.

SHRI RAMASHRAY PRASAD SINGH:
Atrocities on Harijans are a daily feature.
The Pipariya episode, where Harijan and
other women were raped by the police, is no
less tragic . The police had a hand in the
massacre of 26 Harijans in Arwal last year.
To call these killings as the handiwork of
feudalists is certainly not acceptable. The
hon. Minister should give statistics regarding
the caste to which the victims belonged, how
many people were killed in police girding
and the caste to which they belonged. This
will revel that more than one party is respon-
sible you the killings. it is true that some
people prepare castebased senas four self
defence. But these senas are meant to kill
others, not Harijans. These incidents are a
result of the anti-people policies of the Gov-
ernment such incidents will continue so long
as the anti-people economic polices are not
changed for the Last weight years a terrorist
organisation is operating in Jahanabad. This
organisation is divided in two factions called
liberation and party Unity. These organisa-
tions are linked with I.P.F. Both collect arms
and attract youngsters into their fold. These
youngsters belong to the poor oppressed
and backward classes. The reason for the
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backwardness of these classes is the pace
of development on the caste basis. In an
atmosphere of equitable development,
Naxalites could not have flourished. Thisis
the situation in my constituency where de-
velopment is the privilege of a certain class
alone. And this situation gives ample oppor-
tunity to terrorist organisations to misguide
the jobless Harijans and Adivasis.

The Government is widely publicising
the implementation of a system of minimum
wages. As to the question of minimum
wages, prosecution under the existing laws
takes a lot of time as in ‘Diwani’ cases. This
is the Government'’s policy for implementing
the minimum wages law. The existing laws
should be’amended for the speedy disposal
of cases. Even in a genuine case of mini-
mum wages the labourer is harassed. He
realises that nothing can be gained from this
law. The only result is an increase of trouble
and expenditure | feel that the system of trial
for minimum wages needs to be changed.

The question of implementation of land
reforms has notbeen included in the 20 point
programme, | have written a letter to the hon.
Prime Minister as to why this has not been
done. 20-Point programmeis implemented
by government. lam not allowed to raise any
question pertaining to this programme | shall
give an example. An LLA.S. officer, called
Shri Vyas, of the rank of S.D.O was posted
in village Dumri falling under Ghosi Police
station. There is 52 acres of Government
land in this village. This land, with Account
Number 127 and plot number 212 was got
evicted by the said officer from the landlord
. This was done to distribute the land among
the poor. But public representatives of that
area got the officer transferred by Labelling
him as a Naxalite. Later the commissioner of
hand reforms wrote to the collector asking
for aguarantee that there would be no biocod-
shed if and when this land is distributed | am
presenting the letter which was written. This
is Government’s policy. The Bihar
Government's policy of giving land to the
poor never bears fruit. The ones to gain are
the Naxalites who question the
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Government’s fear of bloodshed when land
is distributed. Even then the Collector is
unable to explain the Governments’ attitude.
When the land is distributed, he asks how
can there be bloodhsed. Here is the letter,
the source of which is the land reforms office
of the Bihar Government. On the 15th of last
month | visited Bihar along with the secretary
of the Scheduled Castes and Scheduled
Tribes on the 15th instant. He was also
surprised to see the letter and decided that
we should talk to Shri Bhagwat Jha Azad.
This matter relates to my constituency. All
these things have happened. Who is to
benefited by it and who is doing all this? It is
your representatives who are indulging in
such activities.

There are hundreds of villages of Har-
ijans, tribals and backward classes in that
area. The question arises as to what are the
reasons behind terrorism and how can it be
curbed? The population of those villages
ranges from 500 to 1000, but no arrange-
ment has been made for primary education
there. The inhabitants are living like savages
and are not being provided with basic facili-
ties of education. You are drifting away from
your policy. By notimparting educationto the
illiterate. It is shameful that the District Edu-
cation Committee is opening schools in the
villages belonging to higher castes alone,
where primary schools already exist. Even
the hand pumps for drinking water are being
installed in those very villages. The poor and
the Harijans, on the other hand are drinking
contaminated water by digging kuchcha
wells. In order to save his chair, Shri Dubey
had told the M.L.As that the could get hand
pumps installed wherever water was not
available. Butinstead of that, the M.L.As. got
the handpumps installed in their bath rooms.
As aresult, our poor and downtrodden youth
are coming under the influence of Naxalites.
They are fastjaining their Ranks. recently on
the 22nd , their leader Shri Nagbhushan
Patnaik held a meeting, in which 25 thou-
sand people participated. You must have
received the report about all this and your
officials too must have told you about the
happenings. You can well imagine about the
situation prevailing there.
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What is behind Jahanabad massécre?l

f you do not want such incidents to take
place, then you should get schools opened
and handpumps installed in their villages. If
you perform all these tasks, | am sure, these
naxalite organisations will be isolated and
the people will get disillusioned from them.

Besides, you will also have to liquidate
these caste based armies, no matter
whether you have to shoot them. The Har-
ijans are also being killed by these caste
based armies. The Nazalites are divided in
two groups and due to this group rivalry, they
are resorting to killing of each other's mem-
bers. They are fighting with each other in
order to establish their supremacy and are
killing even the Harijans in the process.
There is yet another factor involved. One
comes across with three types of police
there. One is the police deployed by the
Centre and the other two are deployed by
two different organisations. The uniform and
other things of all the three are similar.
Whom should the people recognise as the
real police? At night a policeman comes and
apprehends a person from his house by
saying that he has warrants against him and
later on shoots the person dead. | have
written in this regard as to whom should the
poor farmers and the people recognise as
real police. The uniform of allisthe same and
anyone of them can arrest a person at night.
Such is the situation over there. It is shame-
fulonthe part of the Central Government if it
fails to remove these gunmen. You have
deployed police in 200 villages, but in spite of
that there is no law and order there. My
submission is that the Government should
open schools and get handpumps installed
inthose villages so that the standard of living
of these people could be improved.

[English]

SHRI S.B.SIDNAL (Beigaum) : Mr.
Deputy Speaker Sir, this is a subjectinwhich
each and every man of this country is con-
cemed. This was there in pre-independ-
ence, right from the 18th century till today.
Many remedies have been found by reform-
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ers, Sants and Mahatmas of this country and
many people like Puri Jagath Guru were
against it. So, this is a tradition of the society.
This is the system of the society which many
of us have inherited and carried till today.

. The question is whether this problem could

be solved at this juncture, legally, socially or
economically. These are the things to be
fought by everyone of us, irrespective of any
caste or creed. Sir, our country itself has the
fabric of casteism, communalism, regional-
ism and language-ism. There are so many
‘isms, in this country. What should we do
now? Is this problem to be tackled by Gov-
ernment alone? No Sir, government is only
aninstrument. We canlegislate alaw and we
can have certain preventive measures. But
how can we cure this disease, which is
plaguing us so badly for thousands of years.
It will at least take some hundred years to
cure it completely and to get rid of it.

When we go through the leaves of his-
tory, we find that even Dr. Ambedkar was
humiliated. When he was teaching in Ba-
nares, he was not allowed to sit in the com-
mon staff room and he was not allowed to
drink water in the common staff room. When
such a great man like Dr. Ambedkar whom
we remember here in this august House
every day, could be so humiliated, what to
speak of ordinary people who are socially
and economically backward and who are
politically unheard of and totally unprotected
by the administrators? Sir, this is the situ-
ation in reality. So, what have we to do now?
This is a problem which crops up every now
and then in one way or the other. | wonder
whether it can be dealt with by passing an
anti-atrocities Act. But when we pass such
an Act, we must have a provision for very
severe punishment. Punishment must be
given for more than ten years. Otherwise, it
will not solve the problem. We have legis-
lated many laws in the past. But they remain
unimplemented. We have added so many
amendments also to these laws in this very
House. But it requires serious attention of
the Government. | do feelthat legislationis a
must and implementation of the provisions
of the legislation is also a must. Server
punishment should be given to those who
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violate the rules. These people are totally
weak both economically and socially and in
. addition to backwardness, there is also the
stigma of untouchability.Who will take care
of thése poor people and who will protect
them. Is it the police? No, Is it the teachers?
No. Is it the politician? Again, no. Who is
going to report the atrocities committed
against these people, in the police station?
Just let me give an example. In my own
constituency in the Bendigeri village, during
the Janata regime, five Harijan boys cut the
grass from some land. The owner of that
land collected some people and called the
boysto his house. He putthemin aroom and
forced them to eat human excreta. Even in
Stone Age, this could not have happened but
now it has happened. Just before our eyes.
Unfortunately, till one month, there was not
even an investigation. This happened in the
Janata regime in Karnataka. In yet another
incident, two Harijan boys prevented
somebody’s animal from straying and they
started beating the animal. Meanwhile their
mother intervened. The high caste people
came there, made her naked and humiliated
her. This too happened in Karnataka. In
Raichur even a social boycott took place.
Every where such things are happening and
there are many cases which go unreported.
Why? The reason is nobody cases for them
and nobody gives them protection.

Now | will come to the issue of reserva-
“tion in government and other sectors. My
friend who spoke earlier gave some good
suggestions and | was very happy about it.
But what is the general attitude of the cream
of our society? We speak and preach many
things. But what do we practise? There is
again an anti-reservation climate in this
country. The people whom we seek to
protect through reservation are our own
brothers. Unless we rebuild and restructure
this society, we cannot be a good country
and nor can we become a strong country.
When you ask an educated man about res-
ervations, he question the wisdom of con-
tinuing the system of reservations. This is
the general attitude. It really pains us. Many
times, | have tried to explain to them. After
Independenca, the Constitution provided for
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18 per cent reservation. But where were the
Harijan people who would be ready to re-
ceive these jobs? Forly years back, even
those people belonging to other communi-
ties were illiterate to a large extent. How
could they get abscrbed in the Government
services? What was the use of these reser-
vations for nearly 30 years immediately after
Independence, Not much could be achieved
during this period. Now there are people who
are ready to utilise this reservation facility.
Even now, in thefields of technical education
such as electrical engineering, mechanical
engineering, medicine, etc., not many per-
sons are available. You cannot even get four
per cent. Then, what abeut the remaining
percentage? When this is the existing situ-
ation, even then we do not want them to
come up. In the olden days, in Guna. an
earthen pot used to be tied to the bodies of
the Harijans and sweepers of the corpora-
tion and they were not even allowed to spit
on the road. This was the situation in this
country not long back. And there are many
such stories. In this country, we allow cats
and degs to sleep on our beds and to dine
with us. But human beings were segregated.
What tragedy. Even today, these people
have to face many difficulties. | can quote
many figures and statistics. But many of my
friends have already quoted many figures
and | do not want to bother the House again
with all those details.

But Sir, what is the remedy? According
to me, education is the first universal cure for
this problem. When we meet an educated
man, there will not be any feeling of untouch-
ability and no stigma is attached to him.
Second cure is economic development.
When a person is economically sound, his
status willbe elevated and he lives comforta-
bly and moves in the society freely. He can
travel anywhere. These people should be
free from exploitation and they should be
brought into the mainstream. Their shackles
must be removed and their stagnant status
should be changed with dynamic progress
and development. Therefore, preference
should be given to these people in the fields
of education and industry. This will improve
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their economic status. One of my friends
suggested about more and more-recruit-
ment of these people inthe military service.
Going to village to village, we should recruit
Harijan boys on a massive scale and ‘'we
should absorb them in the services, so that
at least the succeeding generations of these
economically and socially backward people
can improve their lot and lead a better Iife.
This is a very good suggestion and | support
it. | also suggest that we have to recruit them
in the police also on a large scale. Also,
driving schools must be opened for literate
Harijan boys who might have passed the
Eighth Standard or the Ninth Standard.
These people should be given jobs not only
in the Government but in the cooperative
and private sectors as well. In general, pri-
vate sector is not recruiting them. | request
the hon. Minister to direct the private sector
as also the cooperative sector to recruit
more and more Harijan and other socially
and economically backward people. This
Parliament can passthe legislation. As faras
implementation is concerned, it is the job of
the State Governments and the Bureauc-
racy. | am sorry to comment about the atti-
tude of the bureaucracy. These people are

our own brethren and they are members of

our own community. They are not outsiders.
They should inculcate a feeling that by help-
ing these down trodden people, they are
helping their own country and they are
restricting their own society towards prog-
ress and development. If they take the re-
sponsibility of implementing all the laws and
legislations enacted in this august House,
our country will have as bright future. If we
simply pass the Bills, and take them very
lightly when it comes to their proper implem-
entation, nothing can be achieved. The print
and other media go on reporting all these
things but the result column will remain nil.
Then what is the use of all these things?
What are we doing here? Though | belong to
the same party, | am pained to observe that
even hon. Ministers do not show encough
concern and seriousness. They have should
taken issues like this more seriously and
should have been present here when a seri-
ous issue like this is being discussed.
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| would like to mention one more point.
In the Military, there is a regimant called the
Mahar Regiment. This name should be
scrapped once for all. It should be named
only after we are able to build a betterindia.
You can see that hostels and hotels are
named after one community or the other
Everywhere we can see that every other
house belongs to some other community.
Even every other temple belongs to some
other community. You can see Masjids. So
some strong legislation should be brought in
here, where you should provide for a punish-
ment which should be more than ten years
and as far as possible the amount should be
large.

Madam Gandhi brought in so many
reforms. The Reformers can never be a
politician and politician can never be a Re-
former but Madam Gandhi was equally a
politician and a Reformer. She brought
many reforms in this country and she gave
awareness to these poor people and told
them that you are part and parcel of this
country. You are sons of the same soil and
you are the partners in progress and pros-
perity of this country.

Shri Rajiv Gandhi has also shown his
concern to those poor people but only thing
that is left is at the implementing level.

| appeal to all my colleagues to foliow
this. Thank you very much.

[ Translation]

SHRI KAMMODILAL JATAV (Morena):
Mr. Deputy Speaker, Sir, | am grateful to you
for giving me time to speak. It is true that
atrocities are still being committed on the
Harijans and the tribals in the country. You
must have heard some time back that 19
people were killed in Jahanabad and just
now Shri Ramashray Prasad Singh has said
that 10 more persons were killed 2-3 days
back. You might be aware that atrocities
were committed in Chharhata village of dis-
trict Bhind of Chambal division in Madhya
Pradesh. Recently, atrocities were commit-
ted on many Harijans in Mainpuri too. These
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atrocities will not end unless the Govern-
ment takes strict action against those in-
volved in such atrocities on the Harijans and
Adivasis.

Mr. Deputy Speaker, Sir, my submis-
sion to the Government is that just as li-
cencss for guns are given to the people
belonging to general castes similarly Har-
ijans and tribals too should be provided
licences. The situation today is such that if
the Harijans and the tribals apply for gun
licence, the Collector or the S.P. refuses
them by saying that issue of licence is
banned at present. There are no such com-
mon people in the villages who do not keep
guns. | am speaking of the situation in
Madhya Pradesh. | have myself withnessed
that in a family of four members, all the four
keep guns besides revolvers and pistols. |
am aware of the situation in Madhya
Pradesh only and not in the whole of India.
When we the M.Ps or the M.L.A.s recom-
mend that the Harijans and the tribals should
be issued gun licences, pat comes the reply
that the licences are not being issued at
present and even if they are issued, their
number is very small. Therefore, my submis-
sion to the Government is that either the
licences should notbe issuedtothe common
people and if this is practised, the Harijans
and the tribals should also be issued the
licences so that they could stand against
these atrocities and these clashes do not
recur.

Secondly, | want to submit that the
cause of the most of atrocities is land. The
Harijans and the tribals who were given the
documents of ownership of land have not yet
got the actual possession. Most of the cases
are such where the people have not got the
possession though they deposited the
money. The people of general categories
have filled writs in the courts. In this way also
the Harijans and the tribals are being sup-
pressed by the people belonging to general
category. They are being intimidated and
threatened to withdraw their case lest they
should face atrocities. Therefore, my sub-
mission to the Government is thatimmediate
possession should be given against the

SRAVANA 21, 1910 (SAKA)

on Harijans and 362
Adivasis

ownership documents which have been
given, so that the atrocities could be brought
to an end.

Mr. Deputy Speaker, Sir, another sub-
mission that | want to make is that the police
personnel who are paid by the Government
should be held responsible in this regard.
Most of the atrocities are committed under
the very nose of the police. My suggestion is
that in order to reduce the incidence of
atrocities in the jurisdiction of those police
stations where the number of incidents is
comparatively higher, directions should be
given by the Government to all the police
stations to submit a report regarding atroci-
ties and tortures taking place under their
respective police stations. The moment
such reports start pouring from the palice
stations, it will be possible, on analysing the
reports, to identify the police stations under
the jurisdiction of which occurrence of such
incidents is more. Foliowing the receipt of
such reports, the Government can initiate
follow up action to reduce them. This will
result in gradual reduction in such incidents.
According to my information, the police play
asignificant role in the incidents of atrocities.

Although, there is a provision for schol-
arship and other kinds of assistance for the
children of Harijans and tribals in schools,
but so far as 1know, the teachers do not give
that money to the children on some or the
other pretext. These pretexts include telling
the parents that they have not filled up the
form. Thus, they pocket that money them-
selves. | am talking about the situation pre-
vailing in the schools in Madhya Pradesh. |
do not know what the situation is in other
parts of the country. | want that such cases
should be investigaged by the Government
so that the children of Harijans and tribals
could actually get the grant which is given to
them by the Government.

I have also come to know that even for
programmes like afforestation, the Govern-

. ment acquires the land or the forests which

are predominantly inhabited by the Harijans
and the tribals. In this way, how can the -
problem of their livelihood be solved? Their
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livelihood is dependent on the forests. My
submission is that the Government should
allot whatever follow land it has to the Har-
ijans and the tribals for afforestation so that
they may get their rights. The Harijans and
the tribals do not own any land and when-
ever they go out for work they are harassed
by others. This is also one of the reasons for
incidents of atrocities on them. Therefore my
suggestion is that the Harijans and the tribals
should be given Pattas (ownership rights) of
fallow land.

Houses are being constructed and allot-
ted to the Harijan and tribals at various
places in our country under the Indira Aawas
Yojanax. Some houses have been con-
structed in cities and someinthevillages. My
submission is that whatever houses are
constructed under this scheme should be
constructed nearthe cities only sothat these
people need not have to go to far-off areas
for labour. They may be saved against ex-
ploitation in this manner as well. With these

_ words | conclude.

"SHRI A.J.V.B. MAHESWAR RAO
(Amalapuram): Mr. Deputy Speaker, Sir,
when the House is discussing such an im-
portant subject like atrocities on Harijan’s,
there is hardly any one in the House barring
those who are started to speak. | convey my
unhappiness over this. One has to feel
ashamed at the atrocities that are being
perpetrated on Harijans even after 40 years
after independence. The atrocities are tak-
ing place in every hook and corner of the
country. Even now the Harijans are not al-
lowed to draw water from common wells.
Harijans are not being allowed into the Hotel
where the right of admission is reserved.
One has to hang his head in shame over the
matter. The Hon. Prime Minister wants to
take the country to 21st century. The com-
puter era is being ushered in the country but

- inspite of all these noble intentions and
advancements, the Harijans in the country
are still being meted out araw deal. They are
being harassed and ill-treated every day.
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Atrocities against Harijans are on the in-
crease. Many hon. members who have par-
ticipated in this discussion have already
reeled off data on these atrocities. Only a
month ago, a tragedy had taken place in
Bihar where alarge number of Harijans were
killed mercilessly. This incident shook the
entire nation. But surprisingly this govern-
ment is behaving as though it is not at all
congcerned with this incident. Now it is being
said that 19 Harijans'were killed by Naxal-
ites. Not even a single arrest has been made
so far and no effort has been made to trace
the culprits.

14.00 hrs.

The seatof Shankaracharyais asacred
one and yet Puri Shankaracharya is issuing
statements condemning Harijans day in and
.day out. No action has been taken against
him so far. Neither the Central government
now the government of Orissa tried to curb
the utterances of Puri Shankaracharya. The
Central Government says that the matter is
sub-judice and chose to keep quiet. Though
a private person has filed a case in Supreme
Court, the government cannot close its eyes
and say that the matter is sub-judice. Action
has to be taken against such persons. Year
afteryear, meetings were being called by the
Prime Minister and Minister of Social Wel-
tare to discuss the atrocities on Harijans.
They reel off some figures and wash off their
hands. At no meeting did the government
mention about the concrete steps it has
taken and the concrete resuits it has
achieved in curbing these atrocities. If the
situation is allowed to continue like this, the
Harijans who constitute one fourth of our
population willfight unitedly to get their rights

sbestowed under the constitution. That day-is
not far off. They will fight unitedly and deci-
sively to achieve the cherished goal of Dr.

Ambedkar. Let it serve as a warning to the

government. | hope that the governrment will
wake up_at least now and dd something
positive for preventing these atrocities and
providing the rights to these most neglected
sections of the people.

* Translation of the speech Originally delivered in Telugu
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The reservation and other facilities
were provided and a special status was
accorded to Harijans in our constitution, yet
inspite of this clear direction, the govern-
ment has failed to act on those lines. When-
ever any incident takes place, the govern-
ment comes out with some statement. There
ends the matter. The government does not
speak about the action that has been taken
and yet to be taken so as to prevent such
incidents in future. Government also re-
mains silent about the help extended to the
victims of such incidents. Whenever any
such incident takes place in opposition-ruled
States, the Prime Minister rushestothe spot
and expresses his sympathy for the victims.
But strangely whenever such an incident
takes place in Congress-l ruled States, the
Prime Minister chooses to remain silent.
When such a ghastly incident took place in
Bihar, the Prime Minister did not go to the
place of incident. | protest at this attitude of
the Prime Minister. Sir, policies which are
being persued by this government one also
making the life of Harijans and Adivasis
miserable. Forests are being declared as
Reserved forests. Adivasis and others who
had been depending on these forests
through centuries are being suddenly de-
prived of their livelihood. Government re-
mains silent when some influential people
mint money exploiting those very reserved
forests. Rape cases were reported from
Assam. No one knows what action the gov-

‘ernment has taken to punish the culprits.
One shudders to think about the future, if the
situation is allowed to deteriorate at this
pace. The resefvation facility was accorded
to SC and ST candidate. But nowhere was it
implemented seriously. The quota is being
filled up only in the case of class IV employ-
ees like sweepers. Intop posts, in l.A.S. and
other services the policy is_deliberately
being ignored. The reservation percentage
inthese top posts ranges from 1 to 2 percent.
The reservation policy has to be strictly
implemented in all categories of posts.

The government goes on repeating that
the surplus land acquired by the government
by implementing land ceiling, is being dis-
tributed to Harijans. The fact is otherwise. No
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where, the surplus land was distributed.
Even if distributed, the pattas are not given.
In real terms they were not made the owners
of the land. The rich landlords do not hesitate
evento murderthe harijans who occupy their
surplus land. Hence steps should be takento
see that a Harijan really enjoys the fruits of
benefit of the land which was distributed to
him. The rich land lords have to be tamed.
The rights of Harijans have to be protected at
any cost. Also, the government should take
effective steps to protect the life and property
of Harijans. | am a member of Central Social
Welfare Board. But | do not know what is
going on in the Board. Simillarly a commis-
sion was set up for the same purpose. What
is the commission had done so far is
everybody’s knowledge. The achievements
of these various bodies are almost nil. The
government is trying to promote inter caste
marriages with Harijans. It was announced
that those who marry harijan boys and girls
would be given jobs. | want know how many
people including their children were pro-
vided jobs on the basis of intercaste mar-
riages.

14.04 hrs.
[MR. SHARAD DIGHE in the Chain

Many bonded labourers are Harijans, |
want to know how many Harijans both men
and women were liberated and rehabila-
tated so far. There is a legislation to prevent
child labour. Yet there are many children
who are working in various industrial estab-
lishments. Many of these children belong to
harijans. The Harijans are very poor, as
everybody knows, and hence can not afford
to send their children to schools. In stead
they send their kids to work to eam livelihood
and supplement their income. These
hopless children are not paid proper wages.
The government can atleast takes steps to

compel the employers to pay proper wages
to the children.

Sir, Harijans in the country constitute
one fourth of our population. if the atrocities
continue they are not going to keep quite in
the days to come. The Harijans would unite
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and fight for their rights and a proper place in
the society. -

Hoping that the government would take
positive steps to avert the ever deteriorating
condition of Harijans and do justice to them,
| conclude my speech.

SHR! VIRDHI CHANDER JAIN
(Barmer): Mr. Chairman, Sir, right now lwas
listening to the views of the hon. Members
who spoke on the subject attrocities on the
harijans. The people belonging to scheduled

castes and scheduled tribes are economi-.

cally, educationally and politically weak.
That's why they are being exploited. The
Central Govt. as well as the State Govern-
ments, both have taken concrete steps for
their economic upliftment. But the situation
is sobad that the Central Govt. and the State
Govemments both should take more strin-
gent and drastic steps in this regard. The
need of the hour is to improve their standard
of living. The landless farmers in the rural
areas are dependent on zamindars. When-

ever they demand minimum wages, dis-
" putes arise. At present there is no effective
union of these people to take up the cause of
their rights. Whenever these landless farm-
ers stand up to fight for their rights, they find
themselves unable to face them because
the kulaks wield a lot of power. Nowadays
police also coliaborates with the kulaks. Now
the question is how toget rid of the zamindari
system, so as to raise the living standard of

these people?

The Government has implemented
land reforms. In Rajasthanthe stepstakento
implement land reforms were not very pro-
gressive and effective so as to make the
cultivable land available to the landless. The
land distributed among the landless was
uncultivable and also unfit for any other use.
The land surrendered by the landlords was
mostly the disputed one. As a result of all
this, the economic condition of the landless
did not improve.

The Governmentgave the sloganof the
land to the tiller of the soil. But till to date this
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could not be giyen a practical shape and
both the zamindari and jagirdari systems are
stillin vogue. We got rid of the British rule and
the princely states and abolished privy
purses, but could not do anything to check
the vested interests and root out the zam-
indari system. This is our biggest weakness
and is the cause of atrocities being commit-
ted on the scheduled castes and the sched-
uled tribes. Presently atrocities are being
committed in Bihar,-U.P. and Rajasthan and
thereasonisthefailure of the Governmentto
provide land to the tillers and in fact, it
remained mere a slogan. If the Government
intendsto bring about revoiutionary changes
in the system, then it shall have to take
concrete steps and fight against the vested
interests to derive the requisite strength for
the land reforms. Difficulties and struggles
will constainly come our way. But ultimately
the right and the just will have its upperhand.
The biggest need of the hour is the land
reforms. The Planning Commission has also
stressed on it time and again but the State
Governments never agreed to it which re-
sulted in the present crisis. | would like to
state that if the Government is not in a
position to undertake all this then it should
not leave landless at the mercy of zamindars
and it should formulate some scheme for
their upliftment. Tha Government must
make provision of alternative employments
forthem particularly in the cottage industries
in the Eighth five year plan and ask them not
to work for the zamindars to earn their liveli-
hood. f such schemes are formulated for
their economic upliftment, then the inci-
dence of atrocities and injustice could be
mitigated to a great extent. Otherwise atroci-
ties and injustices will be continuously per-
petrated on them unchecked.

Second problem is that of untouchabil-
ity. Untouchability is in vogue since time
immemorial in our society and is difficult to
eradicate resulting in present chaos. The
hon. Minister has just now made a statement
that it is a big achievement of the part of the
Government that it has succeeded in getting
the entry for the harijans.to the Nathdwara
Temple. By arranging the entry of these
people to the Nathdwara Temple the Gov-
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ernment should not take it for granted that
the gates of all the temples have also been
opened for the harijans in the rural areas. In
1950 | had tried to seek the entry of the
harijans to a 2 Hindu temple inthe Barmer city
but failed in that attempt. | also lost the
electigns because it is difficult to bring about
revolutionary changes in the mentality of the
masses. A change in the mentality can only
be brought about by making an impacton the
youths and children through necessary
changes in the curriculum under the new
education policy, otherwise the problem of
untouchability will continue to persist. We
are painad o see the harijans carrying the
garbage on their heads in the urban areas.
This system can be done away with by
providing modern equipments to the munci-
palities and Municipal boards. There is the
need to get rid of this system as early as
possible.

Now | would like to speak about the
crimes. In this regard, the Centra! Govern-
ment had issued instructions to the State
Governmerts in 1980 and 1985 which have
made some impact. At present all cases of
untouchability are investigated v DSPs or
Circle Officers to bring tc the light the facts.
The harijans have also developed some
consciousrness about such crimes. They put
up resistances to such advances against
them but still in certain states particularly in
Bihar, incidents of massacre such as Belchi
massacre have taken place whicn ara the
culmination of the ongoing exploitation ofthe
landless by the landiords.

In Bihar, different castes have organi-
sed their own senas like Kanwar Sena or
Social revolutionary Force or like that. |
would like to request the Central Govern-
ment to order disbanding of all such caste
based senas. The Government must take
stringent steps to wipe out all such senas,
with the help of its armed forces. In this way,
under the democratic system such senas
have been collecting money, indulging in
dacoities, crimes and adultery. Such forces
should be quashed. Casteism is on the rise,
though all of us have put in our endeavours
to put it out and the big leaders like Jagjivan
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Ram also had raised their voice against it but
ithas notyet vanished. Atleast this much can
be done that people are not asked about
their castes in the courts. At the time of
census also, caste of the individual is noted.
The Government should stop this practice.
However, an individual may be asked about
his religion. But at least at the time of census,
the caste of an individual should not be
asked and mentioned.

Untouchability is a curse, a stigma on
our society. We musttake a vow to eradicate
untouchability from our society, to put in all
our energy and resources for the upliftment
of the poor and to implement the schemes
formulated by the Central Government for
their welfare. The Government must ear-
nestly take up the implementation of the
scheme and the component plan which have
been formulated for the development of the
tribal areas, in addition to the proper implem-
entation of the Integrated Rural Develop-
ment Programme so as to improve their
economic condition for making them powaer-
ful enough to fight the caste menace.

With these words | support this motion
which has been presented in the House.

DR. G.S. RAJHANS (Jhanjharpur): Mr.
Chairman, Sir, this discussion started on the
issue the massacre of Harijans in Hehana-
bad. 19 Harijans were brutally massacred on
16th June in Nanaha and Nagawa villages
and today we are discussing the atrocities
being committed on Harijans. | am very
much agrieved to know that yesterday also
12 Harijans have been brutally murdered in
Jehanabad near that place. It appears that
this problem is not going to be solved in the
near future.

Earlier also | had talked about the scsial
and economic conditions of Bihar and today
also, | am raising the same issue. | have to
make only one submission and please listen
to me carefully. My submissicn i1s that a
committee consisting of non-Bihari M Ps.
may be constituted and it should be en-
trusted with the task of finding out the rea-
sone of the frequent incidence of massacres
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and the probable solutions of this problem. In
my view, these things cannot be checked
unless and until a radical change is brought
about in the socio-economic conditions. As |
had earlier statéd in the House, the land
reforms have become a mockery in Bihar.
There a few people whom we may hot cali
the landlords but the land barons are owning
land in the names of their pet dogs and cats.
Hence, the position is that some people have
baen the owners of thousands acres of land
and the Government inspite of its willing-
ness, cannot do any thing in this regard.
When this is brought to the notice of the
Government; they say that the matter is
pending with the court. Under the pretext of
pendency of case in the court, these land
barons have been exploiting the people to
the extent possible.

What are the reasons of the human
killings in Jehanabad in the month of June?
The fact is that a person named Laldas
Paswan was working as a labourer for a land
baron named Rama Nand Singh. He was
given one and a half kilogram of foodgrains
as wages for his labour. He requested his
master with folded hands to increase the
wages because one_and a half kilogram of
foodgrains was not enough for his subsis-
tence. At this, his master replied, ‘Let the
time come, the wages will also be in-
creased.’ After the harvesting of crop when
that share cropper was carrying his share of
wheat to his house, the land owner objected
to it and told that he would not get any
foodgrains because he had taken a loan
from his master. At this, he told his master
that he had never taken any loan from him.
Inspite of it, he was deprived of his share and
returned home empty handed. Since he was
left with 1.0 other afternative, from the next
day he started working as a labourer for
some other person. At this, his previous
master was infuriated and in that fury of
anger, he butchered his entine tamily. A six
month old daughter, Pinki of Lal Da:
Paswan, an 8 year old boy of Girejeva
Cobbler and a 10 year old boy Umesh
Paswan were killed. Paswan was hiding
there When these people were being killed.

-
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He was asked to surrender he wanted tc
savethelives of his wife and children. Laldas
Paswan surrendered in the hope that his
wife and children would not be murdered bui
instead of getting any relief he had to face the
splash of bullets.

| had stated earlier also that the society

of Bihar cannot be separated from the Indian
society. This problem should be viewed
seriously. If itis not checked in time, it wiligo
on increasing. What are the reasons that the
government finds itself unable to implement
the land reforms in Bihar. Some people have
thousands acres of land with thegn while the
others do not have even one or two acre of
land. This struggle is not between the Har-
ijans and the caste Hindus but this is a
struggle between the haves and have nots.
ltis a struggle between the rich and the poor.
It can be seen in the rural areas how the rich
Brahamin landowner commits atrocitieson a
poor Brahamin and does not give him even
one kilogram of foodgrains for h's !abour.
The same is the case with the Rajputs also.
Thus itis a struggle between the rich and the
sr and this can be stopped only by the
.ervention of the Central Government. |
had stated even earlier that illegal arms
being manufactured in every house in Bihar.
The bombs and country made pistols are
being manufactured there and a sort of caste
war is being waged. In yesterday’s caste
war, 10 persons were killed. In addition to
this, such incidents occurred even in Jeha-
nabad and Bhagalpur. The Government wili
have to find out its solution. By 1zking the
help of B S.F., the manufacturing of these
ilegal arms should be checked in every
district, village and housa. Otherwise, there
will be a day wren these iliegal bombs and
pistole would be osrought to Delhi and you will
not be able to check it. This is a soc.o-
economic and a law and order problem. i is
my submissicn that the Central Bihar where
atr. :ties are being committed on Harijans,
snould be declared a disturbed area and
B.S.F. should be depioyed there tor the
enforcement of law. The pclice force fro.n
this area should be deployed there in every
sensitive village because the people think
.hat the Bihar Police is totally caste-ridden.
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The Bihar Police takes the caste factor into
consideration and does not take much pains
for the protection of a particular caste. Cen-
tral Bihar where these types of incidents
occur repeatedly, should be declared a dis-
turbed oned and B.S.F. should be deployed
there and then see whether the atrocities on
Harijans are checked or not. The solution of
this problem lies in ruthless implementation
of land reforms. With these words | con-
clude my speech.

KUMARI MAMATA BANERJEE
{Jadavpur): Mr. Chairman, Sir, | am grateful
to you for giving me time to speak. Shri
Ramoowalia 1s not present in the House
now, but | want to thank him for nitiating the
discussion on this subject. Shri Rajhans ji
has saidthat the atrocities on Harijans areon
increase in Bihar. My submission in this
regard is that these types of atrocities are
being committed not only in Bihar but in
Orissa, Madhya Pradesh and Gujarat also.
India is a country where the people belong-
ing to all castes, languages and religions live
together. Our ideal is “Saare !ahan Se
Accha, Hindustan Hamara”. the Gita,
Kuran, Bible and Guru Granth Saheb are
also our ideals. Shri Rajhans ji has said just
now that Harijans are the worst aftected in
the present caste war. But the atrocities on
Harijans are being committed in all the
States of Hindustan. No doubr, the grass
root of this problem is the socto-economic
problem. The issue of haves and have nots
have been raised only in this context. This is
also true that our Government have paid
adequate aitention to the development of
Harijans and other backward classes. When
our constitution was drafted, Dr. Ambedxar,
Mahatma Gandhi and Pandit Jawahar Lal

Nehru did the utmost to uplift these commu- -

nities after independence, and the effoits
are stillon. Buttoday the struggle againstthe
casteism has taken serious turn. Atrocities
on Harijans have taken place not only in
Jahanabad, but as Shri Rajhans has pointed
out, such incidents have taken place in his
constituency Bhagalpur and- Orissa also.
The Hon. Minister should arrange to conduct
a survey to find out its cause. There is
Parliamentary Commitiee on Welfare of
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Scheduled Castes and Scheduled Tribes
which is performing its duty but as Shri
Rajhans has suggested, the Government
should depute a team of the' Members of
Parliament, which should look into the basic
problems of these communities. it is not
proper that we do not respect the fesling of
Harijans. ** 4o not care for them. Hon.
Prime Mini.. .. nimself has stated that we will
have to pay more attention to the problems
of Harijans and we have also read it in the
newspapers. But who will initiate action in
this regard? | would like to quote figures of
the incidents of atrocities committed on
Harijans. In 1985, the number of Harijans
upon when atrocities w :re committed was
5373,502 werekilled and 1357 were injured.
In 1986 atrocities were committed on 5403
persons, 563 killed and 1406 injured. In 1987
atrocities were committed on 3196 persons,
481 killed and 1471 injured. The incident of
Jahanabad has not been included in these
figures. The main cause of the recent inci-
dent, I think, is land reform. One of the major
achievements of West Bengal Governm.ant
is the implementation of land reform. The
poor people can be provided with land
through land reforms. But the Government
of Bihar has not implemented the land re-
forms. It has got to be done expeditiously,
otherwise the struggle of haves and have-
nots wiil never end. The struggle between
the zamindars and the poor has been going
on and it will continue. On the other hand
Naxalite agitation is also going on. The res-
ervation policy of the Government is quite
correct but its implementation is not proper.
| have been a member of Committee for
welfare of Scheduled Castes and Scheduled
Tribes arid observed that the reserved quota
meant for these categories is not properly
filled by the officials and the same is filied by
the general candidates. Those people feel
that they are discriminated. The Govern-
ment is not paying adequate attention to-
wards this problem. That is why reservation
policy of the Government is not being imple-
mented effectively. You must review the
situation. Earlier when a bill on the same
subject was introduced, Meira Kumar had
related a number of.incidents. | was deeply
shocked to hear that even after 40 years of
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independence people nourish feelings of
untouchability towards their Harijan broth-
ers. They are not allowed to enter several
temples, mosques and other places also.
Our country follows secularism but Harijans
are an exception to this. Religion says that
nobody can interfere’ with the religion of
others, a person of higher caste cannot
suppress the person of lower caste and
insult him. So equal respect and regard
should be given to everybody. Although we
are proud of our country and claim that there
is no discrimination on the basis of caste or
creed but the correct picture is different
altogether because there is discriminatipn
on caste basis. | would ike to submit that the
progress of the nation depends not on dis-
crimination but on unity at this juncture. All
the citizens of India should ncuicate this
feeling. Not to talk of Harijans, atrocities are
commitied even on rinorities at some
places... lt is a matter of great regret. When
Shrimati Indira Gandhi was our Prime Minis-
ter she was not allowed to enter the Pur
temple. In a secular country like ours on what
basis she was prohibited. People belonging
to different castes, religions and speaking
different languages live together in our coun-
try. Even our present Prime Minister Shri
Rajiv Gandhi was prohibited from entering
the temple on the plea that he was not Hindu.
Has nobody other than a Hindu got the right
to go to temple? Should a Muslim not be
permitted to enter any church. How can the
people of various communities live together
in such a situation? How can the song ‘Sare
jahan se acha, Hindustan Hamara’ be
proved a reality? | congratulate ‘e Govern-
ment for its effective measures to enable the
Harijans to offer prayers in the Nathdwara
temple. But at the same time | wish that the
sanctity of holy shrines should be main-
tained and no one should interfere unneces-
sarily in their working but people of other
religions should aiso be aliowed to enter the
afcresaid holy places. i Muslims are prohib-
ited from entering temples and Hindus are
prohibited from entering mosques, the inci-
dents of atrocities on weak2r section will
further increase. Weaker sections comprise
people of all communities viz Muslims, Har-
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ijans Girijans and Sikhs. So, this should not
happen. The Government should follow a
uniform policy and there should be no dis-
crimination in this respect. | would like the
Government to take a serious note of the
incidents occurred at Jahanabad, Gujarat,
Orissa and Madhya Pradesh. Although
many schemes have been formulatedfor the
upliftment of Harijans and Adivasis, Plan-
ning Commissidn has aiso allocated
adequate funds, get owing to faulty implem-
entation of the schemes, these people still
remain disappointed. | would urge the Gov-
ernment io give priority to these communt-
ties, and tc complete their backlog in the
services at the earliest. | do net want to
discuss the matter extensively because
there is good number of Harjan Adivas!
Members in the House and opportunty
should be provided to them a'<2 to express
their views but we should create such a
sittation in which there may not be any
discrimination. Ours is a secular country and
we should proceed aecording to that ideol-
ogy. We should also pay attention to muni-
mice the gap between haves and have-nots
in our country.

(English]

SHRIHET RAM (Sirsa): Mr. Chairman,
Sir, 4 cannot forget the day in my life, when |
had been elected to this House and the day
on which in Bihar the massacre has hap-
pened. | will never forget this massacre. On
the one hand, | was elected as a Member
and on the other hand, news came 22 lives
were lost. We cannot understand what a
mess and what chaos is going on in India.
We are 25% population of this country. We
are a social and economic bone of this
country. But what we are having? We are
having no economic power, not even politi-
cal power. Whatever the British Government
had done about reservation, it was safe-
guarded in our Constitution by the grace of
Dr. Ambedkar. But what is this reservation?
Reservation is notfor Scheduled Castes. ltis
for the non Scheduled Castes. 15% is re-
setved for Scheduled Castes. But they are
not eligible because they are not having,
maérit. Who is deciding about the merit. | do



377  Disc. Under
193 re. Atrocities

not know. What is the merit, | do not knaw.
You may say, 7 1/2% is reserved for ST. So,
the remaining would be filled up by others.
That means, 82% would be reserved for the
non-Scheduled Castes and that would be
filled up. But due to lack of merit—it is de-
cided by the same person—reservation is
not done jor us. What is the merit? A girl or
a boy born in a Scheduled Caste family has
no facility, not even of house, not even of
light. He has to sit on a separate seat in the
school. Their teacher is not interested in
asking anything from him. He steers his way’
through Matric or BA, whatever he does. On
the other hand, in public schools and Door
schools, there are facilities. They come out
with good marks and if they are not getting
good marks, they arrange the marks. This is
happening and they are getting thc merit.
But those who are fighting from the day of
their birth against poverty and humiliation
are not coming up and they are not called
meritorious. What is this system? | cannot
understand. What for reservation is? He
enters the professional colleges where he
has to cope with English medium of instruc-
tion for which he is not prepared. Due to this
system and money power, instead of rising
morally and mentally, they are depressed
and some have to resist this menace. They
leave the professional colleges because
there is nobody to help them and to cooper-
ate with them and there is no hope forthem.
Even the teachers will not cooperate and
assist them. But if any son of a rich person
enters the college, he will have every facility.
The teachers and his relatives help him. But
if a scheduled caste student enters the
medical college or engineering college, he
will have nobody to support him. At least they
should be helped because they cannot af-
ford to live like the rich. There should be
separate colleges and universities. They
should not<e left alone and separated. |
know that separate universiies and colleges
will create aloofness and separation. It is
already there. The Scheduled Caste people
cannot mingle with them. They are -alone.
This is due to this century-old holocaust that
Ekalavya has been sacrificed in Ma-
habharata. During Ramayana period, Ram
has got killed Nishad. Even in Rig Veda,
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there were four sections of society and the
fifth is that of Scheduled Caste. There is no
history about Scheduled Caste. Still we are
makers of history. Scheduled Caste has no
political power. You can well knoy that Shri
Ambedkar could not win the election to
Parliament because he was not having the
support of any political party. All the Sched-
uled Caste people were behind Br. Am-
bedkar but he lost. This means that without
any help, no Scheduled Caste man whether
from Congress or Opposition party, can win.
We can only see the language of the party.
if there is any whip, we will not be ableto see
or say anything for the people he represents.
What | suggest is very simple. To meet this
chaos, we have to change the social and
political system and even our Constitution
has to be amended, because reservation is
essentially wrong. Reservation is not doing
anything. Reservation is not creating any
facilities. It is creating chaos because the
peopléewho are getting these benefits are
only a fringe of society and they are unable
to lead the nation. | will refer to a Hindi
novelist, Amrit Lal Nagar who wrote the
novel “Nachyo Bahut Nacho Gopal”. In that
novel, a man belonging to Scheduled Caste
is the leader of dacoits and the other dacoits
who are to be led by him ask him *What is
your caste?” He declares himself a Thakur.
He knows that if he is telling that he ic
Valmiki, they will not obey him. This is the
real situation. So also, if we are telling that
we belong to Scheduled Caste Community
and we are Scheduled Caste people, no-
body is going to follow us. The same condi-
tion has happened in the case of Shri
Jagjivan Ram. He fought for this country for
a period of sixty years; he fought for tha
country, for the people but he was called the
Leader of Harijans. He was declared as the
leader of the Harijans and not of the nation as
a whole. The same position holds good with
-all the leaders. Bahut Nachogopal vividly
expressed how this Class is being harassed.
There is no way out. We have to search and
find a new way out. It is not that we depend
on the Government alone. We try to change
the religion so that we may be accepted in
another religion. But there also, we are the
out-castes. We have accepted Sikhism. We

978
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are called Aavidasia and Majhabi etc. We
have accepted Bhuddism and we are called
Neo-Bhuddists. We have accepted Christi-
anity and there also we ara having the same
thing. We used to do this because that was
our livelihood. We feel that if we do like that,
we may be accepted in socisty. But, instead,
we have got our hands cut. The society is not
accapting us in toto. Therefore, | would like
to suggest that the economic, social and
political system need a thorough overhaul-
ing in this country. if that is not done, then
under that holocaust, we will remain sup-
pressed. We will be afraid of certain forces.
We will not be able to speak. We will remain
as meek and silent people. We will be unable
to speak, unable to express our feelings
ourselves. Now, one-fourth of the population
of this country remains silent suppressed,
and maimed. They are unable to lead their
life. ‘Therefore, | would request the hon.
Minister to see if anything can be done for
those down-trodden people. lf the Govern=
ment can do something, | will be highly
thankful to them and as you are having
power, you can help such people so that with
pride, we may say that we are Indians and
there is no discrimination in terms of caste
and creed. We may say with pride that in
India nobody is discriminated against reli-
gion. By doing this,. Mahatma Gandhi’'s
dream may be fulfilled at least after 40 years
of our independence. | would suggest that
this situation should not be extended for
another five or 10 years. If this is not im-
proved, then | would like to submit that the
very existence of India may be in danger. |
give this warning to this Government.

With these words, | conclude.

SHRI V. SREENIVASA PRASAD
(Chamarajanagar): Mr. Chairman, Sir, the
people of Scheduled Caste and Scheduled
Tribe community still continue to be sup-
pressed due to their social and economic
conditions. Just two days ago, our hon.
Prime Minister convened a mesting of MPs
belonging to Scheduled-Caste and Sched-
uled Tribe community, Chief Ministers, Lt.

Govermors to review the Seventh Reportof
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the Commission for Scheduled Castes and:
Scheduled Tribes for the year 1984-85. The
hon. Minister for Social Welfare was aiso
present there. | really compliment the Prime
Minister for his radical ideas which he has
given. In the discussion, reservation of posts
for Scheduled Caste and Scheduled Tribe
people and about the atrocities committed,
their development figured.

Sir, | have been elected twice to this
sovereign body of this country. Time and
again, in this August House, we have been
discussing about the atrocities on Harijans
and so many suggestions and remedies
were put forth by the hon. members to pre-
vent the atrocities on Harijans and to im-
prove their socio-economic conditions. | am
sorry to say even after 40 years of Independ-
ence, Harijans have been subjected to
humiliations and exploitations. Today, our
country is celebrating 40th year of Independ-
ence. Even in this Capital, in memory of this,
a marathon race was conducted in a
colourful manner. Still so many programmes
are going on in celebration of gur Fortieth
year Independence; so many cultural pro-
grammes are going on; you can See
colourful posters in airports and other impor-
tant'places that we are celebrating our For-
tieth Independence. On the other hand, the
atrocities have been taking place on Har-
ijans in this country. So many Harijans have
been killed in States like Bihar. Even in
States like Kerala and Karnataka, atrocities
are taking place. An inhuman imposition like
forcing the Harijans to eat human excreta is
taking place. In Karnataka, as my senior
friend, Shri Sidnal, has said, in his Constitu-
ency in Bendigere village, just because a
Harijan boy cut off some grass to be used as
fodder for his animal, he was made to eat
human excreta. The same was the case in
Shimoga district, in Tattur village: a Harijan
went to the temple and he requested for
worship of the God; he was refused and then
he was forced'to eat human excreta. The
same was the case in Kerala also. This isthe
nature of the atrocities being committed in
this country. Why are these atrocities taking
place in this country? As far as iy knowl-
edge goes — and almost all the Members
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are aware of it —, basically, these Harfjlans
are not The asset-owning community, they
are the poorest among the poor; the majority
of these people are living below the poverty
fine. Therefore, the feudal. landiords of the
society make constant attacks on the lan-
diess labourers and they are exploiting their
poverty because those people are basically
agriculiural labourers.

| would like to say one more thing. We
are also elected representatives belonging
to Scheduled Castes and Scheduled Tribes.

We have also failed in our attempts to safe- -

guard the interests of the Scheduled Castes
and Scheduled Tribes because our electoral
system is such. For example, in a reserved
Constituency, 85 per cent of the voters be-
long to non-Scheduled Castes and we have
to act according to their whims and fancies.
it we assert our responsibility under the
Constitution and try to help and protect the
interests of the weaker sections of the com-
munity, whenever any injustice takes place,
if we try to set right, the other people, the 85
per cent of the people feel that we are
instigating the Scheduled Caste people
against the non-Scheduled Caste people
and they say that we have been breeding
hatred against 85 per cent of the non-Sched-
uled Caste psople. lf the non-Scheduled
Caste people say anything about the Sched-
uled Caste people, they will be known as
social reformers, they will be called the he-
roes of the society. But if we say anything, we
are told that we are breeding hatred. This is
the position. Therefore, | would suggest that,
unless and untilthere is a separate electoral
system, we cannot honestly discharge our
duties. After all, we are also human beings.
We do not want our relations to be spoiled. If
we take up their cause openly here, then we
will be mistaken and we may be defeated in
the elections. Therefore, unless and until
there is a separate electoral system for
Scheduled Castes to' elect their true repre-
sentatives, their problems cannot be tack-
led. This is the position in respect of Parlia-
ment and State Assemblies also.

You see our foreign policy. We talk
always about anti-apartheid. We criticise
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in South Africa because these white people
have been expioiting the black people in
South Africa. in this country, except in cer~
tain towns and cities, you can see this apart-
heid in each and every village of this country.
This is the position. In what way the Sched-
uled Castes of this country are betterorhave
got better facilities for living than these black
people. Our position today is still worst than
the black people. (Interruptions)

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI): Go and see Africa,
you will not say that.

SHRI V. SREENIVASA PRASAD: 1|
have been seeing. We have been experi-
encing in the villages. | am not condemning
any individual or Government but our sys-
tem as such is like that. We have heard of
Bihar and U.P. Dr. Rajhans has just now said
that just because a Harijan demanded for
one and a half kilogram of ration in a village
in Bihar he was killed. This is the position of
our society. Harijans are not only being killed
physically but they are being tortured men-
tally also. Two hundred million of these
Harijans have been insulted by Swami
Shankaracharya of Puri. He said that Har-
ijans should not be allowed to enter into the
temple. We the youngsters know that we will
not be benefited by entering this temple. But
our illiterate people think that they will get
salvation by entering the temple and their
problems and difficulties will be solved. More
than that, according to our Constitution, it is
our right to enter the temple. That is why, we
demanded that Swami Shankaracharya
should be arrested. He has said that Har-
ijans ghould not be allowed to enter into
temple whether it is Nathdwara or any other
temple. But subsequently, | appreciate all
those who have got progressive thought had
cqndemned his aititude and statement. And
he subsequently twisted the statement, and
said: “Almighty God loves the Harijans more

+ than others. Why should they bother to go to

the tempie. God Himself propitiate His devo-
tees.
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Then, yesterday, | think, Madam Bajpai
announced that some of the Harijans have
entered the Nathdwara temple. If it were so,
W the Harijans are the lovers of this Almighty
God, then this Swamiji could have led the
delegation. But he has not done anything. |
was told that after these Harijans came out of
the temple, that temple was cleansed.

As | said, | am not bothered about this
temple. But our illiterate people think that
they will get salvation by entering the temple.
Therefore, | would request the Hon. Minister
to take action against this Swamiji. Article 17
of our Constitution says that any person
preaching or practising untouchability,
which is a crime, is punishable under law.
But nothing has been done against this
Swanmiji. Kindly direct the concerned State
whether it is Orissa or Rajasthan to take
action against Swamiji.

{ would like to suggest about the solu-
tion to improve the socio-economic condi-
tion of this community. | request at least a
provision of land for landless should be
made because Harijans are basically agri-»
cultural labourers and in order to give them
security against the continuous onslaught
land should be made available to the lan-
diess. Another is the enforcement of mini-
mum wages. As Dr. Rajhans has said 80 to
90 per cent of this community belong to
agricultural class.

The enforcement of Minimum Wages
Act is essential.

About educational facilities which is the
major solution, | would request the Govern-
ment that as enunciated in the Directive
Principles clearly, free and compuisory
education should be given. Kindly give us
compulsory and free education. Any popular
Govemment cannot distribute wealth and
make everyone rich. At least give us educa-
tion, we will come up and to know how to get
our frights. Therefore | would request that in
order to give education, please make it
compulsory. Kindly provide residential
school at hoblilevel and give more and more

The possibilities of private employment
are absolutely limited for the Scheduled
Caste community. In order to give employ-
ment opportunities, at least to fill up the
backlog, 50% reservation should be made
for the Scheduled Caste at the recruitment
level.

About the atrocities in States like Bihar
and Uttar Pradesh, there the people are very
poor and they don't have the power or
strength to fight against the feudal landlords.
The feudal landlords have got arms like
pistol, guns etc. If it is possible, please give
us also some arms so that these feudal
landlords and other anti social people will
come to know the value of life. If these
peaple have got some pistol or other arms to
defend themselves, the feudal landlords get
threatened. That is why kindly distribute
some arms to defend themselves to these

people.

As far as | know, sometime back the
Home Ministry has issued a circular or in-
struction to the various State Governments
that wherever atrocities have been taking
place against Harijans, either the District
Collector or the Superintendent of Police
should be an officer belonging to the Sched-
uled Caste. | would like to know how many
States have implemented this instruction.

My friend was talking about adequate
representation for SC people in the military.
The high caste people are not allowing us to
live; at least allow us to die for the sake of the
country by giving us more representation in
the military.

We have enacted certain Acts here to
curb the terrorism. The Central Government
has now got the Prevention of Terrorist Ac-
tivities Act, under which deterrent action is
taken against the guilty. Similarly, atrocities’
on Harijans are also on the same focting as
terrorism and it is a previous crime. There-
fore, similar provisions should be made
against those who commit atrocities on
Harijans. Terrorist problem is there in
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Punjab only. But the atrocities on Harijans
are taking place in evary nook and corner of
the country. So, this Act should be applied to
curb this menace also on Harijans and Adi-
vasis.

With these words, | conclude.
[Translaﬁon]

SHRIMATI SUNDERWATI NAWAL
PRABHAKAR (Karol Bagh): Mr. Chairman,
Sir, | am grateful to you for giving me an
opportunity to speak.

Sir, you may recall that when our coun-
try got freedom, Gandhiji gave us a slogan
that our independence will remain incom-
plete as long as untouchability is not abol-
ished. He worked for the welfare of Harijans
until his death. Atrocities were committed
and untouchability was practised at that
time. They were not allowed enter the
temples. He called them Harijan merely
because allhuman beings are the creation of
God. The universe is created by the al-
mighty. Harijans are no exception to this,
why should we treat them differently. So he
called them Harijans. But it is a matter of
great regret that our fellow beings inter-
preted the word Harijan differently. They
consider that the Harijans are ditferent and
they have nothing to do with them.

What | mean to say is that unless un-
touchability is abolished and due respect is
given to Harijans, the dream of complete
independence for Harijans wili not be ful-
filled.

1 think the whole discussion is futile
unless the schemes meant for the upliftment
of Harijans are executed properly. Proper
implementation is an important task. People
complain that injustice is being done to them.
Some of the hon. Members have just now
spoken. They related the incidents of atroci-
ties committed on Harijans at Jahanabad.
Massacres were done at various other
places also in Bihar. Such incidents take
place everywhere, why is it so? Are Harijans
not human beings? Are Adivasis not human
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beings? Can't they become the member of

our society just because they are Harijans or
Adivasis?

At the time of elections, adequate im-
portance is given to them as voters. All the
politicians get the rough estimate of Harijan
votes and are eager to get their support. But
they are notgiven due respect thereafter and
totally ignored in the day today life. There are
different types of schools in Delhi and other
big cities. There are public schools, private
schools and government schools. But the
Harijans have to face a great difficulty in
getting admission for their children. They do
not get admission in colleges. Colleges do
not accept the certificate which they give in
the schools. They.ask for another certificate.
They have to get a photostat copy of the
certificate and only then they get admission.
Many children do not get admission due to
the less percentage of marks also.

A great distinction is made between the
children of public schools and those of
Government schools with the result a hor-
rible situation has arisen for Harijans. In
public schools, children of rich people study,
who can affard to pay a fee of Rs. two
hundred per month. | have been demanding
here that in public schools, some percent-
age of admission should be fixed for the
Harijan and tribal children. If the Harijan
children get the opportunity to study in public
schools, then only equality will come. Other-
wise, there will always be discrimination. So
the Government should take over the public
schools so that all children both of the rich
and the poor can study together. This will
result in removal of the caste system. Until
this thing is done, Harijan children will never
get the opportunity to rise.

In villages, children go to schools. It is
shown on the television also that children of
high families sit on one side and the Harijan
children sit on the other. Do the Harijan
children not have eyes, nose, ears and
brain? Do they come dirty or bring urine in
bags due to which they are hated? 41 years
have elapsed since our country got inde-
pendence, but still the same feeling is pre-
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vailing that a Harijan remains a Harijans. A
number of murders are taking place. How
this carnage should be stopped? This is a
very serious matter. Many persons are burnt
alive and many are murdered and thrown
intd the rivar. Wha is responsible for all this?
Why stringent.steps are not taken to stop
these things. | would like to tell something
about Pararia village which | visited along
with two or three Jady M.Ps. We saw that
there are about20 or 21 houses. The dispute
arose about onegirl who was going to her in-
laws’ house. | amgiving you the fact. In the
night, police went to the village and beat up
and scared away all the young and old male
members of the houses towards the jungle
and after that they misbehave with the
women. | don’t understand why the peor
Harijan women are tortured. They are not
treated as women. They are our sisters and
daughters and do have respect. On an
enquiry, the police said that nothing had
happened there. When we went to the police
station to lodge a report, no one was there.
When protectors themselves have become
killers then who will extend protection. Who
is above them. Our Pagliament is above
them and the representatives alected by
lakhs and crores of people sit here. It should
be decided here as to how atrocities being
commifted on women be minimised.
Through newspapers in Delhi and by going
there alse we come to know as to how the
women are tortured. This problem should be

solved. After all, they also belong to this

country and have the right to live. Many
Members mentioned about the temples.
Harijans are not allowed to enter temples
~and if they enter, then the place is washed
+with water and milk. Isthere some oneto see
what is happaening in villagee and help.the
poor and do justice to thém? No one has
been paying attention towards them for
years. lfit'is said thatthere should be a police
post for the protection of Harijans, even in
this a doubt arises. Because we have seen
that if anyone goes to the police to lodge a
report, he is beaten up, scared away and
threatened with dire ‘consequences. So
where the poor will go? Half of the funds
provided for Harfjans are pocketed by the
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middiemen. They never get the full amount

of the assistance provided by the Govern-

ment. In’offices, they have to bribe peons

and gate-keepers and thus they do not even
get half of the amount. Just two orthree days

ago, Rajiv ji said in our meeting that why the

quota reserved for Harijans is not com-

pleted. There may be some officials who do

not pay attention towards this matter. | don’t

understand as to why it is so ahd for how long

this will go on like this. Even today, our
people are backward and in education also
they are lagging behind. In foreign countries,

when toilets are cleaned, the garbage is

removed, the scavengers wear a clean

dress and when they go homg, they live

there quite respectfully and comfortably

along with other people. But in India, that

position has net yet been attained. Only God

can save Harijans from fhe-traditional curse
with which they have beerr putfing 0p'
through the ages.

[English]

MR. CHAIRMAN: Shri Charaniit Singh
Athwal.

SHRI AJ.V.B. MAHESWARA RAO:
Sir, today some harijans were murdered by
some people. So | want a statement from the
Minister.

MR. CHAIRMAN: Let us finish this.

[ Translation]

SHRI CHARANJIT SINGH ATHWAL
(Ropar): Mr. Chairman, Sir, | thank you for
the time you have given me to speak......

SHRI RAMSWAROOP RAM: Mr.
Chairman, Sir, we are having a discussion
regarding the atrocities being committed on
Harijans, but | have got an information that
12 persons have been murdered in Jahana-

SHRI CHARANJIT SINGH ATHWAL: It has
been forty years since this country got inde-
pendence. Most of the time, the Congress
party has been in power at the Centre and in



389 Disc. Under
193 re. Atrocities

most of the States also. Although itis correct
that Opposition has also been in power in
some States. But we as their representa-
tives know that even after such a long tims,
there has been no improvement in the con-
dition of Harijans. it is known from the extent
of progress of harffans that how far the
Congress' Government has been serious
about them both at the Centre and in the
States. Even today, the posts are being
dereserved. Who is responsible for this; who
should be doubted? | think that the Govern-
ment has done this deliberately because
anti-harijan persons are dominant in this
Government and that is why posts are being
dereserved. So far as A and B class posts
reserved for Hanjans are concerned, there is
still a backlog. The Government has never
been serious about their quota. If the Gov-
ernment has been serious, this situation
would not have arisen. | am proud to say that
in Punjab, when there was paucity of teach-
ers, then our Government arranged special
training for them and made them teachers
and thus completed the backlog, but here
neither any instruction has been given to

complete the backlog nor any arrangements

have been made imparting training to them.
It the Government has been really con-
cerned about Harijans then it should have
done this. In villages, a person who has land,
enjoys his self-respect, whether he is a
Harijan or arich man. But the Harijans inthe
village have not been given that land. It
would be not wrong to say that the Harijans
have been made abone of contention. Some
agents of the Government go and tell Har-
ijans that they would get the landlord’s land.
On the other hand, they tell the Zamindar
that the Harijan would usurp your land. As a
result, bitterness is created between them.
On paper, the Government allots the land to
Harijans, butin actuality, that land remains in
the possession of the Zamindar. First of all,
there is boycott, then there’is a fight and the
harijan is unable to take possession of the
land, as the Zamindar does not let him do so.
So there is a fight in the'village. Then some
"agents of your party go there and say thatour
Govemment has allotted you land, but this
landlord is not letting you to take its posses-
sion, because he belongs to an opposition
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party. in this way, you politically exploit
Harijans. They are already exploited eco-
romically. | want to say that exep after 40
years of independence, you'are exploiting
Harijans only 1o get their votes. Allotment of
land to them is shown on paper only, but in
reality they never get possession. If the
government had really been sincere about
providing land to the Harijans, then.it would
have made such laws undet ‘which alerg
with aliotment the harijans would: haks aiso
got the possession of the.land and-they
would have notto go to coufts. First of all
they don’t have means to go to courts.

He does not have the manpowef with
the help of which he could forcibly-take the
possession of that land. That is why the
Government has been making the Harijans
of the Country a bone of contention just to
take vote from them and befool them.

Had the Government been sincere, we
could have over come the deplorable condi-
tion of Harijans in service matters. Their
position is very bad in services. Our Col-
leagues who have entered the Parliament
on the basis of reservation know this thing
very well. Itis altogether a different thing that
they are keeping mum having been bound
by their party discipline. But they know that
injustice is being done to the Harijans. An
officer belonging to Harijan Community
continues to be efficient, able and intelligent
only upto the time his immediate boss re-
mains unaware that he is reaching his
(boss’s) level. The moment the boss comes
to know that the officer is reacbing equal to
his level; he becomes in-efficient corrupt and
everything goes wrong with him. Allegations
will start levelling against him. If there will be
no ather way left to take action against jim,
an application will be put against him with a
view to stall his promotion. | came to know
from the Department of Railways that as
soon as an officer belonging to Scheduled
Castes becomes due for promotion, a stay
order is taken from the High Court by filing a
will ‘petition and his promotion is stalled.
Whenthe say is vacated, he is promoted not
with retrospective effect but from a later
date. Every time the same story is being
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repeated. In this way officers belonging to
Scheduled Castes are not being treated
properly and their seniority is bding dis-
turbad, | am of the view that the Government
did not pay due attention to this problem
deliberately-There are innumerable boards,
corporations and universities under the
Government control. Though the Scheduléd
caste$ and Adivasis are being given due
reprasentalon at the titne of recruitment to
various posts in Central Government
Dspartment's under the prescribed rules,
yettheir representationifrttie boards, corpo-
rations and universities which are about
2500 to 3000 in number, is not satistactory.
So farno Harijan has been made a member
of any board.

| would like to know from the Govemn-
ment as to how many Harijans and Adivasis
have been made members in various re-
cruitment and promotion boards and
Committees. Scheduled Caste candidate
will fesl satisfied when he will come to know
that his candidature is being rejected by the
board in which a member of his community
is a bonafide member. |, therefore, request
the Government to include members of
Scheduled Castes and Scheduled Tribes in
all such committees, boards and Corpora-
tions.

Now, the thing | want to know might
affect the States Also. My point is that how
many persons belonging to Scheduled
Castes and Scheduled Tribes have been
made Migister in the Central Cabinet. How
many of them are cabinet Ministers, how
many are States Ministers and Deputy Min-
isters. When the Central Government does
not give them proportionate representation
what the States will do. The States will be
influenced by the Centre. Today Rajivjiis not
here, otherwise | would have asked a ques-
tion to him. The hon. Minister is sitting here.
Could she be pleased to state as to how
many persons belonging to Scheduled
Caste and Scheduled Tribes have been
given berths in the Cabinet at the Centre.
Until and unless the Central Government
{ollows these riorms at the centre, how it can
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bd expected from the State ernment
When the pacple belongmq Scheduled
Castes and uled, Tribes are included

in-the term ‘of Ministers, they will induct
persor belonging to their communities as
officers and when their own men will become
‘officers they willnot allow any atrocities to be
~ommitted on these communities.

Mr. Chairman, Sir, after 40 years,-of
independence, posts meant for Scheduled
Castes and Scheduled Tribes are lying
vacant and the persons balonging to these
communities are not being recruited against
these posts. The Heads of the Departments
may be held guilty. If the posts in the univer-
sities are lying vacant, whether for clerks or
for any other post, the Vice Chancellors of
the universities should be asked as to why
the posts are lying vacant and they should be
held responsible for that.

| would like to submit that people be-
longing to Scheduled Castes and Scheduled
Tribes should be made members in all
universities, boards and Corporations. It is
not enough that the Scheduled Castes and
Scheduled Tribes are given representation
among the employees in these bodies, but
these communities must also have political
representatives in these bodies. This meas-
ure will do some good to these communities.

Mr. Chairman, Sir, | would like to know
as to why no action has yet been taken
against the Shankaracharya of Puri. He has
done the worst thing. Everybody, who has
some regard for human beings and who has
some feeling for aman, feels that the Shank-
aracharya committed a wrong thing. Our
constitution says that there is no ban on
anybody entering apublic place on the basis
of caste, creed or religion. Then what action
the Central of the State Government has
taken against him. It should notbe sothata
private person filed a suitinthe courtandthe
Govermnment say that it has filed a case. |
would, therefore, like to know as to what the
Govemment has done in this case and what
action has it taken. Similarly, Scheduled
Castes and Scheduled Tribes should be
given proper representation in Public
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schools also so that the Harijans could
breathe free air and live happily in this new
world. With these words, |1 express my
thanks to you.

[English]

SHRI MAHABIR PRASAD YADAV
(Maa‘hepura): Mr. Chairman, | thank you
very much thatyou have called me atthe last
moment to speak. So, Ithink | will notbe able
toconclude my speech today. That is my first
submission. ]

MR. CHAIRMAN: You will get time to
continue your speech later on.

+  SHRIMAHABIR PRASAD YADAV: Mr.

Chairman, Sir, the matter under discussion
is, ‘Atrocities on harijans’. Atrocities should
not be committed on harijans but it does not
mean that is should be committed on non-
harijans. We have to take the matter in a
proper perspective. In totality, we have to
see the both sides of the coin. We have to
condemn it. We have to take every possible
measure to see that atrocities should not be
committed on Harijans. Government should
take more stringent measures to bring
amend to the atroticities on harijans to an
end. :

Society js not static, it is dynamic. Every
problem that is solved creates new prob-
lems. A number of provisions are there for
the upliftment of the harijans. A number of
laws have been enacted and the Govern-
ment is looking forward for their upliftment.
But there are so many inter-related and
interconnected problems that we have to
see and solve.

MR. CHAIRMAN : You con continue
next time.

T

15.31 hrs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

FIFTY FIFTH REPORT
[English]

MR..CHAIRMAN: Now, we will take up

SRAVANA 21, 1910 (SAKA) Muslim Women (Prot. 384

of Rights on Divorce) Bill
ltem No. 16.

SHRIS. S. BHOYE (Maligaon): Ibeg to
move:

“That this House do agree with the
Fifty-fifth Report of the Committee on
Private Members’ Bilis and Resolu-
tions presented to the House on the
10th August, 1988"

MR. CHAIRMAN: The question is:
“That this House do agree with the
Fifty-tifth Report of the Committee on
Private Members’ Bills and Resolu-
tions presented to the House on the
10th August, 1988."

The motion was adopted.

MR. CHAIRMAN: Bills for introduction.
PROF. P.J.KURIEN — Not present

ShriJai Prakash Agrawal — Not pres-
. ent

Shri Syed Shahabuddin

15.31 1/2 hrs.

MUSLIM WOMEN (PROTECTION OF
RIGHTS ON DIVORCE) AMENDMENT
BILL

{Substitution of new long title for the
existing Long Title etc.)

[English]

SHRI SYED SHAHABUDDIN (Kishan-
ganj) : | beg to move for leave to introduce a
Billto amend the Muslim Women {Protection
of Rights on Divorce) Act, 1986.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a
Bill to amend the Muslim



395  Banning of
Smoking Bl

[Mr. Chairman]
Women{Protection of Rights on Di-
vorce) Act, 1986.
The motion was adopted

SHR! SYED SHAHABUDDIN: | Intro-
duce the Bill.

MR. CHAIRMAN: Shrimati Basavara-
jeswari — Not present

SHRI V. TULSIRAM —Not present.

15.32 hrs.
BANNING OF SMOKING BILLS
[English]

SHRI G.S. BASAVARAJU (Tumkur): |
beg to move for leave to introduce a Bill to
provide for banning of smoking and for
matters connected therewith.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a

Bilt to provide for banning of smoking

and for matters connected therewith.
The motion was adopted

SHRI G.S. BASAVARAJU: | introduce
the Bill.

15.32 1/2 hrs.

PROHIBITION BILL
[English]

SHRI G.S, BASAVARAJU (Tumkur): |
beg to move for leave to introduce a Bill to
providé for total prohibition and for matters
connected therewith or incidental thereto.

MR. CHAIRMAN: Thg question is:

“That leave be granted to introduce a
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Bill to provide for total prohibition and -
for matters connected therewith or
incidental thereto.

The motion was aaopted

SHRI G.S. BASAVARAJU: | introduce
the Bill.

15.33 hrs.
YOUTH WELFARE BILL
[English]

SHRI S.B. SIDNAL (Belgaum): I beg to
move for leave to introduce a Bill to provide
for a comprehensive policy for the develop-
ment of the youth in the country.

MR. CHAIRMAN: The quaestion is:

“That leave be granted to introduce a
Bill to provide for a comprehensive
policy for the development of the
youth in the country”.

The motion was adopted

SHRI S.B. SIDNAL: lintroduce the Bitl.

1533 1/2 hrs.

HUMAN RESOURCES (UTILISATION)
BILL °

[English]

SHRI S.B. SIDNAL: | beg to move for
leave to introduce a Bill to provide for the
utilisation of humdn resaurces in the best
interests of the country and for matters
connected therewith.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce &
Bill to provide for the utilisation of
hdman resources In the best interest
of the country and for matters con-
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nected therewith”.
The motion was adopted
SHRI S.B. SIDNAL: | introduce the Bill.

1534 hrs.
CONSTITUTION (AMENDMENT) BILL
{(Amendent of articles 74 and 163)
[English]

SHR! SYED SHAHABUDDIN {Kishan-
ganj): 1 beg to move for leave to introduce a
Bill further to amend the Constitution of In-
dia.

MR. CHAIRMAN: The question is:

That leave be granted to introduce a
Bill further to amend the Constitution
of-India.”

The motion was adopted

SHRI SYED SHAHABUDDIN: | intro-
duce the Bill.

MR. CHAIRMAN: Shri V.S. Krishna lyer
— Not present,

Prof. Madhu Dandavate— Not present.

PROMOTION OF SECULARISM BILL
(English]

SHR!I HAROOBHA| MEHTA (Ahme-
dabad): | beg to move for leave to introduce
a Bill to provide for measures to $trengthen
secularism in India.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a
Bill to provide for measures to
strengthen secularism in Ind}a".
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The motion was adopted

SHRI HAROOBHAI MEHTA;
duce the Bill.

| intro-

MR. CHAIRMAN: Shri V.S. Krishna
lyer — Not present.

RIGHT TO REPLY IN THE PRESS BILL ’
[English]

SHRI V.N. GADGH. (Pune): | beg to .
move for leave to introduce a Bill to give
members of the public the right to reply to
allegations made against them or mis-re-
porting or mis-representation concemlng
them in the press.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a
Bill to give members of the public the
right to reply to allegations made
against them or mis-reporting or mis-
representation concerning them in
the press.”

The motion was adopted

SHRIV.N.GADGIL: lintroducs the Bill.

RESERVATION OF POSTS IN GOVERN-

MENT SERVICES AND SEATS IN EDUCA-

TIONAL INSTITUTIONS (FOR ECONOMI-

CALLY WEAKER SECTION OF PEOPLE)
BILL - CONTD.

[English]

MR. CHAIRMAN: We will take up the
following motion moved by Shri Ram Nagina
Mishra on the 6th May, 1988, namsly:

“That the Bill to provide for raserva-
tion of posts in Government services
and seats in educational institutions
for persons belonging to economi-
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cally weaker section of people, be
taken into consideration”

SHRI A.J.V.B. Maheshwara Rao.
[ Translation)

*SHRI AJ:V.B. MAHESHWARA RAO,
{Amalapuram): Mr. Chairman, Sir, The Bill
introduced by Shri Ram Nagina Mishra to
provide for-resetvation of posts in govern-
fment services and seats in educational insti-
tutions for persons belonging to economi-
cally weaker sections of people is really
laudable. Its intention is good but to realise
this nol jective is indeed very difficult. it
is possible only in socialistic countries. The
gap between the haves and have nots can
be bridged only when we adopt socialistic
economy. In a country like ours which is
based on mixed economy, it is not possible
to wipe out the difference between haves
and have nots. Our constitution has pro-
vided for reservation to the SC and ST per-
sons keeping their alround backwardness in
view. But though reservation was guaran-
teed under the constitution, it was notimple-
mented properly for the past 40 years. In
such circumstances it is nothing but day
dreaming to provide reservation for the
economically weaker sections and imple-
ment it faithfully. A new section is being
sought to be created through this Bill. Once
again, | repeat, that | am not against such a
tacility to the economically weaker sections.
What | stress is that when we could not
implement the reservation policy in the case
of SCs and STs as guaranteed under the
constitution, how can we think of doing jus-
tice to the economically weaker sections by
creating reservation facility now. It is practi-
cally impossible. | want svery one to think
about this practical difficulty. In real terms,
though we provide reservation for the eco-
nomically backward, we will not be able to
achieve much. As 1 said earlier, hunger is
hunger wherever it may exist. The parags of
hunger tease and torment everyone equally,
be it & brahmin or a Harijan. But the differ-
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ence bstweep the two is that in Harijans in-
addition to a hungry ‘stomach whichagfaves
for.food, the social humiliation cgawes for
better justice and honourable piace in the
society. Hence there is a significant differ-
ence in the poverly of a Brahmin and that of
a Harijan. It is the humiliation which is. mpre
prominent than the poverty among Harijan,
Sir, everybody we read about the atrocities
that are being perpetrated on Harijans i
every part of the country. Only a few me- -
ments ago, the House was discussing-the
atrocities on Harijans and Adivasis. The situ-
dtion is so worse that Harfjans are being
denied entry into the temples even today.
Ours is a caste ridden society. Politics and
caste politics have complicated our society
very much. In such a society asours it is very
difficult to do justice to those who are denied
of it. Unless the government takes steps to
implement the reservation policy strictly, the
SC and ST people cannot expect any
change in their present condition.

Sir, many brilliant personalities had
emerged from the economically weaker
sections in the past. A shining example is
that of Ramanujam, the famous mathemati-
cian. They fought against many odds and
achieved distinction. Poverty did not hinder
their progress. Late Ramanujam was born in
a poor family. He worked hard. He was a
genius. He carved a niche for himself in the
field of mathematics. Now the entire world
regards him as the best mathematician born
in this century. His life and achievements
should serve as an example for everyone.
There are many more such persons who
have come from the economically weaker
sections. The economically weaker sections
have a rich talent which can be unearthed
without much effort. The government should
provide all possible help to this section ofthe
people.

Sir, the negative policies adopted by the
government during the past 40 years led us
to a state where a person belonging to upper
castes are made to seek reservation. In-
stead of taking people in the lower rung, to a

* Translation of the speech Originally delivered in Telugu.
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higher level, the people who were at higher
level wers brought down a lower level
seeking reservation facility. It is a tragedy.
Instead of progress, what we achieved is
retrogress. instead of elevating the people at
a lower level, people at higher level were
made to fall down. In all respects it is nega-
tive achievement. Had the government been
serious about establishing a socialistic pat-
tern of society, it would have taken steps to
lift the people belonging to lower rung to a
higher rung. Had there been an airound
development of the country, such kind of
disparity would not have cropped up. Now it
is being designed to provide for all thase
whose income is below Rs. 500/- per morith.
| support this move. More educational faciii-
ties and hostel facilities should be provided
to the economically weaker sections. More
help should be extended to the students by
granting scholarships and making education
free. The scholarship amount has to be
doubled. New housing schemes etc. have to
be taken up to help the economically weaker
sections. Many facilities that are being given
to Harijans should be extended to the eco-
nomically weaker sections also. Varicus
schemes and programmaes shou'd be taken

up so as to improve the economic conditions

of this section of the people. If we implement
a programme to provide employment guar-
antee programme, it will serve to a large
extent to achieve the real objective of this
Bill. Such aprogramme would really help the
economically weaker sections.

Sir, before | conclude | once again re-
quest the government to take steps to im-
prove the conditions of economically weaker
secticns and also to implement the reserva-
tion policy in the case of SCs and STs. Then
only everyone in our society will be happy.

{thank you very much for giving me this
opportunity and conclude my speech.

SHRI VIRDHI CHANDER JAIN
(Barmer): | would like to express my views
on the Reservation of posts in Government
Services and seats in educational institu-
tions (for economically weaker sections of
peopis) Bill, 1985 which has been brought
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forward by Shri Ram Nagina Mishra.

Our constitution' makers provided res-
ervation to scheduled castes and scheduled
tribes after deliberate thinking. The sched-
uled castes and the scheduled tribes are
economically socially and politically back-
ward. The Hindu Community has provided
raservation forthem in the services. Keeping
in view that they are untouchables. The
reservation policy which was provided by the
constitution makers should continue further.
The constitution makers had given 10 years
time limit. We extended it three times by 10
years each time. | feel that we should extend
the policy further till such time they become
economically strong, make progress educa-
tionally and procesd ahead on the path of
development. We should continue to pro-
vide them reservation upto that time. We
should also provide reservation to M.LLAs
and M.Ps in addition to various privileges
being extended to them. | would like to cite
some instances of my state. Recently elec-
tions were held to Panchayats, Panchayat
Samitis and Zilla Parishads. None of the
Chairman of the 27 Zilla Parishads belongs
to Scheduled castes. Of course, one of the
Zilla Parishads is being headed by a sched-
uled tribe person because the district is
predominantly inhabited by scheduled
tribes. Apart from that, no chairman in the
remaining Zilla Parishads belongs to sched-
uied castes. Similarly no chairman in ine
Panchayat Samiti belongs to Scheduled
Castes. At the same time the Panchayats
under various Panchayat, Samitis have not
been headed by a scheduled castes person.
What | mean to say is that even today the
position is so alarming that once reservation
is withdrawn at the most 15 MPs from these
communities could enter the Parliament and
that too from the areas which are mcstly
inhabited by scheduled tribes. But peopla
belonging to scheduled castes and tribes
are so scattered that it wiil be difficult for a
person belonging to scheduled castes to
come elected to Parliamen. without reserva-
tion. What | mean to say is that it is very
essential to have reservation.

In the Bill moved by him, Shri Mishra
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has pleaded for providing 50 per cent reser-
vation in services to economically backward
people and 40 per cent reservation to this
category at the time of admission to various
educational institutions. We can never agree
to 50 per cent reservation for economically
weaker section and 40 per cent seats in
educational institutions for students above
higher Sec. grade. This situation has not yet
arisen. It is, however, suggested that the
percentage of reservation as envisaged in
our Constitution for Scheduled Castes and
- Scheduled Tribes should be maintained. |
have deeply thought over the matter. We
have undoubtedly formulated an Integrated
Rural Developmenf Programme specially
for the weaker section of the people. Under
this programme some provision for employ-
ment has been made in order to bring the
people above the poverty line. Inorderto see
that their financial position is good, we pro-
- vide them with cows and buffaloes, so that
they can earn their livelihood. We uplift them
by imparting training to them in tailoring and
by establishing carpet industry. But inspite of
all this, they are unable to get the benefit of
the facility of reservation of posts in services.
| want that there should be a provision of 10
per cent reservation for those people, who
are living below the poverty line both in rural
and urban areas, whose annual family in-
come is upto Rs. 5 thousand and whobelong
to the section other than Scheduled Castes.
In addition, our programme known as
1.R.D.P. can then also be fruitful. Otherwise
. we will not be able to implement the .R.D.P.
successfully. They have not been provided
with such an employment and their eco-
nomic condition has not improved. it has
been said that we have brought 10 per cent
people above the poverty line during the last
ten years but the actual position is not so.
Therefore, we will have Ao implement the
.R.D.P. very effectively. If we want to make
this programme a success, we will have to
make a provision for 10 per cent reservation
in services for these people, no matter to
which caste they belong, then only their
economic condition can be improved and
they canbe brought above the poverty line.
Othierwise we will not be able to bring them
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above the poverty line. Whatever be our
efforts in this direction. |.R.D.P. can neverbe
successful in any way. Therefore, | am sug-
gesting to the Central Government to get this
matter examined and if it is found proper, a
provision for 10 per cent reservation should
be made. It wili be an important step.

Secondly, | would like to point out that
under the existing reservation policy, we find
thatifthereis Scheduled Castel.A.S. dfficer,
his son also becomes an L.A.S. officer. A
separate class of such people has come into
existence. A class of Scheduled Castes and
Schedujed Tribes has come into being. But
the economic condition of other Scheduled
Caste people has not improved; they have
not got employment till now. There is a class
of Scheduled Castes and Scheduled Tribes
the people belonging to which mostly be-
comes LA.S. and LP.S. officers. They all
become high officers. The members of their
families, specially take advantage of this
policy but the people of other classes are not
getting any benefit. | have observed in Ra-
jasthan that the Bhil people are very poor.
Butthereisnot asingle |.P.S. or LLA.S. officer
among them. Meena is a Scheduled Tribe.
Majority | of LA.S. and I.P.S. officers belong
to that tribe. The condition of Bhil Scheduled
is very bad. None of the members of that
tribe could attain a higher post. We have to
see how their economic condition can be
ameliorated and how the economic and
social conditions of the Scheduled Tribes
who are very backward can be improved.

‘it has to be' specially seen that how
those communities among Scheduled
Castes and Scheduled Tribes which have
lagged behind those who have attained
social and economic prosperity can be
brojight at par with the latter. There are some
classes which are lagging behind bath adu-
cationally and socially. Such classes should
be provided with some specialfacilitias inthe
fiold of education and training so that the
people belonging to them are also able to
become I.P.S. and |.A.S. officers, They may
get higher education and attain hjgherposts.
We have to create such a cordition.



405  Fles. Of Posts
in Govt. Services &

We-have taken many steps for the wel-
fare of Scheduled Castes and Scheduled
Tribes. | just talked about I.R.D.P. Similarly
we have {aunched the Desert Development
Programme, R.LE.G.P. and Hill Areas
Development Programme to improve their
economic condition. Along with bringing
about improvement in their economic condi-
tion, we should also try to remove untouch-
ability from our society. Such a type of edu-
cation should be imparted in the educational
Institutions which can remove the conserva-
tive ideas from the minds of children of
conservative people. The feeling of discrimi-
nation in the mind of a man against a man
should be ended. We will have to create
such an atmosphere by bringing about
changes in our educational system, so that
untouchability is removed. Noone should be
considered low from social and economic
point of view. The people belonging to the
weaker section may be able to hold higher
posts, may advance and feel that they enjoy
equal position in the society and are infarior
to none.

We have to create such an atmosphere
inthe society and in order to do so we should
implement some time-bound programme
through which we should eradicate ‘poverty
from the country during the next few years.
Woe will have to solve the problem of unem-
ployment in our country.

With these words on the Bill presented
by Ram Nagina Mishra ji, | conclude.

[English]

MR. CHAIRMAN: The time allotted to
this Bill is about to expire. How long do you
want to continue?

SEVERAL HON. MEMBERS: One
hour.

MR. CHAIRMAN: With the leave of the
House time is extended by one hour.

SHRI N. TOMBI SINGH (Inner Ma-
nipur): Mr. Chairman, | am grateful to you for
this opportunity given to metotake part in his
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debate. | am also thankful to Shri Ram
Nagina Mishra for having brought this Bill o
provide for reservation of posts in-Govern-
ment services and seats in educational insti-
tutions for persons belonging to economi-
cally weaker persons and sections of
people.

The ain purpose of my participation in
this debate is to bring to the notice of this

august House and also to the notice of the
Government, a particular community, a total
community which has baen handicapped by
economic backwardness; but they have
been for.some reasons'isted as the general
caste. The Manipuri community with its cul-
tural background and attainments which ia
considered the most powerful, the mosi
majority community inthe Manipur Stateis in
the general caste. It is neither a scheduled
caste nor a scheduled tribe and in the con-
text of that State, it is a very justified position.
But in the context of the national scene, the
Manipuri community stands as a small
community, backward educationally and
‘economically. Butthey have to compete with
the rest of India, with the rest of the genera
castes in matters of public service commis-
sion competitions, say IAS, IPS or any All-
India Service and also in the matter of State
Service and appointments in the State
Government, where the State Government
is the only employment agency. There are
no railways there, there are no big industries
or even medium scale industries worth the
name, only the Government offices and
educational institutions run by the Govern-
ment, they are the only employment agency.
1 Here the competition is between the general
caste and the other backward classes,
which arethcugh small, well protected by the
Scheduled Castes and Scheduled Tribes
_protection facilities. The result is that in the
Government offices, Public undertakings, in
the Secretariat, in all the departments there,
the scene is very unbalanced. The upper
strata of jobs like those of Commissioners
and Secretaries in the Secretariat is domi-
nated by, up to 90 per cent, the Scheduled
Castes and Tribes with the so called majority
community just manning the low grade posts
and the lower state of the posts.
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Inthis context, | would like to requestthe
Govemnmaent of India, particularly the Home
Ministry to take nete of this situation and to
provide statutory protaction to such a com-
munity. | have no idea of other communities
in the other parts of the country, because our
country is a vast country and there may be
other suchcommunities badly handicapped.
Manipuris are in Assam, Manipuris are in
Tripura and in some pockets of Bengal also
they are alsothere, and here in Mathura also
there are some pockets of Manipuris. The
Manipuri community as a whole knows this
protection.

| remember once when | came here as
a member of the Fifty*Lok Sabha, our late
lamented Prime Minister, Shrimati Indira
Gandhi once asked me, “Are you from a
Scheduled Caste or Scheduied Tribe?” and
1 replied “I do not belong to either of them”.
Then she said, that in many ways, | had to
wait, jokingly, and also truthfully.

In some respect we do not differ much
from the rest of the tribes there. The only
historic background is that-in that small State
in the past we were the dominant community
and our merger with the rest of the country
took place only in 1949, on October 15th.
Before that we were considered a ruling
community, a very powerful community. in
that context we did not also ask for inclusion
in any of the protected classes. Now it is
already too late because 38 years have
passed and the Constitution has been func-
tioning for 38 years.

16.00 hrs.

Then the Constitution was framed, we
were yet to be merged with the mainstream
of India because our merger with the Indian
union took place only on 15th October 1949.
So, naturally neither the Constitution fra-
mers take it seriously nor did we take it
seriously. We wanted Manipuri language to
be included in the Eighth Schedule and our
demand is hanging fire even now. Sir, our
language is as rich as other languages which
are there in the Eighth Scheduled now. That
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is adifferent story. What | would like to say is
that some statutory provisioy should be
brought forward to protect such communi-
ties, otherwise the whole community will be
suffering because of this lamentable and
pitiable disparity. There is no way out to
solve this disparity in the absence of
adequate statutory provisions.

As you know Sir, there has been of late
upsurge and insurgency in Manipur,
Mizoram, Nagaland and in the hill areas of
Manipur. Even the security forces them-
selves found it difficult to subdue a kind of
insurgency, which is known an urban insur-
gency and which is prevailing in Manipur
community area, numely the Manipur valley.

The educated young boys and giils do
not get any facility to compete with the rest of
india and with their counterparts of the
Scheduied Castes and Schedule Tribes.
There might be many reasons tor this. But
the main reason for the educated unem-
pleyed in the urban areas in Manipur resort-
ing to extremism and terrorism is the lack of
employment facilities in the absence of
statutory protection. They have put forward
anumber of sloganstojustify theirdemands.
This kind of upsurge could be subdued and
controlled if we could provide statutory pro-
tection to these educated unemployed per-
sons, who in many ways do not differ from
their counterparts of scheduled Castes and
Scheduled Tribes. | would like to bring this to
the notice of the Home Ministry and request
that necessary protection measures should
be brought forward early.

Sir, suggestions have been made that
executive orders could be issued from time
totimethat some preterence may be given to
such communities. | feel this kind of protec-
tion measures would not be sufficient. Oniy
a suitable amendment to the Constitution to
this effect or a Bill to just categorize this kind
of communities wili mest the requirement.
There may be other communities also in this
country which require this kind of statutory
protection. Statutory protection is necessary
to protect this community from the present
handicap.
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Although it is a private member’s Bill, it
has gottremendous impact and relevance in
the present day society because all our
development measures have not been able
to reach the weaker sections, particularly in
the backward areas. Even in the advanced
society, say in a brahmin family, so called
advanced community, there are economi-
cally poorpeople. Whenitis applicableto the
total community, this measures should be
very special.

Sir, this problem is tremendous and |
hope the Government will take necessary
measures to remove this handicap.

| thank Shri Ram Nagina Mishra for
having brought forward this Bill and | support
this Bill.

With these words, | conclude my
speech.

SHRICHINTAMANI JENA (Balasore): |
am grateful to you for permitting me to say a
few words on the Bill brought forward by my
hon. colleague, Shri Ram Nagina Mishra. |
am grateful to Shri Mishra that he has pro-
vided us an opportunity to debate whether
we should continue with the present policy of
reservation of SCs & STs or we should make
some changes in it so that poorer sections in
higher castes may also have the scope of
reservation.

Mr. Mishra and other colleagues of
mine have already pointed out that the
poorer sections of the people are not con-
fined in SC & ST community only, but they
are there in higher ciass society also and,
therefore, some reservation or some facility
should be provided to the poorer sections of
the people whether they are in the SC & ST
community or in higher class society. But this
is a matter of debate. Of course, 1 agree with
Mr. Mishra that our Government's policy is to
uplift the down-trodden masses in the soci-
ety in whichever class they are. Here | would
like to point out one thing. Even after 41
years of independence and reservatiorns
both in educational institutions and in serv-
ices, what is the percentage of SC & ST
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people who have been provided with em-
ployment orimparted education? ltis hardly
2 percent. In such circumstances, should we
go beyond this policy of reservations for SC
& ST by withdrawing it and giving it to the
poorer sections of people, it is a matter of
debate. In engineering, medical and other
colleges we make some reservations fer SC
& ST people. But how many SC & ST people
avail of this facility? Our experience is that
because of their poverty, they are not able to
avail the of this facility. if we lift this reserva-
tion policy, do you think that these poor
people be able to get their children edus
cated? | think, they will not. In employment
also we find that even the reservation quota
is notfilled because of the fact that not many
educated persons are available in these
communities. So by lifting the reservation
policy we will not be able to implement our
motto or policy to uplift the down-trodden
people among the lowest classes. On the
other hand, if we make reservations for
poorer people in whichever class he is, then
for limited number of posts, there will be a
heavy rush. Now what we find is that for one
post, thousands, even lakhs of people are
anxious to get it. So, unless we mobilise our
resources and create more employment
potential, if we go on making reservations for
more and more people, it will be of no use.
Very humbly | would submit before this
august House that it will be nothing but
distribution of poverty.

[ Transiation)

What | mean is, these steps have now
been taken to disperse poverty.

[English]

Because if we go on making reserva-
tions for more and more people to be edu-
cated, without creating more educational
institutions, then it will bear no fruit.

16.11 hrs.
[MR. DEPUTY SPEAKER in the Chair]

Very small percentage of people can gst
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education from the existing institutions. So,
the whole thing should be thought about.
Unless we mobilise our resources, we
should not think of withdrawing the reserva-
tion from SCs/STs and extending it to the
poorer sections of the society.

In this connection, it is really heartening
that our present Prime Minister, Shri Rajiv
Gandhi, with his foresight and realising the
problem that our country is going toface, has
introduced the New Education Policy which
can provide vocational training in many
ways so that self-employment can be pro-
vided to the students who will got education
under the new system. Similarly, for giving
good education to the poorer sections of the
people in the rural areas, Navodaya Vidhy-
alayas are going to be set up. The children
of SCs/STs can be educated in Navodaya
Vidhyalayas which will provide them self-
employment, in future. Besides, we know
thatthe present government, underthe lead-
ership of our dynamic Prime Minister Shri
Rajiv Gandhi, has created so many employ-
ment potentials. My other hon. friends have
already spoken about this, so, | will not
consume much time on this issue. Through
RLEGP, NREP, IRDP and similar other
schemes, more and more employment po-
tential is being created. So, | would request
my friend Mr.Mishra notto insist on passing
this Bill because this is not the proper time for
this. We know that in 1980, when the period
of reservation was going to be over, the
Janata Government did not take nay action
to extend the period. It is only after the late
Prime Minister Shrimati Indira Gandhi came
to power that she had extended the time by
ten years. So, this is the attitude of our
Government and our Party. Therefore, |
would say that none else than the Congress
(l) Government is thinking seriously about
the upliftment of the poorer sections of the
society. This | can say with courage and
boldnéss. So, | would say that this is not the
proper time for this Bill to be passed. Just
now this House was debating about the
atrocities an Harijansand Tribals. What tran-
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spired from the speeches of the hon. Mem-
bers from various parts of the country is that
the atrocities are still going on.

Even if there are all sorts of protection of
the Government to these people, because of
their poverty, because of their lack of educa-
tion, they would not be getting so much of
protecticn as we thought earlier. So, this is
not the time to bring this Bill and get itpassed
sothatthe percentage of reservations willbe
extended to the poorer sections of the soci-
ety. It is necessary no doubt, but this is not
the time. Rather, | must say that this type of
reservations could be effected after 10 years
so that some sizeable sections of the people
in Scheduled Castes and Scheduled Tribes
could be uplifted inthe meanwhile and there-
after we will think of extending reservations
to the poorer sections of the society belong-
ing to upper classes. With these words, |
thank you very much.

[ Translation]

*SHRI LAKSHMAN MALLICK
(Jagatsingh Pur): Mr. Deputy Speaker, the
House is debating the Bill moved by Shri
Ramnagina Mishra in the last part of the
Budget Session. Many hon. Members have
expressed their opinion on this Bill. | have
read this Bill carefully and | have listened to
all Hon. Members who have spoken on this
Bill so far. Now we have to think as to what
made hon. Members Shri Mishra to move
this Bill. We have to correctly assess his
intention. While moving his Bill Shri Mishra
has said that the Scheduled Tribes and
Scheduled Castes have achieved some
benefit out of the reservation facilities pro-
vided to them. But there are some sections
of the people who are not getting reservation
facilities. The SC & ST, whether they are rich
or poor are getting the benefit out of the
teservation facilities. Some of them are able
to improve their standard of living. The rich
people belongi~g to SC & ST are getting
richer. But there is ancther section of-the
people living in the same society. They are
not SC & ST. Many of them are poor. As no

* Translation of the speech was Originatly delivered in Oriva
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facility is available for their economic
upliftment they are getting poorer day by
day. These two classes of people are being
created in our society, the richer and the
poorer. Shri Mishra has expressed his deep
concern for the poorer people. In this Bill he
has expressed his sympathy for the weaker
section of the society. He wants that the
reservation facility be provided for the
weaker section of the society also.

Mr. Deputy Speakaer, Sir, | would like to
request to the hon. Member to think about
the situation during the pre-independence
days. Mahatma Gandhi, the father: of the
nation, felt very much when he came across
the Harijans and Adivasis. He feltthe need of
the upliftment of these down trodden people.
Afterthe country achieved Independence he
could not remain with us for a long time. But
the constitution maker Dr. Ambedkar on
consultation with Pandit Jawahar Lal Nehru
and other prominent leaders made a provi-
sion on the constitution to provide reserva-
tion for SC & ST. Smt. Indira Gandhi laid
much emphasis on the implementation of
reservation policy. She took every possible
step for the upliitment of these people.
Therefore, we know why and how the Reser-

‘vation facilities have been provided for SC &

ST. As | said on the begining, quite a good

number of people belong to SC & ST have

got the benefit of reservation facilities.
Through different schemes and program-
mes a large chunk of allocation has gone to
the states in order to provide benefit to the
SC & ST. But itis regrettable that the benefit
does not reached allthe SC & ST. They have
not come upto the desived level. Therefore it
is necessary that the reservation facilities be
continued. All sections of the people should

"sea that SC & ST are able to make all round

progress. If the SC & ST remain backward,
the society cannot be called a fulfledged
society. So, the Hon. Members belonging to
different party and different schoo! of ideol-
ogy should see to it that the schemes meant
for SC & ST are effectively implemented.

Sir, 40 years have passed since we
achieved Independence. It was expected
that by providing reservation facility we can
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bring the SC & ST at par with the other
section of the society. But it is unfortunate
that the dream of the constitution makers
have not become successful entirely. The
SC & ST people living in the far flung areas
are still passing the days in great misery. It is
amatter of great concern for all of us. | thank
our Honble Prime Minister Shri Rajiv
Gandhi who is very particular about all sec-
tions of the people in our country. He had
convened a meeting of all the SC & ST
Members on this 10th August. The Chief
Ministers of allthe States were invited to that
meeting. In that meeting he invited sugges-
tions from all the SC & ST Members and
Chief Ministers as to how the interest of SC
& ST can be protected on every respect. He
asked how reservation of posts can be filled
by SC & ST candidates only. He asked the
Chief Ministers as to how reservation facility
could be provided to them onthe educational
institutions. He under lined the need to
educate allthe SC & ST. He also said thatthe
programmaes pertaining ofto SC & ST should
be effectively implemented. Many Hon.
Members expressed their opinion on the
present condition of SC & ST. They gave .
some valuable suggestions. | donot want to
discuss the present situation of the country.
Everybody is aware that the country is pass-
ing through crisis. In such a situation it is our
collective responsibility to think for the
upliftment of SC & ST. Our Prime Minister is
very much concerned for them.

* Sir, I shall be failing in my duty if | do not
say a word about the atrocities on Harijan &
Adivasis. The House was di$cussing this
issue only a few minutes ago. You know the
Sentiments expressed by all sections of the
House on the recent shametul incidents that
took place in some parts of the country.
Therefore it is very necessary to provide
protection to SC & ST at all spheres. As |
said, a meeting was convened by the Prime
Minister on 10th August last. It was decided
that programmes would be drawn up at the
state level for the all round development of
SC & ST. Due protection would be given to
them at any cost. We will have to identify the
lacunae of our reservation policy and steps
should be taken to rectify them. Now a word
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about the different centrally sponsored
scheme. As yoy know Sir, the fund allocated
for those schemes are being misutilised and
misappropriated by the middle men. Due to
the apathetic attitude of the bureaucrats the
schemes are not being implemented sffec-
tively. Then how canthe SC & ST people will
get cent per cent benefit out of those
schemes? ltis also unfortunate that the fund
is sometimes being diverted to other depart-
ment. Therefore all these irregularities
should be stopped forth with.

Sir, Shri Ram Nagina Mishra has
brought this Bill with a noble intentions. But
it may create doubt in the minds of the SC &
ST people. They may think that the reserva-
tion facility may be withdrawn. Therefore by
adopting Bill we should not unnecessarily
create this impression that reservation facil-
ity may be withdrawn. Therefore by adopting
Bill we should not unnecessarily create this
impress among those people.

Lastly, Sir, | am equally concerned for
the weaker section of the society. | too want
that they make equal progress. The poor
people belonging to all section of the society
should get justice. They should make prog-
ress in every sphere. If we want that, we
have to see that the programmes introduced
for the weaker section of the society are
properly implemented. Each five years plan
leaves behind huge backlog of unemploy-
ment. Whether they are SC & ST or other
weaker section of the society, all should be
provided with employment. The employ-
ment generation schemes should be effec-
tively implemented and it will benefit all
section of the people in our society.

| would once again like to say that
though the Bill has been moved by Shri Ram
Nagina Mishra with noble intentions it will not
crate noble impression among all section of
the people. Therefore, | request Shri Mishra
to withdraw his Bill. With these words [ thank
you very much for giving me this opportunity
to take part in the discussion and conclude

my speech.
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[English]

SHRI V. SOBHANADREESWARA
RAO (Vijayawada): Mr. Deputy Speaker,
Sir, first of all, | express my gratitude for
giving me the opportunity to speak on this
important Private Members Bill. | congratu-
late Mr. Ram Nagina Mishra for introducing
this Bill thereby giving the opportunity for this
House to discuss this important Bill.

You are aware that several thousands
of students all over the country as well as the
educated youth are very much engaged in
this very discussion whether this reservation
policy as it is implemented right at the
moment should be continued for ever or
should there be achange. That is the discus-
sion that is going on throughout the country.

| broadly agree with the objects and
reasons with which this Bill is introduced by
the hon. Member.

Every sentence istrue. | also agree with
thecriterion of Rs. 6000/- annual income that
has been suggested by the hon. Member. In
fact, our Government of India also is taking
the limit of Rs. 6,000/- per annum income as
the poverty line and under the IRDP and
several other programmes, the beneficiaries
should be within this Rs. 6,000/- income and
in our State of Andhra Pradesh also, our
Government is giving the benefit of Rs. 2/-
per kg rice scheme or the permanent hous-
ing and subsidised cloth scheme only to
those poorer sections with an annualincome
of Rs. 6,000/-. | also agree with this aspect.
| feel that this is not the right time to do away
with the present reservations. | feel this
because even though the social and eco-
nomi¢ conditions of the Scheduled Caste
and Scheduled Tribes have changed to
some extent but we have to agree that they
have not changed to the extent to which the
change should take place and a very classic
illustration is that, even after 40 years of
independence, in spite of constitutional
safeguards, the mere fact that some Har-
ijans could not enter some Hindu temples in
some parts of Rajasthan and Madhya
Pradesh is an indication of the state of af-
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fairs. Of course, after all, the entire country’s
attention is drawn towards that issue. Agood
thing has taken place at Nathdwara where,
the Harijans are allowed into the temple. lt is
a good thing. But it took many days.

Even now unfortunately a great sage
Puri Shankaracharya is supporting that
Harijans should not be permitted into the
temples. \

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): Why do you use the adjective great?

SHRI V. SOBHANADREESWARA
RAO: | do not know why the Government is
not taking action against that man.

SHRI P. CHIDAMBARAM: Why do you
use the adjective?

SHRI V. SOBHANADREESWARA
RAQ: It is causing lot of hear-burning to all
Harijans in the country.

The conditions of the tribals is still
worse. Itisonly after the Naxalite movement
has started in parts of Andhra Pradesh and
West Bengal that they have realised the
seriousness of the problem. They were living
in sub-human and inhuman conditions. They
were exploited and afterwards Government
has taken several measures. | do appreci-
ate. But, even now, there is a lot more to be
doneforthe betterment of Scheduled Tribes
people. It is no wonder that all these
schemes are only on paper. Practically
much benefit is not reaching those tribal
people in parts of Bihar, Madhya Pradesh
because of which they are frequently meet-
ing. Even the legislators and Members of
Parliament are also expressing the view that
a separate tribal State may be formed com-
prising these tribal areas so that ultimately
they can better take care of themselves. The
actual position is that they are not very sure
that this Government will deliver the goods
for their uplift.
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Sir, this matter of introducing the reser-
vation had a long background. You are
aware that there were days when Harijans
were not allowed to walk with chappals in the
villages. There were days when they were
not permitted to draw dinking-water from
the well in the villages. ‘They were not al-
lowed to stay in the villages and were asked
to stay in very far off places so that even the
breeze should not reach these upper caste
people. If anybody tried to learn education,
then his tongue was cut. Such were the
brutal days. Of course, they were by-gone
days. There were such days. Even before
Mahatma Gandhi took up the cause of Har-
ijans uplift, when Shri Raja ji was the Chair-
man of Salem Municipality, in those days, he
took the decision to make available the
public water system to the Harijans. At that
time, the upper caste people found fault
even with Shri Rajaji. Keeping this long
background, in those days even when the
British were there, this reservation policy
had come into being. Intheyear 1984, forthe
first time, the British Government had given
an order giving preference to people belong
to Scheduled Caste and Scheduled Tribe
community in the matter of jobs."When the
progress was reviewed in 1942, it was found
that not much progress was made and that
policy did not actually help a good number of
people belong to Scheduled Caste and
Scheduled Tribe community. In August,
1943, the British Government reserved 8 1/
3 per cent to Scheduled Caste people. In
1946, it was enhanced to 12 1/2 per cent and
after our Constitution came into being, now
the Scheduled Caste people are given 15
per cent and the Scheduled Tribes, 7 1/2 per
cent.

Sir, in the Constitution, under Article
340, actually people belonging to other
weaker sections — backward class people
— are also eligible to get this benefit of
reservation along with the Scheduled Caste
and Scheduled Tribe people. But, unfortu-
nately, their case was neglected. Inthe year,
1935, Kaka Kalelkar Commission submitted
its report. Similarly, the Mandal Commis-
sion, appointed by the Janata Government,
also submitted its report after touring the
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entire length and breadth of this country. It
has made indepth study into this problem of
identifying the backward class and made
some suggestion. It submitted its report in
1980. But, unfortunately, a decision has not
yet been taken.

Sir, in some State Governments, there
is reservation to backward class people,
poor people in the matter of jobs and reser-
vation of seats in the Educational Institu-
tions. For example, in AndhraPradesh, our
Government is giving 25 per cent reserva-
tion. In Bihar, it is 26 per cent. In Karnataka,
it is 40 per cent. in Kerala, it is 40 per cent. In
Tamil Nadu, it is 31 per cent and in Mahar-
ashtra, 10 per cent reservationisthere inthe
matter of jobs. But unfortunately in Orissa,
Madhya Pradesh, West Bengal and Assam,
this facility is not given to the backward class
people. Our Andhra Pradesh Government,
some time back, has taken a decision to
reserve 33 per cent of the jobs which can be
done by women alone in a better way than
men, for women candidates. Therefore, the
stage has come where we have to take a
fresh look.

Unfortunately, what is happening is that
this facility of reservation in jobs is going to
the children of the officers, IAS and otherbig
officers drawing salaries-in some thousands
of rupees permonth and sometimes of MLAs
and MPs, to the people belonging to the
Scheduled Castes and Scheduled Tribes
but whose parents are already socially,
economically and educationally forward.
This is causing a lot of heart-burning. While
the poor people belonging to the same caste
coming from rural areas, because their chil-
dren could not get so many marks, are
denied the opportunities, the children of the
officers are getting the opportunities. So, a
fresh look should be taken. | suggest to the
Government to come with some amendment
so that the 15 per cent reservation to the
Scheduled Castes may continue, the 7 172
per cent teservation to the Scheduled Tribes
may contjnue, for some more time. We have
no obj to that. But let that facility go
only to those children whose parents have
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an annual income of less than Rs. 6,000 per
tamily. This amendment should be brought.
Otherwise, a lot of heart-burning is taking
place and in the University campuses also
there is a lot of dissatisfaction.

Even in the matter of scholarships, the
Govemment is giving more amounttothe ST
boys whereas alesser amount is given to the
BC and EBC boys. Making such a discrimi-
nation at that tender age among the student
community is causing a lot of anxiety and
friction, many a time resulting'in law and
order problem and unrest in campuses. This
type of discrimination should not be there.
You calculate what is the minimum require-
ment of a student to pursue his or her educa-
tion and you give that amount, whether the
person belongs to the SC or ST or BC
community. :

Reservation in promotion in service is
really harmful and is causing a lot of dam-
age. Suppose two persons have joined the
service at the same time and you promote
the one belonging to the ST just because he
belongs to the ST irrespective of merit or
efficiency or seriously in service and he goes
over the shoulder of his other colieague, that
is killing the individual initiative of a large
number of officials as well as employees.
Gan't you do away with this? If there are two
persons having the same service and the
same efficiency, you may give preference to
the p« rson belonging to the SC or the ST.

| would also suggest that Government
should come forward with an amendment to
the Constitutionto provide a certain percent-
age of reservation to BC and EBC also, to
some extent, depending upon the income —
for those with an annual income less than
Rs. 6,000. | suggest to the Government:
during the coming 1991 census, kindly take
into account all aspects, the social, eco-
nomic and educational condition of the en-
tire population, and based upon that census
which will give a clear picture about their
position, how far those people belonging to
the Scheduled Castes, Scheduled Tribes
and Backward Classes, have made a prog-
ress, you decide. Of course, because of our
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NREP, RLEGP, IRDP, and other program-
'mes, definitely some changes are coming.
Their conditions are improving. But et the
census be the criteria to determine whether
we can do away with the present Bill of
reservation basing upon the caste along or
we can make an amendment where the
reservations should be confined to taking
upon the economic status as the criteria
irrespective of whichever caste one belongs
to. | request the Government to certainly
take the census operations in such a way so
that it will really help in coming to a correct
decision, a wiser decision. Even the Fra-
mers of our Constitution, fathers of our
Constitution did net wish reservation to be a
permanent phenomena. They did not wish it
a permanent feature. So, | request the
Government to make necessary amend-
ments taking upon the census figures and
statistics. With these words, | thank you very
much.

[ Translation)

"SHRI ANADI CHARAN DAS (Jaipur):
Mr. Deputy Speaker, Sir, | rise to speak afew
words on the Bill moved by Shri Ram Nagina
Mishra. | have listened to the speeches
made by some hon. Members on this Bill.
Some of them have expressed the fear that
the reservation facility provided to S.C. &
S.T. will be withdrawn if this Bill is passed.
But this 1s a wrong impression. As | under-
stand, Shri Mishra has no such intention.
+ This Bill seeks to provide reservation to the
weaker section of the society on services
and in the educational institutions. It is the
duty of the government to improve the con-
dition of the weaker section of the society.
Butthe government s not able to remove the
poverty of the people. Even if the Bill is
passed it cannot provide reservation to the
weaker section of the society in services.
Because there are certain lacunae in this
Bill. Firstly, the S.C. & S.T. people are also
weaker section of the society. Many of them
are poor. So the weaker section andthe poor
People are not clearly defined on the Bill.
Secondly it is mentioned in the statement
and objects of Reasons that 50% of seats
_Should be reserved for the weaker section of

"Translation of the speech was Originally delive
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the society. As provision has been made in
the constitution 50% of seats to the maxi-
mum can be reserved for S.C. & S.T. Then
what percentage remains after giving 22% of
172 seats to S.C. & S.T. and 50% to the
weaker section? Thirdly, 85% of the total
population on the country are poor. Then
how can he says that 40% of seats be
reserved for the poor and weaker section on
the educational institutions. The number of
poor people in the society exceeds the S.C.
& S.T. population. So, the government can
not accept the suggessions of the hon.
Member Shri Ram Nagina Mishra. it is afact
that Shri Mishra has high lighted the prob-
lems of the weaker section on the House,
through this Bill. Is the government since;(gly
thinking about the upliftment of the, paoor
people? In this context, Iwould like, 1o referto
the recommendations made t,y the Parlia-
mentary Committee onthe V,yelfare of S.C. &
S.T. to this House on 17382, One of those
recommendations wW2s to identify the poor
people in the country for that the Committee
had suggested that of a family diary or family
panjika be issued to every people on the
country. The details of property earned, the
sources of his income, his landed property
etc. were to be found place on that Panjika.
The name, number and the occupation of
each family member were also to be men-
tioned therein. But it is regrettable that the
government did not accept those recom-
mendations. Then how can the government
adopt the Bill of Shri Ram Nagina Mishra?
Why the government did not accept the
recommendations made by the Parliamen-
tary Committee on the Welfare of S.C. &
S.T.? Whatis the reason behind it? It is very
simple. The government is in the favour of
capitalisam. Now also, systematic attempt is
being made to set up a capitalist govern-
ment. If the government is really interested
to set up a socialistic pattern of society, it
should first of all fix ceiling on property. Only
one member of a family should be provided
a job, one family should have only one
House. The people having more than one
House should be surrender their surplus
houses to the government. If the govern-
ment really implements these suggestions, |
will say that this government has an attitude
red in Oriva. }



423 Statement re.
Memorandum

[Shri Anadi Charan Das]

to set up a socialistic pattern of society. But
this government has really sympathy for the
weaker section of the society.

Sir, the Bill of Shri Ram Nagina Mishra
is a misleading one. It has created mixed
reaction and controversy among the S.C. &
S.T. as wall as people on general including
the weaker section of the society. Though-it
is said that Shri Mishra has moved his Bill
with a noble intention, but the S.C. & S.T.
Members feel that this is an indirect attempt
to cut their throats.

Sir, it has been said that reservation
facility was originally provided for 10 years.
Subsequently it was extended by another 10
years and in this way it is extended. Is it a
mercy on S.C. & S.T.? But what about gov-
ernment services? The constitution has
made the reservation in government serv-
ice. You cannot withdraw this facility. If it
would have been mentioned in the Bill re-
garding withdrawal of reservation on gov-
ernment service it would have different re-
percussion. Therefore, | would like to say
that this Bill will not help the weaker section
too. Shri Mishra should have been brought a
comprehensive Bill if he really wants the
upliftment of weaker section. | request Shri
Mishra to withdraw his Bill and with these
words | conclude my speech.

16.45 hrs.

STATEMENT RE: MEMORANDUM OF
SETTLEMENT ON TRIPURA

[English]

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH): Sir, Hon. Members of
this august House would be very happy to
know that a ‘Memorandum of Settlement’
has been signed today ... (Interruptions)

MR. DEPUTY SPEAKER: | am allow-
ing only the Minister to go on record ...
(Interruptions) ... Order, please. Except the
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Minister’s statement, ngthing willgo on rec-
ord.

S. BUTA SINGH: Hon’ble Members of
this august House would be very happy to
know that a ‘Memorandum of Settlement’
has been signed today with the Tripura
National Volunteer (TNV) which brings to an
end the insurgency and violence in Tripura.
This ‘Memorandum of Settlement’ has been
signed by the Additional Secretary, Union
Ministry of Home Affairs on behalf of the
Governtent of India, Chief Secretary,
Tripura on behalf of the Government of
Tripura and ShriB.K. Hrangkhawl! and five of
his colleagues on behalf of TNV. This Agree-
ment has been signed in Delhi in the pres-
ence of Governor of Tripura and the Chief
Minister of Tripura. Copies of the Memoran-
dum have been placed on the Table of the
House.

To recapitulate the events leading to
this settlement, ShriB.K. Hrangkhawl, Presi-
dent, TNV addressed a letter to the Gover-
nor of Tripura in May, 1988 intimating that
keeping in view the Prime Minister, Shri
Rajiv Gandhi’s policy of solution of problems
through negotiations, the TNV has decided
to abjure violence as a means of resolution
of Tripura’s problems and to sittogether with
the representatives of the Government of
India, for a peaceful solution of the problems.
He also acknowledged Tripuraas an integral
part of Iindia and his commitment to a solu-
tion of all the problems within the framework
of the Constitution of India. The bye-laws of
TNV were amended so as to conform to the
laws inforce. The Governmentof India have,
therefore, cancelied today the notification
declaring TNV as an ‘Unlawful Association’
under the Unlawful Activities (Prevention)
Act, 1967.

As the House is aware, the policy of the
Government of India in regard to holding
talks with the extremist groups operating in
the North-East is that they should fulfil two
pre-conditions, namely, such talks should be
held withinthe framework of the Constitution
of India and that violent activities must
cease. Since these two pre-conditions were
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fulfilled, talks were started with the TNV
delegation at the initiative of the Prime Min-
ister, Shri Rajiv Gandbhi. Itis a matter of great
satisfaction that the talks culminated in the
‘Memorandum of Settlement'.

| am sure the Hon'ble Members would
join me in complimenting Shri B.K.
Hrangkhawal and his colleagues in the TNV
for having shown wisdom, courage and
statesmanship in choosing the path of
peaceful talks to solve their problems. This
reflects their genuine concern for the welfare
and development of the tribals and their
conviction that today, there exists a climate
in Tripura where the State Government is
appreciative of and responsive to the real
needs of the tribals and is genuinely commit-
ted to their welfare. In this context, it has to
be acknowledged that the extremist activi-
ties in Tripura were embedded in tribal dis-
content. The Government of India have
always been alive and most sympathetic to
the problems of the tribal people. With the
assumption of office by the new Government
in the State of Tripura in February this year,
the tribals themselves became partners in
the running of the Government of the State.
in the changed atmosphere, the TNV real-
ised that their objectives could be achieved
through the democratic political process and
that the welfare of the tribal people would be
advanced by the members of the TNV join-
ing the mainstream of society. The Governor
of Tripura and the State Government were
quick to respond to their offer of talks and
recommended the same to the Central
Government. The Central Government,
comniitted as it is to the cause of tribal
welfare, constituted a negotiating team
underthe leadership of Shri P.P. Shrivastav,
Additional Secretary in the Home_Ministry
and formal talkks commenced. The State
Government was also associated with the
talks. These were held in a very cordial
atmosphere and with a spirit of understand-
ing and of give and take on both sides. |
would take this opportunity to place on rec-
ord our appreciation to the TNV leadership
and our delegation for having concluded the
talks in a most satisfactory manner and in a
record time.
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The Memorandum of Settlement on
Tripura envisages the following steps by
TNV:

(a) The TNV undertakes to take all
necessary steps to end all activi-
ties and to bring out all under-
grounds of the TNV with their
arms, ammunition and equip-
ment within one month of sigriing
of this Memorandum. Details for
giving effectto this part of Setile-
ment will be worked out and
implemented under the supervi-
sion of the Central Government.
The TNV further undertakes to
ensure that it does not resort to
violence and to help in restora-
tion of amity between different
sections of the population.

(b) The TNV undeftakes not to
extend any support to any other
extremist groups by way of train-
ing, supply of arms of providing
protection or in any other man-
ner.

It has been pravided in the Memoran-
dum that the Central Government wili take
steps for the resettlement and rehabilitation
of underground TNV personnel- coming
overground. In order to allay the apprehen-
sion of the tribals about the infiltration of
foreign nationals the Memorandum provides
that Government will take steps to prevent
further infiltration from across the border by
strengthening arrangements on the border;
construction of roads along vulnerable sec-
tions of Indo-Bangladesh border in Tripura
and vigorous action against such infiltrators
under the law. With a view to satisfying the
aspirations of the tribals of Tripura for a
greater share inthe governance of the State,
the Memorandum provides that the Govern-
ment will introduce an amendment to the
Constitution and to the Representation of
the People Act, 1950 providing for reserva-
tion of seats for the Scheduled Tribes in the
Tripura Assembly at the present level. Inci-
dentally, this step would be in keeping with
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the Constitution (Fifty seventh Amendment)
Act, 1987.

In addition, | would like to mention the
following salient features of the Memoran-
dum:

(i) The Government willtake meas-
ures for effective restoration of
alienated lands to the tribals
including review of the applica-
tions rejected earlier and pre-
vention of fresh alienation, provi-
sion of soil conservation and irri-
gation facilities in tribal areas
and strengthening of the agricul-
tural credit system and also pro-
vide a@n appropriate agency with
adequate tribal representation

(iiy Tribal majority villages which
now fall outside the &stonomous
uistrict Councii area and are
contiguous to'such areas will be
included in the 'Autonomous
District and similarly piacefl non-
tribal majority villages may be
excluded from Autonomous Dis-
trict.

(iiiy Al India Radio will increase the
duration of tribal programmes in
Tribal languages of Tripura and
additional transmitting stations
would be provided to cover the
remote areas of the State.

Measures for long term development of
ripura will also be taken. These include’
tensive skill-formation programmes for the
»al youth to improve their prospects of
nployment including self-employment in
wrious trades; special intensive recruitment
ives for police and para-military forces in
ipura with a viewto enlisting as many tribal
uth as possible; and sympathetic consid-
ation of demands relating to self-employ-
ant of tribals. 2,500 Jhumia families will be
sabilitated in five centres or more in accor-
nce with model schemes based on agri-
fture, horticulture etc., with a view to
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weaning them from Jhum cultivation. The
scheme would also provide for housing
assistance. In the Autonomous District
Council area of Tripura, rice, salt and kero-
sene will be given at subsidised rates during
the lean months for a period of three years.
Conscious efforts will be made for effective
implementation on of the Sixth Schedule so
far as it relates to Tripura.

As would be seen, the thrust of this
Settlement has been on safeguarding the
interests of the.tr‘tbh!s. Long term normalcy
and harmony would depend on the rate of
economic development and equitable distri-
bution of its benefits to the people. I fervently
hope that the Memorandum will prepare the
tribals'of Tripura, who have endured hard-
;hips,‘to/ become equal partners in progress
and face the challenges of development. |
am sure that thfs Memorandum, while re-
flecting the aspirations of the tribals, would
act as a catalyst for strengthening the tela-
tions between tribals and non-tribals and
make them equal participants In the prog-
ress of our country.

This Settlement is bound to have a
salutary effect in the sensitive North Eastern
Region. The Government appreciate the
understanding, patience and cooperation
extended by the Chief Minister, Tripura and
the State Government of Tripura during the
talks. | shall be failing in my duty if | do not
mention the signal contribution made by the
Government of Tripurain bringing about this
Settlement. He has been instrumental in
preparing the ground for the talks and steer-
ing the course of negotiations. | am sure, the
Hon’ble Members would also join me in
complimenting them and the two delega-
tions for their achievement in arriving at a
negotiated setflement. On our part, the
Government of India and the Government of
Tripura will spare no effort to implemert this
Settlement.

1 earnestly hope that like the Memoran-
dum of Settlement on Mizoram, which has
been successful in eliminating extremist
violence in Mizoram, this Settlement will also
bring to an end the chapter of extremist
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violence in Tripura and pave the way for all-
round development of Tripura, and for amity
and goodwill among the various sections of
the heterogenous population of Tripura.

SHRI BASUDEB ACHARIA (Bankura):
We want a discussion on the statement.

MR. DEPUTY SPEAKER: Yougive itin
writing. We will see.

SHRI AMAL DATTA (Diamond Har-
bour): We have given notice. (Interruptions)

MR. DEPUTY SPEAKER:
sider.

I will con-

SHRI DINESH GOSWAMI (Guwahati):
| ask you that there should be a discussion
on this Memorandum of Understanding. We
have given notice. (Interruptions)

MR. DEPUTY SPEAKER: | have al-
ready told you to give it in writing. Then | will
consider...

(Interruptions)

MR. DEPUTY SPEAKER: Now, as a
special case, | am allowing Prof. Madhu
Dandavate to introduce the Private Mem-
bers’ Bills.

16.58 1/2 hrs.

PREVENTION OF CORRUPTION
(AMENDMENT) BILL
(Omission of Section 6)

[English]

PROF. MADHU DANDAVATE (Ra-
japur): Sir, | beg to move for leave to intro-
duce aBillfurther to amend the Prevention of
Corruption Act, 1947.

MR. DEPUTY SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend the
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1947”7
The motion was adopted.
PROF. MADHU DANDAVATE: |intro-
duce the Bill.
16.59 hrs.

AGRICULTURISTS’ LOANS (AMEND-
MENT) BILL

(Amendment of Section 4)
[English]

PROF. MADHU DANDAVATE (Ra
japur): Sir, | beg to move for leave to intro-
duce a Bill further to amend the Agricultur-
ists’ Loans Act, 1884.

MR. DEPUTY SPEAKER: The question

“That leave be granted to introduce a

Bill further to amend the Agriculturists’

Loans Act, 1884."

The motion was adopted.

PROF. MADHU DANDAVATE: | intro-
duce the Bill.
16.59 1/2hrs.

INDIAN FISHERIES (AMENDMENT)
BILL

(Amendment of Section 3, etc.)
[English]

PROF. MADHU DANDAVATE (Ra-
japur): Sir, 1 beg to move for leave to intro-
duce a Bill further to amend the Indian Fish-
eries Act, 1897.

MR. DEPUTY SPEAKER: The question



431  Agriculturists Loans

[Mr. Deputy Speaker]
“That leave be granted to introduce a
Biil further to amend the Indian Fisher-
ies Act, 1897."

The motion was adopted.

PROF. MADHU DANDAVATE: | intro-
duce the Bill.

RESERVATION OF POSTS IN GOVERN-
MENT SERVICES AND SEATS IN EDUCA-
TIONAL INSTITUTIONS (FOR ECONOMI-
CALLY WEAKER SECTION OF PEOPLE)
BILL—CONTD

[English]

ME. DEPUTY SPEAKER: Itis already 5
o'clock. The Minister has to intervene and
the mover has also to reply. Besides, there
are some Members who want to speak on
this. if the House agrees, we will extend the
time for this Bill by another hour.

MANY HON. MEMBERS: Yes

MR. DEPUTY SPEAKER: We extend
the time for one more hour.
[ Translation)

SHRI KAMMODI LALJATAV (Morena):
Mr. Deputy Speaker, Sir, | am grateful to you
giving me time to speak on the Bill presented
by hon. Mishraji.

| want to tell Mishraji that he has pro-
posed to abolish reservation for Harijans
and Adivasis. First of all, | want to ask him to
see whether Harijans and Adivasis have
been provided with all the facilities. If his
reply is in the affirmative, | shall urge the
Govermnment to do away with the reservation
for such people. also want to know from
Mishraji whether reservation quota for Har-
ijans has been fuffilled in his region? How
many Harijans there are Collectors, S.Ps,
Engineers and doctors? If the reservation
quota has not been completed then...

SHRIRAM NAGINA MISHRA: It is no
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where stated that reservation should be
abolished. You should modify your state-
ment.

SHRI KAMMODI LAL JATAV: He has
pointed out my mistake, | shall’like to be
excused for the same.

Most of the information which [ have got
is about my own region. At many places
whether it is an educational or other institu-
tion, the quota reserved for Harijans has not
been completed. | have seen many times
that the posting orders issued to Harijans at
Adivasis the name as given on the cover is
Ram Parkash whereas inside it is Om Par-
kash. The name of the village as given on the
cover is ‘Hara’ whereas inside it is ‘Vana'.
Such orders do not reach the people intime.
In many cases such orders reach them late
and when they go there along with these
orders they are told that the orders have
lapsed. In this way too, the reservation quota
is not completed.

Sometime back when atrocities on
Harijans were being discussed here | had
stated that Harijans do not get the full

* amount of the scholarship which is granted

tothem andthey have to face a lot of difficulty
in this regard. What | mean to say is that the
Government should pay more attention to
the matter of scholarship.

Mr. Mishra has since clarified the posi-
tion, with these words, | support the Bill and
conclude.

[English]

\]

SHRI JAGANNATH PATTNAIK
(Kalahandi): Sir, with due respecttothe Hon.
Membaer, Shri Mishra | differ from this Bill.
The concept, the philosophy of the Bill is for
the betterment of the poor classes of the
country but we all know the reality. The poor
classes are exploited by the upper class
people; both economically and socially.
Unless we give them better opportunity of
job which will give a feeling of economic
security to them, we will not be able to uplift
that class. Our learned Members in the
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Constituent Assembly had a long debate on
this point and later on when the Constitution
of free India was drafted this fact was incor-
porated in Article 15 which says;

“Nothing in this article or in Clause (2)
of article 29 shall prevent the state
from making any special, provision for
the advancement of any socially and
educationally backward classes of citi-
zen or for the Scheduled Castes and
Scheduled Tribes.”

This was added in the constitution first
Amendment Act, 1951, in order to further
strengthen this argument.

Despite all the industrial revolution and
the mass literacy programme, the mental
attitude of the people towards the harijans
and adivasis has notchanged. Thoughthere
is poverty in other classes also butfeudalism
is there in our society. They are the persons
who are ruling over the harijans and adiva-
sis. That is why Shri Gajendra Gadkar, the
Supreme Court Justice, in one of the judge-
ment said;

“Class according to the dictionary
meaning shows the division of society
accotdingto status, rank or caste inthe
Hindu social structure, caste unfortu-
nately has an importani bearing in
determining the status of the citizen”

This is the reality, Sir. So, although the
Government has the moral obligation and
social obligation for the upliftment of the poor
classes of the country, the situation is that
the Scheduled Caste and Scheduled Tribes
brothers mentally have an insecurity fealing.
For pretty long time they have been deprived
of their economic, social and constitutional
rights. So, more attention should be paid
towards them. This was the main concept
before the Constitutent Assembly and this
has been incorporated in the constitution.

Sir, today we are discussing about the
atrocities being committed on harijans. We
have heard the anguish and anger of not
only the harijans but of members belonging
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to other class also. These people are sutfer-
ing from a sense of insecurity. We have to
provide them a sense of security.

The other point is that until and unless
they become the owner of the land, they will
not be benefited. For these speedy land
reforms measures should be implemented.
{Until and unless we increase the percentage
of job for them, they will always be deprived
of the economic advancement. | do agree
that this bill is brought with good intentions
and we have a duty towards economically
weaker sections. | also realise that today,
people are getting rather emotionally dis-
turbed over this issue of calls. But apart from
all these things, in the larger interests of our
moral and constitutional commitments, we
should give top-most priority to the Sched-
uled Castes and the Scheduled Tribes. Any
Bill or anything which hampers their prog-
ress or comes in the way of their develop-
ment should not be encouraged. Therefore,
| request the hon. member to withdraw this
Bill for the present. From constitutional point
of view also, it is possible so implement the
prevision of this Bill, only if there is a consti-
tutional amendment. Otherwise, simply
through a Bill of this nature, the provisions
cannot be implemented. Therefore Sir, from
all these points, | feel that this Bill should be
withdrawn.

MR. DEPUTY SPEAKER: Mr. Minister .

SHRI C. JANGA REDDY (Han-
amkonda) : Please give me three minutes
Sir,

MR. DEPUTY SPEAKER: | am sorry.
We have already extended the time for this
Bill twice before. You can speak on the next
Bill. Please sit down. Mr. Kurup also wanted
to speak. He was also not give a chance.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): Mr. Deputy Speaker: Sir, | am sorry
some other members are unable to express
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their views. | do hope. that there will be
another opportunity forthem to express their
views.

Sir, the debate has ranged over a very
vast ground. But as hon. members would
have noticed, there is no unanimity of view
whether intoday’s conditions, you can intro-
duce economic criterion as a sole measure
of providing reservation for Scheduled
Castes and Scheduled Tribes and other
weaker sections of the people.

Sir, 1 do not wish to trace the history of
reservations in this country. It is well known
that it was the Congress and the Govemn-
ment of Pandit Jawaharlal Nehru which first
recognised the need for providing con-
stiutional sanction for reservation for Sched-
uled Castes, Scheduled Tribes and back-
ward classes. in fact, hon. members will
remember thefamous communal G.Q. inthe
then State of Madras which was struck down
by the courts. It was then realised that in
order to support reservations, particularly in
educational institutions, it would be neces-
sary to amend the Constitution and that is
how the Constituticn First Amendment Act,
was passad.

Sir, the Government of India has always
t.een extrgmely sympathetic to the cause of
Scheduled Castes, Scheduled Tribes and
oth.e, weaker sections of the people. In fact
rescrvation for Scheduled Castes today is
15 percent and for Scheduled Tribes, itis 71/
2 per ~ent. We also recognise that weaker
sections can belong to other sections of the
community. We recognise for example tha:
the handicapped are a weaker section in
society and that is why we have provided
th:ee per cent reservation for handicapped -

one per cent for the orthopaedically handi-
cappea, one per cent for the visually handi-
cappec and one per cent for the haadi-
capped in-hearing. We recognise that ax-
servicemen who spend riany years in the
prime of their youth in the defence of this
country and who are discharged when they
are fairly young and when they have a long
life ahead of them, are a weaker section and
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that is why we have provided reservation for
ex-servicemen also. ~

There are many other sections of the
community who are weak. Women are the
biggest weaker section in this country. In
tact, the Prime Minister has expressed this
view on. more than one occasion. Among
Scheduled Castes, among Scheduled
Tribes, among the backward communities,
among the minorities, it is the women who
are a deprived and weaker section. Among
women, widows and women who have been
deserted by their husbands are a weaker

- section. We have provided special relaxa-

tions for such weaker sections. Therefore,
the commitment of this Government to ad-
vance the interests of Scheduled Castes,
Scheduled Tribes and weaker sections is
beyond doubt. In fact, | do not think that any
other Government can match the record of
the Congress Governments which have
been in office since independence in the
matter of protecting Scheduled Castes,
Scheduled Tribes and weaker sections.

The provision of an economiic criterion
may appearto be an attractive policy but we
must examine its implications more closely.
'3 ecOnomic prosperity a measure of ad-
vancement in society? Is our society so
organised thai there is a clear distihetion
be.ween the rich and the poor and all those
who ure rich can be considered as advanced
and allthose who are poor are considered as
backward? If our society is stratified only on
the basis of prosperity and economic condi-
tions, the answer to the earlier question
wo !4 be yes. But our society is differenti-
at:d on mary other considerations and
meny other parameters; perhaps there isnc
society in the world which is sodifferent.ated
as I; dian socisty. We are differentiated by
religion. We are differentiated by raste, W2
are ditferantiatad by language. We must do
everything possible to remove these factore.
which differentiate society. In a soclet
which is so diffrantiated, it will be vety diff'cult
alne gh seemingly attractive o introduce
ar eccnomic ciierion and measure ad-
varncemant and backwardness ~olely on the
basis of whethar ane falle ~n th. eida ~f ok
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line or that side of the line. There are many
hundreds and thousands of families who
belong to the Scheduled Castes and Sched-
uled Tribes who have acquired a measure of
economic prosperity butthat does not inean.
They are not discriminated against in soci-
ety. That does not the mean. They have
shed all th@ stigma and allthe disadvantages
which are attached from the fact of their
being bornin a caste and are condemned, so
to say, to live and die within the framework of
a caste.

Members made reference to people
who have gained jobs in Government, who
have eamed a measure of economic pros-
perity. But their position in society is not
determined only by economic advancement
buti is determined by a host of factors, many
of which are historical, traditional which have
been with us for centuries and which cannot
be wished away.

As far as backward classes are con-
cerned, the position varies from State to
State. There are States which have a very
small percentage of reservation for back-
ward classes. There are States which a very
high percentage of reservaticn. For ex-
ample, in the State of Tamil Nadu, as much
as 50 per cent of the seats in educational
institutions and in services are reserved for
the backward classes. Together with an 18
perceni reservation for Scheduled Castes
and Scheduled Tribes, 68 per cent of the
seats in educational institutions and in serv-
ices are reserved in Tamil Nadu. There are
States like Karnataka, Kerala which have a
very high percentage of reservation. There
i1s also a new concept of compartmental
reservation Wh‘ld'l' is practised in Karnataka.

Kerala some years ago introduced an
economic criterion. Karnataka aiso has an
economic criterion for backward classes.
Therefore, | think it wou.d be unwise to
introduce any Kind of a national standard and
apply it on a procrustean basjs to all the
States. The best course would be to aliow
this matter to be left to the wisdom of the
State, and for each State tofollow a pattern
or 3 poliey which has the widest measure of
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support in that State, and which meet$ the
aspirations of the people of that State. | do
not think it would be right for Parliament to
adopt a law and say: ‘ This shall be the law
for the whole country.” There are States in
the North-East where the bulk of the popula-
tion belongs to the scheduled tribes. There
are States like Madhya Pradesh and Bihar
where a large proportion of people belongs
to the scheduled tribes and scheduled
castes. | *'k these are matters which are
best left 10 the State Governments con-
cerned, because they would be more re-
sponsive to the needs of their people, they.
will understand the needs of ttie people
better, and they will understand the commu-
nities and castes and the varying degrees of
progress made by each community and
each caste.

Our endeavour is to move towards a
goal, an ideal where every man and every
woman can say that he is truly equal to every
other man and every other woman; and
every selection and every preference is
based solely on merit. But that is the goal;
that is the ideal.

As many hon. Members have pointed
out, we have not reached that goal; we have
not reached that ideal, and until we reach
that goal and uritil we reach that ideal, we
must practise the principle of afiirmative
action anc protective discriminatio » for the
weaker sections. The policy embodied inthe
Indian Constitut.on in Aiticle 15 (4) and 16
{4)is a reflection of the principie of protective
discrimination, the principle of affirmative
action. In fact it is the Indian Constitution
which is the forerunner to many other legal
systems in the world in the matter of protec-
tive discrithination and aff'rmative action. It
is a tribute to the cenius of the founding
tathers of the Indiar Constitution.

| deeply appreciate the sentiment and
spirit behind hen. Member Mr Ram Nagina
Mishra’s Bill. Needless to say thatthere is no
unanimity that we have reached s stage
whore-we can adopt the sole yardstick of an
economic criterion. The dabate has thrown
up manyideas. In fact, only a couple of days
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ago, the Prime Minister chaired a mesting of
the members belonging to the scheduled
castes and scheduled tribes. Some very
interesting ideas in the matter of reservation
have come up. In the Ministry of Personnel,
we are examining some of these ideas. We
are concerned that there should be de-res-
ervation of vacancies for scheduled castes
and scheduled tribes. We think thatthis is an
easy way-out for an unsympathetic adminis-
trator not to recruit enough members of
scheduled caste and scheduled tribe
communities.We are looking into this matter.
Some other ideas have also come up in this
meaeting. These matters are engaging our
attention; and | shall certainly keep in mind
the views expressed by hon. Members dur-
ing this debate in the matter of protective
discrimination for the weaker sections.

| am grateful to Hon. Member Shri Ram
NaginaMishraforinitiating this wide-ranging
debate. | would appeal to him that after
having heard the views of hon. Members, he
should withdraw these Bill. Thank you.

17.25 hrs.
[ Trans/ation)
[SHRI SHARAD DIGHE in the Chaii

SHRI RAM NAGINA MISHRA (Salem-
pur): Mr Chairman, Sir, | have presented this
Bill in this House for providing reservation
for the economically weaker section of the
people. No where in the Bill, the raservation
policy has been opposed. There is, how-
ever, a simple indication that those people
whose economic status has improved dur-
ing the last 40 years and who are now in a
position 1o get their wards admitted in good
educational institutions should be deprived
of this facility. Because, it is the children of
these very people who fall in the reservation
category and the people of villages do not fall
in this category. The aim with which this
reservation policy was formulated has not
been fuffilied. | am thankful ‘> my friends
because many of them have taken keen
interest in it and expressed their views
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whole-heartedly. Two kinds of feelings have
been cbserved. First s that a mere improve-
ment in economic status is not sufficient.
Secondly, the question of social and reli-
gious recognition has also come up. We all
know as to what was our religious atmos-
phere before independence and what kind of
behaviour was meted out to Harijans. We
remember that at time untouchability pre-
vailed tothe extentthat abrahmin did notuse
to eat the food prepared by another brahmin.
Nobody ate food prepared by anyone else.
So far as Harijans are concerned, they were
seftled outside the village. They were not
allowedto fetch water from the weli nor could
they go to school for education or siton a cot.
We have witnessed even that day when
Harijans used to eat grains segregated from
the cow-dung after drying it. | would request
my colleagues to thank the Congress party.
The credit for this goes to Mahatma Gandhi
and the Congress party, who removed un-
touchability and thus provided an equal
status to Harijans. We remember that when
struggle for freedom was going on, the Bri-
tishers tried to divide our country inthe name
of caste by saying that Mahatma Gandhi and
the Congress party belong to Hindus and by
recognising Shri Jinnah, as the leader of
Muslims and ShriAmbedkar, as the leader of
Harijans. Mahatma Gandhi went on a hun-
ger strike and maintained that Harijans are a
part of our Hindu religion. Then Shri Am-
bedkar agreed and Mahatma Gandhi led
everyone. It takes some time to uplift a
backward society. Today, the Congress
party has given the highest honour and
status to Harijans. They have been given
facilities by providing for reservation. There
will not be even a single Harijan child who is
not getting a scholarship in the educational
institution. The scholarship continues to be
given by the Congress Government even if
the Harijan child fails 3 or 4 times. Not only
this, an amendment has also been made in
the code of Criminal Procedure by the Con-
gress party. If any caste Hindu abuses a
harijan or slaps him, then it is considered a
Government case and investigation is con-
ducted, though in case of others, the police
cannot make any investigation under Rule
323. Itis the Congress party, who is respon-
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sible for this. Today, it is the principle of the
Congress party and the policy of our leaders
to work for the upliftment of harijans. The ill-
feeling which was prevalent for so long has
been brought to an end. Earlier the harijans
were not allowed to sit near others but today
it yau go to attend any marriage or function,
you will find them feasting with others.
Equality prevails to the extent that nobody
says he is a harijan or a Muslim. What a vast
difference between the past and the present!
Earlier the harijan used to eat foodgrains
segregated from cow-dung but today no one
in the country can say that he is starving.
‘When there was a famine during the British
days, lakhs of people in Bengal had died. But
last year when some parts of our country
were struck by famine, not even a single
person died. The credit for this goes to the
Congress Party who arranged to have suffi-
cient foodgrains in stock for distribution
every where. Now such elder persons are
not here to testify that there used to be
neither motor vehicles nor cycles for mar-
riage parties. It was only the very affluent
people who used to utilise motor vehicles,
which were known as ‘hawa gadia at that
time. But today if there is a marriage in a
harijan’s house, even he hires a motor ve-
hicle and throws a party and uses tables and
chairs. The wide gulf has ended now, the
status of harijan has improved and he has
come to enjoy equal status in the society.
While looking atthe bad side, we should also
look at the good side. It has been said about
this Bill that a great injustice is being done to
the harijans especially by the Hindus. | dare
say that earlier people did not even lst the
harijans touchthem. The statement made by
the Shankracharya of Puri regarding har-
ijans was condemned bya pumber of Hindu
institutions and by everyone else. it was
opposed saying that he has gone mad. The
Shankracharya of Kanchikot gave a state-
mept against the Shankracharya of Puriand
said that the Harijans are a part of Hindu
religion and that we do not believe in un-
touchability. He even said that he would
undertake a padyatra and propagate thatthe
harijans have a right to enter the temples.
Butis the statement of the Shankracharya of
Kanchikot being publicised today? Every-
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one has criticised the Shankracharya of
Puri. The Shankracharya of Jyotirmath has
said that the Shankracharya has not'given a
cotrect statement. Every one has main-
tained that harijans are a part of us &nd we do
not believe in untouchability. All the contra-
dictions in Hindu religion and the menia of
untouchability are now vanishing. Changes
take place in the society with the changing
time. | dare say that the harijans do not get
the same treatment today as earlier. They
enjoy an equal status inthg society today. So
far as economic condition is concerned, |
agree with the hon. Minister that a person
who is economically well off is respected in
the society. A harijan who is in a good
position and living in a good house is not
hated by anyone but one who does not have
enough to eat, wear or live is despised by all.
In my Bill, a provision has been made and it
is my suggestion to the Government that the
poor and the ill-fed harijans living in villages
should be benefitted by this reservation
policy and those who are economically well
off and stand at the same footing along with
landlords and big people should be deprived
of this facility. This is not a wrong intention.
The intention of this Bill is that everyone
should be benefitted equally by the provision
of reservation. Suppose, one of our friends
gets the benefit of 3.5 reservatign and his
economic condition and status alsoimprove;
but that is not the end of it because there are
many other people in villages who are wait-
ing. | am quite sure that unless some restric-
tions are imposed on reservation, the har-
ijans living in villages will not be able to get
any benefit of this policy. They will be bene-
fitted only when we bring some changes in
this policy. If 25 out of 100 pasts are reserved
and you receive 100 applications then the
sonofanl.A.S. Officer, |.P.S. Dfficer, Coltec-
tor, Police Officer, M.P., MLAA. or a
Tehsildar with better educatlonal qualifica-
tions is covered under the sreservation,
whereas the son of a harijan in the Village will
not get its benefit. Therefore, no matter how
long you go on extending this policy of reser-
vation, the harijans living in wllages will not
be benefitted.

Sir, it is.not ony a matter of harijans.
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living in towns, but aiso of those living in
villages. The high school standard children
of those living in towns are better than the
high school standard children of those living
in villages. No comparison can be drawn
between the two. Today, the people living in
urban areas get service whereas those living
in rural areas do not get it. This is also a very
serious problem towards which the hon.
Minister will have 1o pay attention. Besides,
educational institutions and services, a pro-
vision will also have to be made to distin-
guish the people living in the urban areas
and those liv. _ in rural areas. Otherwise,
only those living in the urban areas will get
jobs and those living in the villages will not be
able to get an opportunity to enter any serv-
ice. Therefore, you will have to consider this
problem deeply.

Sir, keeping in view the prevailing reli-
gious complex in the sociaty and the way a
few persons are sticking to conservatism
about Harijang, we will have to remain a bit
patient on this subject. There should be no
restriction on anyone to visit any place but at
some places the conservative people create
hindrances. This conservatism is age old
and not a product of today. The statement

given by the Shankracharya of Puri about '

harijans is the impact of the power he wislds.
There have been such pundits of Puri who
behaved similarly even with the Adi
Shankracharya whose mother's body was
not allowed to be given the last rites. Lateron
the same Shankracharya got the status of
God. ’

Today, | am quite happy to see that
Hindu religion is quite becoming progressive
to bring Harijans to its fold. All except a few
people, consider harijans as their own part
and treat them as brothers. Therefore, |
would specially request my conservative
friends that they should not be angry and
should isok at this matter with the feeling of
co-ordightion,

The Hon. Minister said just now that

while deciding the prosperity of a person,
alongwith economic status, the social and

* AUGUST 12, 1988

(Amdt) Bill 444

L »
refigious status should also be taken into
considgration. | am reminded of a tale of
Lord Rama’s time.when famine visited this
country in those days too. Rama’s Guru
Vishvamitra also could not bear the pangs of
hunger and he too had to enter the house of
a chandal in desperation to eat flesh. It is
written: ’

Bhubhukshit kim na karoti papam
kshira janani nishkaruna bhawanti.

This means that a hungry person is ¢apable
of committing any crime. He can do apything
and everything.

Sir, there is no other reason behjnd the
motion which lhave presented to this House.
We do visit villages and | want to allay the
doubts of all my colleagues of the ruling
Party as well as the Oppaosition that there is
no such intention behind my proposal that
there should be de-reservation for Harijans.
This becomes clear to all of you.

twantto clarify the objective of introduc-
ing this Bill. Other castes also have poor
people. To name a few, Muslim weavers,
washermen, Kahars and Nata‘who roam
from village to village. People belcnging to
these communities are as poor as Harijans.
Poor people can be found even in the caste
Hindus. These days plenty of refine
foodgrains such as wheat, rice, gram and
pulses are available in villages for which our
Government is desarved to be congratu-
lated. There was a time when refine
foodgrains were not available in abundance
and poor people had to eat coarse grains
such as ‘Sama, ‘toto and ‘tangun’. Oncs,
long long ago, | happened to visit to an area
where | met an aged Brahmin cartying a
bundle of unripe ‘tangun’ over his. head
brought from his field to eat after extracting
the grains. When | asked him as to how he
was, he told hi. miserable condition that he
and his family had no food to eat and no
clothes to wear, the ladies could not step out
of the house due to 'Purdah’ and-he was
fesling shy to tell anyone of his miserable
condition which had forced him to bring the
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unripe ‘tangun’ to satisfy his hunger. Sir, |
was in tears when 1 listened to his tale. So
there are poor people even in tht caste
Hindus. Administrative policy says that a
king is one who takes care of all of his
subjects. All the down-trodden people have
to be uplifted. When one out of five patients
is well cured of his illness by administering
‘Makardhwayj, shouid the Government is not
duty bound to give at least glucose and fruit
juice to remaining four who are still suffering.
Thisis exactly what is happening tothe caste
Hindus. They too need to be uplifted, you
ought not let them to go to hell. That is why
| am making a demand that the laws are
required to be amended to provide livelihood
to the persons belonging to higher classes.

Sir, it the Government feels that amend-
ment in laws would mean a loss of votes for
the ruling party, let me assure them that this
fear is unfounded. The ruling party will cer-
tainly get more votes if it makes the poor
villagers understand that how some people
of their own class have become richer by
taking undue advantage of the reservation
facility. That the Government wants to pro-
vide the benefit of reservation to those who
really deserve it. Today the Harijans and
Adivasis say that it was due to the efforts of
Late Dr. B.R. Ambedkar they are getting
benefits now. Without him the Congress
Government would not have done anything
tor them. In villages, the people belonging to
Harijans worship Dr. B.R. Ambedkar as
God. But in fact, the benefactors of these
people are the Congress Party and Ma-
hatma Gandhi. In their absence, these
people would never have got the benefits
they are enjoying now. When | visit villages,
the people belonging to caste Hindus such
as Brahmins, Thakurs and Agrawals say to
us that we are Congressmen who pay heed
to Harijans only and have little care forthem.
Members of the LA.S. and I.P.S. belonging
to Harijans community say that Baba Saheb
Ambedkar has done everything for them.
The hon. Minister should give this matter
serious thought. If people who are starving
are not provided relief, how long will they
tolerate it?
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MR. CHAIRMAN: You cannot make a
second speech. You only reply to the points
raised in the discussion.

[ Translation]

SHRI RAM NAGINA MISHRA: Thatis
what |am doing. ltis necessary toreply tothe
points just raised regarding religious feel-
ings. As againstthe Shankaracharyaof Puri,
the Shankaracharyas of Kanchi Peeth and
Jyotir-math and other Dharmacharyas have
held Harijans as a part of the Hindu religious
system. Hence there is no restriction on their
entry into temples. Should the Government
take notice of the utterings of one mad
Shankarcharyaor should it notice whatthree
other Shankacharyas are saying?

SHRI VIR SEN (Khurja): The hon.
Member should not call the Shankacharya
mad.

SHRI RAM NAGINA MISHRA: It is not
me who calls him mad. The entire Hindu
religion and other Acharyas have labelled
him mad. The Government would do well to
put him in jail. What is the harm in jailing a
madman?

This is my aim in introducing this Bill. In
the 40 years since Independence there has
been gradual increase in the reservation
quotas. There is no objection to reservation
being increased but those who have aiready
availed of this facility should not be permitted
to do so further. Only those persons should
be provided its benefit who are yetto get the
fruit of this facility. Suppose there is Harijan
collector who has two peons, one a Harijan
and the other a Brahmin. The ward of the
Brahmin peon would have to pay fees for
schooling but the ward of the collector would
get a scholarship. Will it not create bicker-
ing?

So | would like to submit that the high
placed persons like collectors, etc. who do
notdeserve reservation facility should notbe
given this facility. R is the under-privileged
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Harijans who should be given this facility.
This is the Bill's objective.

Reservation should be given to the
persons belonging to poor communities
such as ‘Dhobi' (Washerman), barbers,
‘kahar’, Bhus, Bhounr, Julaha etc.

Our Government and all of us belong to
Congress Party. The Congress Party has
adopted socialism as its goal in its party
constitution. ltis the Bible for us. Socialism is
a system in which castes have no place. At
present, disparity is being created in the
name of castes. People should not be clas-
sified on the basis of castes but on the basis
of their economic status. Those below the
poverty line should be given the facility of
reservation. )

SHRI VIR SEN: They will not be se-
lected due to poverty.

SHRI RAM NAGINA MiSHRA: The
hon. Member-wants that Harjms and poor
classes be given reservation facility. Har-
ijans constitute the single largest group of
poor in the country, 30 they*will be targely
benefited. What my hon. colleague said is
the same as what1'said earlier.

The hon. Minister is a learned person.
According to him, the party is discussing
ways and means to uplift those who are
below the poverty line. Our Hqn. Prime
Minister is also ceased of the matter. There
are some castes in our country which are not
getting the benefit of reservation. The hon.
Minister has promised to look into it.

May | have-an-assurarice from the hon.

Minister that he would hold talks with the
leaders of the party and the hon. Prime
Minister so as to explore the possibility of
amending the law? | will make one or two
points more after his submission to this ef-
fect.

Sir, | am satisfied with what the hon,
Minister has said. He is our leader and we
are sure he will introduce a Bill in future for
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the benefit of the poor. | thank the hon.
Minister for promising to look after the wel-
fare of the poor. Therefore, | withdraw the
Bill.

[English]

MR. CHAIRMAN: He has already ex-
plained.

SHRI P. CHIDAMBARAM: | have al-
ready stated that we will consider it.

[ Transiation)

SHRI RAM NAGINA MISHRA: | with-
draw it.

[English]

| beg to move for leave to withdraw
Reservation of Posts in Government Serv-
ices and Seats in Educational Institutions
(For Economically Weaker Section of
People) Bill.

MR. CHAIRMAN: The question is:
“That leave be granted to withdraw the
Reservation of Posts ‘in Govetnment
Services and Seats in Educational Insti-
tutions (For Economically Weaker Sec-
tiun of People) Bill.”

Tne motion was adopted

SHRI RAM NAGINA MISHRA: | with-
draw the Bill.

The Bill was, by leave withdrawn.

17.52 hrs.

CONSTITUTION (AMENDMENT) BILL
(Amendment of article 311)

[English]

MR. CHAIRMAN: We go to the next
item.
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SHRI SURESH KURUP (Kottayam): |
beg to move:

“That the Bill further to amend the
Constitution of India, be taken into
consideration.”

Sir, this Bill concerns the feelings of 12
million Central and State Government em-
ployees of this country. This is not the first
time that this type of Bill is being discussed
in this House. Earlier also, ShriJanga Reddy
had introduced a Bill of this nature and was
discussed in this House.

Sir, as everyone knows, the Supreme
Court in its judgement dated 11th July, 1988
in the Union of India Versus Tulsi Ram Patel,
upheld the validity of provisoes (b) and (c) of
the Constitution over-ruling its own judge-
ment in the Chellappan’s case. in this Tulsi
Ram Patel's case, the Supreme Court has
categorically stated that natural justice prin-
ciples are completely excluded from the
purview of the second proviso and the pun-
ishment under that proviso will have to be
imposed ex parte.

As you know, the State Government
and Central Government employees organ-
isations have been consistently demanding
the removal of article 310 which says that a
Central Government or State Government
employee holds office during the pleasure of
the President or Governor. Article 311 (1)
says:

“No person who is a member of a civil
service of the Union or a State shallbe
dismissed or removed by an authority
subordinate to that by which he was

appointed.”

Article 311 (2) says, that an employee
cannot be removed, dismissed from service
or reduced in rank, except after an inquiry in
which he has been informed of the charges
against him and given a reasonable opportu-
nity of being heard in respect of those
charges.
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Part (a) of this proviso says:—

“(a) where a person is dismissed or
removed or reduced in rank on the
ground of conduct which has led to his
conviction on a criminal charge; or”

My Bill deals with (b).

“(b) where the authority empowered to
dismiss or remove a person or to re-
duce him in rank is satisfied that for
some reason, to be recorded by that
authority in writing, it is not reasonably
practicable to hold such inquiry; or

(c) where the President or the Gover-
nor, as the case may be, is satisfied
that in the interest of the security of the
State it is not expedient to hojd such

inquiry.”
Clause (3) of this Article 311 says:—

“(3) K, inrespect of any such person as
aforesaid, a question arises whether it
is reasonably practicable to hold such
inquiry as is referred to in clause (2),
the decision thereon of the authority
empowered to dismiss or remove such
personorto reduce himin rank shallbe
final.” -

My Bill asking for the amendment of the
Constitution deals only with this part (b) of
the second provisoto Article 311, and alsoto
Clause (3) of this Article. It is only limited to
them.

There are State Government and Gen-
tral Government employees and their unions
have been consistently demanding that Ar-
ticles 310 and 311 (2) (a), (b) and (c) should
be removed from the Constitution.

The Supreme Court verdict gives un-
bridled powers to the bureaucrats to dismiss
and remove civil servants from the Govern-
ment service without any formal inquiry.

Accordingly we incorporated these Ar-
ticles in our Constitution from the 1935
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Gavernment of India Act which was forced
upon this country by the colonialists.

As you know, the pleasure doctrine is
imported into this country from England. The
pleasure doctrine says:—

“An employee of the British crown holds
his office atthe pleasure of the Queenor
the King of England.”

Here the words “Queen and King' are te-
moved and the words “President and Gover-
nor” are inserted. That is all.

1 would like to draw the attention of the
hon. Minister and of all the responsible au-
thorities to the fact that even at the time of
treedom movement, when this 1935 Act was
imposed upon us, the Indian National Con-
gress have vehemently opposed the
Clauses of this 1935 Act.

MR. CHAIRMAN: You can continue

your speech next time. Mr. Jai Prakash
Agarwal to introduce the Bill.

17.58 hrs.

CONSTITUTION (AMENDMENT) BILL
(Amendment of Article 16)

[English]

JAI PRAKASH AGARWAL (Chandni
Chowk): Sir, | beg to move for leave to
introduce a Bill further to amend the
Constitution of India.

MR CHAIRMAN: The question is:
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Statement re. S.Q. No. 452
198 dt. 9.8.88

“That leave be granted to introduce a
Bill further to amend the Constitution of
India

The motion was adopted

SHRI JAI PRAKASH AGARWAL.: Sir, |
introduce the Bill.

15.59 hrs.

STATEMENT GIVING ADDITIONAL IN-

FORMATION IN CONNECTION WITH S.Q.

NO. 198 DATED 9TH 1988 RE: TAPPING
OF TELEPHONES

[English]

MR. CHAIRMAN: Now, Shri Bir Ba-
hadur Singh to make a statement.

THE MINISTER OF COMMUNICA-
TIONS (SHRI BIR BAHADUR SINGH): Sir,
in connection with Starred Question No.
198, dated 9th August, regarding tapping of
telephones, | had placed a list on the Tabie
of the House on 9th August itself.

Some more information regarding afew
telephone numbers have come to my notice
which | am laying on the Table of the House.
[Placed in Library. See No. LT 6398/88]

MR. CHAIRMAN: The House stands
adjourned to meet again at Eleven of the
Clock on Tuesday, the 16th August, 1988.

18.00 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Tuesday, August 16, 1988/
Sravana 25, 1910 (Saka)
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